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LOK SABHA DEBATES

LOKSABHA

Thursday, April29,1993/Vaisakha9,1915 
(Saka)

The Lok Sabha met at 
Eleven of the Clock

[MR SPEAKER in the Chaii]

ORAL ANSWE RS TO QUESTIONS

[Translation]

Cess on Steel

*001 DR CHINTA MOHAN 
SHRI NITISH KUMAR

Will the Minister of STEEL be pleased to
state

(a) whetherthe Government have improved 
vanous types of cess on steel,

Lewy/Cess

(b) if so, the rate of the cess per tonne 
imposed on vanous types of steel dunng 1992* 
93 and thetotal amount collected thereby dunng 
thispenod,

(c) whetherthe Union Government have 
imposed other taxes in addition to these cesses, 
and

(d) if so. the details alongwith the rates 
thereof7

[English]

THEMINISTEROF STATE OFTHEMIN- 
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) (a)to(d) A statement is laid on the Table 
ofthe House

STATEMENT

(a) and (b) The levies and cesses on steel 
produced by mam producers (excluding Indian 
Iron and Steel Co) andthe rates dunng 1992*93 
were as under

Amount

1 Steel Development Fund (SDF) Rs 350-500per tonne on steel

2 Engineering Goods Exports Rs /300pertonne on steel
Assistance Fund (EGEAF)* Rs 113pertonneon pig iron

3 Joint Plant Committee (JPC) Rs 3 per tonne on steel
Cess*

* Only on erstwhile JPC categones of steel
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The total amount collectedf rom the mam secondary producers

producers on account of these levies/cess was (c)and(d) The Union Government levies
Rs 577 24 crores dunng the year 1992-93 excise duty on iron and steel products the
These ievies/cess are not applicable to the present rates being as follows

Item Rates

1 Pig Iron

2. Billets

3 Long products like
bars and roads 
structural

Rs 500per tonne 

Rs 1000per tonne 

Rs 1000per tonne

4 Flat products like Hot
Rolled Coils/Cold 
Rolled Coils Plates

12 5% ad valorem

[Translation]

SHRI NITISH KUMAR Mr Speaker Sir 
the production cost of steel in ourcountry has 
been increasing incessantly The cost of inputs 
likecoal electncrty and heavy oil has increased 
There is an excessive increase in pnces of 
these things in ourcountry ascomparedto those 
in other countries Ontheonehand thecostof 
inputs almost increased by200% in other coun 
tnes while the same has increased by667% in 
our country just within the penod from 1973 to 
1990and on the other hand heavy dose of cess 
hasbeenadmimsteredhere-asthehon Minis
ter has just pointed out-thus making our steel 
more and more costly Most of the earnings of 
cess levied by the Government in the name of 
Engineering Goods Exports Assistance Fund 
goto the International Pnce Re-imbursement 
Scheme Engineering goods are exported to 
othercountnes Financial assistance »s given to 
such engmeermggoodsproduceis to purchase 
steel in the international matches In these cir
cumstances a peculiar situation ts going on in 
which one category of consumers gets the ben
efit at the cost of the othercategoiy 1 would like 
to know in view of the proposal made by the 
Mtmstry of Commerce and the recommenda

tions made by the Committee of Secretaries 
whetherthe levy and cess imposed on the main 
producers will also be levied on steel units in 
E E A F Secondary Sector of if so the re 
sponse of the Government thereto and whether 
it is being implemented

[English]

SHRI SONTOSH MOHAN DEV Itisafact 
that Committee of Secretanes recommended 
that the cess which is being levied only in the 
pnmarysectori e our public sector shouldbe 
also introduced in the secondary sector We 
have discussed with the Commerce Ministry I 
am gladto say that we have decided not to have 
it extended in the secondary sector Butweare 
finding out other means how to help the Engi 
neenng Goods Exports Assistance Fund be 
cause this is one of the sectors where many self 
employed engineers are doing work, they are 
competing tn the world market and earning good 
foreign exchange So the present trend is to 
continue thisforashorter penod by not extend 
mg it towards the secondary sector and also to
find out means whereby - as very nghtly pointed 
out by the hon Member-the pnmary sector also 
is taken out of it J think within two or three months
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some correct decision will be taken

[Translatiori\

SHRI NITISH KUMAR Mr Speaker Sir 
the levy is imposed on the Steel Sector for 
raising the Steel Development Fund I would like 
to know from the Government through you the 
total money collected sofarfor this purpose and 
whetherthe funds are utilised forthe improve 
ment, modernisation and expansion of Steel 
Sector or only to meet the administrative ex
penses Has the Government ever reviewed the 
amount raised in Steel Development Fund with 
a view to find out the ratio of Government s 
investment in it an whether the Government 
propose to withdraw the levy for raising the 
Steel Development Fund?

[Enghsh]

SHRI SONTOSH MOHAN DEV Asfaras 
the Steel Development Fund is concerned the 
idea is to improve the quality technology and 
efficiency of products of iron and steel As on 
datefrom the beginning we have collected about 
Rs 4103crores From sail We have collected 
Rs 3096cnoresandwehavegivenaloantoSAIL 
amounting to Rs 4328 crores In the case of 
IISCO, we have collected Rs 46 crores and we 
have given a loan amounting to Rs 45 crores 
Regarding VSP, we have collected Rs 27 crores 
and we have given a loan amounting to Rs 15 
crores Regarding TISCO we have collected 
Rs 934crores and we have given a I am of Rs 
819crores Therearethreetypeofloangiven 
One is bearing an interest of 8 percent given for 
production, another® beanng 5 percent interest 
given for infrastructure and the third one is 
beanng interest of2percent given forsocialand 
other work This is repayable within 12 years 
with a moratorium of four years So thisfundis 
very useful You need not go to the Budget 
assistance You can generate your own funds 
Itisafact that we areadchngitto the cost of steel 
But, atthe same time. specified amount is being 
earmarked which isonly spent forthe develop
ment of the plants It has worked very success-

1915 (SAKA) Oral Answers 6
fully Hence hehavenoideaoftakingitoutatthe 
moment because by and largethe Steel Ministry 
has been asked to make its development 
modernisation and maintenance from its own 
resources and not to depend upon the Budget 
Keeping that in mind we want to continue with 
theSDF

SHRIMATI SUSEELA GOPALAN Sir 
duetodumpingofthesteelmourcountryasalso 
due to the price difference between imported 
steel andthe indigenous steel nowtheSAILand 
TISCO are forced to slow down production of 
theirproducts Whatarethemeasurestakenby 
the Government to save this industry from the 
dumping of the steel products from Germany 
Japan and othercountnes?

SHRI SONTOSH MOHAN DEV It is a 
matter of fact that if you go through the statistics 
the total quantity of finished steel which has 
come from outside the country is more or less 
the same of the last year s figure The amount 
comes to 1400and odd crores The export has 
also increased There are the Anti-Dumping 
Rules We know there are apprehensions in 
certain sectors including the SAIL and TISCO 
as has rightly been said by the hon Member We 
have told them that if there is any specific 
instance they should draw the attention of the 
Finance Ministry andthe Commerce Ministry 
the Anti-Dumping Rules area also there At the 
moment it isexpectedthatby the reduction in 
the customs duty out products will be more 
competitive the quality will be much better and 
the apprehension that is there has not really 
affected the market as yet

But we are keeping a watch and if the 
situation anses antidumping rule there and we 
will take action

[Translation]

SHRI HARCHAND SINGH Mr Speaker 
Sir the Government of India has reduced the 
customs duty on vanous items while excise 
duty on steel has been increased by 15 per cent
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Through you, I would like to know as to what are 
the causes due to which excise duty has been 
increased on steel only.

[English]

SHRI SONTOSH MOHAN DEV: It isa fact 
that excise duty has been increased on certain 
items and customs duty has been lowered. We 
have got a memorandum from various associa
tions and producers. We have taken it up with the 
Finance Ministry. Let us hope that something 
will come as the Minister himself has said in the 
House that no industry will be suffenng because 
of the tax policy. I cannot specially say which are 
the items here. But we have taken it with the 
Finance Ministry and something hopeful will 
come in the Finance Bill.

[Translation]

SHRI NAWAL KISHORE RAI: Mr. Speaker, 
Sir, through you, I would like to submit that 
whatevertaxes may be imposed on steel unless 
the cost of production is reduced, we cannot 
compete in the international market. The major 
cause of higher cost of production in ourcountry 
ascomparedtothatinothercountries is the large 
scale consumption of energy resources like 
coal etc. As per the figures gathered by the 
Ministry of Steel itself, the total consumption of 
coal at world level is from 12% to 56% whereas 
in ourcountry it is 678%. Similarly as regard 
energy, the total consumption at world level is 
from61%to 166% while inourcountry it is711%, 
I would like to know whetherthe Government 
proposes to take measures to reduce the con
sumption of energy resources and consumption 
of coal in India in comparison to the other 
countries of the world.

[English]

SHRI SONTOSH MOHAN DEV: Itisafact 
that power is a very important factor in the 
production of steel. Most of the plantsare depen
dent on the State Electricity Boards or the 
Central Electricity Board for supply of power.

And even tt̂ e per unit price of power is going up 
day by day because of more cost of coal, oil and 
otherthings. But we inthe steel plants have taken 
steps to see that less power is consumed for 
more production of steel. And we have been 
successful in certain plants. This is one of the 
areas where we do give importancetoseethat 
power consumption is reduced. And I am sure, 
we will be able to achieve it further in the near 
future.

Paraffin Wax

803. SHRI MOHAN SINGH (DEORIA): 
Will the Minster of PETROL EUM AND 
NAT URAL GAS be pleased to state:

(a) the quantity of paraffin wax exported by 
the Government during the last three years;

(b) the number of units producing paraffin 
wax through indigenous technique which be
came sick during the above period as a result 
thereof?

(c) the action being taken by the Govern
ment to meet the requirements of small scale 
companies producing paraffin wax inthe Coun
try.

(d) whetherthe Government proposetoset 
up any unit of paraffin wax in Barauni Oil Refin
ery;

(e) if so, the justification of setting up this 
unit when there are such companies in thesmall 
scale sector; and

(f) the total foreign exchange spent on the 
import or wax during the last three years?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOFPETROLEUM AND NATURALGAS 
(CAP. SATISH KUMAR SHARMA): (a)to (f). A 
statement is laid on the T able ofthe House.

STATEMENT

(a) to (c). There was noexport of Paraffin
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Wax during the last three years except fora very 
small quantity of200tons to Bangladesh on an 
experimental basis for1991 *92and1992-93. In 
addition to Slack Wax from Barauni Refinery, 
additional Slack Wax from Haldai Refinery and 
Madras Refineries Limited is also being offered 
to authorised Slack Wax processors. Import of 
Sladk Wax has since been decanalised.

(d) and (e). Indian Oil Corporation are 
setting up a Paraffin Wax Plant at Barauni by 
revamping of the Slack Wax producing unit with 
a view to meet the shortfall in the availability of 
Paraffin Wax Type I andType II in the country. 
These two types of Paraffin Wax are not pro
duced by the small scale slack wax processing 
units. This project would in no way affect the 
availability of slack wax committed from Barauni 
to the small scale sector which is to the extent 
of33-35000TP A.

(f) An amount estimated to be equivalent to 
Rs. 154.41 crores in foreign exchange was 
sjDerrt import of Paraffin Waxduringthelastthree 
years.

[English]

SHRI MOHAN SINGH: Mr. Speaker, Sir, 
it is very unfortunate that the units producing 
paraffin was in the country have been becoming 
sick due to irregular supply of rawmatenal, thus 
rendering thousands of workers unemployed. 
Through you, Iwould like to know exact number 
of small scale and big industrial units producing 
paraffin was all overthe country and whetherthe 
existing refineries in the country are producing 
and supplying the raw material to cater to the 
needs of small scale and large scale industrial 
units producing f>araffin wax.

[English]

CAPT. SATISH KUMAR SHARMA: Sir, 
there are262 registered small scale units pro
ducing î araffin wax. I woukj like to, through you, 
inform the hon. Member that there are three 
types of paraffin waxes. They aretype-l,type-ll

andtype-lll is being manufactured by the small 
units.The position is that India is more than self- 
sufficient in the production of type-II.The short
age is only in type-l and type-ill. Most of the big 
refineries are only manufacturing/processing 
type-l and type-ll. There isashortfall in type I and 
type-ll. We are importing type-l and type-ll only 
andnottype-lll. In fact, we have exported small 
quantities of type-l II on an experimental basis to 
Bangladesh so that indirectly it helps the small 
scale units as there isasurplus in type-ill. We 
have also taken some measures which will help 
the scale units like the reduction of duty. Earlier 
it was 110 per cent and now it is 85 percent.

As the hon. Member is aware, the slack 
wau has become a decanalised item. So, we are 
well conscious of the fact that small scale units 
are involved in manufacturing type-ill paraffin 
wax and we are looking at various other mea
sures which may help these small scale units. 
Nothing is being done, as far as the refinenes are 
concerned, as far as the expansion is concerned 
which relates to type-1 and type-ll, so that the 
small scale units are not affected.

[Translation]

SHRI MOHAN SINGH: No, Sir, repliesto 
all my points have not been given. I would like 
to know the justification of setting up a new unit 
in the Barauni Refinery by the Government, 
particularly when it has not been able to supply 
the requisite raw matenal to our units are quite' 
capable to produce type-l and type-ll paraffin 
which is in great demand. I would liketo know 
about the justification of setting up this new unit, 
the quantity of consumption of wax in it and the 
total amount to be invested in it.

[English]

CAPT. SATISH KUMAR SHARMA: Sir, I 
may again repeat here that the Baruni refinery’s 
production plan of 20,000 MT per annum of 
paraffin wax wiH not affect the present supply of 
slack wax to the262small scale units. Barouni, 
HPCL and MRL will only produce type-l and
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type-ll paraffin wax which is not being produced 
by the small scale units. Type-1 and type-ll 
paraffin wax is presently subsidised to the extent 
of Rs. 130 crore per annum from the Oil Spool 
Account. The subsidy goes fortheproductionof 
approximately 40,000 to 50,000 tonnes per 
annum.

I can the hon. MemberthattheBarouniof 
for that matter any other refinery will not under
take any processing which will affect the manu- 
factunng of type-ill by the small scale units.

SHRI RAMESH CHENNITAL: Type-I and 
type-ll paraffin wax is not available in large 
quantities in ourcountry. So, I would like to know 
from the hon. Minister whetherthe Government 
is allotting this type-l and type-ll paraffixwaxto 
the small scale units which is necessary for 
producingtheirproducts. If so, what is the crite
ria laid down for allotment of this paraffin wax?

CAPT. SATISH KUMAR SHARMA: Sir, 
the Government has no plans to allocate type- 
I and type-ll paraffin wax to small scale units. 
Small Scale units are only confined to the 
processing of typing-llland we have no plans,at 
present, to change that.

[Translation]

SHRI ASTBHUJA PRASAD SHUKLA: Mr. 
Speaker, Sir, I would like to know from the hon. 
Minister that during 1992-93,., 40000 MT of 
paraffin wax was imported at the rate of Rs. 
65,400per MT and it was sold at the rate of Rs. 
16,959 per MT. The Government has given 
subsidy to make up the loss. As per the critena 
fixed by the Corporation, there is not much 
difference between paraffin wax type-ll and par
affin was type-ill. Type-Ill is produced in our 
country and it can serve the purpose. I would like 
toknowfromthehon. Minister astowhatwasthe 
reason for making provision of Rs.200crore as 
subsidy to make up the loss incurred on40000 
MTwax.

My second question is that as per the

criteria, the ratio of difference of price rise in the 
prices of paraffin wax and slack wax was 1:21 
would like to know as to what were the circum
stances which compelled the Government to fix 
the uniform price was per the orders issued on 
17.9.92. The Govemmenthas violated thecrite- 
na. I would like to seek the clarification on both 
the issues.

[English)

CAPT. SATISH KUMAR SHARMA: Spe
cifically I can go into the point mentioned by the 
hon. Member and I will inform him, through you 
Sir. About the second point let me inform the 
Memberthrough you that slackwax and paraffin 
waxaretwodifferentthings. Slackwax is the raw 
material and paraffin wax is the end product.

[ Translation]

New Ayurvedic Drugs

804. DR. MAHADEEPAK SINGH 
SHAKYA: WiH the Minister of HEALTH AND 
FAMILY WELFARE be pleased to stale:

(a) whetherresearch is being conducted to 
develop new ayurvedic drugs to check vanous 
epidemics;

(b) if so, the amount allocated to the Re
search Centres during 1990-91 and 1991 -92 
respectively; and

(c) the outcome of the research undertaken 
during the last three years?

[English]

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) to
(c). Main effort of research in Ayurveda has been 
on clinical evaluation of remedies described in 
Ayurvedic classical texts, literacy research and 
evoiutRm of pharmacopoeiri standards. 80 mono
graphs of single drugs of vegetable origin have
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been prepared, Clinical evaluations have been 
done in respect of Kshara Sutra, Kutaki, 
Bhoomyamalakya, Ayush-64for Malaria, Ayush- 
56 for epilepsy and 77 oil in psoriasas. The Plan 
allocation for Central Council for Research in 
Ayurveda and Siddha was Rs. 6.57 crores in
1990-91 andPs. 7.91 crores in 1991-92.

those medicines through ‘Shiravastr process 
onthebasisofcharakSamhita. If it has not been 
consideredtillnow, what are the reasons thereof. 
The hon. Minister may kindly be directed togive 
reply of this question.

[English]

[Translation]

DR. MAHADEEPAK SINGH SHAKYA: 
The reply given by the hon. Minister is totally 
different from my question. My simple question 
is whether research is being conducted to de
velop Ayurvedic medicines to check varcous 
epidemics. His reply is that the Government 
does the research work on the basis of clinical 
evaluation of remedies descnbed is Ayurvedic 
classical texts. He refereed to many medicines 
and mentioned Malaria, Psoriasas and Hysteria 
in regard to check these epidemics. Psoriasas 
and Hysteria are not the communicable dis
eases but they are called epilepsy. The details 
regarding research have been given m the shape 
of Kshara and Ayush whereas in Ayurveda 
many kinds of medicines, in the shape of Rasa, 
Bhasma, Asava, Anshta, Chuma and Kwath are 
prepared.... (Interruptions)

MR. SPEAKER: You are delivering a lec
ture on Ayurveda. It is not proper. You should 
come to the original question.

(Intermptions)

MR. SPEAKER: You may sit down if you 
don’t wish to ask the question. It will not go like 
this. (Interruptions!!

MR. SPEAKER: You should come to the 
point.

DR. MAHADEEPAK SINGH SHAKYA: I 
would like to know from the hon. Mmterwhether 
any scheme is being formuttedorporposedto 
be formulated by the Government to prouce

MR. SPEAKER: You are not asking the 
questiontoasdentist. Youareaskingaquestion 
to a politician and a Minister. He is responsible 
for policy making and not for scientific research. 
Please understand this.

SHRI PABANSINGH GHATOWAR :There 
are two concepts in Ayurveda. One is the clas
sical drugs and the other is patent drugs. Thus, 
whether it is a classical or a patent drug, the 
mgredientsshouldessentially be only those that 
have been descnbed in recognised books of 
Ayurveda. (Interruptions)

MR. SPEAKER: He has explained that 
there are two drugs.

[Translation]

DR. MAHADEEPAK SINGH SHAKYA: 
The hon. Ministerhas mentioned in his reply that 
plan allocations of the Central Council of Re
search in Ayurveda and Sidha were Ras. 6.57 
crorefor 1990-91 and Rs. 7.91 croprefor 1991 - 
92.1 would like to knowfromthehon. Ministerthe 
total number of research centres and the invest
ment made inm each centre. This is my first 
question.Regardingmysecondquestion I woulld 
like to seek your protection. The Government 
has conceded initsreportfor 1992-93that there 
is shortage of new equipments in research 
centres and educational institutions run by it 
Them are no laboratories Chemical goods are 
notavailableforchemcial test in laboratories. 
Would the Government formulate anay scheme 
to meet this shortage? Have you evaluated 
these Ayurvedic Research Centres? If so, what 
measures arebeing taken tomeettheshortages 
found therein?
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. [English]

SHRI PABAN SINGH GHATOWAR: Sir, 
there is the Central Council of Research in 
Ayurvedha and Sidha. Under this Central Coun
cil, there are 85 centres all oyer the country. 
These 85 research centres are assigned with 
various types of researches. They are doing 
research work. It is true that there are some 
difficulties in some research centres under 
Ayurveda. The Government is taking all efforts 
to mitigate their problems.

SHRI PALAI K. M. MATHEW: The ques
tion is very specifically about research and 
allocation of funds. For the last year, onlly Rs. 8 
crores has been allocated for Ayurvedic and 
tother indeginous systems of medicine. I feel 
that the Government has to take a very holistic 
view of all the medical systems, if that is ac
cepted. we can find that the funds allocated for 
the research as well asforthe otheraspect in the 
system is very mergre, very small, in view of the 
great contributions which Ayurvedha has made 
for the medical system in the country, I would 
liketo knowfromthehon. Minister, through you, 
Sir, as to whether more funds will be allocated 
for research.

SHRI PABAN SINGH GHATOWAR: Sir, 
we are increasing the funds from year to year. 
May I mention herethat in1986—87, undernon— 
plan expenditure, wehavegivenRs.384lakhs. 
In 1992—93, it is Rs, 599 lakhs. Under plan 
expenditure, it was Rs. 75.6 lakhs in 1986—87.

In the year 1992—93, it is Rs.287lakhs. So. 
every yearwe are increasing the grant.

MR. SPEAKER : He thinks that it is not 
sufficient. Are you going to give them more 
money.

THE MINISTER OF HEALTH AND FAM
ILY WELFARE(Shri B. Shankaranand): This 
year we are going to increase the fund.

[TranatotiorU

SHRIMATI BHAVNA CHIKHLIA : Mr. 
Speaker, Sir, I would like to submit that in 
comparison to otherdrugs, the Ayurvedic drugs 
are quite safe, so w? must give properattention 
to them. In this connection I would like to ask 
whether the Government is making any ar
rangement to improve those drug injstitutes in 
hill areas like the one in Junagarh which are 
functioning very well now, so that they may work 
properly and yield good production.

[English]

SHRI PABAN SINGH GHATOWAR: Sir, 
as I said,k there are already 85 centres of 
research. We have identified some of the hill 
areas for preservation because the botanical 
requirement, that ios plants are available there. 
The Government woullld like to enoourage the 
preservation of those areas.

[Translation]

SHRI CHHEDIPASWAN: Mr. Speaker, 
Sir, the hon. Minister had not made any refer
ence to the dreaded diseases of Kala—azar and 
goitre in his reply. The Kala-azar has climed 
thousand of lives in Bihar and goitre is affectnng 
other parts of the country also. Both Kala-azar 
and goire are epidemics. I would like to know 
whether any research has been madesofarto 
develop any durg for the control of these dis
eases. If not, the reasons therefor?

[English]

SHRI PABAN SINGH GHATOWAR: Sir, 
the Central council of Research for Ayurveda 
andSiddhahasmadeastudy about Kala-azar. 
About 300 cases were studied during its out
break. This study is not yet conclusive.

[ Translation}

SHRI DAU DAYAL JOSHI: Mr. Speaker, 
Sir, you have just said that the hon. Minister is
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not a doctor

MR SPEAKER Pleases don’t rcferto me 
Come to the question

SHRI DAU DAYAL JOSHI I have to 
submit that though the hon Minister is not a 
doctor

[English]

MRSPEAKER Please come to the ques*- 
tion I do not want unnecessary arguments

(Translation]

SHRI DAU DAYAl JOSHI Myquestionis 
thatthe Mimber who asked ongmJ question has 
asked about ‘janapadodhwans cxpdemics 
The sage Charak had decribed the ‘ 
janmapadodhwans epidemics3500vearback 
The Ayurvedic department has complete Iftera 
tureonit Had the hon Minister wo red after
going through the literature, the hon Minister 
might not have ben put to trouble and tne might 
have giben correct reply The‘Visham|war‘is 
nowhere decnbed as Mahavyadhi i e epi- 
demie, "Santatah satko Anyedhyuka T ntiyak 
Chaturthako" This is not mentioned as 
Mahavydhi any here He has replied about 
epilepsy But it is not mentioned as 
"Mahavyadhi" (epidemic) “Chinta Shokadibhi 
Dukhah Krudh Hit Shretasui Sthitah Kntwa 
Shramite Apdhwans Apsmarasya Sakuruvet’ 
The hon Minister’s question was related to 
Mahavyadhis (epidemics) But instead of giving 
details about Mahavyadhis (epidemics) the 
Hon Minister has answered something else 
Therefore, he must take his officials to task so 
that the hon Ministers may get at least correct 
reply

I woulld like to request the hon Mimsterto 
give one—line reply whether his Ministry has 
conducted any research on epidomics an\ - 
where’  If so, he may give a correct reply to it

SHPIB SHANKARANAND Sir I can see 
that the hen Minister is more concerned about 
the Ayurvedic treatement wjth regard to the 
epidemic That ts what I can understannd Mem
bers of the House are unaware that some de
cades ago before the aggressivecapture by the 
modern medicine Ayurveda did not prevent 
epidemic whether it was Plauge cholera or 
Malana Thy were a'll rampant in this country

When at a time Ayurveda was at its peak 
I am not g jing to condemn ayurveda system of 
modicine Ayurveda i* an ancient system of 
medicinefortreatment of diseases Ayurveda 
li/s  emphasis more on pi eventive and promo* 
tiveaspectsof health whereas modem demicmes 
lay emphasis on the curative aspect of health 
Ayurveda has not been able to fully meet certain 
demands of epidmics whenever they occurred 
inthecountiy Thatiswhymodemmedicinehas 
been the only source for us to prevent these 
diseases We wiP have a progt amme foreradi- 
cation of diseases We have completely eradi
cated Small Pox We have almost reduced 
Malaria Plague has just disappered hot be
cause of Ay urvoda but it is because of modem 
medicines So the hon Member should know 
that ayurveda lavs emphasis more on the pre
ventive and promotive aspects of healtl ■

SHRI MRUTYUNJAYA NAYAK Sir, last 
yea thousands of people of Koraput, Phulbam 
and Bolangir have been affected due to spread 
of epidemics So many people died For your 
infoimationthhese three districts have got enor
mous natural resources and herbal products

There are also Ayurvedic Colleges It is 
|frau3e therr* areas or zones are epidemic— 
prone So I want to know whether the Govern
ment will consider to give pnonty for setting up 
research Centt c j in these areas

SHRIB SHANKARANAND Allthatlcan 
say is tl tat this i<$ lust a suggestion for action
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SHRI GOVINDA CHANDRA MUNDA 
Sir I would like to know from the hon Minister 
through you aboutfamily plannng I understand 
that comparedto Allopathic medicine, Ayurvedic 
medicineis more popular Iwanttoknowonwhat 
subjects you are doing research Iwanttoknow 
whether on famtly planning, Ayurvedic medi
cines are being used or not If you compare both 
the systems, whichone, you consider better?

MR SPEAKER It is agood question 
according to him, Ayurvedic medicines to con
trol population are more effective what is being 
done in that area?

SHRI PAB A NSINGH GHATOWAR 
Sir, under this Central Research, research is 
going on foi family planning throgh Ayurvedic 
medicines Research is goi8ng on ori 
Pippalayadi Yoga, Ayush AC IV Need Oil etc 
We have not reached any conclusive stage 
whether we can recommenmd this for Family 
Planning

[Translation]

Production of Pig Iron, Sponge Iron and 
Steel in U.P

'805 SHRI ARJUN SINGH YADAV 
SHRI HARIKfc'WAL PRASAD

Will the Minister of STEEL be pleased to
state

(a) whetherthe Government have made 
any effort to increase the production of pig iron, 
sponge iron and steel in Uttar Pradesh

(b) if sok the detaills thereof for the last

three years and

(c) thepiecentage of increase madein their 
production duiring the current year in coparisbn 
to the last two years?

[English]

The Minister of State of the Ministry of Steel 
(Shri sontosh Mohan Dev)

(a) to (c) A Statement is laid on the Table 
ofthe House

(a) to (c) Government do not propose to set 
up new iron & steel plants dunng the Eighth Five 
year Plan However a number of steps have 
been taken by the government to encourage 
private sector investment in the steel industry so 
as to increase production of iron and steel in the 
country These include exemtion of iron and 
steel fro m the requirements of compulsory 
licensing subiect to some locational restric 
tions removal of control overpricing and distri
bution, inclusion of iron and steel in the list of high 
priority industries and reduction in import duties 
on raw materials intermediates A set of 
1 Guidlinosfor Entrepreneurs in Iron and Steel 
Industry has also been issued for providng 
quidance to prospective entrepreneurs inter
ested in setting up new iron and steel projects

At present, a large 8 lakh tonness per 
annum sponge iron pi oject is under implemen
tation in the private sector at Jagdishpur in 
distnctSultanpur Theieisnochangedunngthe 
Hast three yeansasregaresproduction of sponge 
iron ar.dptg iron as there are no unitsproducmg 
these items Estimated production of finished 
steel in Uttar Piadesh in the past three years 
Given below shows a declining trend

(Figuresin OOOtonnes)

1U90-91 1991 -9? 1992-93(Prov)
£>498 4560 3212

(+68%) (--lAo) (-297%)

Note I Figures in brackets indicate tho percent, ,ge increaso/ decrease overthe previous year 
Note 2 Production from induction furanc j  units and smalH <-cale industries has not been included 
Note 1 Figures tor 1992-93 are provisional
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As reported by the State government, the 

majorproblem beingfaced by the steel industry 
in Uttar Pradesh is shortage of power

[Translation]

SHRI ARJUN SINGH YADAV Mr 
Speaker Sir my onginal question is regarding 
the increase in the production of pig iron sponge 
iron and steel /n Uttar Pradesh There is now 
where mentioned in the reply laid on the Table 
oftheHousebythehon Ministerthatanyattempt 
hasbeenmadetoincreasestheproduction He 
has given the figures of the production in Uttar 
Pradesh dunng the last three years— 1990-91
1991—92 1992—93where the production has 
declined by29 7percent in 1993-93and 17 per 
cent 1991—92 My question was about the efforts 
to increase the production of some items In the 
replay he has stated about the declmingtrend

MR SPEAKER How may times would 
you ask? Pleases ask a question ?

SHRI ARJUN SINGH YADAV Iwantto 
know as to what efforts would be made to im
prove the production ?

[English]

SHRI SONTOSH MOHAN DEV AHthese
56 units in U P are in th e private sector, no 
public sector undertaking is there The hon 
Member is very much right in mentioning the 
basic problem The production is going down not 
so muich due to non-availability of the raw- 
matenal but due to non-availability of power at 
the time when it is needed and also due to 
frequent break-downs of power supply The 
mostaffectedsecotoristhis Sometimeswhen 
the other sectors get power, this sector is ne
glected this is the makin reason f orwhich the 
State Government has to improve the power 
sector From ourside, whatever raw-material© 
necessary, we are supplying I have got all the 
datawithsme Thereisnodrfficultuy

MR SPEAKER The quetioms what are

the plans to increase the production

SHRI SONTOSH MOHAN DEV Theplan 
has to be given by the State Government lean 
give the raw-matenat I can give the Linkage of 
the raw-material But the power is in the State 
sectororthePowerMimstry can help The State 
Government after interacting with the respec
tive departments has to take action

[Translation]

SHRI ARJUN SINGH YADAV Mr 
Speaker, Sir he has categoricallly stated that 
due to shortage of power production has not 
beenuptothemark Wouldthehon Mimsterlike 
to point out as to what are the reasons for 
shourtage of power? Are the owners not able fo 
pay hills orthe Government is not supplying the 
required amnount of electricity? what are the 
reasons?

[English]

SHRI SONTOSH MOHAN DEV There is 
a big gap between piodufction and the demand 
This is the main reason

MR sfttAKER Q No 806—Shri Ram 
LakhanSingh Yadav—notpresent,Q No 807 
—Shn Shivraj Singh Chauhan—not present

Chakma refugees
+

808 SHRI SAN AT KUMAR MANDAL
SHRI GOPINATHGAJAPATHI

Will the Minister of HOME AFFAIRS be 
pleased to state

(a) the member of Chakma tribals from 
Bangladesh sheltered in the North—Eastemm 
State, State-wise,

(b) the amountspent on the maintenance 
of their camps and the financial asistance ren 
dered to them dunng 1992-93
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(c) whethertheGovemmentof Bangladesh 

had accepted in principle to take back over 
53, OOOtibal refugees mainly of the Chatcmatribe 
inthe recent past.

(d) if so, the prigressnadeubtgus regard 
so far, and

(efy the steps being taken in consultation 
with the Government of Bangladesh for the 
quick, smooth and safe repatriation of these 
refugees?

THEMINISTEROF STATE INTHEMIN- 
ISTRY OF HOME AFFAIRS • (SHRI P.M. 
SAYEED): (a) 53,187 refugees, mostly Chakma 
tribals, are at present living in six camps in 
Tripura. Besides, about35,000persons, mostly 
Chakmas, have setttled down in Arunachal 
pradesh since 1964.

(b) An amount of Rs. 44 crores (approx) 
has beebn spent tiH31.3.93 on the maintenance 
of Chakma refugee camps in Tripura including 
anamount of Rs. 7.51 croresspent during1992—
93.

(c) According to the Joint Communique 
issued after visit of the Bangladesh Prime Min
ister to India during May, 1992, "the two Prime 
Ministers agreed to arrangee speedy repatria
tion of all Chakma refugees to Banladesh in full 
safety and security.”

(d) The Bangladesh Government have set 
up a 9—member political level Committee 
headed by a Cabinet Ministertofind apolitical 
solution to the problem of Chittagong HfflTracis 
(Bangladesh) from where these refugeescame.

(e) The Gowmmnent of India isin constant 
touch with the Government of BangHadesh in 
this regard. Asaresult of such efftortsadelega- 
tonfrom Bangladesh wttbevtaftingthe refugee 
camps in Tripura shoutly.

SHRI SANAT KUMAR MANDAL: May I 
know whether it is a fact that so far our Govem-

ment has faitedto reach any peaceful and politi
cal settlement for the repatriation of these 
Chakma tibal regugee with the Bangladesh 
Government and get a specific assurance from 
that Government about restoration of their alien
ated land, rehabilitation benefits and deportation 
of Muslim infiltrators from the Chittagong Hill 
tracts of Bangladesh.

SHRI P. M SAYEED: Sir, it is a fact that 
Chakas were insisting certain conditions to be 
fulfilled for their return. But Bangladesh Govern
ment, after the Prime Minister's visit agreed tp 
take allthese refuges back after creating envi- 
ronmeni fully conducive to take thenm back to 
the same.

SHRI SANAT KUMAR MANDAL I wantto 
know, if the prime Minister during his last visit 
to Dhaka to attend the SAARC meeting dis
cussed the matter with the Bangladesh Prime 
Minister. If so, what was her reaction andwhat 
is the major stance at present?

SHRI P. M. SAYEED . In the SAARC 
metting, I am not aware whether the Prime 
Ministerhad discussed this matter becauses in 
the communication both the Pnme Ministers 
haveagreedforaspeedy repatriation of Chakmas 
to Bangladesh1. For that a political committee 
was to be set up. Bangladesh has done thatand 
anine-HtierT^cpmmittee headed byacabinet 
Minister has been appointed. That very commit
tee visited here and the Committee headed by 
the Communication Minister of Bangladesh, 
shriWaliAhamed is coming next moth, second 
week, in order to go to Tripura to further the 
process and take back all the refugees to 
Bangladesh.

SHRI GOPI NATH GAJAPATHI : Mr. 
Speaker, Sir. it is not with the Chakma tribals 
alonethatthisrehabiitation of refugees problem 
has arisen. Even in the casp ofthe refugeesfrom 
Srilanka and other neighbouring countries there 
have been refugee camps in Dandakamaya of 
my State of Orissa. I would like to know from the 
hon. Ministerthrough you Sir, whetherGovem-
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ment has formulated any national policy of 
receiving tnbals from neighbouring States and 
countries If so whether adequate steps have 
been taken for theirt proper rehabilitation and 
future repatriation7

SHRI P M SAYEED Mr Speaker Sir 
this question relates to Chakma refugees settled 
in North Eastern states Hon Member’s ques
tion relates to the refugees from other countries 
and other areas, therefore I need a specific

MR SPEAKER He was trying to under
stand whether there was any policy

SHRIP M SAYEED TheGovernement 
of India’s policy for the people who have come 
from reighbomng countns is to return them back 
totheirongnalcountnes with honourandsecutity

SHRI KABINDRA PURKAYASTHA Mr 
Speaker Sir, I want to know tfrom the hon 
Minister through you the fate of Chakma refu
gees who are settled in aunachal Pradesh 
Between 1964and 1971 about 60,000Chakma 
refugees came overto Arunachal Pradesh and 
settledthere Smce then they have been trying 
toget citizenship of this county Onbehakfofthe 
Government of India, shn M M Jacob the then 
Minister of state for Home declared and it is 
stated in the letter here that refugees from 
Bangladesh who came to India between 1964 
and25th 1971 reeligible to the grant of citizen
ship Most of the migrants have been granted 
citizesfnp, etc But there are still thousands of 
Chakma refugees who have not been given 
citizenshiup I would like to know from the hon 
Miroste, afterthe assurance given by tghe Min
ister of State for Home what steps the Govern
ment has taken as regardsawarding of citizen
ship to these refugees settled in Arunachal 
Pradesh

SHRI P M SAYEED In Arunachal 
Pradesh, since 1964 only 35 000 Chakmas 
have settleddown About those peopte who have 
come up to 1971, as has been mentioned, my

prodecessorhas already statedthat the Govern
ment of India has taken a decision to grant then 
citizenship

SHRISYE DS HAHABUDDIN There 
isacontradiction in whatthe Mimsterhas stated 
today in the House First he says that it is the 
policy of the Government of India that the ref u 
gees fromtheneighbounng country commingto 
India should to back to their original homes in 
dignrtyandhouour Secondly hestatesthatwe 
have agreed to give citizenship to those who 
have come before 1971 There seems to be 
some contradiction

MR SPEAKER Letthem be read together

SHRI SYED SHAHABUDDIN What I 
mean is that if the Government adopts tjhe 
policy of giving citizenship to the refugees of a 
particular country then obviously the pressure 
for grant of citizenship to the others also will 
increase

My question is really on some other point 
That the Chakmas are all from Bangladesh is 
well established Thattheywouldliketogoback 
that the Government of Bangladesh has been 
giving us repeated assurances and the last 
assurance given was at the Pnme Minister 
level during the visit of the Pnme Minister of 
Bangladesh to India

My question is are the Government satis
fied with the assurances given by the Govern
ment of Bangladesh andthe action taskenbythe 
action taken by the Government of Bangladesh 
7'The hon Minister has laid great stress on the 
formation of a political committee by the Gov
ernment of Bangladesh Whethertheyfroma 
politicalcommitteeortenpoliticalcommittes it 
istheirbusiness Itisnoneofourbrsmess What 
we request®, what we demand from them is, that 
conditins must be created in Bangladesgh that 
the refugees should goback to their country and 
they sould leave our territory as soon as pos
sible



27 OralAnswers APRIL 29,1993 OralAnswers 2B
IwoukfliketoknowfromtherroMinisler, 

whether apart from retying on this repeated 
assurances from the Govsmmsnt ofBangadssh, 
is the Govemmerm thinking in terms of drawing 
the attention of the international community to 
this continued occupation of outerterritory?

SHRI P. M. SAYEED: For the first part of 
the question, air, you have yourself intervened 
and helped me. llw  general pofcy of the Gov
ernment has bean spelt out Tartiaiarty,these 
35,000Chakrra refugees hawbeengton per
mission to stay here and the Government of
Iruff
8Np.

ThaaamnrlfMirtnfHMiniittdinn mhirhthai• • wPl •• HP WMVWVI I» • HM • •*
hon. Member has asked is with regard to the 
bonaMas of the governmental Bangtadsshand 
aa to whetwthe Government of indto is satis- 
ftod with them. After the Prime Minister’s visit 
arrttheacommunique issued deariy spelt out 
that both the Prime Ministers have agreed to 
repatnate affi Chakma refugees and conse
quently in furtherance of it, a nine-member 
committee was formed and they have defcber* 
atari many a nme regarding this issue and a 
fiirtherdevetopment is they are coming to India. 
Secondly they are going to Tripura to mrther 
hasten the process of repatriation of Chakma 
refugeres.Therefore, theGovemmenrtollntia 
hasnoreasonbdoubtthaboneliidlBsonthepeit 
oftheGovefhwen|af Bangladesh.

SHRI l AETA UMBREY: i would Nke to 
ask the position and before that I would like to 
reoistsr mv Drotest reoardina recoanftion of■ WtiSI lllf S|ff ■ »IIW" l#»l f w UnJvrwm* 1

Chakmas as citizens of this country. You are 
quite aware of the fact that ArunachaN is a 
restricted area. Even Indian citizens in order to 
go to Arunachai require permission from the 
kxai authorities. Thesechakmasethnicafy are 
Hike us. They are generally Budhtstsandare 
s**«edinapiace where Budhist Arunachai*** 
staying So, n is very difficult to cfetingri 
thenmfromthe Arunachalist. Moreover, they 
are the ones whoarecreating problem*. The* 
areseriouslawandorderpioblerns,cwsiadaay

by day intake localities where these Chakmas 
areaeHed.

Yoy arequlsawereofthofactlhatArunachai 
isoneofthe Peaceful Stales in the country. Sttt, 
iHrnj| riinliQrhnfimnrg<̂igffw affthft< îyffnsof 
•wcourtiiuy, the Government wift re* be doing 
justice; rather it wM be inviting problems.

ttyquestiorjis I lave you reoeivadapro- 
Isstfromfie Government of AiunacWPfadesyh 
and also a demand for the early deportation of
**---- lflnnii fnnA ri -n it» r i i r t l rim nfri'Tlflfti ntmeso reiugooQirorn/uunacnai t tboobh f wnai 
is the centre Govt’s stand?

SHRI P. M. SAYEED: This is something 
between the Government of India and the 
Arunachai Government because they wanted 
that these35,000Chakmas to be taken toother 
parts. And that of course would be settled be
tween the Central Government and Arunachai 
Government

SHRI TARIT BARAN TOPDAR: At one 
point oftime, the Government of India decided 
or rather declared that Shri Hai Sukhlal Hathi 
wasthe last Rehabifitatkxiyinister of our coun
try. Therefore,at this stage what we find is that 
the Government of India is pursuingapoiffy of 
adhodsm in the context of the tense interna
tional situation, where rrxst of thecountriesare 
teingthe refugee problem. I wanttoknowfiom 
tttehon. Ministerwhetherthe government has 
any desing, plan or intertion to change this ad 
hodsm and frame general policy on this 
subject

SHRI PjqSAYEED: Asfarasthefrefugee 
problem is concerned, there is no question of

------*- - -----------------------‘nllmttft UIa KauAaanocGnw^w^KMwmmenof inoia we nave 
a definite policy, which I have already spett out

SHRI HARI KISHORE SINGH : Mr 
Speaker. Sir, in aH fairness th* question should 
have been addressedtothe Ministry of External 
Affairs. Butsince the Home Minister is replay-
ingtoit,lwouldliketoknow whether there isa 
largarftxnberofChan r̂elugaesinTripuraand
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in Arunachal or not The Conditionofthecamps 
in which they are staying is rather hopeless and 
horrible. So, there is no question of granting 
them citizenship. No foreigner can be granted 
citizenship according to the lawofthe land. Is 
there any policy with the Govemmentto pursue 
this with the Government of Bangladesh?

In all earnestness, these refugees should 
go back, as Shri Shahabuddin has said. The 
reports have appeared that Bangladesh Gov
ernment is not willing or rather reluctant to...
(Intemjptions)

MR. SPEAKER That has been veiydearty 
replied to.

SHRI HARIKISHORE SINGH :Therefore, 
itisgoingtocreatealotofsocifcttenstion.asout 
hon. fnend has pointed out So, will the Govern
ment take positive steps with the Benglladesh 
Government so thatthese refugees can go back 
to Bangladesh?

MR. SPEAKER: He has replied to it. He 
has said Ves’.

[Translation]

PROF. RITA VERMA: Mr. Speaker,Sir,I 
would like to put a very simple question to the 
hon. Minister. Is he concvinced and satisfied 
with the repeated assurances given by 
Bangladesh?

MR. SPEAKER: He has replied to this 
question also. He has said,‘Yes”

PROF. RfTAVERMA: Our Government is 
so simple and innodent thatHis betrayed againg 
and again yet it believes them. While going 
tfmjghthe records of thetreatment given to the 
religious minorities them, it is obvious that a 
•̂ght provocation there or afteroiy agitation is 

strtedhere, the templesare demolished there 
again ar*i again. The minorito are tortured and 
taresedandtoeGovemmertmakesassurance 
after such incidents, Government readily be- 
iieveslOoes the Goveffmnenthave confidence 
that if the Chakma refugees go back to their
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nativecountry.they would rwt be subjected to the 
treatment for which they had to leave their 
motheriland? Does the Government take the 
Chakma refugeesand other Bangladeshis, who 
haveformedtheoiganisation MuzahirVahi m, 
as equals? Does the Government considerthe 
Bangladeshis who had been forcedtoleavetheir 
country due to religious persecution and those 
who come here to earn their bread to be equal?

SHRI P.M.SAYEED:Mr.Speaker.Sir, 
though it hasabeady been repfed.yetlwoud like 
tostate one thing ctearly thatf in the joint commu
nique issued by the Prime M«nisters of IncSa and 
Bangladesh it was staled thatthey chance agreed 
and anangement would be made to send back 
the Chakma refugees. Under this agreement 
Ministers of Bangladesh are also visiting this 
courrtruy in the second week of the next month 
and we are also going there. Therefore, there is 
no scope for doubt in their intentions.

[English)

SHRI SOMNATH CHATTERJEE: I hope 
the hon.Minister will be abe to say something 
about the Chakem refugees from Mayanmar. 
Does the hon. Minister know anything why they 
arehere?lnviewo >f the repression in Burma, 
they were brought here and they were given 
repeated assurances for their citizenship. To
day, some of them met me. Does the hon. 
Minister know anything about it? Is he aware of 
any step that has been taken?The hon. Minster 
may try toget information and let us know.

SHRI P.M. SAYEED: IwittV, -g e t the 
infomation and let him Know.

WRITTEN ANSWERSTOQUESTIONS 

[Engksh]

AyurvedicSystem to Check Population

802. SHRIMATI VASUNDHARA RAJE 
:WW the Minister of HEALTH END FAMILY 
WELFARE be pleasedtostate:
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(a) whether the Government propose to 

popularise the Ayurvedic system of medicine to 
check population explosion, and

(b) if so, the steps taken proposed to be 
taken in this regard?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B SHANKARANAND)
(a) and (b) Yes, Sir, Studies have been en

trusted to the Central council for Research in 
Ayurveda & Siddha, the Central Council for 
Research in Unam medicine to find out the 
efficacy of the Ayurvedic and Unani medicines 
and Neem Oil for family Planning The National 
Institute of Immunologuy is also carrying out 
research in efficacy of Ayurvedic medicines 
and Neem

[Translation]

Supply of Gas to Fertilizer Pllants

*806 SHRI RAM LAKHAN SINGH 
YADAV Will the Minister if PETROLEUM

AND NATURAL GAS be pleased to state

(a) the name ofthe fertdizerplantstowhich 
gas is being supplied at present with quantum 
thereof?

(b) the total quantum of gas supplied to 
these plants dunngthe last two years.

(c) whethersupply of gas to the fertilizer 
plants has been curtailed,

(d) if so the details therreof, and

(e) the reasons for curtailment in supply of 
gas to these plants?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH SHARMA) (a) and (b) The 
supply of gas to various fertilizer plants dunng 
the year 1991 -92 and 1992-93was as follows
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(c) The supplies of gas have by and large (c) the details of the guidelines issued to
matchedthecontracledrequiremeni/ofM^ States/UnionTerriotries in this regard;
consumers.

&  WrittenAnswers VAISAKHA 9.1915 (SAKA) Written Answers *>

Anfti-T.B. Mecftdnes

*807. SHRI SHIVRAJ SINGH CHAUHAN 
: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether several medicines arebeing 
imported for the treatment of Tuberculosis;

(b) if so, the details thereof; and

(c) the afforts made by the Government to 
manufacture these medicines in the country?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a) Yes,-Sir. Some medicines are being im
ported

(b) As per information available with the 
Drugcontroller of India in the Year1991-92two 
tonnes of INH, 72kgsof Ethambutoland 1115 
kgs of Parazinamide were imported.

(c) Licences for manufacture of Anti—TB 
medicines are gwe provided the conditions laid 
down in the drug Policy are satisfied. The tariff 
policy also supports indigenous production of 
Anti—TB medicines.

lEngtish\
Atrocities on SCa/STs

*809. SHRI SHRVAN KUMAR PATEL 
SHRI GURUDAS KAMAT:

Will the Minister ofWELFAREbe pleased
testate:

(a) the number of cases of rape of and 
atrocities on SCs/STsin the country during eah 
of the last three years and during 1993s0far, 
State/Union Territory-wise;

(b) the action taken/proposedtobe taken 
by the Govemmentto chech such incidents;

(d) the details of decisions taken in the 
chief MW8ter'sCongerenceheWonOctober4— 
5,1991; and

(e) the progress made in impptementation 
of these decisions?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The information as 
received from States AJTs is givem in attached 
Statenment tor Scheduled Castes and State
ment-II for Scheduled Tribes respectively.

(b) and (c). With a view to checking atroci
ties on SCs and STs action is taken in accor
dance with the provisions of the SCs andSTs 
(Prevention of Atrocities) Act, 1989as well as 
the Indian Penal Code. Such measure include 
timely registration of First Information Report 
and prompt investigation and Challaning of 
cases in the Court by the police and proper 
prosecution before the Court, etc.

Guidelines, covering vanous measures 
such as precautionary, preventive and rehabili
tate and for strengthening the implementing 
machinery, have been issued by the Govem- 
ment of India to the States and UTson 10.3.1980, 
2.11.1981,15.4.1985,19.6.1990and31.8.1991 
A few important among them are as under*

(i) The admtnistation at the State and Dis- 
tnct levels is must fully apprise itself of 
disputes concerning Scheduled Castes 
and ScheduledTrfces in different parts of 
the States pertainging to land, minimum 
wages, bounded labour, indignity against 
SC and ST women, etc. aHeffortsshoutd 
be made to redress theirgrievances.

(ii) Where serious cnmes against Sched
uled Castes have takenplaceorpotenua) 
for them exists, the State Government 
should review the arms licences granted 
to persons in such areas and take steps
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for their suspension or cancellation ac
cording to the need of the situation.

(iii) A few units of Special Striking force, 
highly mobile and well equipped, be lo
cated in strategic areas. The force should 
be so composed as to instil a sense of 
confidence amongst the Scheduled 
Castes and Scheduled Tribesanddeter 
the potential perpetration of such cnmes.

(iv) If, inspite of all the preventive and precau
tionary measures, cnmmes against SCs 
and Sts do occur, the police force should 
be moved into the areas quickly to quell 
them, arrestthe offenders including those 
who have encouraged and instigated the 
crimminals. It should be the effort of the 
District police to take action againstsuch 
peeople who have master-minded the 
crime.

(v) Speecial Police pickets should be sta
tioned in areas where serious crimes 
against SCs/ STs have occured with a 
view to prevent recurrence of such of
fences, besides taking action against the 
offenders. These pickets should be so 
manned as to instil a sense of confidence 
amongst the victims and put the fear of 
law into the offenders.

(vi) Police should directly and effectively 
intervene in instances of criminal 
tresspass into the lands be longing to 
SCs/STs.

(vii) Police machinery should be so great to 
ensure thatthe registration of complaints 
isprompt. The investigation isfree from 
lacunae and the case successfullypros- 
ecuted.

(viii) The effectiveness of punishment de
pends not only on itsquantum but also on 
the speed with which it is imposed. There
fore, it shouldbepossibleforthe police to 
complete the investigations speedily and

file charge-sheet in the cases within the 
shortest possible time not exceeding 30 
days.

(ix) In serious cases of offences against 
numbers of SCs andSTs,theivestigation 
officers should not be below the level of 
I nspector of Police. These officers should 
be carefully selected on the basis of their 
sense of social justice and ability of 
perceivethe implications of the case and 
investigaterin along the right lines within 
the quickest possible time. Such serious 
cases should be treated as Special Re
port Cases.

(x) Special prosecution be earmarked to 
deal exclusively with cases of atrocities 
to get effective and speedier justice for 
the victims.

(xi) Inallcasesofseriouscrimescommitted 
against members of SCs and ST s. local 
District Magistate and Supdt. of Police 
should invariably visit the spot immedi
ately possibily within 24 hours of the 
Occurence, Supervise the steps from the 
apprehension of the culprits and mea
sures of relief and rehabilitation of the 
victims and take such other stepsas may 
be necessary to instilasense of security 
and confidence amongstthe members of 
the area and the fear of law in the 
perpetactors and potential offenders of 
such crimes.

(xii) One of the suggestions to prevent 
atrocities onSCsandSTsisthatatleast 
one of the following posts in each of the 
sensitive districts should be held by off ic- 
ers belonging to these communities and 
tribes. The posts identified for this pur
pose are District Magistrate, Senior 
Supdt. of Police,Sub-OivsionalMagiS' 
trate and Sub Divisional Police Officer. 
Similarly, it has been suggested that 
officers belonging to the Scheduled 
Castes and Scheduled Tribes should
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also be poste as Station House Officers 
as far as possible tn such sensitive lo* 
calities

(xm) Provisions to establish special courts 
have already been made underthe PCR 
Act 1955 and the Scheduled Castes and 
ScheduledTrlbes (Prevention of Atroci 
ties) Act 1989

(d) General decisions taken in the Chief 
Ministers Conference held on October 4—5
1991 are furnished at Statement No III

(e) As regards progress made in imple
mentation of decisions at

(d) above a review was held in Conference 
of Ministers of States incharge of Welfare on 
September 18—19 1992and following vieews 
emerged which were conveyedtothatStateand 
UTs fortheir considerations These have been 
followed up with the States/UTs

(i) An atmosphere of communal harmony 
need to be created in all the villages

(it) TheroleofNGOs should be recognised 
and encouraged in a large measure to 
spread the message of communal har 
mony

(hi) Proper and effective preventive steps 
should bve taken by the community as welll 
as the local admimustration

(iv) The Chief Minister s Conferenceeee 
decisiontoconstituteSpecialcourtsforthe 
purpose oftryingthe atrocity cases has not 
revealedany results SeverallStateshave 
morely designated the existing courts and 
put all cases underthem As the number 
of atrocities aregoing upevery tn the shape 
of murders rape and arson it is recom
mended that alll atrocity cases should be 
tned by a Special Court at the place of

1915 (SAKA) Wntten Answers &
occurance either by the serving District 
Judge or a retired Judge Similarly at state 
level and at Delhi there should be Special 
courts consisting of retired High Court 
Judges and retired supreme Court Judges 
to heartheseappeals and momtorthe entire 
atrocity cases

(v) Defective investigation and prosecution 
needs to be corrected which are largely 
responsible for the acquittallls or minor 
punishments though the accused commit 
murderorarson OfficersofthelevelofJoin 
District Magistrate should be posted ex 
clusively in areas which are atr jcity prone

(vi) Efforts should be made to bring about 
psychological change in the people to 
wards Scheduled Castes and Schedulled 
Tribes

(vu) Disposal of cases should be within six 
months Officers of proven integrity and 
sympathy should be posted to atrocity 
prone areas especially in Departments of 
revenue and Police

(vm) Selection of Station House Officers is 
very important All investigation cases 
should be taken up not by local officers but 
by officers drawn from other districts

(tx) Schemes should by drawn up for total 
development of atrocity prone areas

(x) Rehabilitation measures may include 
grant of Rs 1 00 lakh and provision of jhob 
to each family where a persn dies Rs 
50000perfamilyforgnevousmjunes free 
medical aid and for burnt of damaged 
houses it should be rebuilt free of cost

(xt) Childrenm may be compulsonly admitted 
to Ashram Schools/Residential Scools

(xu) Provision of utencils rice wheat unles 
pulses etc for a period of three moths
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CONFERENCE OF CHIEF MINISTERS of Atrocities) Act, 1989. The Government of
TO DISCUSS PREVENTION OF ATROCI- India willl ensure that the provisions of the Act

TIES ON SCHEDULLED CASTES AND regardingthe setting up/specifying the Special
SCHEDULEDTRIBES NEW DELHI, 4-5TH Courts wiH be complied with in all the States and

OCTOBER. 1991. Union Territories.

S3 WrittenAnswers VAISAKHA 9,1915 (SAKA) WrittenAnswers 54

GENERAL DECISION

1. The Conference agreed that this is a 
national question and cuts across political 
pereu8ion.lt needs, therefore; be addressed as 
such, on the basis of national consenus;

2. It was suggested that the State Chief 
Ministers should themselves keep in direct 
touch with this matter in an intimate manner and 
on a crittimed basis in order to take effective and 
timely action.

3. In the posting of officers to important 
positions, those belonging to SC/ST should 
received adequate attention.

4. Unifiled quotas of appointment to the 
reserved SC/ST posts should be completed at 
the latest within 31 at March, 1992.

5. The house beingbuilt for the SC's/STs 
are inadequate. They should be enlarged with 
higher outlay. It is necessary to improve the 
housing conditionsof SC’s/STs.

6. The State Governments will identify 
areas where incidence of atocities has been 
found tobe highh and which are more tension- 
prone These witt have special provisions and 
administrative measures. toccwT^
as detailed beiow.

7. Since land is one of the main cuases of 
tenstion, distrtoution of surplus land underthe 
•and CeilingLawashoukJ be completed by31st 
March, 1992.

8. The Conference noted that Special 
courts have been specified/set up in different 
States and Union Teritories under the Sched-

Castes and SchedutedTribes (Prevention

9. The follflowing recommendations made 
bytheSub—Committeeappontedbytheoonfer- 
errawereacceptedtorappropriateaction:—

(i) AroitetheprovisionsoftheSched- 
uledCastes and SchedutedTribes (pre
vention of Atrocities) Act, 1989, were 
adequate as Section 4 provides for 
imprisonment for a term not less than 
six mouths for wiHful neglect of duties 
byapubfc servant. This Act had come 
into effect only in 1990and modifica
tions wherein can be considered after 
some time in the light of experience 
gained of its implementation.

(ii) Wherever considered necessary, the
work pertaining to Schedulled Castes 
maybe entrusted toaseparated admin
istrative set up.

(ili) In sensitve disticts which have past 
history of large scale atrocities against 
Scheduled castes/ScheduledTribes, 
an existing post of Additional District 
Magistrate may be designated as 
exclusively incharge of matters per
taining to Scheduled Castes/ Sched
uled Tribes. In suitable cases, even a 
fuRtimepoet of AddNionaldistrict Mag
istrate may be created. He would he 
resporetoletoroveraeeingthe schemes 
and programmes for the welfare of 
Schedulled Castes and Scheduled 
Tribes as aisofortaking such actions 
lor prolectinglheinterestsofthe weaker 
sections of society. He may be as
sisted in the task of follow up action 
such as investigation of offences and 
atrocites against Scheduled Castes/ 
ScheduledTribeeby appropriate level 
officers headed by wi Additional Su-
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perintendent of Police.

(iv) Whenever an incident ot atrocities 
against scheduled Castes/ Scheduled 
Tribes takes place, the local officer? 
must be made responsibleto visit the 
place of crime at the earliest and start 
the legal process expeditiously. Se
nior officers such as Deputy Superin
tendent of Police should also person
ally pay visits in cases of seriousatroci- 
ties within 24 hours to 48 hours of the 
occurence.

(v) To ensure greater transparency in the
investigations of cases and thefolow- 
up action thereon, a Vigilance and 
monitoring Committee comprising dis
trict Magistrate as Chairman, and su
perintendent of Polllice, District Wel
fare Officer and other concerned Dis
trict officers as also five members of 
the pub;oc as members, should be 
appointed. Of these, the majority should 
be Scheduled Castes/Scheduled 
Tribes. Adfditiona! District Magistrates 
(Scheduled Castes/ScjeduledTribes), 
wherever designated or appointed, 
should be the Member—Secreataiy of 
the Committee. This Committee would 
have the responsibility to see that the 
cases of atrocities against scheduled 
Castes/ scheduled Tribes are pursed 
vigorously and brought up before the 
Court.

(vi) To ensure speedy investigation into the
cases involving atrocities against 
Scheduled Castes/Scheduled Tribes, 
particularly in sensitive districts, spe
cial investigation cells may be created 
at the circle/district level.

(vii) Government should pursue the cases 
in the Courts diligently and every effort 
should be made to have these casses 
heard by the Courts on a day-to-day 
basis as in Session trials to ensure that

Written Answers ®  

such cases are disposed of quickly.

(viii) Serveral atrocities against Scheduled 
Castes and Scheduled Tribes arise 
from land dispOutes. Methods must, 
therefore, befouryJfor securing speedy 
disposal of land cases. Similarly, 
cases petaining to land disputes pend
ing in various courts should be fol- 
lowed-up expeditiously.

(ix) Generally the responsibility for inves
tigation of cases of atrocity should vest 
in the normal police machinery and 
should be closely supervised by the 
Vigilance and Monitoring Committee, 
under the chairmanship of District 
Magistrate.

(x) Insuitablecases.theCommitteeshould
have the authority to recommend pro
ceeding against a public servant for 
wilful neglect of his duties as prescribed 
underthe Scheduled Castes and Sched
uled tribes (Prevention of Atrocities) 
Act, 1989. In such cases, in particular, 
the investigation of the case may be 
entrusted not an investigating agency, 
other than the district police, such as 
Vigilance Bureau, Anti—Corruption 
Branch, State CID etc. so as to inspire 
confidence that the guilty shall not be 
shielded.

(xi) A separate panel of prosecutors may be
appopintedby the State Government 
for prosecuting suchh cases.

Oil Deposits iinWest Bengal

810. SHRI SUDHIR GIRI: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state:

(a) Whetheroil has been struck by the Oil 
and Natural Gas Commission at Boral in South 
24 Parganas district of West Bengal recently;

APRIL 29,1993
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(b) if so, the estimated crude oil that came 

out following the digging,

(c) the outcome ofthe sample of the oil sebt 
fortesting

(d) whether the commercial viability of this
oil gas has been explored,

(e) if so the details thereof and

(f) the steps taken to expedite the oil 
extraction?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PERROLEUM AND NATURALGAS 
(CAPT SATISH SHARMA) (a)to(f) Dunng 
testing of Well Golf Green I near Boral, craces 
ofoilandgaswerefound The sample analysis 
mdicatestheA P I grtavityofoilas44 55de 
grees Commercial viability an be established 
only after detailed testing and further appraisal 
programme sitject totechncH-economic analy
sis/evaluation

Jharkhand Issue

‘811 MAJ GEN (RETD) BHUWAN 
CHANDRA KHANDURI 

SHRI YASHWANTRAO PATIL

Willthe Minister of HOME AFFAIRS be 
pleasedtostafte

(a) the details of financial losses incurred 
as a result of the recent economic blockade 
launched by some Jharkhand activists,

(b) whether any centralteam has visited 
the State to study the repurcussion of such 
agnation,

(c) if so, the details thereof,

(d) whetherthe Union Government have 
heidany meetings to discuss the issue dunng 
the last one year,

1915 (SAKA) WrittenAnswers SB
(e) if so the details and the out come 

thereof and

(f) the other steps taken/being taken to 
resolve the issue?

THE MINISTER OF HOME AFFAIRS 
(SHRIS B CHAVAN) (a) Financial losses due 
tothereoenteconomicblockadeinthe Jharkhand 
area have not been computed

(b) No sir

(c) Does not arise

(d)to(f) Wide ranging discussions have 
been held with various Jharkhand groups, politi
cal parties and the concerned State 
Gobemments No definitive conclusions have 
emerged from these discussions so far The 
Government of India is assidously wouking 
towards evolving a consensus on the issue

[Translation]

Gas from Bombay Off—Shore

*812 SHRI KASHIRAMRANA willthe 
Minister ofPETROLEUM AND NATURAL GAS 
be pleased to state

(a) the quantum of gas extracted from 
Bombay off—shore area during the last two 
years,

(b) the quantum of gas supplied dunngthe 
last two years, State—wise,

(c) whetherthe States have been supplied 
lesser quantum of gas than the supply made 
dunng the previous year, and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOFPETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (^Ap
proximately 14400 MMSCM m 1991 <-92 and
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approximately 13400MMSCM in 1992—93

(b) Offshore gas to the extent of approxi
mately 9700MMSCM 11991,-92 and approxi
mately 10800 MMSCM in 1992—93was sup
plied to vanous units located in the States of 
Gujarat, Maharashtra, Madhya Pradesh, Uttar 
Pradesh, Rajasthan, Haryana and the Union 
Territory of Delhi

(c) No Sir

(d) Does notarise 

[English]

Ayurvedic Medicinal Piants

*813 DR AMRITLALKALIDAS PATEL 
DR LAXMINARAYAN PANDEYA

Will the Ministerof H EALTH AND FAMILY 
WELFARE be pleased to state

(a) whether a number of plant species 
having great medicinal values tn Ayurvedic 
medicines are facing extinction,

(b) if so, the reasons therefor,

(c) the names of important plant species 
facing extinction

(d) whether the Government have any 
proposal to set up gardens at different levels to 
grow such medicinal plants and to make ar
rangements for mari<etingofcrudedrugs through 
cooperative societies, and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B SHANKARANAND)
(a) to.(c) Certain important medicinal plants like 
Rauwolha serpentina, Podophyllum hexandrum 
Sausaurea costus, Aconltum heterophyllum, 
Pio îtliza^yr!QarCoichicumluteum, Gentiana 
Kurroo, Copttsteeta, Dwscoreadeltotdea, etc

are reported to have become vulnerable to ex
tinction on account of mdiscnmlnate exploita
tion and loss of pnme ecological habitat

(d) and (e) Assistance is being given by 
Govt to eligible autonomous bodies Govt/ 
Semi—Govt organisationsforsettmg up haerbal 
gradens Some states have Co—opei ative/au- 
tonomous organisation which arrange collec 
tion of crude drugs/ other minor forest produce

Export by Sail

*814 SHRIK PRADHANI WilltheMims 
ter of STEEL be pleased to state

(a) whether the steel Authority ot India 
L united propose to double its export during the 
Eighth Five Year Plan pei tod

(b) if so, the target fixed in this regard and

(c) the production of steel expected in 
different steel plantsdunngthe said plan period?

THE MINISTEROF STATE OFTHE MIN 
ISTRYOFSTEEL (SHRI SONTOSH MOHAN 
DEV) (a) and (b) Steel Authority of India It Has 
plans to increase its exports during the Eight 
Fiveyearplanpenod Exporttargetsarefixedon 
an annual basis based on factors like domestic 
demand and availability of steel, the interna 
tional market scenano etc

Dunng the first year the VI11 Five year Plan 
(1992-93 to 1996-97), exports from 
SAIL were as under

('000tonnes)

1992-93

Mild Steel 2687

Stainless Steel 5,5

TOTAL 2742
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F-or the year 1993 94 SAIL has plans to subsequent years of the Plan

export350 OOOtonnes of steel representing an ĉ) SAIL s estimates of pioduction of
increase of 28% over actual exports in 1992 93 oileable steel during the Eiqhth hive Ycat Plan
This increasing trend is likely tocontinue in the is as under

(OOOtonnes)

BSP DSP RSP BSL HSCO SAIi

1993 94 3100 920 1130 3050 400 8600

1994 95 3355 1193 124b 3189 448 9431

1995 96 3355 1615 1379 3294 448 10091

1996-9’ a5̂ 5 1615 1562 3662 448 10842

Cerebral Malaria

815DR KRUPASINDHUBHOI Willthe 
Mmisterof H tALTH AND f-AMILY WELFARE 
op pleaded to state

to insecticides parasite resistance to medi 
ernes in certain areas administi ative and op 
erational inadequacies

(c)Yos Sir Thedrugisnamed Oingtiaosu

(a) whether the t jovernment are aware of 
the large number of deaths taking place n 
Afferent parts of the country due to cerebral 
nalaria every year

(d) The drug is notbeing imported clinical 
triais on this drug are beinq conducted and 
therefore its import will depend on the results 
obtained

(b) if so the causes of the outbreak of this 
dreaded disease

Refining Capacity for Petroleum 
products

(c) whether China has invented a harbal 
it uq for curing cerebral malana and

(d)ifso the steps taken to import such 
harbal drugs from China to Cure cerebral ma 
laria in the country?

THF MINISTER OF HEALTH AND FAM 
HVWELFARE(SHRIB SHANKARANAND)
(a) The total number of malana deaths reported 
during 1991 and1992were421 and246(provi 
'lonal) respectively Analysis of malana deaths 
mdicate that a significant proportion of the same 
s due to cerebral malana

(b) the mam reasons are vector resistance

*816 SHRI ANANTRAODESHMUKH 
Will the Mimsterof PETROLEUM AND NATU 
R AL GAS be pleased to state

(a) the present capacity for refining petro 
leum products in the country

(b) the pro c ts taken up for augmenting 
this capacity ana

(c) the time by which these projects are 
likely to be fully operational?

THE MINISTER Of- ST ATE OF THE MIN 
ISTRYOFPETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) At
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present the installed capacity forcrude oil refin
ing in the country is 51 885MMTPA

(b) The projects for augmenting refining 
capacity include expansions/de bottlenecking 
of existing refineries and setting up of new 
refinenes at managalore Assam pampat 
(Haryana) and nanmaman (Tamil Nadu) which 
when implemented would increase refining ca 
pacitybyabout21 2MMTPA

Besides theGovemmenthasapprovedin 
principle the setting up of three refinenes with a 
6MMTPA capacity each in the joint sector and 
has also issued Letters of Intenttopnvateparties 
for new refineries The total capacity increase 
envisaged through these refineries is 47 
MMTPA

(c) The above expansion/additions to the 
refining capacity are expected to materialise 
during the VIII & IX Plan penods

Rehabilitation of Displaced Tribals

*817 SHRI MADAN LALKHURANA Will 
theMinisterof WELFARE bepleasedtostate

(a) whetherthe Government propose to 
formulate National policy forthe rehabilitation of 
displaced tnbles

(b)ifso the details thereof and

(c) the time by which it is likely to be 
implemented’

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a)to(c) national policy for 
the Rehabilitation of Displaced Tnbals is under 
formulation

[Translation]

Goitre Affected Areas

'818 SHRIANAND RATNAMAUR YA 
WUHhe Ministerof HEALTH AND FAM JLY 
WELFAREbe pleased to state

(a) the pearticulars of goiter affected areas 
in the country,

(b) whetherlarge parts of Uttar Pradesh and 
Bihar are in its grip,

(c) if so the concrete staps taken or pro 
posed to be taken by the Government in this 
regard and

(d) the steps being taken to make the sale 
of todirsed salt compulsory in these areas?

THE MINISTER OF HEALTH AND FAM 
ILY WELFARE (SHRI B SHANKARANAND)
(a) and (b) Virtually all parts of the country are 
affected in vanous degrees by environmental 
iodine deficiency of which goiter is the most 
common manifestation However the problem 
has been been found to be more acute in Hima 
layanandsub-Himalayan regions including Uttar 
pradesh and Bihar

(c) The Government had initiated in 1992 
National Coitre Control Programme which has 
since been remamed as national Iodine Defi 
ciency /Disorders Control 
Programmee(NIDDCP) underwhichactivities 
like dissemination of health education and in 
creased production and supply of iodised salt 
have been initiated Financial assistance is also 
provided undertheprogrammee to States/Union 
TerntonesforsettingupoflDDControlCells An 
intensive IDD Control Programme has recently 
been initiated with UNICEF assistance in a few 
endemic areas

(d) Most of the States/UTs including Uttar 
Pradesh and Bihar have already made sale of 
iodised salt compulsory, The remaining States/ 
UTs have been requested to do the same ur 
gently

[English]

Polio Vaccine

*819 DR VASANT NIWRUTTIPAWAR
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Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a)whetherthereisaeu. teshortageof Polio 
vaccine in the country;

(b) if so, the steps proposed to be taken for 
making this vital drug availabe to poor people;

(c) the number of Polio cases reported

1915 (SAKA) WrittenAnswers 66
during 1992-93; State-wise,

(d) whether the Government propose to 
involve Non-Governmental Organisations in 
eradicating Polio; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
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[Translations]

Exploration and Mining of Minerals

*820 SHRICHETANPS CHAUHAN Will 
the Minister of MINES be pleased to state

(a) whether the Government propose to 
assign the exploration ands mining of minerals 
to pnvate and foreign companies,

(b) if so the details thereof,

(c) whether the Government propose to 
introduce a Bill in this regard, and

(d) if so, the broad details thereof?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV) (a)to(d) Exploration and mining of 
minerals by private sector companies is al
ready permitted Private Companies with for
eign equity holding not exceeding 40% are also 
permitted to undertake exploration mining ac
tivities

ForeignersinJ&K

7072 DR LAL BAHADUR RAWAL Will 
the Minister of HOME AFFAIRS be pleased to 
state

(a) whetherthe government have identified 
' someforeigners as active terrorists in the Kash
mir valley,

(b)ifso the number and nationality thereof,

(c) whetherthe Union Government have 
broughtthisto the notice of the respective Gov
ernments,

(d) if so, the reaction of these government 
thereto, and

(e) the action proposed to be taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH

PILOT) (a) and (b) Government are aware of 
reports about the presence of some foreign 
nationals said to be involved in subversive 
activities along with the terrorists in Jammu and 
kashmir However, it is not possible to precisely 
estimate the number of such persons who may 
have infiltrated into the State and their nationali
ties

(c) to (e) Sustamed pressure is being 
maintained on the militants Aclose wateris also 
being kept on the possible infiltration routes 
Appropriate action is also being taken at the 
diplomatic level on the issue osextemal, aid and 
involvement in terronst activities in Jammu and 
Kashmir

Issue of Licences in U.P

7073 SHRI SANTOSH KUMAR 
GANGWAR Will the Minister of HOME AF
FAIRS be pleased to state

(a) whether licences/group licences are 
being issued in Uttar Pradesh on account of the 
peculiarconditions prevailing there due to ter
rorism,

(b) if so, the number ot licences issued in 
the State dunng 1992 and 1993so far,

(c) whether this scheme is proposed to be 
shelved, and

(d) if so, the details thereof and the reasons 
therefor?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a)to(d) Informatiomsbeingcollected 
and will be laid on the table of the House

[Enghsh]

Cochin Refinery School

7074 SHRI P C THOMAS Willthe Minis
ter of PETROLEUM AND NATURAL GAS be 
pleasedto state
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(a)the status of teachers of Cochin Refinery 

School in Ambalamugai >n Kerala;

(b) whether they are treated as teachers of 
Central School with benefits thereof;

(c) if not, the reasons therefor;

(d) whether their counterparts in Sainik 
Schools are getting more salary and benefits 
with promotion scopes; and

(e) if so, the steps being taken to provide 
such facilities to the teachers in this school?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURALGAS 
(CAPT SATISH KUMAR SHARMA) :(a) The 
teachers of Cochin Refinenes School are em
ployees of the Cochin Refineries Educational 
Aid Society which is an institution registered 
under the Travancore Cochin Educational Sci
entific and Charitable Societies Act, 1955.

(b) to (e) Notwithstanding thefaetthatthey 
are governed by a different set of rules, the CRL 
management has taken a decision in principle 
to adopt the Central Schools pay scales to the 
teaching staff of this school.

Coaching to SC/ST Students in Tamil 
Nadu

7075. SHRI B. DEVARAJAN: Will the 
Minister of WELFARE be pleased to state;

(a) the number of coaching centers 
oiganisecdinTamil Nadu togivecoachingto the 
scheduled Tribes and Scheduled Castes Stu
dents sleeking admission to the navodaya 
Vidyalayas Dunngeach of the last three years;

(b) the number of students of the above 
categones who were given coaching at the 
respective centre during the above period;

(c) the number of students among them 
who actually appearedfor the entrance test; and

' thetest?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The Tamil nadu Gov
ernment have informed that there are no 
navodaya Vidyalayas in the State.

(b) to (d). There questions do not arise in 
view of (a) above.

Panel to Study LNG Import

7076. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state:

(a)whethertheGovememnthavesetupan 
experts panel to study Liquefied natural Gas 
(LNG) import;

(b) if so, the composition of the panel and 
terms of reference; and

(c) the time by which the panel is likely to 
submit its report?

THE MIN ISTER OF STATE OF THE MIN- 
ISTRYOF PETROLEUM AND NATURALGAS 
(CAPT. SATISH KUMAR SHARMA):(a)and
(b) A Committee consisting of representatives 
of the Mimstnes/ Departments of petroleum and 
natural Gas, Power, Fertilizers, Commerce, 
Surface Transport and Economic Affairs as 
also of GAIL, ONGC, EIL, CEA and the 
Planning Commission has been set up by the 
Planning Commission to study the techno-eco
nomic feasibility of importing LNG, and to sug
gest the allocation, port handling facilities, etc. 
required for such import.

(c) The Committee is yet to submit its 
report.

[Translation]

Foreign Assistance for Exploration of 
Minerals in Bihar

7077. SHRI SURYANARAYAN YADAV;
(d)thenumberofsuchstudentswhopassed WifltheMinisterof MINES bepleasedtostate:
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(a) whether any foreign assistance has

been soughtforthe development and explore- (b) No, Sir
tion of minerals in Bihar dunng the last three
years; and (c) 17 Honorary Special police officers

were found involved in criminal cases They
(b) if so,the details thereof? have been removed from the list of HSPOs
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THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM SINGH 
YADAV) (a) and (b) No foreign assistance was 
sought for the development and exploration of 
minerals in Bihar during the last three years 
However M/s Ausmelt of Australia has under
taken a feasibility stury for introduction of Siro 
Smelter technology in the furnaces of India 
Copper complex, Biharforimprovingrecovery 
of precious metals from copper anode slimes

[English]

Honorary Special Police Officers

7078 SHRISYEDSHAHABUDDIN Will 
the Ministei of HOME AFFAIRS be pleased to 
state

(a) the number of Honorary Special Police 
Officers appointed by the Delhi Police as on 
January 1,1993,

(b) whetherit isafact that over 70percent 
of the MSPOsare members of vanous banned 
organisations;

(c) whether it is a fact that some HSPOs 
have police records;

(d) whether any steps have been taken to 
screen the HSPOs who are members of banned 
organisations or who have a cnminal record, 
and

(e) if so, the number of HSWPOs who were 
screened out since January 1,1993?

(d) and (e) The character and antecedents 
of Applicants seeking appointment as HSPOs 
are verified from the Police Stations concerned 
and the Crime Record Office abort their involve
ment in criminal cases, pnorto their appoint
ment as HSPOS The work and conduct of the 
HSPO are screened from time to time by the 
concerned SHOs/ SDPOs In case anything 
adverse comes to notice or the S P O is ar
rested involved in any cnmmalcase, his ap
pointment as HSPO is terminated

[Translation)

Escape from jails of U.P.

7079 SHRI SANTOSH KUMAR 
GANGWAR Will the Minister of HOME AF
FAIRS be pleased to state

(a) the number of prisoners escaped from 
the different jails of Uttar Pradesh dunng 1992 
and 1993so far,

(b) the number out of them rearrested and 
thenumberofthosewhohavenot beentraced 
out so far; and

(c) the steps being taken in this regard?

THE MINISTER OFSTATE INTHE MIN
ISTRY OF HOME AFFAIRS (SHRI 
P M SAYEED). (a)

Year Number of persons escaped

1992 19

THEMINiSTER OF STATE INTHE MIN
ISTRY OF HOME AFFAIRS (SHRI

1993 Nil
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(b) Out of 19 prisoners who escaped in 

1992.7 prisoners were regrrested Remaining
12 prisoners could not be traced out so far

(c) The State Police is taking necessary 
steps to trace out and apprehend remaining 12 
absconding prisoners

[English]

Allotment of LPG agencies to Retiring 
Central Government Employees

7080 SHRI JEEWAN SHARMA Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state

(a) whether there is any proposal for re
serving some quota for allotment of LPG agen
cies for the retiring Central Government em
ployees

(b) if so, the details thereof and

(c) if not the reasons therefor'7

THE MINISTER Or STATE OF THE MIN- 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a)to(c) 
There is nosuch proposal under consideration 
of the Government

World Bank Report on Health Sector

7081 SHRI MOHAN RAW ALE Willthe 
Minister of HEALTH AND FAMILY WELFARE 
be pleasedto state

(a) whetherthe world Bankhasprepared a 
report titled India Health Sector Financing 
coping with Adjustment Opportunities for 
Raforms1992

(b) if so the mamsuggestions contained in 
the Report, and

(c) the reaction of the Union government 
thereto7

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)to (c) 
A draft confidential report, for their internal use, 
on the subject has been prepared by the World 
Bank The Government would examine the re
port as and when the final version is received

Saving of Petroleum products

7082 SHRI MANORANJAN BHAKTA 
Willthe Mimsterof PETROLEUM AND NATU
RAL GAS be pleased to state

(a) whetherthe Goverenmt arc taking any 
steps for saving the petroleum products invest
ments or marginal investments

(b) whethet the potential for conserving 
petroleum pi ocJucts r an be realisedhy adopting 
simple and low cost o ' >stf ( r measures and

(c)ifso tliedetri I r,

THEMINISTL 1'N
ISTRYOFPETHOI ! AS
(CAPT SATISH KUMAR SI- 
Sir

(b)Theadoptionofsuchmeasures theuse 
of which is sought to be promoted can help 
realised considerable oil conservation poten
tial

(c) The measures include

OCoubtngopfwastagesandwastefulprac-
tices,

ii) Adoption of good house-keeping, main
tenance, operational and managenal practices

in) Adoption of improved driving skills and 
good cooking habits in the respective sphers

iv) Rectification/retrofitting of fuel in-effi
cient parts or conrpxientsof equipment, pumpset 
engines etc
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v) Use of f uel-eff icient appliances like LPG 

and kerosene wick stoves, and

vi) Re-refining and recycling of used fuel 
and lubricants

Mining leases

7083 SHRI SUSHIL CHANDRA VERMA 
Will the Mimsterof MINES be pleased to state

(a) whether prior approval of the Union 
Government is necessary for granting mining 
leases in regard to limestone, dolomite and 
bauite

(b) whether some state Governments have 
requested the Union Government that State 
Governments should be empowered to grant 
such mining leases, and

(c) if so the decision taken in the matter?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV) (a) and (b) Yes, Sir

(c) The matter is under consideration 

{Translation}

Exploration of Oil and Natural Gas

7084 SHRIN J RATHVA Will the Minis
ter of PETROLEUM AND NATURAL GAS be 
pleasedtostate

(a) the names of places tn Gujarat where 
drilling of oil wells is in full swing at present

(b) the number of rigs operating at these 
places,

(c) whether the Government propose to 
undertake dnlling of oil wells at new locations in 
Gujarat

(d) if so, the details thereof, and

(e) the details of the works started so far for 
the exploration of oil and natural gas in vanous 
States?

THEMINISTEROF STATE OFTHEMIN- 
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a)to(d) 
Drilling of oil wells is going on in Gujarat in 
Limbodra, Motera, Nawagam, S Kadi.Dhamoj, 
Bechraji, Jotana, Khambel, Nandasan, Nandej, 
Sanand, Ankleshwar, Gandhar Kosamba 
Dabka, Pakhajan, Shuktatirth and Kathana Forty 
ngs are under operation at these places Addi
tional wells are planned at 55 locations

(e) Upto 1 1 93 ONGC has earned out a total of 
362382SLK (2D+3D) and 148897LK+67 Sq Km 
3D seismic survey and has dnlled2289on land 
exploratory wells in vanous States Exploration 
for hydrocarbons is alsobeingcariedout by OIL 
in Assam, Arunahcai Pradesh, Rajasthan and 
Uttar Pradesh

[English]

Lease Agreement by ECL

7085 SHRI HARADHAN ROY Will the 
Minister of COALbepleasedtorefertothe reply 
given on Apnl 29,1992to Unstarred Question 
No 8522regardmglease agreement byECL and 
state

(a) whetherthe information has since been 
collected

(b) if so, the details thereof and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRI AJIT PANJA) (a) to
(c) Yes Sir The assurance given on29 41992 
in reply to Unstirred Question No 8522 was 
fulfilled in October 1992onthe basis of informa
tion receivedfrom Eastern Coalfields Limited 
According to Eastern Coalftleds Limited, their 
opencast projects are located in areas covered
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by old subsisting leases 

[Translation]

Survey Regarding Reserves of Iron Ore 
and Coal

7086 SHRI RAM PRASAD SINGH Will 
the Minister of MINES be pleased to state

(a) whether any survey has been con
ducted regarding total reserves of iron ore and 
coal in the country

(b) if so, the details of these reserves 
State-wise,

(c) whetherthe Government have formu-

State Coal

Andhra Pradesh 1083775

Arunachal Pradesh 90 23

Assam 29518

Bihar 64371 75

Madhya Pradesh 39022 56

Maharashtra 6276 53

Meghalaya 45943

Nagaland 1994

Orissa 4621844

Uttar Pradesh 106221

West Bengal 2512311

Goa

lated any scheme to have maximum exploita
tion of these minerals forincreasingthe national 
income and development of the country,

(d) if so, the details thereof, and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV) (a) Yes Sir

(b) As a result of surveys carried out by 
Geological Survey of India (GSI) and othei 
Government agencies in the different parts of the 
country, State-wise reservesof coal and iron ore 
are as under -

(Reserves in million tonnes)

Iron Ore 

Hematite Magnatite

4674 41787

296696 5 06

204531 

17635

266676

76223 164.56
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(Reserves in million tonnes)

State Coal

Karnataka 

Rajasthan 

Kerala 

Tamil Nadu

Total 19377713

(c)Yes Sir

(d) Government have drawn up plans for 
expansion of existing iron ore mines in Bailadila 
nrea(M P ) and Bailadila Sector Aftercomple 
tion of expansion schems and opening of new 
minesthe production at National Mineral Devel
opment Corporation Ltd (NMDC) ( a Public 
Sector Undertaking underthe Ministry of Steel) 
mines will reach a level of around 20 million 
tonnes by 1998-99 Likewise expansion of 
production capacity of iron ore concentrates 
expansion of production capacity of iron ore 
concentrates and pellets from existing level of 
7 5 and 3 million tonnes to 10 and 6 million 
tonnes have also planned

(e) Does not arise

[English]

Trifed

7087 MAJ GEN (RETD ) BHUWAN 
CHANDRA KHANDURI Will the Minister of 
WELFARE bepleasedtostate

(a) whetherthe T nbal CooperativeMarket 
,n9 Development Federation of India (TRIFED) 
ls rQsponsrtjle for undertaking the Pnce Support

Iron Ore

Hematite Magnatite

92842 251824

914 047

3546 

107

960191 314273

Scheme for procurement and marketing of Mi 
nor Forest Produce (MFP)

(b)ifso the details thereof

(c) whether any organisation has been 
assigned the ask of implementing MFDmarket 
mg inthe tribal areas of the Hill districts of Uttar 
pradesh,

(d) if not the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAMKESRI) (a)and(b) Statutorymmi 
mum Support Pnce scheme operates only for a 
few agricultural commodities The Pnce Sup 
port Scheme tor declaring a minimum price 
statutorily does not exist in case of Minor Forest 
Produce TheTRIFED works with the objective 
of ensuring better remunerative prices to tnbals 
forMFP by interveningm the market andexdud 
mg the middlemen involved in the trade The 
pnceforprocurementof MFP aredecidedkeep 
ing in view the prevailing market prices by 
TRIFED

Apartfrom this TRIFED has been operating 
the minimum support price scheme for the 
agncuitural commodities as an agent of Food 
Corporation of india Ithasbeenprovidingthe 
facilities to far away tribal areas
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(c) to (e). No organisation on behalf of 

TRIFED or by Government of India has been 
assigned the task of MFD marketing in the tribal 
areas ofHill districts of U.P. underPrice Support 
Scheme.

Agencies Producing Oil and Gas

7088. SHRI MANIKRAO HODLYA 
G A VIT: Will the Minister of PETROLEUM AND 
NATU R AL G AS be pleased to state:

(a)the names of the agencies producing oil 
and gas in the country with their quantity; and

(b) the consumption of both oil and gas in 
the country at present?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a)ONGC 
and OIL are the agencies producing oil and gas 
in the country. During the year 1992-93, they 
produced a total of about 27 MM of crude oil and 
18BCMofgas.

(b} The consumption of crude oil (in terms 
throughput in refineries) during 1992-93 was 
about 53.49 MMT and of gas during April-De- 
cember, 92 was about 12.14 BCM.

Swedish Aid to Reduce Infant Mortal
ity

7089. SHRI M.V.V.S. MURTHY: Willthe 
Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Swedish International 
Development Authority has extended any aid to 
reduce infant mortality in the country; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN-THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) Yes, 
Sir.

(b) The Swedish International Develop
ment Authority (SIDA)haveprovided financial 
assistance of Swedish Kronorss(SEK) 400 
Million during 1987-92for the Universal Immu
nization programme (UIP) and additional finan
cial assistance of SEK300Million for the imple
mentation of the child Survival & Safe Mother
hood (CSSM) Programme, launched in 1992- 
93.

Modernisation of Coal Mines in 
Assam and Meghalaya

7090. SHRI PROBIN DEKA: Will the Min
ister of CCOAL be pleased to state:

(a) whetherthe Government propose to 
develop and modernise different coal mines in 
Assam and Meghalaya; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJITPANJA):(a) 
and (b) Yes, Sir. The coal production of North 
Eastern Coalfields isprojectedto reach 1.20 Mt. 
by 1996-97. The programme includes develop
ment of mines with new technology such as 
flexible roofing and shield mining wherever 
feasible. Two projects viz. Simsakang and Rs. 
50crores has been earmarkedforNorth Eastern 
Coal fields during the 8th Plan.

Adulteration of Oil in Petrol

70 91. SHRI KHELAN RAM JANGDE: 
Willthe Minister of PERTROLEUM AND NATU
RAL GAS be pleasedto state.

(a) whetherthe Government have recently 
received complaints regarding adulteration of 
some other oils in petrol by different petrol 
pumps in Madhya Pradesh;

(b) if so, the details thereof; and

(c) the steps taken to check such adultera
tion?
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THEMINISTEROF STATE OFTHE MIN- 

(STRYOF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) Yes, 
Sir

(b)Acomplaintwas received against one 
retail outlet m Madhya Pradesh On enquiry, the 
complaint was not established

(c) The folloing measures are taken to 
check adulteration in petrol -

i) regular and surpnse insertions by Oil 
Company officials

ii) denity check under MS & HSD Control,, 
1990

m) dopmgofkerosenewithfurfuralatselected 
locations

iv) surprise inspections by mobile laborato
ries

v) Surpnse inspections of retail outlets by 
State Government off icials

[English]

Retirement under Golden Handshake 
Scheme in Sail

7092 SHRIC SREENIVAASAN Willthe 
Minister of STEEL be pleased to state

(a) whether the surplus staff in the Steel 
Authority of India Limited have been given the 
option of retinng underthe Voluntary Retirement 
Scheme known as' Golden Handshake’,

(b) if so, the under of persons who have 
retired underthe scheme so far, and

(c) the total amountpaid to those persons? 

THEMINISTEROFSTATEOFTHEMIN-

ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) (a) A Voluntary Retirement Scheme, 
aimed at reduction of manpower, was intro
duced insteel Authonty of India Ltd w e f 
1 101986 This scheme was in operation till 31 / 
3 1989andwassubstitutedbyarevisedVolun- 
tary Retirement Scheme on the lines suggested 
by the Bureau of public Enterpnses w e f 
191969

(b) and (c) Underthe Voluntary Retirement 
Scheme which was in operation from 1 10 86to 
31 389 about9220employeeshadavailedof 
voluntary retirement Underthe revisedscheme 
about 11427employees were granted voluntary 
retirementtill31 31993 Thus,ason31 3 1993, 
atotalof about20 647employees had availed of 
voluntary retirement since introduction of the 
scheme A total amount of Rs 17713 18 lakhs 
had been paid till 30 9 92 to those employees 
who had availed of voluntary retirement

Iron ore Deposits in Kerala

7093 SHRI MULLAPPALLY 
RAMACHANDRAN WilltheMinisterof MINES 
be pleasedto state

(a) whether any survey has been con
ducted by the Government regarding the avail
ability of I ron ore deposits in Eliyottumala in the 
Calicut district of Kerala and

(b) if so the outcome thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV) (a) Yes. Sir

(b) As a result of exploration earned out by 
Geological Survey of India(GSI), a reserve of 
19 20 million tonnes of iron ore compnsmg 
14 70m»Uiontonnesofexidisedorewith39 44% 
Feand4 50million tonnes unoxidised ore with 
3146% Fe has been estimated in Eleyoittimala 
and other area in Calicut (Kozhijkode) district

!
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Kerala

National Programme for Control of 
Blindness

7094 SHRI CP MUDALA GIRIYAPPA 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state

(a) whetherthe Union Government have 
received two micro Plans for Mandya district 
from Karnataka Government underthe National 
programme for Control of Blindness scheme,

(b) if so the details thereof, and

(c) the steps taken for clearance of these 
proposals7

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) and
(b) Yes,Sir AMicroplanfortraining.strength- 
emng of ophthalmic infra-structure, school eye 
care in Madhya District has been received

(c) The States have been advised to form 
District Blindness Control Societies to 
strengthen the National Programmeforcontrol 
of Blindness at the distnct level Financial as
sistance is being provided to these Societies by 
the Government of India

[Translation]

Compliance of Directives and Advises

7095 SHRI BHAGWAN SHANKAR 
RAWAT Will the Minister ot PETROLEUM 
AND NATURAL GAS be pleasedto state

(a) whetoer the Government are aware that 
in the decision of tiie Central Industrial Tnbunal 
dated2010.1989andmthedecisionaftheHigh 
Court dated 15.21991 against petition submit
ted by theMathura Refinery Worker's Union the 
management of the Indian Oil Corporation Lim

ited, Mathura Refinery, had issued certain direc
tives and advises,

(b) If so, the details thereof;

(c) whetherthe Government have ensured 
the compliance of these directives and advises,

(d) if so, the details in this regard, and

(e) if not, the reasons thereto f>

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF PETROLEUM ANDNATURALGAS 
(CAPT SATISH KUMAR SHARMA) (a)to(e) 
The Award dated6 101989of the Central Gov
ernment Industrial Tnbunal, New Delhi, Pub
lished in the Gazette of India dated October 
91,1989hasbeenseen Itsmainfindingisthat 
the contract labour employed at Mathua Refin
ery are not in law theemployeesof the Indian Oil 
Corporation Accordingly the 48 workmen whose 
services were terminated are not the employees 
of IOC

The Central Advisory Contract Labour 
Board has, in the meantime, constituted a Trt 
partiteCommitteeon30thMay, 1990 topgointo 
the question of abolition of Contract Labour in 
Mathura Refinery andthe Marketing Division of 
Indian Oil Corporation Limited Mathura

IEnglishJ

I Pfl Cftnnnr.rtnnnVli W MVHW* HP

7096 SHRI SOBHANADREESWARAO 
VADDE Will the Minister of PETROLEUM 
ANDNATURALGAS be pleasedto state

(a) the total number of LPG connections in
the country, State-wise,

(b)thenumberofpnvatecompanieswhicti
are suplying LPG cylinders to the LPG dealers 
in the State of North East India including West j 
Bengal; and
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(c) the name of such companies and num 

ber of cylinders supplies by them annualy?

THE MINISTER OF STATE OFTHE MIN- 
ISTR Y OF PETROLEUM AND NATURAL GAS 
(PAPT SATISH KUMAR SHARMA) (a) A 
Statement is annexed

1915 (SAKA) WrittenAnswers 94
(b) Empty cylinders are procured by the 

public sector oil compamesfrom cylinder manu 
Jacturers and than issuedtothe distributors No 
private company is supplying filled LPG cylin
ders direct to the distributors

(c) Does not arise
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Or. Ram Manohar Lohia Hospital

7097. SHRI SHANKARRAO KALE Will 
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to state

(a) whetherthe ministry of personnel Pub 
lie Grievances and pensions has expressed 
deep concern over the general functioning in Dr 
Ram Manohar Lohia Hospital, New Delhi in its 
Annual Report 1992-93,

(b) if sop, the details thereof, and

(c)the remedied steps taken bythe Govern
ment in this regard?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) and
(b) The Annual Report 1992-93of the Ministry of 
personal, Public Grievances & Pensions inter- 
alia has remarked upon certain deficien in the 
functioning of emergency department of 
Dr R M L Hospitalandmadesuggestionsrelat
ing toprovision of aseparate enquiry counter, 
availability of ambulances, improving general 
cleanliness, augmenting water supply & im
proving security etc

(c) The Dr R M L Hospital authorities 
have repoitedthatanumberof measures have 
been rtixxkcedtoimfHove the functioningof the 
hospital These include, -

* Aseparaleenquwycounterfunctions round 
the dock

* Essential equipments are available and 
faulty machines are promptly repaired

Special measures are being taken to 
maintain proper cleantmes

24 hours water supply has been ensuree 
byĉ gg»ng4tubutes

7 ambulances are operational and avail- 
abte on nominal payment
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Security has improved considerable by 
engaging a special secunty 
agency

Sale of Light Diesel Oil

7098 SHRI V SREENIVASA PRASAD, 
WilltheMimster of PETROLUEUMAND NATU
RAL GAS be pleasedto state

(a) whetherthe Indian Oil Corporation Lim
ited has been indulging in illegal and unfair trade 
practices in the sale of light diesel oil from its 
Mathura refinery

(b) if so, the facts and details thereof,

(c) whether the government have exam
ined tocomplaint of the national Councilfor Civil 
Liberties

(d)ifso the details thereof and

(e) the Compensation IOC propose to give 
to the consumers?

THE MINISTER OF STATE OF THE MIN
ISTRY OF PETROLEUM AND NATURAL 
GAS(CAPT SATISH KUMAR SHARMA) (a) 
to (e) The complaint received from national 
Council for Civil Liberties in the matter was 
examined by the Oil Industry, who had recom
mended to the Government of India that Tem
perature Variation Allowance (TV A), which was 
being given in respect of Motor Spmt (MS) High 
speed Diesel Oil (Hsd) and Furnace Oil (FO), 
mayalsobeextendedforLDO.soastocompen- 
sate for difference in the hot loading temperature 
andambienttemperature Government, nocon- 
sideration of tins recommendation, has extended 
the schemetothe consumers of LDO with effect 
from25-9-1992

Gas from Gandhar Fields

7099 SHRI SOMJIBHAIDAMOR 
SHRI N J RATHVA

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state
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(a) the likely annual availability of associ

ated and free gas from the Gandharfields from
1992-93orvwards forthe next ten years;

(b) whether any decision has been taken to 
fully exploit the Gandhar fields, and if so the 
details the reof;

(c) the quantum of gas flared from Gandhar 
fields during the last there years;

(d) whetherthe Government have made 
any plan to utilise the flaring gas and divert it to 
other sources; and

(e) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURALGAS 
(CAPT. SATISH KUMAR SHARMA): (a)2.64, 
4.76and5.32MMSCMD in theyears 1992-93,

* 93-94and94-95respectively, and approx. 8.00 
MMSCMD thereafter upto2001-2002A.D., ac
cording to the gas profile as on January, 1992.

(b) government have approved ONGC's 
projects “ Development of Gancfriarfield, phase- 
I at a total cost of Rs., 326.68croresin 1988and 
“Development of Gandhar Field, Phase-ll"ata 
total cost of Rs., 1,245.62crores in 1992.

(c) 0.5, 0.38 and 0.28 MMSCMD in the 
years 1990-91,91 -92and92-93, respectively.

(d) and (e) The entire gas to be produced 
fromtheGandharfieldisallocatedto various 
units in Gujarat itself. ONGC is installing addi
tional compressoisat Gandhar, Nada and Dahej 
toenable utilisation of gas thatis currently being 
flared.

[Translation]

Collection of Cubic Tonnage Cess

7100. PROF RITA VERMA: WWthe Min
ister of COAL be pleased tostate:

(a) whether the Bharat Cooking Coal Lim
ited has discontinued collection of “cunic ton
nage cess" from the Coal customers;

(b) if so, since when and the reasons 
therefor; and

(c) the “cubic tonnage cess” collected 
dunng each of the last three years till April 1, 
1990and from April 1,1990till it was discontin
ued?

THE MINISTER OF STATE OFTHE MIN- 
ISTRY COAL (SHRI AJIT PANJA): (a) and (b) 
Yes, Sir. The Collection of tonnage cess was 
stopped by BharatCoking Coal Ltd.,w.e.f. 6.11.90 
on the basis ofthe decision of Ranchi Bdhcyhof 
Patna High Court.

(c) The information is being collected and 
will be laid on the T able ofthe House.

[English]

Arrests Under Unlawful
Activities(Prevention) Act inJ&K

7101. SHRI GEORGE FERNANDES: WiH 
theMinisterof HOME AFFAIRS be pleased to 
state:

(a) whether any arrests have been made 
underthe Unlawful Activities(Prevention) Act, 
1967in Jammu and Kashmir; and

(b) if so, the total number thereof dunng 
1990,1991,1992and 1993sofar?

THE MINISTER OF ST ATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b) According to Information 
made by State Goverewnmt no, arrests have 
been made under the Unlawful
Activitie8(Preventk>n) Act, 1 96 7 in Jammu and 
Kashmir in the Year1990,1991,1992and 1993 
so far.
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Complaints Against Delhi Wakf Board

7102. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of WELFARE be 
pleased to state:

(a) whetherthe Government have ret̂ ived 
any complaints against Delhi Wakf Board;

(b) if so, the details thereof; and

(c)the steps taken/proposedto be taken in 
this regard?

THE MINISTER OF WELFARE (SHRI 
SITARM KESRI): (a) Yes, Sir.

(b) and (c) A statement, prepared on the 
basis of the informattonsupplied by Delhi Ad
ministration is attached.
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Breast Feeding (d) if so. the details thereof?

7103. SHRI RAM KAPSE:
SHRIMATIOILKUMARIBHANDARI:

Willthe Minister of HEALTH AND FAM
ILY WELFARE be pleasedto state:

(a) the details of the programmes under
taken for protection and promotion of breast 
feeding in the country ;

(b) whether the Government propose to 
take somke new steps like its inclusion in the 
cumculum of schools and colleges etc;

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) The 
Infant Milk Substitutes, Feeding Bottles and 
Infant Foods (Regulation of production, Supply 
and Distribution) Act 1992was anactedforthe 
promotion of breast feeding and proper use of 
infantfoods. Breast-feeding is propagated under 
the Child Survival and safe Motherhood 
programme.

(b) and(c)Some aspects of theadvantages 
of breast f ooding have already been included by 
NCERT in the curnculum/text books.

Vinayaka Mission Medical College, 
Salem

7104. DR. SHRIMATI K.S.SOUNDARAM: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleasedto state:

(a) whetherthe Vinayaka Mission Medical 
College at Salem, Tamil nadu obtained the 
permission of the Indian medical College Coun
cil according to the provisions of the Ordinance 
on Private Medical Collages;

(b) if not, the reasons therefor;
(c) whetherthe said college has no hospital 

facilities; and

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a)to(d) 
The Medical Council of India have informed mat 
Vtvayaka Mission Medical College at Salem, 
Tamil Nadu have not applied for permission 
according to the provisions of the Ordinance/ 
Indian Medical Council (Amendment) Act, 1993 
for establishing a medical college. Themattens 
sub-judice before the High Court of Madras.

[Translation]

Raids on LPG Agencies in a 
Allahabad

7105.SHRIGOVINDACHANDRAMUNDA 
Will the Mimsterof PETROLEUM AND NATU
RAL GAS be pleased to state:

(a) the number of raids conducted by Vigi
lance Department of Indian Oil Corporation on 
the LPG agencies in Allahabad, Uttarpradeshto 
detect fake pnonty vouchers for releasing cook
ing gas connections dunng the last three years;

(b) the action taken against the concerned 
agencies; and

(c) the number of connectionscancelled as 
a result of those raids.

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) to(c) 
While no raids were conducted by the vigilance 
department of Indian Oil Cofporaton in Allahabad, 
UP., inspection was carried out against M/s. 
Manju Chandra Gas Agency in 1991 -92 and 
against M/s Akbar Gas agency in 1992-93. No 
irregularities were detected against M/s Manju 
Chandra Gas Agency. Ashow cause noticehas 
been served on M/s. Akbar Gas Agency for 
releasing fake priority letters connections re
leased to 134 customers against fake priority 
letters have been suspended and the security
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deposit has been forfeited

Encroachment of wakf land and 
Grave Yard

7106 SHRI MOHAMMAD ALIASHRAF 
FATMI Will the Minister of WELFARE be 
pleased to state

(a) whetherthe qovernment have received 
complaints in regard to the encroachment of 
Wakf land and grave-Yard in Delhi,

(b) if so, I the number of complaints re
ceived during the last year and

(c) the action taken by the Government in 
this regard7

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI)' (a) Yes Sir

(b) and (c) A Statement prepared on the 
basis of the information supplied by Delhi Ad 
ministration is laid on the Table of the House
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7107. SHRI JEEWAN SHARMA: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a)whetherthereisanypro{ usal to estab
lish a separate commission lor recruitment to 
the various posts in Delhi Administration;

(b) if so, the details thereof;

(c) by when said commission be made 
operative andfunctional;

(d)thenumber of vacancies lyingvacant in 
Delhi Administration;

(c)since whentheseare lyingvacant; and

(f) the time by which these are likely to be 
fitted up?

THE MINISTER OF STATE IN THE MIN- 
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEED: (a) and (c). The Delhi Adminis
tration has reported that there isaproposal India 
its considertsation for establishing a separate 
commission for recruitment to various posts 
underDelhi Administration exceptforthe posts 
for which recrutm.enbt is being done by UPSC 
and SSC. the proposal is still in the formative 
stage.

(d) and (e) The Delhi Administration has 
further reportedthat12,702vacanciesof differ
ent categories are lying vacant from different
Hatas

(f) The economy ban on direct recruitment 
in Delhi Administration is operative except for 
thepostsreservedforSC/ST and appointment 
on compassionate grounds.

Deployment CISF

7108. SHRI BOLLA BULLIRAMAIAH: 
KUMARIPUSHPADEVI SINGH:

(a) whetherthe Central Industry Security 
Force guarding vital public sector undertakings 
has done commenable job and has recovered 
stolen property worth Rs. 2 0  thousand crores in 
the recent past;

(b) if so, the details thereof;

(c) the number of public sector undertak
ings in which C.LS.F. has been deployed;

(d) whether the Government propose to 
deployC.I.S.F. in all the public sectorundertak- 
ings;

(e)whetherthe Government have any pro- 
posaltostrengthenC.I.S.F.; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (f) Central Industrial Security 
Force (CISF) has recovered stolen property 
worth Rs 14,44,26,558/- (Rupeesfourteencrores 
forty fourlakhs twenty six thousandfive hundred 
and fifty eight only) upto 31 December 1992as 
per details given below:-

Year Value of property
recovered

1969 26,652.00

1970 44,120.00

1971 1,49,538.00

1972 7,43,888.88

1973 „ 7,18,991.95

1974 21,26,027.59

1975 18,77,137.53
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Year Value of proprrtv
reco\

1976 7,0123001

1977 14,13,71078

1978 14,20,04915

1979 39,97,81160

1980 46,67,12645

1981 58,21 461 94

1962 48,46,07439

1983 42,4382451

1984 29,89,33432

1985 48,80,95880

1906 51,61,54500

1987 58,65,31100

1968 75,84,90200

1989 1,27,68,86700

1990 1,70,22,55000

1991 2,18,56420700

1992 3,34,98,23800

Total 14,44,26.55800

At present CISF ts providing security 
cover to 212 public sector under takmgs/Govt 
Departments

3 The induction of CISF in a new public 
sector undertakings or increase in strength of 
CISF where it hangs already been inducted in a 
public sector undertakings depends upon the 
request oftheconcemed public sector Under- 
takingto have CISF for its security cover and its 
willingness to meet the expenditure thereof The 
process of strengthening CISF is a continuing 
process based on the assessment of require
ment from time to time

Inter-Ministerial Committee on 
Welfare of the aged

7409 SHRI RAM NAIK Will the Minister 
of WELFARE be pleasedto state

(a) whetherthe Government have consti
tuted an inter-mimstenal committee on 'Welfare 
of the aged',

(b) if so, the composition and terms of 
reference of the committee, and

(c) the time by which the conmmittee is 
likely to submit its report7

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) Yes. Sir

(b) A statement is attached

(c) After a series of 5 meetings, a draft 
report has bcon prepared and circulated to the 
concerned Ministries for concurrence
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[1 tanblation]

Smuggling Cases Detected by BSF

7110. SHRI VILASRAONAGNATHRAO 
GUNDEWAR. Will the Minister of HOME AF
FAIRS be pleasedto state:

(a) the number of cases of smuggling of 
gold, silver, drugs and arms detected by the 
Border Security Force(BSF) during the last 
three years;

(b) the quantity and estimated value of 
goods seized;

(c) the number of cases of infiltration de
tected by BSF dunng the above period; and

(d) the details of action taken against the 
quitty persons'?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS: SHrtl 
P.M SAYEED):(a) Requisite details of smug
gling detected by the BSF are as follows:

Gold Silver Drugs Arms

1990 38

1991 33

1992 36

26

63

52

86

71

66

108

97

26

(b) The yearwise details are given below.-

1990 1991 1992

GOLD

Quantity 408.72kg 302.83kg.

Estimated Value Rs. 141.17 lacs Rs. 117 73 lacs. 

SULVER

Quantity 651.31 Kg. 1657.65Kg.

Estimated Value Rs.46.09lacs Rs. 119.76 lacs

138.73kg 

Rs. 67.23 lacs

2007.90Kg.

Rs. 169.98lacs.

1990 1991 1992

DRUGS

Quantity 3179.59Kg. 4485.09Kg. 631.63Kg

Estimated Value Rs. 1992.47lacs Rs.61.06lacs Rs. 202.47lacs.

ARMS

Quantity 371 502 135

Estimated Value Rs. 62.86 lacs Rs. 44.79lacs Rs. 15 78 lacs.
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(c) Year Numberofcases

1990 2S23

1991 3033

1992------1!------ 3335

(d): The persons apprehended by the BSF 
are handed overto the State Police for further 
action against them.

[English]

Fire Incidents in Jhuggi Jhopri 
Colonies

7111. SHRI CHANDRESH PATEL: Will 
the Minister of HOME AFFAIRS be pleasedto 
state:

(a) the number of fire incidents occurred in 
the Jhuggi Jhopri colonies of Delhi during the 
last three years;

(b) the loss of lives and properties in the fire 
incidents; and

(c) the steps taken to provide relief to the 
victims and to prevent recurrence of such inci
dents?

THEMINISTEROF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) the Delhi Administration has 
reported that about 513 incidents of fire took 
place dunng 1990-91,1991-92 and 1992-93 in 
which about36356jhuggies were gutted.

(b) The Delhi Administration has further 
reported that about 85 persons lost their livesa 
property worth Rs. 326,05,535/- approximate 
tely lost in these fire incidents.

(c) The Delhi Administration provides re
lief at the rate a# Rs. 500/- per jhuggi to the victims 
whoare having ration cards, in case of death a 
Sum of Rs.20,00Q/-as-exgratia relief is given in

1915 (SAKA) WrittenAnswers 134

the case of the deceased being a major and Rs. 
10.000/-incase of minor. Incaseof injuiesasum 
of Rs. 500/- to Rs.3000/* is paid depending upon 
the nature and extent of injuries.

For creating awareness amongst the resi
dents of jhuggi jhopn colomiesin regard to fire 
safety, the Delhi Fire Service have distributed 
pamphlets containing fore preventive instruc
tions and have also carried out demonstrations.

[Translation]

Compensation to Boms Blast Victims

7112. SHRI DILEEPSHAISANGHANI: W i 
the Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the Union Government have 
issued any guidelines regarding payment of 
compensationto the victims of txjmb blasts in 
Bombay, Calcutta and Gujarat recently;

(b) if so, the details thereof; and

(c) whether those guidelines have been 
observed by the concerned state Government?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a): No, Sir.

(b) and (c) Does not arise.

[English]

LPG Facilities

7113. SHRI AMAR ROY PRADHAN: Will 
the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

(a) whetherfacilities such as provision of 
LPG connections and opening of LPG agencies
have been provided to the residents in the Indian
Enclaves in bangladesh Torritory;
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(b) if so, the details thereof;

i MA4liu MkA*AIUI{C} IfnOiuiSrBBBOnBwiBfBwOif h KI

(d) the time by which such facilities are 
Hkely to be provided to them?

THE MINISTER OF ST ATE OFTHE MIN- 
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT. SATISH KUMAR SHARMA): (a) to (d) 
LPGdhrtiibiitowhlpfffifitnpifftiwfftfrtlftrMwilh 
a population of20,000and above, inaphased 
manner, subject to product availability, pro
vided the location offers adequate potential to

LPQ agencies operate only In Indton territory 
subject to the above.

General Council of Gntf

7115SHRICHANDRAJEETYADAV: W» 
theMinisterof HOME AFFAIRS be pieasedto 
state:

(a) whether the General Council of the 
Gorkhaland national Celebration Front (GNLF) 
run HW Council eet up under the OarJeeKng 
Accordof1968has been dissolved;

(b) If *o, the details thereof; and

*-*■ **---------------- • - n | jfc | ■ -----------------------------\c;mrmcDonvvHiouovemmonnnoiviDf

THE MINISTER OFSTATEINTHEMIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT); (a)TheGeneraiCouncaoftheD»je8ing 
GkxkhaHWCounc# has not been dfcsolved.

(b) and (c) Does not arise.

[TwMMtoni

IseueofArmeLiceneeeinDeM

71 16. SMRIMATIMAHENDRAKUiyiARI: 
W ithe MinMerof HOME AFFAIRSbe pleased 
to state;

(a) the number of person to whom the 
licenses for arms have been issued by the 
Licensing Department of Delhi Police during 
1991,1992and1993so far;

(b) whetherthe Licensing Department m
fWMhflehnnn(yi»WMitnHiii|f(

(c)rf so, the dstails thereof;

liftn li  ail, narti II K  - h  nlrlmrt. - —  i •- lajwnevnerinercencenoKjersare Domg 
imparted arty teaming at the time of renewal of 
their licences;

(e) if so, the details thereof;

(f) whether the Government have 
liberalised/propose to liberalise the licencing 
rutes s o o th e  fcance holders do not face any 
dfficulty at the tome of renewal of their licences; 
and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI P.M. 
SAYEED): (a)the number of persons to whom 
licences for arms have been issued by the 
Lkmnx̂  Department of DeM POLICE, DUR
ING 1991,1992 and 1993 (UPTO 20.4.93)is as
uKtet-

Year No. of poisons

1901 2483

1962 2480

1993(upto 20.4.99) 626

(b) Yes, sir.

(c)ThearmeBcendngUnitofDelNPohce
has been computerised from May, 1969and 
gkenanewservtoorietedforce. Information is
■if n mmi rf fci iilii n«i nil laiff ̂  ftftflsioreacxHnnamawiw ana weapon 
also according to the validity ofaKcence.
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(d) Yes, Sir.

(e) For Hie benefits of those who have no 
Knowledge of handling weapon and are in pos
session of arms licences, a primary training in 
handling of weapons of all types is being im- 
partedfree of charge althe New Delhi Rifle Club 
Range RavindraRangshata, New Delhi on each 
Sunday for two hours by the Home Guards 
Organization and certificate to this effect is also 
issued bythem, which is produced at the time of 
renewal of Kcense.

(f) and (g) There is no proposal under 
consideration to liber lise the licencing rules as 
the renewal of licences does not entail any 
difficulty.

[English]

Coal Shortage in major Industrial 
Units of Bihar

7117 SHRI RABI RAY : Will the Minister 
of COAL be pleased to state:

(a)whether the attention of the Government 
has been drawn to the news-item regarding 
shortage of coal in the major industrial units of 
BiharappearingintheStateemandatedApril6 ,
1993;

(b)if so, the details thereof and the reasons 
therefor; and

(c) the steps taken by the Government to 
remedy the situation?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRI AJfT PANJA): (a) and
(h) Yes, Sir. The news itemwhich appeared in 
,he Statesman on 6 th April *93 referred to the 
threatcoal shortage beingfaced by some major 
industrial units in Bihar due to the economic 
blockade sponsored by All Party Jharkhand 
state Struggle Committee.

Any agitation, bandh or blockade which

disrupts movement of coal does result in re
duced coal supplies to the consumers. Gener
ally, the movement capacity so lost cannot be 
made up subsequently and therefore overall 
offtake of coal from coal companies gets ad
versely affected.

(c) All possible action was taken well in 
advance to build14) stocks with consumers and 
maintain despatches to core sector consumers 
even during the agitatnn/band/biockade. the 
blockade has since been called off.

Water- Brone Diseases

711a PROFK.V.THOMAS
SHRI GURUDAS KAMAT:
SHRI GOPI NATH GAJAPATHI:

WHI the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Government are aware of 
theareasmDelhi which are prone to water-borne 
diseases;

(b) if So, the steps taken to identify those 
areas; and

(c) the preventive measures taken or pro- 
posedtobe taken to check the outbreak of those 
diseases in the ensuing rainy reasons?

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) and
(b) fthasbeenoteervedthatwaterbronedisesses 
in Delhi take place mostly in those areas which 
havesortage of safe drinking waterand lack of 
sanitation facilities Wee J J. Colonies. Re-settle
ment Colonies etc.

(c) Inordertocheck the outbreak of water
borne diseases the Delhi Administration have 
taken a number of steps like:-

1. provision of safe drinking water in alt
vulnerable areas
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2 Dissemination of appropriate health 

education

3 Surveillance and continuos monitor
ing

4 Regular removal of garbage and 
desiltmg of drinks

5 Distribution of chlorine tablets and 
0  R S packets

6  Ban on sale of exposed /cut fruit and 
other unhygienic food items

[Translation]

Shortage of Coal in Madhya Pradesh

7119 SHRI MAHENDRA KUMAR SINGH 
THAKUR Will the Minister of COAL be pleased

(a) whether there is acute shortage of coal 
in Madhya pradesh,

(b) if so, the quantity of coal supplied to 
Madhya Pradesh and the percentage of coal 
made available to the tnbal areas,

(c) whetherthe Goveremnt propose to in
crease the supply of coal to madhya Pradesh 
and

(d) if so the details thereof?

THE MINISTER OF ST ATE OFTHE MIN 
ISTR Y OF COAL (SHRI AJIT PAN JA) (a)and
(b) Available information indicating coal sup 
pliedbyCoal India Ltd (CIL)to consumers in the 
Stateof Madhya Pradesh during the years 1990- 
91 and1991-92andforthe period Apnl Decem 
ber,92 as compared to same period last year is

to state given below

(Fngure in000tonnes) 
Data Provisional

Year Totaisuppbes Growth

1990-91 31618 506%

1991-92 33217

Apnl-Dec ,91 23483 

April-Dee 92 24269 324%

The axisting information system does not

tnbal areas in Madhya Pradesh CIL have how
ever reported that they are not aware of any coal 
shortage m the state of Madhya Pradesh

(c) and (d) Coal companies have been 
advised to step up supplies to consumers as per 
theirrequirments Inordertomettheincreased 
demand for coal steps have been taken to in

crease coal production by opening new mines 
and reorganizing the existing mines to achieve 
optimum level of production

In addition Government have decided to 
allow pnvate sector participation in coal mining 
operation in virgin areas for the purpose of
captive consumption for power generation and
other specified end users In c r e a s e d  quantities
of coal are also being made available under



Liberalized Sale Schemes from certain identi- Minister of PETROLEUM AND NATURAL
f led mines without insisting on any sponsor- GAS ̂  p|eased to state
ships
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With a view to further improve the coal 
despatches, Goal India Ltd have launched a 
scheme for developing whole sale trade in coal 
Under this scheme, the subsidiary companies 
of CIL will appoint Whole Sale dealers on the 
basis of application invited through open adver
tisements Each dealer will have to lift at least 
3000tones of coal per month Dealers will have 
the freedom to sell coal and fix prices f'. ûch 
sale

[English]

Wax Producing Units

7120 SHRI BHOGENDRAJHA Willthe

SNo State

1 Assam

2, Bihar

3 Orissa

4 West Bengal

5 Delhi

6 Himachal Pradesh

7 Haryana

8 Gujarat

9 Madhya Pradesh

10 J&K

11 Punjab

12. Rajasthan

13 Uttar Pradesh

(a)thenumberofwaxproducingunitsinthe 
country, State-wise, and

(b) the steps being taken to increase slack 
wax production in Baraum Ref inery and ensure 
equitable distribution of slack wax from madras 
Refinery?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPTAIN SATISH SHARMA), (a) The num
ber of recognised Slack Wax processing units 
for manufactureofparaffinWaxType-lllin States/ 
UTs is given below -

No of Units

3

74

3 

34 

36

4 

20

7 

2 

2

8 

5 

43
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SNo State

14 Andhra Pradesh

15 Karnataka

16 Tamil Nadu

Total

(b) Presently there is no plan to increase 
slack waxavailablil.tiy from barauni Refinery 
Slack wax from madras Refinery Limited is 
bemg produced in relatively small quantities 
and equitably distributed in the Southern Re- 
gon

Coal fields in Maharashtra

7121 PROF ASHOK ANANDRAO 
DESHMUKH Will the Minister of COAL be 
pleased to state

(a)the names of coalfields in Maharashtra 
were coal deposits have been found but extrac
tion of coal has not yet started,

(b) the reasons for not extracting the coal 
from these fields, and

(c)the time by which the extraction of coal 
is likely to start from these coal fields7

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRI AJIT PANJA) (a)and
(c) On the basis of geological exploration 
recently earned out, new coal deposits in 
Maharshtra have been established in 
MakarcRiokra, Bander, Nandand Bokhara ar
eas The Western Coaltctedsa Limited have 
started work at three underground mining 
projects, viz, Morpar-I (m Bander area), 
Makardhokra-I and makardhokra-ll (in 
makardhojkaraarea) The development of new 
mmes in Nand and Bokhara areas has not yet

No of Units

3

3

12

262

started

Expectancy of Life

7122 SHRI RAMA KRISHNA 
KONATHALA Will the Minister of HOME 
AFFAIRS be pleased to state

(a) whether a sample survey by the Reg
istrar General, , India m regard to expectation of 
life at birth has been conducted,

(b) if so, the details thereof, and

(c)the comparative figure worth regard to 
selected countries as per the 'Wortdpopulation 
prospects in this regard7

THEMINISTEROF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI 
P M SAYEED) (a) Expectation of life at birth is 
a derived figure It is bemg calculated by 
analysing 5 yearly average of age specigivc 
death rates (AsDRs) The ASDRs are collected 
annually through sample surveys conducted by 
the Registrar General of India

(b) The latest estimate of expectation of bfe 
at birth at national level for1966-90is57 7years 
for males and 581 years for females

(c) As jaer the‘world population Prospects’ 
published by the U W theexpectationoflrfeat 
birth by sexfor selected countries,forthepenod 
1985-90is given below
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Country Males Females
(in years)

USA 719 790

UK 724 781

France 719 800

Patastan 565 566

Bangladesh 511 504

Indonesia 585 620

Anti-T.B. Medicines

7123 SHRI RAMASHRAY PRASAD 
SINGH 

DR VASANTPAWAR

Will the Minister of HEALTH ANDS FAM- 
LY WELFARE be pteased to state

(a) whetherthe anti-tuberculosis medi- 
anesanenotavatebtemthe various Goverenmt 
hospitals of the country,

(b) if so, whether the Government have 
received requisitions for supply of these medi
cines from various state Health Department,

(c) if so, thedetails thereof, and

(d) the action taken thereon?

THE DEPUTY MINISTER IN THE MINIS
TER IN THE MINISTRY OF HEALTH AND 
FAMILY WELFARE(SHRI PABAN SINGH 
GHATOWAR) (a) to (d) Some shortage was 
reported m the early part of last financial year, 
thereafterCentral Supply of Anh-TB Drugs has 
been increased from Rs 8  2 2 crores in 1991-92 
to Rs 26.5croresin 1992-93

[Translation]

Cobalt Machine

7124 SHRI RAMESHWARPATIDAR W* 
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to state

(a) whetherthe Government have received 
any request for financial assistance for pur
chase of Cobalt machine for Medical Collage at 
Indore in Madhya pradesh,

(b) if so, the details thereof, and

(c) the decision taken thereon?

THE DEPUTYMINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) Yes 
Sir

(b)and(c)Rs 50 lakhs hasbeen provided 
by this Ministry to the Goverenmt of Madhya 
Pradesh durmg1992-93for setting up of aCobelt 
MechineinS G Cancer Hospital attachedto 
MGM Medical College. Indore
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[English]

Licence for Mining of Correndem in 
M.P.

7125. SHRICHANDULALCHANDRAKAR: 
Will the Minister of mines be pleased to state:

(a) whetherthe Government are aware that 
a large quantity of Correndem have been found 
in Bastar district of Madhya Pradesh;

(b) if so, the estimated quantity of Correndem 
available there;

(c) the number of applications received by 
the Government for mining licence of 
Correndem; and

(d) the decision taken thereon?

THE MINISTER OF STATE INTHE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV). (a) and (b) Occurrence of Corundum 
mineral have been repoted from Kuchnur, 
Chillamarka, Dampayi, Dhangoul and Pekapalli 
area of Bhopal-pattanam Tehsil of Bastar Dis
trict. Estimated recoverable reserves are re
ported to be around 25 tonnes.

(c) and (d) One application for prospecting 
licence has been received. The Government of 
Madhya Pradesh is yetto weeka decision in the 
matter.

Selection of Indian and foreign Firms 
for Steel Sector

7126. KUMARIPUSHPA DEVI SINGH: 
Will the Ministerof STEEL be pleasedto state:

(a) the details of the Indian andforeign firms 
selected for participating in the public sector 
steel units;

(b) the criteria laid downfortheir selection;
and

WrittenAnswers 148

(c) the steel plants in which these firms are 
likely to participate and the level of their partici
pation?

THE MINISTEROF STATE OFTHE MIN
ISTRY STEEL (SHRI SONTOSH MOHAN 
DEV): (a) and (c) Selection of a party for partici
pation in the equity and management of Indian 
Iron and Steel Company (IISCO) is presently 
under consideration. The basic objective is 
modernisation and expansion of IISCO top a 
crude steel capacity of 1.5 MTPA in a cost and 
time effective manner.

(b) The cntena adopted by Committee of 
Experts(COE) for evaluation of offers include:

(i) Project cost and specific investment;

(ii) technological viability of the schemes 
envisaged;

(i ii) reliability of the financing plans;

(iv) financial viability of the modernised steel 
works as also the time frame in which the 
current operations would be made viable;

(v) purchase consideration offered; and

(vi) sacrificesexpectedof SAIL/Government. 

[Translation]

Funds for welfare of handicapped

7127. SHRI RAJENDRA kUMAR 
SHARMA: Will the Minister of WELFARE be 
pleasedto state:

(a) the grants-in-aid provided to each Vol
untary Organisation providing education, train- 
ing rehabilitation facilities, Aids and appliances 
todisabledpersonsinthecountry during the last 
three years, State/UT-wise;

(b) whetherthe Goverenmt propose to in
crease the amount;

APRIL 29.1993
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(c) if so, the details thereof, and in the attached statements I & II

(d) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAMKESRI) (a)Theinformatiomsplaced

(b) to (d) The quantum for release of grant- 
in-aid to voluntary organisations cannot be fixed 
as grant-in-aid is released based on recommen
dations of state Govts /UT Administrations
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Production of Gas in Andhra Pradesh

7128 SHRI DATTATRAYA BANDARU 
^Willthe Minister of PETROLEUM AND NATU

RAL GAS be please to state

(a) whether a large quantity of gas is being 
extracted from the wells situated at Rawa in 
Andhra Pradesh

(b) if so, the details thereof

(c) the date on which the work of extracting 
has was started, and

(d) the time by which the productions likely 
to start on commercial basis?

THE MINISTER OF STATE OF THE 
MINISTRH OF PERTROLUM AND NATURAL 
GAS(CAPT SATISH KUMAR SHARMA) (a) 
to (d) Two wells atthe Rawafieldmthe Knshna- 
Godaban offshore are producing about30 000 
m3/day of associated gas alongwith crude oil 
©400TPD The production started on3 3 1993 
The Rawa field had been offered for develop
ment by pnvate Companies under joint venture 
arrangements with ONGC Several offers have 
been received and the time by which the oilfield 
is fully developed will be known only after the 
joint venture arrangements have been fmahsod

[English]

Import of Coal

7129 SHRIPRAKASHV PATIL Willthe 
Minister of COAL be please to state

(a) whetherthe Government have assigned 
the job of import of coal to such agencies who 
have no expertise in the line ignonng the claim 
of andthe Coal Limited, and

(b) if so the reasons therefor??

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL {SHRI AJITPANJA) (a) and

(b) Underthepresent Export and ImportPolicy 
coal can be freely imported The Government in 
Ministry of Coal is not importing any coal 
Government has also appointed any canlsing 
agency for imports of coal under Export and 
ImportPolicy

[Translation]

LPG Agencies in Madhya Pradesh

7130 SHRI SATYA NARYAYAN JATIYA 
Willthe Minister of PETROLEUM AND NATU 
RAL GAS be please to state

(a) the places in Madhya Pradesh having 
populate of more than 20 thousand on the basis 
of 1991 census whichhavenoLPGagencyand 
the action planformu atedtoprovidesuchfacil 
ity at these places

{b) the relaxations proposed for opening 
LPG agencies in scheduled castes and sched
uledtnbes dominated areas of Madhya Pradesh
and

(c) the details of the norms fixed for direct 
marketing or agency system through multi 
national companies and control and distribution 
arrangement of LPG imported from foreign coun
tnes?

THE MINISTER OFSTATE OFTHE MIN 
ISTR Y OF PETROLIUM AND NATURAL GAS 
(CAPT SATISH KU AMR SHARAMA) (a) There 
are 41 places in Madhya Pradesh having a 
population of over 20,000 but presently not 

having LPG facility All such locations will be 
included in the future marketing plans in a 

phased manne r subject to product availability

and the locations offenngadequatepotentialfof
economically viable LPG distributorships

(b) There is no such proposal consider 
ation of Government

(c) Government has recently approved#*
policy on pearled Marketing of LPG by Pnvfl,e



parties under which they would be allowed to the Minister of COAL be please to state: 
import LPG, set up their own LPG bottling
Plants, and sell the same at market-determined (a) whetherthe Coal India Limited main-
prices, throughtheirwon distribution network. tains funds for the welfare of workers;
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[English)

Assumes Evacuees in North Bengal

7131. SHRI PIUS TURKEY: Will the Min- 
isterof HOME AFFAIRS be please to state:

(a) whether a number of Assumes evacu
ees have been residing in the camps located in 
North Bengal for more than a decade;

(b) if so, the details of the relief provided by 
the Govemmentto such persons;

(c) the total number of evacees staying in 
those camps; and

(d) the action being taken for their proper 
rehabilitation?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) Yes, Sir.

(b) The Government of West Bengal has 
provided financial assistance and foodgrains to 
the said envcuyas from 1979 till the end of 
March, 1992.

(c) About7500persons are still staying in 
the relief camps which were set up buy the West
Bengal Government.

(d) Government of Assam and West Ben*

Fundsfor Welfare ofWorkers of Oil

7132. SHRI SRIBALLAVPANIGRAH1:W8I

(b) if so, the details thereof;

(c) the norms laid down for its utilisation;

(d) whether any representation has been 
received from any State regarding its misuse;

(e) if so, the details thereof; and

(f) the action taken to remedy the situation?

THEMINISTEROFSTATEOFTHE MIN
ISTRY OF COAL (SHRI AJIT KUMAR PANJA):
(a) and (b) .There is no Welfare Fund as such for 
coal workers. Adequate provisions for various 
Welfare measures are however made in the 
form of Welfare Budget for both capital and 
revenue expenditure.

(c)to(f).Do notarise

Traffic Problems in Delhi

7133. DR. R M ALLU: Will the Minister of 
HOME AFFAIRS be please to state:

(a)whether any agency has been engaged 
to study the traffic problem in Delhi;

(b) if so, the details and outcome thereof;

(c) the expenditure incurred thereon; and

(d) the rests achieved on the basis of study 
report?

THEMINISTEROF STATE INTHE MIN
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) The Delhi Police has reported 
that no agency has been engaged by the Delhi 
Traffic Police to study the traffic problems in 
Delhi
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(b)to(d) Donotaose

Target of Coal Production

7134 SHRI CHITTA BASU Will the Min
ister of COAL be please to state

(a) the details of the target fixed for the 
production of coal forthe year 1993-94, and

(b)whetheradequatesteps have been taken 
to ensure the fulfillment ol the target?

THEMINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRI AJIT PANJA) (a) 
Target fixed for production of coal dunng 1993- 
94 is 249 million tonnes The company -wise 
break-up is given below •

(in million tonnes)

*CIL 22000

SCCL 2400

Others
(TISCO/ISCO/DVC) 500

Total (All India) 24900

*220 m t target of CIL, includes 4 m of
exposed coal

(b) Yes, Sir To achieve above target of 
production Government have taken steps which 
inter-alia include opening of new mines, 
modemiston of extstmgmms, application of new 
technology, ensunng timely availability of in- 
puts and inf rastructual facilities, better capacity 
utlisation and maintaining good industrial rela
tions

Adulteration of Petroleum Products

7135 SHRIMATI CHANDRA PAR ABM A 
URS Will the Minister of PETROLEUM AND 
NATURAL GAS be please to state

(a) whether some dealers ofKaranataka 
have complained regarding adulteration in pe
troleum products before they reached 
Karnataka, and

(b)if so, the action proposed tobe taken by 
the Government in this regard?

THE MINISTER OF ST ATE OFTHE MIN 
ISTRYOF PETROLEUM ANDNATURALGAS 
(CAPTAIN SATISH KUMAR SHARMA) (a) 
No, Sir

(b) Does not anse

Bombay High Oil Wells

7136 PROF UMMAREDDY 
VENKATESWARLU Will the Minister of 
PETROLUE  ̂AND NEURAL GAS be please to 
state

(a) the active productive life of Bombay 
High Oil wells,

(b)the details of the expected peak penod 
and the decline in production after that

(c) the number of such wells which have 
gone dry dunng the last five years,

(d) whether any damage control steps have
been taken to repair or restore the productivity 
of the active wells, and

(e) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT, SAtSH KUAMR){a) The economic We 
of the field isenvisagedupto the year 2010

(b)Theproduction rate peakedat about 19
MMTPAmthe years 1964-85to1987-88, and
has since progressively declined to about 12 
million tonnes in the year 1992-93

(c)None of the production wells have gone
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dry in the last five years.

(a) whetherthe Union Government pro*
(d) and (e) The steps taken include (i) pose to install one X-Ray machine in each

water/gas shut off jobs of repair the high GOR C G H S dispensary in Delhi;
and high water out wells, and

(b) if so, the details thereof, and
(ii) Voideage compensation by injecting 

increasedquantifyof water (c) if not, the reasons therefor?

Central Assistance to Compensate Losses 
Caused by Bomb blasts

7137. SHRI DHARMANNA 
MONDAYYASADUL 

SHRI MOHAN RAWALE

Will the Minister of HOME AFFAIRS be 
please to state

(a) the details of Central assistance sought 
by the Government of Maharashtra to comp
ensate the losses incurred to rehbilate the per- 
sonsand families affected by the recent series 
of bomb blasts in Bombay;

(b)thedetaits of assistance provided by the 
union Government upto March31.1993. and

(c) the amount proposed to be provided to 
the State dunngthe current financial year?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFARIS (SHRI RAJESH 
PILOT) (a)to(c) CentralGovemmenthavenot 
received any communication from the State 
Government of Maharasthra for central assis
tance tocompensate the losses incurred and to 
rehabilitate the persons andf amities affected by 
the recent Bomb Blasts in Bombay.

[Translation)

X-Ray Machine

7138 SHRI RAJESH KUMAR- Will the 
Minister of HEALTH AND FAMILY WELFARE 
be please to state

THE DFPUTY MINISTER INTHE MINIS
TRY OF HFALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) No 
Sir

(b) The question does not anse

(c) It is not considered feasible 

[English}

New Aids Drug

7139 SHRICK KUPPUSWAMY Will 
the Minister of HEALTH AND FAMILY WEL
FARE be please to state

(a) whether new AIDS drugs called U-90, 
152 developed at the National Institute of Allergy 
and Infectious Disease in U S ,

(b) if so the whetherthe drug has under
gone clinical trails there,

(c) if so, whetherthe Government have 
sought its assistance for treatment of patroness 
affected by AIDS in India, and

(d) if so, the details thereof?

THE DEPUTY MINSTER IN THE MINIS
TRY OF HEALTH OF AND FAMILY 
WELFARE(SHRI PABAN SINGH 
GHATDWAR) (a) Yes, Sir

(b) The said drug is currently reported to be 
undergoing clinical trails in United States

(c)and(d) The decision on seeking .i *sis
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tanceof theNIAIDfortheteatmetof HIVpetinets 
in India with this new drug U*90152will depend 
upon the review of the outcomeoftheclmicaltnis 
being conducted

[ Translation]

Appointment in CCL and ECL

7140 SHRI BHUBANESHWAR PRASAD 
MEHT A Will the Minister of COAL be please to 
state

(a) whether Central Coalfieds Limited and 
Eastern Coal Fields Limited are the two subsid
iary companies of the Coal India Limited in the 
Department of Coal

(b) whetherthere is a provision to provide 
job to one persons on three acers of land in CPL 
and to one person on on me acre of land in a ECL 
and the appointments are being made accord
ingly

(c) if so, the reasons for such type of 
discrimination in the two subsidiary companies 
of the Coal India Limited and

(d) the steps proposed to be taken to re
move such discrimination?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF COAL (SHRI AJIT KUAMRPANJA)
(a) Yes Sir

(b) Whenever employment opportunities 
are created in specific projects, employment is 
offered to local land losers after giving priorty to 
surplus manpower that may exist Both in CCL 
and ECL on employment is given in lie of two 
acres of irrigated land or three acrs of non- 
irrigated land However, one employment is 
given in liew of two acres of non-irngated land, 
if the land loser is a matriculate

(c) There is no discrimination

[English]

Profits Made by Indian Oil Corporation

7141 SHRI MANJAY LAL Will the Min
ister of PETROLEUM AND NATURAL GAS be 
please to state

(a) the paid up capital in the Indian Oil 
Corporation and its capital output ratio

(b) whetherthe corporation in is running 
into profits,

(c) if so, the profits made by it during each 
of the last three years

(d) whetherthe Government are also con 
sidering to sell its share to private sector or any 
otheragency and

(e) if so the details thereof9

THE MINISTER OF STATE OFTHE MIN 
ISTRY OF PETROLIEUM AND NATURAL 
GAS (CAPT SATISH KUAMR SHAR ,MA)
(a) The paid up capital of he Indian Oil Corpaotion 
Limited is Rs 123 27i crores and its capital 
output ratio with reference to the capital em- 
ployed to the sales turnover was 1 3 86for the 
year 1991-92

(b)and(c) Yes, Sir The after-tax profits 
earned by the Cooperation for the previous three
years forwhich audited accountsare available 
were are under

(Rs in crores)

1991*92 78679

1990-91 73005

1969*90 67455

(d)No Sir

(d) Does not arise (e) Does not anse
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Award of Contract by IISCO

7142. SHRI RAM VILAS PASWAN: Will 
the Minister of STEEL be please to refer to the 
reply given to Unstarred Question No,. 4585on 
December21,1992andstate:

(a)whether contract Nos ED(W)/CD/RMG- 
EMTA/1680dated28.10.91 andNo. ED(W)/CD/ 
RMH-EMTA/2858 dated3.10.92 were awared 
by IISCO in violation of the reules/ norms laid 
down for awarding the contacts;

(b) what precise procedure was adopted by 
ISCOto award the said contact; and

WnttenAnswers 306 
Champhai Mizoram) a flourishing market of 
smggled goods; and

(c) if so, the measures contemplated by the 
Govemmentto cannon the trade?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) The trouble people of both India 
and Myanmar, who are ordinarily resident in the 
border areas, are allowed access within 40 km. 
of either side of the border without passports and 
visa formalities. Their movement is regulated 
through permits issued by the either govern
ment

VAISAKHA 9,1915 (SAKA)

(c) if answer to (a) is in the affirmative, what 
steps have been taken by the Gove mment in the 
matter?

THE MINISTER OF STATE ON THE MIN
ISTRY OF STEEL SHRI SONTOSH MOAHN 
DEV): (a) and (b). No, Sir. while awarding the 
contact, the normal rules/norms as applicable 
for f inalsation of such contracts were followed. 
M/s IISCO hadcalledfortendersforawardinga 
contract for Raw Materials Handling jobs in 
June’91 . Based on competitiveness of the 
offered Rates and acceptance of e terms and 
conditions of the Tender Enquirty, a contact was 
awarded to a firm who have long experience in 
Material handling jobs and was subseuently 
extended to two years due substantial financial 
advanages. The provsionsfor extension of con
tract was also existing in the contract clause.

(e) Does not arise.

Indio-Myanmar Border

7143. SHRIMATIGIRIJA DEVI: Will the 
MmisterofHOMEAFFARS be please to state:

(a) whether there is free movement on the 
20 km. belt on either side of the Indo-Myanmar 
border requiring no pasportvisa formalities;

(b) if so, the whether this has made

(b) and (c). Champhai in Mizroam is one of 
the vulnerable placed from the point of view of 
smuggling. Security Forces deployed along the 
border have intensified their patrolling and sur
veillance.

Blindness Control Programme

7144.DR. K.D. JESWANI: Will the Minis
ter of HEALTH AND FAMILY WELFARE be 
please to state:

(a) whetherthe Government have formu
lated blindnesscontrol programme;

(v) the targets fixed for this programme;
and

(d) whether any external assistance has 
been offered for this programme?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATYOWAR): (a) 
Yes, Sir. The national Programme for Control of 
Blindnes is being implemented throughout the 
country.

(b) The current rate of prevalence of bfind- 
ness is 1.4percentandduimg 1991-9215lakhs 
sight restoringoperations were conducted.
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(c)Thetargetfor1993-94is24 lakhs sight 

restoring operations

(d){ DANIDA has been providing external 
assistancefortheprogramme Inordertogive 
a further impetusto the programme a project for 
upgrading the existingfaciJities and augmenting 
he infrastructure has been proposed for World 
Bank assistance which is under consideration 
of the Bank

Requirement of Coal for various Power 
Stations Maharashtra

7145 SHRI ANNA JOSHt Willthe Minis
ter of COAL be please to state

(a) the requirement of coal for various 
Power Stations of the Maharashtra State Elec
tricity Board.

199091 1991-92

Regt Supplies Regt Supplies

19101751 20162031

(c) The above table indicates that coal 
supplies to the theremal power stations of 
Maharashtra State Electricity Board have been 
commensurate with their requirements How
ever coal supplies to Part* and Chandrapur 
power stations of MSEBhave been affected due 
to some constraints including delays by these 
power Housem unloading rail wagons

(d) Highestpnorty is accorded for move
ment otcoaltothe thermal power stations in the 
country inducing the powerhouses of MSEB 
Supply of coal to power houses is being moni
tored closely and corrective action is taken 
wherever necessary tothe despectches

(b) the total quaintly of coal actually sup 
plied to these power Stations dunng each of the 
last three years,

(c)the reasons for short supply of coalfor 
these Power Stations, and

(d) the steps bemg taken to supply the 
required of coal of these Power Stations7

THE MINISTER OF STATE OFTHE MIN 
ISTRY OF COAL (SHRI AJIT PANJA) (a)and
(b) According to information made available by 
the coat companies and the Central Electricity 
Authority annual coal requirements of the ther 
mal power stations of Maharashtra State Elec 
tncity Board and quantities of coal supplied to 
them dunng the years 1990-9,1991-92 and 
1992-93were as follows

(Figs inM Ts 
Datapmwsionat)

1992-93 

Regt Supplies 

21 902116

Delegations to Study the Success of 
Family Planning Programme

7146 SHRIMATIGEETA MUKHERJEE 
Will the Minister of HEALTH AND FAMILY 
WELFARE be please to state

(a) whether thedetegabons havebeen sent 
to the countnesbke china Indonesia etc to 
sudsy the success of the family planning 
programme m those countries

(b) if so. thedetaibof suchdetegabonssent
during the last three years, country-wise

(c) the findings of the studies made and
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(d) the steps taken/proposedtobetakanby 

the Government to adopt these measures in the 
county?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) Yes, 
Sir.

(b) In 1990-91 three delegations visited:

(i) China

(ii) Philippines and Thailand

(iii) Egypt and Tunisia

In 1991-92one delegation visited

(i) China, TahUand and Singapore

in 1992-93one delegation visited, (i) Thai
land

(c) It has been observed, inter-alia, that 
strong political commitment,dsoe inter-sec- 
tional coordination, active involvement of non- 
Govemmental Organisations, communitypar- 
titipatkxi,prov»dingawktechoioeof 
tives,irmova!liwstrrtegiestor information, edu- 
cation and communications with emphasis on 
Mter-personalcommunication and provision of 
90odquaiy ofservicesaiB necessary for achiev
ing better results.

(d)The Acton Plan evolved by fr*e Ministry 
for revamping the family Welfare Programme
incorporates moct of tfwse measures.

Illegal Mining of Coal from‘Non-coal 
Mines Areas’

7147.DR RAM CHADNRA DOME; Will 
* *  Minister of COALbe please to state:

(»)w*elhertw Government are aware of 
*»e increased cases of iflegal mining of coal 
^•wnsn^mineeawolDumkadtolrict

,1915 (SAKA) WrittenAnswers 310
of Bihar, and

(b) if so, thesteps the Government propose 
to take to check it?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL(SHRI AJIT KUMAR PANJA):
(a) According to Eastern Coalfieds Limited 
(ECL), they are not aware of any incidence of 
illegal mining within their lease-hold area near 
their working mine Dumka Distract.The possi- 
bility of illegal mining outside ECL’s leasehold 
area and in places away from ECL's working 
mines however can not be ailed out.

(b) Following steps are being taken for 
prevention and stoppage of illegal mining:

(i) Cases of illegal mining are being re
ported to district authorities and FIRsare being 
lodged.

(ii) Surprise checks and raids are being 
conducted by ECL security force, CISF sepa
rately andalso jointly in association with cfistrict 
police

(iii) IliegEtiy mined coat as and when appre
hended is handover to district authoritiesand 
FIRsarelodged.

(iv) Dozing oH and filling up ot illegal mine 
sites wit debruts wherever possible.

(v) Close liaison with State and District 
authorities and seekmgthev heipandcoopera- 
tionforstoppageofOegsimiriingandsrmiggling 
of Coal.

Communieabie Diseases in U.P.

7148. SHRI GAYA PRASAD KORI: Will 
the Ministerol HEALTH AND FAMILY WEL
FARE be please to stale:

(a) the activities and projects initiated by 
thetncfiancounctfofMedtoal Research forcom- 
munfcsttsciseaseslfteT.B. Malaria, Leprosy



311 WnttenAnswers APRIL 29,1993 WnttenAnswers 312

in Budelahsn region of U P duringthe last one 
year, and

(b) the achievement made under these 
proejcts during the said period

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) and
(b) The Indian Council of Medical Research 
have not undertaken any protects in the 
Bundelkhand region of Uttar Pradesh However 
in the Budelkhadn region of Madhya Pradesh the 
following two projects were undertaken by 
ICMR -

-the prevalence-cum-management of T u- 
berculosts with special reference to the tribal 
population, Preventive treatment was provided 
to children exposed to sputum positive tests

-Prevention of malaria through non* 
insecticial methods of reduction of breeding 
sites-still undder implementation

Adulteration in Star Hotels In Delhi

7149, SHRI MANORANJAN SUR Willthe 
Minister of HEALTH AND FAMILY WELFARE 
be please to state

(a) whether it is the duty of the Government 
to ensure thatsub-standard food is not provided 
to foreign tounst who stay in star hotels of Delhi,

(b) the number of samples of cooked and 
raw food items taken from vanous star hotels 
located m Delhi underthe provisions of preven
tions of Food Adulteration ACT, 1954 dunngthe 
last three years, and

(c) the action taken by the Government 
thereon?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) Yes, 
Sir

(b)and(c) According to the information 
made available bythe Government of e national 
Capital Territory of Delhi, 59 samples were 
taken Legal action ©taken as pertheprovtsions 
of the Prevention of Food Adulteration Act, 1954 
in respect of thefood samptesfound adulterated/ 
msbranded

Infant Mortality and Child Health

7150 SHRI SANAT KUMAR MADAL 
MAJ GEN (RETD ) BHUWAN

CHANDRA KHANDURI

Will the Minister of HEALTH AND FAM 
ILY WELFAREbe please to state

(a)whether any study hasbeen made by the 
Nutntion Foundation of India regarding infant 
mortality and optimal child health

(b) if so, the details thereof and

(c) the action taken by the Government in 
this regard?

THE DEPUTY MINISTER IN THE MINIS 
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)and
(b) Nutrition Foundation of India have published 
Scientific reports enetitned (1) Maternal Nutn
lion, Lactation andlnfant Growth mUrbanSlums
(2) Profiles of under nutntion and under devel 
opment and (3) Growth performance of Affluent 
Indian Children

(c)Thestepstaken by Government of IndB
to reduce infant mortality and promote child 
health include Immunization, Oral Rehydration 
Therapy, Prophylartis of anemia, Vitamin “A 
deficiency, treatment of pneumonia, promotion 
of breast feeding, birth spacing and butntion 
suppbnmentation through Integrated Child De 
velopment Services (ICDD) Schemes

Raring of Gas From Wells of Rajasthan

7151 SHRISURYANARAYANYADAV
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Will the Minister of PETROLEUM ANDNATU- 
RAL GAS be please to state

(a) whether gas is being flared on large 
scale from moot of the wells of Rajasthan

(b) if so, whether this gas is not being 
supplied to the Power Houses located there

(c) if so, whether the Government are suf- 
fenng heavy loss due to this gas flaring and

(d) the remedial measures taken by the 
Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTROLEU YM AND NATU 
RAL GAS (CAPT SATISH KUMAR SHARMA)
(a) No, sir

(b)to(d) Do not arise 

[English]

Eradication of Guineaworm

7152 SHRI SYED SHAHABUDDIN Will 
the Minister of HEALTH AND FAIMILY WEL-

1915 (SAKA) WrittenAnswers 314
F AR E be please to state

(a) the distncts in each State where large 
scale incidence of guineaworm is reproted?

(b)the estimated numberof persons suffer
ing from guinea worms, State-wise,

(c) whether the Government have 
launchhed a scheme for the eradication of 
guineaworm and

(d) if so the total outaly of the scheme 
during the Seventh Five Year Plan period and 
budgetedforthe Eighth Five Year Plan?

THE DEPUTY MINISTER OF IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFAARE (SHRI PABAN SINGH 
GHATWAR) (a) and (a) A statement is at
tached

(c)Yes Sir

(d) Under this Ministry the total outlay for 
Guineaworm Eradiction Programme dunngthe 
Seventh Five Year Plan was Rs 1 5 crores The 
outlay in Eighth Five Year Plan is Rs 1 crores
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Indian Official in World Health 
Organisation
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7153 SHRI MOHAN RAWALE Will the 
Minister ol HEALTH AND FAMILY WELFARE 
be please to state

(a) whether a senior Indian official at the 
World Health Organisation has been named by 
external auditors in connection with irregular 
practices involving a $ 1 50 000 research 
contractwith apnvatefoundation inthe Phllipines,

(b)ifso. the details thereof, and

(c) the reaction of the Government thereto9

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) Yes
Sir

THE MINISTEROF STATE OFTHE 
MINISTRY OF PERTROLEUYM AND NATU
RAL GAS (CAPT SATISH KUMAR SHARMA)
(a)to(c) Dunngtheyears 1990-1 I991-92and 
1992-93, atotalof63992SLKand 1889GLK of 
seismic surveys were earned out In addition 
Geochemcial surveys were carried out in 
Cambay Basin These exploratory efforts have 
resulted in addition of a total of6 45 BCM of gas 
reservesinyears1990and1991 Theaccretion 
to gas reserves for 1992 is underassessment

[English]

Performanaceof Family Planning 
Programme

7155 SHRI BAPU HARICHAURE 
SHRI ARVIND TUILSHIRAM 

KAMBLE 
SHRI MANIKRAO HILDYA 

GAVIT

(b) The external auditors have identified 
some procedural violations in awarding a con* 
tactforareseaichproposalentitled‘Programmes, 
Process Politics. People to a foundation in 
Philippines by the World Health Organisation,

(c) The subject is an internal matter of the 
World Health Organisation

[Translation]

Exploration of Natural Gas in Gujarat

7154 SHRIN J RATHAVA Will the Min
cer of PETROLEUM AND NATURAL GAS be 
P'ease to state

<a) whether any survey has been con
ducted to explore natural gas in Gujarat dunng 
the last three years

(b) if so, the details thereof, and

Will the Mmisterof HEALTH AND FAMILY 
WELFARE be please to state

(a) whetheritsafactthatthe areasshowmg 
poor performance in Faimily Planning 
programme genrally have large miononty popu
lation,

(b) if so, whether any survey has been 
conducted in this regard.

(c) if so, the details thereof, State-wise, and

(d) the steps taken/ proposed to be taken 
to increase family planning acceptacne in such 
areas?

THE DEPUTY MINISTER IN THE 
MINISTRYOF HEALTH AND FAMILY WEL
FARE (SHRI PABAN SINGH GHATOWAR)
(a)to(c> According to the 1981 census, there 
are 105 chstics in maprStates(exculding Assam 
where census was not conducted in 1981) with 
a minority population more than the national 
average of 17 66% Out of these, 55 districts had
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a couple protection rate (CPR) lower than the (d) Family Planning is a volunatary
national averge of 44.1 % as on 31.3 1990. De* prgramme. Services underthe programme aer
tails are given in the attached statement. avaiable irrespective of caste or religion
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Stock of Medicines

7156. SHRI PROBIN DEKA: Will the Min- 
isterof HEALTH AND FAMILIY WELFARE be 
please to state:

(a) whether several medicines are out of 
stock in Medical Stores Depot, GuAhatl

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to 
answer regufarsupplyofail the medicines tothis 
Depot?

THE DEPUTY MINISTER IN THE MINIS- 
TR Y OF HEALTH AND FAMILY WELFARE 
(SHRI PAABAN SINGH GHATOWAR); (a) to
(c). The stock position in Guwahatoi Depot is 
adequate for meeting the normal requirements 
of Indentures.

Linking CGHS Beneficiaries with Private 
Hospitals

7157. SHRI MADANLALKHURANA: Will 
the Minister of HEALTH AND FAMILY WEL
FARE be please tostate:

(a) whether there is any hospital where 
CGHS beneficiaries and pensioners can take 
treatment in South Delhi having the facility of 
Nursing Home:

(b) if not, the reasons thereof;

(c) the scheme that has been introduced to 
link the beneficiary institutions with government 
hospitals and the manner in which the CGHS dis 
beneficianes are likely tobe benefited; and

(d) the definition of ‘Emergency Circum
stances' under which a CGHS beneficiary/ 
pansnorer can take treatment from the private 
nursing home/hoepital?

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE

(SHRI PABAN SINGH GHATOWAR): (a) In 
South Delhi. CGHS beneficiaries can avail of 
nursing home facilities of at AIIMS as per their 
entitlement.

(b) Does not arise

(c) The Scheme referred to in the Unstarred 
Question No. 2268 of 11 th March, 1993 is not 
meant for CGHS beneficiaries.

(d) The term ‘ Emergency Circumstances’ 
has not been defined and each episode has to be 
judged on the circumstances of the case

[Translation]

Extraction of 11 -B Deposit from Baiiadila 
Mine

7158. SHRI LAXMINARAYAN PANDEYA; 
Will the Minister of STEEL be please to state-

(a) whether the Union Government pro
pose to allocate extraction of 11B deposit from 
the Baiiadila mines to private sector;

(b) if so, the details thereof;

(c)whetherthe Government also propose 
to allow private sector to set up a steel project 
having one million tonne capacity in Bastar 
district; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV): (a) No. Sir.

(b) Does not arise

(c) and (d). The new industrial policy
announced in July. 1991. has removed Iron and 
Steel ‘ from the list of industries reserved forthe 
public sector and also exempted it from the 
requirements of compulsory licensing. Noap-



proval of Government is. therefore, required for Dea. th Sentence in UP
establishment of iron and steel plants in the
private sector except for locations within 25 7160 SHRI HARIKEVAL PRASAD Will
Kms, of a city with a population in excess of 10 the Minister of HOME AFFAIRS be please to
lakhs as perthe 1991 census state
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As per information available. M/s Mukand 
Ltd . a private sector company, has indicated 
interest in making investments for setting up a 
one million tonne capacity steel plant in Bastar 
distnct of Madhya Pradesh

Shortage of Doctors

7159 SHRI KHELAN RAM JANODE Will 
the Minister of HEALTH AND FAMILY WEL
FARE be please to state

(a) whetherthe Government are aware that 
there is an acute shortage of doctors in primary 
health centres and health units in Madhya 
Pradesh,

(b) whether number of doctors of Central 
Government Health Scheme, partictilnrly local 
tribal doctors, are not willing to work in interior 
villages of the State.

(c) whetherthe Government propose to 
take any remedial steps in this regard, and

(d) if so. the details thereof’

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) Yes
Sir

(b)to(d) The Central Government Health 
Scheme in MacNiya Pradesh is confmod only to 
the city of Jabalpur and not in rural areas To 
meet the requirement of doctors in rural areas 
the State Government is making ad-hoc recruit
ments

(a) the number of culprits awarded death 
sentence in Uttar Pradesh during the last there 
years,

(b) the number of culpnts whose death 
sentence was condoned for converted into life 
impnsonneat during that period, and

(c) the number of culpnts awaiting execu
tion of death sentence as on January31,1993?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) to (o) The information is being 
collected and will be laid on the Table of the 
House

Coal Mines in Madhya Pradesh

7161 SHRI SHIVRAJ SINGH CHAUHAN 
Will the Minister of COAL be please to state

(a) the details of the coal mines in Madhya 
Pradesh,

(b)thenumberof labourers working in each 
of these mines

(c) the total coal produced in these mines 
during the last three years, and

(d) the profit earned therefrom during th ‘e 
above period7

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF COAL (SHRI AJIT KUMAR PANJA) 
ta)to(c) Company-wise number of coal mines 
manpower and coal production m Madhya 
Pradesh are given below -



C
om

pa
ny

N
o 

of
 c

oa
l m

in
es

 in
 

M
ad

hy
a 

Pr
ad

es
h

M
an

po
w

er
C

oa
l P

ro
du

ct
io

n 
(la

kh
 to

nn
es

)

19
90

-9
1

19
91

-9
2 

fP
ro

vi
si

on
al

)
19

92
-9

3

So
ut

h 
Ea

st
er

n 
Co

al
fie

ld
s 

Lt
d

87
98

28
9

41
8 

18
44

1 
52

46
0 

16

W
es

te
rn

 C
oa

lfi
el

ds
 L

td
30

33
73

8
59

 2
8

58
 5

7
60

 7
4

No
rth

er
n 

Co
al

fie
ld

s 
Lt

d
6

86
71

17
4 

26
19

1 
81

18
3 

82

To
ta

l
12

3
14

06
98

65
1 

72
69

1 
90

70
4 

72

WrittenAnswers APRIL 29,1993 Wntten Answers



337 WrittenAnswers VAISAKHA9 1915 (SAKA) WrittenAnswers 338

(d) The inforamtion is being collected and 
will be laid on the Table of the H ouse

[English]

Exploration of Lignite

7162 DR LAL BAHADUR PAWAl Will 
the Minister of COAL.be please to state the

please where deposits of lignite have been 
explored and the quamty and quality thereof 
during the last three years State-wise9

THE MINISTER OF STATE OFTHE MIN 
ISTRY OF COAL (SHRI AJIT KUMAR PANJA) 
The places where deposites of lignite have been 
explored and their quantity and quality as per 
latest avaiable figures State-wise are indi 
eaiedbetow
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Terrorist Activities from Seaward Side

7163. SHRI GOPI NATH GAJAPATHE: 
Will the Minister of HOME AFFAIRS be please 
to state:

(a) whether the Government are aware of 
the increasing smuggling and terrorist related 
activities from the seaward side; and

(b) if so, the steps taken to curb such 
activities?

THEMINISTER OFSTATE IN THEMIN- 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) Yes, Sir.

(b) State G(3vernments/Union Territory 
Administrations as well as the concerned Cen
tral agencies have been senaitised to exercise 
enhanced surveillance and be vraient and to take 
coordinated action against smugglers.

Hockey Academies of Sail in Orissa

7164. DR. KRUPASINDHU BHOI: Will the 
Minister of STEEL be please to state:

(a) whether the Steel Authority of India 
Limited propose to set up a Hockey Academy 
are Rourkelaas well as Sambalpur in Orissa;

(b) if so, the details thereof; and

(c) the amount proposed to be spent 
thereon?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF STEEL (SHRI SANTOSH MOHAN 
DEV): (aJto(c).SteeiAuthoittyof India Limited 
hassetupaHockeyAcademeyatRouikeiaon 
27.7.1992. Rs.4.3croreshavebeenalocatedby 
SAIL for capita expenditure of the Academy. 
There is no proposal to set up another Hockey 
Academy at Sambalpur, Orissa.

Homeopathy Doctors

7165. SHRIC.SREENIVAASAN: Will the 
Minister of HEALTH AND FAMILY WELFARE 
be please to state:

(a) whether doctors with homeopathy de
gree/diploma certificate are not eligible to pre
scribe allopathic medicines to the patients,

(b) if so, whetherthe Government are aware 
that persons qualifiectonly in homeopathy, are 
prescribing allopathic medicines to paints in 
various parts of the country: and

(c) if so, the action taken by the Govern
ment to prevent the malpractice?

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR). (a) Yes. 
Sir

(b) Information is being collected and will 
be laid on the Table of the House

(c) The Homeopathic Practitioner’s (Pro
fessional Conduct, Etiquettes Code of Ethics) 
Regulations, have been framed to prevent such 
malpractices.

[Translator]

Fake T ransfer Vouchers

7166. SHRIBHAWAN SHANKAR RAWAT
Win the Minister of PETROLEUMAND NATU
RAL GAS be please to state:

(a) the number of LPG connection sanc-
tionedin the country on transfer vouchers during
1991 and1992, State-wise;

(b) the number of LPG connections sane-, 
tioned on transfer vouchers in Delhi and Agra,
Kanpur. Bareilly. Varanasi, Allahabad, Meerut
cities of Uttar Pradesh alongwith the year ir
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which these connections were sanctioned;

(c) Whether the Government have received 
complaints about issuance of connections on 
the basis of fake transfer vouchers;

(d) if so, thadetails thereof: and

(e) the action takrn by the Government in 
this regard?

THE MINISTER OF ST ATE OF THE MIN
ISTRY OF PERTROLEUYM AND NATURAL

GAS(CAPT SATISH KUMAR SHARMA): (a) 
The information in respect of such connections 
for the year 1991 -92 is given in the attached 
statement-!

(b) Information forthe year1991-92given 
tn the attached statement-11

(c) to (e). Such complamtsare investigated 
bytheoilcompanies About 1870casesoffake 
transfer vouchers are reported to have been 
detected so far by the oil companies. Penal 
action is taken against such erring distnbutors
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Loans to SC/ST Bus Permit Holders

*7167 SHRI RAM PRASAD SINGH 
SHRI PIUSTIRKEY

Will the Minister of WELFARE be please 
tostate

(a) whether the Government propose to 
disburse loans to all SC/STA bus permit holders 
thorough National Scheduled Castes and Sched-
u le d ! nbes Finance and Development Corpora-
tion (NSFDC) and Delhi Scheduled Castes and 
Scheduled Tribes Finance and development 
Cooperation (DSFDC)

(b) if so the details thereof

(c) the number of persons provided with 
such loans so far

(d) the reasons for not providing loans to the 
remaining persons

(e) the steps taken/proposed by the Gov 
ernment for early disbursal of loans

(f) whether any complaint has been re-
ceived by the Government against NSFDC and 
DSFDC in this regard, and

(g) if so the action taken by the Govern-
ment thoreon?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) All the eligible SC/ST 
ST A bus permit holdes are being given loans 
through NSFDC and DSFDC

(b)to(e) 98 persons have been provided 
financial assistance for purchase of buses un-
der STA bus permit Scheme Action for dis-
bursement of loans in two cases is under 
progress Applications of those not found eli-
gible under the Scheme have been rejected

(f)and(g) ThecompteintsagamstNSFDC 
were not found to the true The complaints

against officers of DSFDC were passed on to 
Delhi administration forappropnate action

[English]

Construction of Platform m the Highseas

7168 SHRI SOBHANDERESWARA
RAOVADDE 

SHRIM V V S  MURTHI

Will the Minister of PETROLEUM AND 
NATURAL GAS be please to state

(a) whether the Oil and Natural Gas Com-
mission has taken a decision to award the work 
of construction of Platform in the Highseas

V

(b) whether the Hindustan Shipyard Lim 
ited also has tendered bid forthis work

(c) the details o1 the bids of the various, 
competitors for this work

(d) whetherthe work has been awarded to 
theMazagaon Dock Limited and

(e)ifso the reasons therefor'-''

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTROLEU MANDNATU 
RALGAS(CAPT SATISH KUMAR SHARMA)
(a) to (e) R -15A Well Platform in South Heera 
Field is the only platform project recently awarded 
to Mazagaon Dock Limited were Hindustan 
Shipyard Limited had also participated in the 
global tender In addition. M/s Semsung Com 
pany Limited Korea and BSCL Calcutta had 
alsoparticipatedinthetender Thecontractwas 
awarded toMDL since their offerwas the lowest 
tencho-commercially acceptable offer in the 
tender

•
Transformation of Natural Qas Into Safe 

Products

7169 SHRI RAM-KAPSE WilltheMmis- 
terof PETROLEU M AND NATURAL GAS be
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please to state

(a) whether attention of the Government 
has been drawn to the news item captioned 
‘Researchers find new ways of handling Natural 
Gas appearing in Economic Times (Bombay 
Edition) dated January21 1993regarding meth
ods of transforming natural gas into safe prod
ucts that can be shipped easilyfrom well -heads 
of Industrial Centres, and

(b) if so the action the Government pro
pose to take in the matter7

THE MINISTER OF ST ATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURALGAS 
(CAPT SATISH KUMAR SHARMA) (a) and
(b) The processof conversion of naturalgasinto 
an easily transportable liquid referred to with 
news item is in a developmental stage and its 
commercial viability has not been established

Naxalite Activities

7170 SHRI GEORGE FERNANDES Will 
the Minister of HOME AFFAIRS be please to 
state

(a) whether the current full in the Naxalite 
violence is part of the strategy to find time to 
amass arms and ammunition for a protracted 
armed struggle,

(b) it so, the reaction of the Government 
thereto,

(c) whetherthe Union Government have 
recently asked the Governments of the Naxahte- 
mfested States of Andhra Pradesh, Bihar, 
Madhya Pradesh, Orissa and Mahrashfra to 
follow an integrated regional stately to deal with 
the situation,

(d) whether a going strattegy has been 
evolved by the affected States to plan and imple
ment all programmes, and

(e) if so, the details thereof7

THEMINISTER OF STATE INTHE MIN
ISTRY OF HOME AFFARIS (SHRI RAJESH 
PILOT) (a)and(b) MamtenanceofPublicorder 
is a State subject The concerned States are 
implementing measures to curb control and 
eardicate the naxalite movement in their Juns- 
diction The current decreace in naxalite vio
lence is the result of a various steps taken bythe 
States Governments concerned The Govern
ment of Andhra Pradesh havebanned PWG and 
six of its front organisation in May, 1992 The 
Govt of Bihar have also banned left-wing 
extremist organisations active in the State

(c) to (e) Naxalite activates in some States 
have been receiving the attention of the Central 
Govt A Joint Coordination Committee has set 
up with representatives from all the affected 
States to oversee the planning and implemen
tation of counter nexalite operations in ail its 
aspects in a coordinated manner In February 
1993 an official level meeting was held in this 
Ministry to coordinate with the left wing extrem
ist affected States In this meeting theState 
Govt officials were sensitised of he need for 
coordinated and uniform actionbytheconcemed 
States These have facilitated coordination with 
appreciable results

Therat to Bureaucrats In J & K

7171 SHRI GURUDAS KAMAT Will the 
Mimsterof HOME AFFAIRS be please to state

(a) whether some militants have recently 
threatened the bureacucrats working in Jammu 
and Kashmir

(b) if so, the details thereof, and

(c)the steps taken to provide security to the 
buraucrats working in the State7

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a)to(c) Instances have come to the 
notice of Government where the bureaucrats m
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Jammu and Kashmir have received threats 
from the Kashmir militants. These include 
threats to resign and warning against paying 
income tax, collection of loans, electricity, and 
water bills etc.

Tight Secnty is being maintaind tn the State 
to contain miiitantactivities Wherever neces
sary special security is provided to persons 
specifically under threat or otherwise vulner
able to possible harm by the militants

Foreign Tours by Ministers

7172 SHRI MULLLPALLY 
RAMCHANDRAN: Will the Minister of HOME 
AFFARS be please to state

(a) the. details of Union Ministers an 
officials visited foreign counties during the last 
12months and howdoes the same compare with 
each of preceding three yeas.

(b)theamourtf forging exchanges spent on 
these visits; and

(c)thestepscomptetedtocut down foreign 
tours, of Ministers and officers of the Union 
Government?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS <SHRI P M 
SAYEED).(a)and(b) Thetnformabomsbemg 
collected and will be laid on the Table of the 
House indue course.

(c)Foretgn tours by the Ministers and 
undertaken only if they are necessary in the 
public interest. Proposaiforgtveng this of offt- 
cialsarengorously screened and foreign tours 
are allowed only in very essential cases. 
Expenrditures and the size of the delegations 
are also kept to the minimum Simtlarty. the 
Financial Advisers in the Departments con- 
camedensurethat feign loure of officersof the 
level of Joint Secretary and below are confined 
tnas«aMri|w nnnnnlint' mmnn nrxlttmtthr rnnnn

-------- ■ M ■! Mliitin *---—■—**--amrQtnwNmanoimwmw

commensureate with he object of the visit 

[Translation]

Sale of Small LPG Cylinders

7173 SHRI GOV1ND CHANDRA MUNDA: 
Will the Minister of PETROLEUM AND NATU
RAL GAS be please to state

(a) Whether the small LPG cyWrs are 
being sold in the open market in Delhi without 
any teence or rgetstaraftoft which is violation of 
the provisions of Registration Act,

(b) Whether the Government have con
ducted any inquiry into the matter,

(c) if so. the outcome thereof, and

(d) the action taken against the persons 
violating the Act?

THE MINISTER OF STATEOFTHE 
MINISTRY OF PERTROLEU MANDNATU- 
RALGASfCAPT. SATISH KUMAR SHARMA)
(a) It has been reported by the oil marketing 
companies that smaU cylinders filled with 
liquftable products other than IPG are being 
soiled in open rnarket in Delhi Marketing of such 
cylinders fate outside the purview of the provi
sions of LPG (Regulafexi of Supply and Distri
butions) Order 1986.

(b) to (d). do notarise m view of (a) above 

[E ngm

7174. SHRI BOLLA RAMAIAH Will the 
Minister of HOME AFFAIRS be pieasetostate

(a) whether some new devices to detect 
explosives have recently been imported from 
foreign countries:

(bJwhethersuchdevWashawebeenmade
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available tothe State Governments, [Translation

(c) If so, the details thereof,

(d) whether there is any proposal to Bmport 
more such devices, and

(e)ifso the details thereof7

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJES H 
PILOT) (a)to(c) Government of India have not 
recently and imported new devices to detect 
explosives for use of state governments

(d) and (e) It is for the state government 
concerned toprocure such devices from avail
able sourcesto meet its requirements

Women Welfare Schemes

7175 SHRI AMAR ROYPRADHAN Will 
the Minister ofWELFAREbepleaselostate

(a) the number of Indian Enclaves m 
Bangladesh Territory

(b) the endes where Women Welfare 
Schemes are being implemented

(c)whetherthereis any proposal to extend 
such schemes in other Enclave also dunng 
1993-94

(d)ifso the details of such schemes, and

(e) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITRAM KESRI) (a) There are 1 ̂ exchange
able Indian Enclaves in Bangladesh Territory

(b)There*nointam\ationavaaatoteintto 
regard

(c)to(e) Does not arise

OwlflfCwlPwihiction

7176 SH Rl NITISH KUMAR
SHRI NAWAL KISHORE RAI

Will the Minister of COAL be please to
state

(a)thecostof coal production xithecountiy 
dunng 1990-911991-92and1992-93,

(b)whetherthe cost has increased dunng
1992-93,and

(c) if so, the reasons therefor?

THE MINISTEROF STATE OF THE MIN- 
ISTRYOF COAL (SHRI AJITPANJA) (a)The 
average cost of production of coallncka Limited 
(CIL)andS«gaienColienescompany Limited 
(SCCL)fortheyears1990-91,91-92and 1992- 
93 was as follows

(Rs tonne)

Ymr CL SCCL

1990*91 27718 40105

1991-92 452.96

1992-93 32204 49&2B
(Provisional)

<b) Yes, Sir

(c) tncrpoocmcostof production of coal is 
mainly due to increase m the coat of various 
mputstorproduction Otthetotal of production 
wages account for 45 65%, atoms 15.72% 
depreciation I0.89%,mlefa6t I0.63%,j»war 
7 44%.administiatovee*>enaee4 79Vtwna- 
porta 54%andmnoe*aneous tsrm6.34%.A» 
maybesaemoostofmostofttieviputBisoUM 
thecontrolof coal companies.
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[English]

Custodial Crimes

7177 SHRI SHRAVAN KUMAR PATEL 
Will the Minister of HOME AFFAIRS be 
pleased to state

(a) whether the incidence of custodial 
cnmes agaunst women belonging to Scheduled 
Castes and Sheduled Tnbes in the Union Ter- 
ritones has increased recently;

(b) if so, the reasons therefore,

(cl the number of cases ot atrocities includ
ing rapes and gang-rapes against women be
longing to SC/STs committed by security per
sonnel in custody, or otherwise during 1990, 
1991 1992and 1993so far. Union Temtory wtse; 
and

(d) the steps taken to check such cases?

THE MINISTER OF STATE IN THE MIN* 
ISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a)to(d) The information isbemg 
collected and will be laid on the Table of the 
House

Exploration of OH in Cochin High

7178. PROF K V THOMAS: WiH the Muv 
ister of PETROLEUM AND NATURAL GAS be 
pleased to state

(a) the action taken to explore the oil in the

Cochin High; and

(b) the indications from the drilling opera
tions »n Cochin High’

THE MINISTER OFST ATE OF THE MIN
ISTRY OF PETROLEUM AND NATURAL 
GAS(CAPT SATtSH KUMAR SHARMA) (a) 
and(b) Two wells have been dnlledon Cochin 
High but no hydrocarbons could be established 
The area has been offered under fifth Round of 
bidding for exploration by domestic/foreign pri
vate companies

[Translation]

Supply of Coal to Steel Sector

7179 SHRI SATYA DEO SINGH Wiflthe 
Minister of COAL be pleased to state

(a) the extent of excess quantity of coal 
supplied by the Coal India Limited to the Steel 
Sector durmg 1992-93 as against the last year

(b) the percentage to which this supply was 
more as against the last year, and

(c) the amount of foreign exchange saved 
as a result thereof9

THE MINISTER OF STATE OF THE MIN
ISTRY OF COAL(SHRI AJIT PANJA) (a) 
to(c).Thefigureso1 supply of washed and direct 
feed coking coal by Coal India Limited to mte- 
gratedsteelplantsare given below-

(takh tonnes)

1991-92 1990-93 Incmase %agemcmase
over the last 
year

supply of 97 104 7 +7.2
washedand 
direct feed coal



Amount of foreign exchange saved as a three times higher than the original estimated
result thereof is approximately US $ 30 cost of the project
million

(c) if so. the reasons forsuch a high esca- 
[English} lationmthecost
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Quality of Coal

7160 PROF ASHOK ANANDRAO 
DESMUKH WilttheMinisterofCOAL.bepleased 
to state

(a) whether the quality of coal is being 
determined by the coal companies themselves

(by if so whether the Government propose 
to set up an independent agency to determine 
and fix thequalrty of coaltosafeguard the interest 
of vanous small consumers and

ic)ifso the details thereof'’

THF MINIS! ER OF STATE OF THE MIN
ISTRY OF COAL(SHRI AJIT PANJA) (a) to (c) 
As per Colliery Control Order, 1945, the provi
sional gradation of coal is being determined by 
the coal companies themselves in accordance 
with the standards laid down by the Coal Control- 
ler The grade/quality of coal despatched to 
various major consumers is being indepen
dently monitoredby vanous field units underthe 
Coal Controller's Organisation AsperColliery 
Control Order the Coal Controller ts the appel
late authority for all consumers including van
ous small consumers in regard to any complaint 
of grade/quality of coal

Cost Escalation of Visakhapatnam Steel 
Project

7181 SHRI RAMA KRISHNA 
KON ATH AL A Will the Minister of STEEL be 
pleased to state

(a) the revised estimated cost of the 
Visakhapatnam Steel Project

(d) whether the Government propose to 
conduct an inquiry in this regard and

(e) if not the reasons thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) (a)to(e) Government approved the set
ting up of Visakhapatnam Steel project at a 
tentative cost estimates of Rs 2256 crores in 
June 1979 The cost estimates were revised to 
Rs 3897 28 crores on the basis of a Detailed 
Project Report (at 4thQuarter 1981 pnces)were 
approved tn July 1982andagam m June 1988to 
Rs 6849 70crores (at 4thQuarter 1987prices I 
The latest cost estimates underthe consider
ation of Government are Rs 8529 13crores (at 
2nd Quarter 1992 pnces)

The main reasons for escalation in costs 
are vanation in the taxes and duties, exchange 
rate variations andchanges made tn the scope 
of project dunng the penod of execution of the 
project The non-availability of sufficient funds 
commensurate with the requirements of the 
project inadequate mobilization of resources 
by the contracting agencies and delay m supply 
of equipments by cost while USSR and Indian 
agencies have also contributed inthe escalator 
of the cost of the project

The progress in the implementation of the 
project was closely monitored by Government 
and apprapnate administrative measures taken 
so as to facilitate regammg some of the cost 
ground T he project has since been completed 
and commissioned tn July. 1992

Transfer of Assets of Vljayanagar 
Steel Plant

(b) whether the present estimated cost is 7182 SHRIC P MUDALA GIRIYAPPA
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WiH the Minister of STEEL be pleased to state:

(a) whether the Government of Karnataka 
has requested the Untan Government totransfer 
the land and other assets of Vgayanagar Steel 
Plant to the State Government to set up a Joint 
Sector Steel Plant project; and

(b) if so, the reaction of the Union Govern* 
mentthereto?

(a) the demand raieedbylhe Government 
of West Bengal from the Eastern Coal fields 
Limited on account of royalty and dead rent for 
1969-90,1990-91 and 1991-92and the amount 
paid against these demands;

(b) whether thereis any shortfall n clearing 
the aforesaid dues;

(c) if so, the reasons therefor,

THE MINISTER OF STATE OF THE MIN
ISTRY OF STEEL (SHRI SOWTOSH MOHAN 
DEV): (a)Yes.Sir.

(b)Govemment have in principle approved 
the proposal for transfer of the Central Govern
ment shaiehokjing in Vijayanagar Steel Limited 
along-with land and other assets to the State 
Government for setting up a steel plant at

Demand and Payment of Royalty

7183. SHRI HARADHAN ROY: WiH the 
Minister of COAL be pleased to state'

(d) the action being taken by the Govern* 
menttodearthe dues; and

(e) the total amount due to West Bengal 
Government on aaxxjnt of royalty, deed rent etc 
ason December31,1992?

THE MINISTER OF STATEOFTHEMIN- 
ISTRYOFCOAL(SHRI AJITPANJA): (a) The 
demands raised by Government of West Bengal 
, the amount actually due according to Eastern 
Coalfields Limited (ECL) and the payments 
made by ECLonaccotmt of royatty and deadrent 
for 1989-901990*91 and 1991-92 are given 
below:-

(Rs. in crores)

Year Royalty

Demand

(Dead Rent)

Demand Dues Payments Dues Payment
made

1969-90 11.36 11.11 11.11 022 a io 0.10

1990-91 1054 10.41 10.41 021 0.10 0.10

1991*92 t a x a72 9.72 021 0.10 0.06

(b) and (c ). There are some differences 
boiwoenthe amounts demanded, amountstound 
as due andthe payments made. According to 
EC^d^fcncesbetwrondamandsaridduesin 
respect of royalty aremartybcr ruwe of thefact 
that amounts duetoStale 00*601^ ^ 3*  roy
alty have been worked out byECLom! -basis

of coal despatches exdiicing intemalconsump* 
tionofcoal.

Incase of dead rent demandshave been 
raisedin respect ofrt142cofteneenationate<xi 
but sincesomeof these mines have laterbeen 
regroupedintonewprojecliforwhî royaltyrts
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m>wbeingpad.theyhavetobeexGludedfrom 
the payment of dead rent This accounts for 
differences between demand and dues in re
spect of dead rent

(d) According toECL, there areno pending 
dues in case of royalty Dues outstanding 
towards dead rentfor1991-92will be paid after 
reconcrtatKxi with district authorities as well as 
Revenue Board of West Bengal

(e)The total amount due to Government of 
West Bengal towards Royalty and dead rent as 
on31 12 1992were as under -

Royalty Rs 2 12 crores (Paid in
March 1993)

Dead Rent Rs 002crores subjectto
answer

(b)&(c) above 

[Translation]

Supply of Diesel, Petrol and Kerosene

7184 SHRI RAMESHWAR PATIDAR W« 
the Mm»ster erf PETROLEUM AND NATURAL 
GAS be pleased to state

(a) the quantity of diesel, petrol and kero
sene oil bemg supplied to Madhya Pradesh at 
present

(b) the Quantity required thereof by the 
State during each of the last three years and the 
quantity suppfced by the Union Government,

(c) whether the Government ot Madhya 
Prade6h have requestodtorincffKiMngthe quota 
of diesel, petrol and kerosene 08,

(d) if so,thedetaHs thereof,and

(e)the action taken by the Union Govern-
ll»ll II H i<| nmanmoreon'

THE MINISTEROF STATE OFTHEMIN* 
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT SATISH KUMAR SHARMA) (a) The 
quantity of Diesel, Petrol and kerosene Oil 
supplied to Madhya Pradesh dunng the period 
April 1992to January, 1993is as under -

(Thousandtonnes)

HSD MS SKO

113788 13545 30974

(b) The Union Government has allocated 
only kerosene to the States/UTs Petrol and 
diesel are supplied as per fuK demand The 
ke rosene oil allocated to the State of Madhya 
Pradesh durmg the last three years ts asunder

(Thousandtonnes)

1989-90 1990-91 1991-92

37937 385 03 372 17

(c)to(e) There is no system of allocation 
of petrol/Diesel quota to the StatesAJTsby the 
Union Government The demand of petrol/ 
diesel by the States/UTsie bemg by and targe, 
met ion full Ttiere were demandsfor increase 
inthealtocatKxiofSKOfrantheGoswnmentof 
Madhya Pradesh, butthealocationcould not be 
enhanced due to product Portage

[EnghstH

Flaring of Natural GaakiMehsanaUnttof 
Ongo

7185 OR AMRITLALKALIOAS PATEL 
Wffl the Master c« PETROLEUM AND NATU- 
RAL GAS be pleased to state: (a)thequantum 
of natural gasflaieddunngthe last three years 
bytheONGCMehs«ia Units, and thecost of 
eachCM gasftared;

(b)vrt»tharfieGovemmsntha(veanyptw»
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to utilise the flaring gas for other purpose and 
divert the gas through pipe-lmes or by other 
sources for earning revenue,

(c)ifso the details thereof and

(d) if not the reasons therefor?

THE MINISTER OF STATE OF THE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) Ap
proximately 300 million cubic metres of low 
pressure gas has been flared n Mehsana in the 
last three years The total value of this gas is Rs 
43 crores approximately

(b) to (d) Additional compression and 
transportation facilities costing Rs 13 9 crores 
are being set up It is expected that with the 
completion of this project in June 1993 flaring 
of gas at Mehsana would be limited to technical 
bring only

Evaluation of NSFDC

7186 SHRIK PRADHANI Will the Minis
ter of WELFARE be pleased to state

(a) whetherthere isany machinery to evalu
ate the working of the National SC/ST Finance 
and Development Corporation (NSFDC),

(b) if so the details thereof, and

(c) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) ia) There is no special 
machinery to evaluate the working of National 
SC/ST Finance and Development Corporation 
(NSFDC) However the M/o Welfare reviews 
the working of the Corporation regularly Also 
the Parliamentary Committee on the Welfare of 
SC/ST evaluates the working of the Corporation, 
the last such evaluation was done through oral 
evidence pf Secretary (Welfare; and CMD. 
NSFDC on 31 st January. 1992 The Consulta
tive Commrttee of the Ministry too reviews the

working of the Corporation from time to time

(b) The evaluation report prepared by Par
liamentary Committee on the Welfare of SC/ST 
was submitted to Parliament in April 1992

(c) Does not anse 

[Trans/afton]

Murder of Old Couples In Delhi

7187 SHRI RAJENDRA KUMAR 
SHARMA Will the Minister of HOME AF 
FAIRS be pleased to state

(a) whether there has been an increase in 
the numberof incidents of murder ot old coupler 
in Delhi during the last few months

(b) if so the reasons therefor

(c) the number of such cases reported in 
Delhi during each of the last five months

(d) the number of cases solved and those 
pending

(o) the number ol persons arrested in this 
connection

(f) whetherthe Government have consti
tuted any special investigating team in this 
regard

(g) if so, the details thereof, and

(h) the other steps taken to check such 
cases in Delhi?

THE MINISTER OF STATE INTHE MIN* 
ISTRY OF HOME AFFAIRS {SHRI P M 
SAYEED) (a) No, Sir

(b) Does not arise

(c)to (e) The Delhi Police has reported that 
only one case has been reported in Delhi during
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thepenodfrom 1 11 1992lo31 31993 No arrest 
has been made in this case

(f) to (h) No special investigating team has 
been constituted in this regard by the Govern
ment However lolipwing steps to prevent 
murders of old couples tn Delhi have been taken 
by the Delhi Police,

i) 1 A Senior Citizens Security Scheme 
has been introduced All senior citizens have 
been identified3 beat-wise anddivision-wisem 
every police station Beat staff of the Police 
Stations visit these senior citizens to offerthem 
advice on security steps tobe taken by them and 
fortheir reassurance They are advisedtohave 
all possible home security devices likemagic- 
eye door-chain burglar alarm to raise their 
boundary walls, fix iron grills in their doors and 
windows and to have the antecedents of thetr 
servants/domestic help verified

ii) For the education of the public these 
measures are circulated freely through pnnted 
pamphlets

hi) Meeting with Residents Welfare Asso
ciations are held where such preventive mea
sures are discussed and areas of cooperation 
between the pubbc and the police are identified

iv) the antecedent % vantsandother 
domestic help working vwtf 11 ie Senior citizens 
are verified

Name of Hospital

1 DR RML Hospital

2 Safdequng Hospital 

3. JlPMER, Pondicherry

v) During the beat and division patrolling 
special vigil is kept at the premises of the senior 
citizens

[English]

Medical Equipments

7188 SHRI RAM NAIK Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state

(a)whetherthe Government had planoedto 
purchase high-tech medical equipments for 
Safdar)ung Hospital Dr Ram Manohar Hospt 
tal Delhi Jawahartal Insitrtute tof Post Graduate 
Medical Education and Research Pondicherry 
during 1992 93

(b)ifso the details thereof

(c) thedateson which theeqiupments were 
purchased and supplied to the hospttal con
cerned, and

(d) if not purchased the reasons tor delay?

THE DEPUTYMINtSTER INTHE MINIS
TRY OF HEALTH AND FAMILY 
WELFARE(SHRI PABAN SINGH
GHATOWAR) (a)and(b) Yes Sir The major 
high-tech equipments being procured are as 
under

Name of Equipments 

1 Whole body C T Scan

1 Linear Accelerator

1 Whole body C T Scan and

2 Cobalt Therapy unit

<c) and (d) Orders for the above equip ment have already been placed
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Grants forTraining Programmes in Delhi <e) rf so, the details thereof?

7189 SHRI PIUSTIRKEY* WilltheMinis- 
ter of WELFARE bepieasadto state

(a) whether Delhi Scheduled Castes and 
ScheduledTnbes Financial and Development 
Corporation Limited is reoetvrnggrants for van* 
ous training programmes for SCs& STs from 
the National Scheduled Castes and Scheduled 
Tribes Finance and Development Corporation, 
and

(b) if so, the details of various training 
programmes conductedand the criteria laidfor 
admission?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a)and(b)lnthe yews 1990 
andtrairengcouî wereconductedatOkhla. 
New Delhi, for which the cost was shared by the 
NSFDC arxi the De#*SchediJed Castes Finan
cial and Development Corporation (DSFDC) 
Currently the cost is borne by the DSFDC who 
areconductongcourseein Carpentry and Plurrib- 
mg AJI those Scheduled Castes of Delhi who 
are of 18 years of age or above and possess 
permanent ration card and qualification of 8th 
standard pass are eligible The admission is 
giv^thnxigh aptitude test̂ nterview 

*
Coal Deposits In Bf rbhum District

7190 SHRI CHITTA BASU Witt the Min
ister of COAL be pleased to state

(a) whether asper the surw««port of the
Geological Survey of Irv&a thorn ar% deposits of 
coal in the distnct of Bubhurrir Bengal.

(b)if so, the steps taken -ft t».e regard,

(c) whetherthe Government of Germany 
have shown interests in raising coal of this area;

(d) if so, whether any agreement/deal has 
beensigned.and

THE MINISTEROFSTATE OFTHE MIN
ISTRY OF COAL (SHRI AJIT PANJA) (a) and 
(b) In a d d ^  to the already known coal depos- 
«ts mTrans-Ajoy part of Ranigantcoalfieldinthe 
distnct ol Birbhum in the state of West Bengal, 
Geological Survey of India (GSI) has located 
coal deposits in Dewanganj, Hartnstngha, 
Pacharm, Dholkatha and Gana areas riBtfbhum 
distnct of West Bengal The regional explora
tion is still in progress

(c)to(e) Government is not aware of any 
proposal of German collaboration in develop
ment of coal deposits of Birbhum distnct

Compulsory Aids Test

7191 PROF UMMAREDDY 
VENKATESWARLU Will the Minister of 
HEALTH ANO FAMILY WELFARE beptoased 
testate

(a) whether the Government propose to 
introduce compulsory AIDS testfor all the citi
zens,

(b) if so, the details thereof, and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER INTHEMINIS* 
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)No 
Sir

(b)and(c) Does not anse 

National Leprosy Eratfication Programme

7192 SHRI DHARMANNAMONDAYYA 
SADUL Will the Minister of HEALTH AND 
FAMILY WELFARE bepleasedtostate

(a)the«otalamourtp(ovidsdt>Mahaia8htra
underNabonalUpioeyeradteatlOT̂
dunng1992-93;



(b) whether the amount provided to the (a) the blood products imported during
State is adequate; and each of the taet three years;
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(c) if not. the steps taken toprovide suffi
cient amount to the State?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) An 
asstetanoeofRs. 128lakh6incaahandkindhaB

pipyfflfftf VrtfTft tft frfng
1992-93under National Leprosy Eradiation 
Programme.

-

(b) As per the existing coverage of the 
Programme in the State the above amount is

(c) Does not arise.

Import of Blood Products

7193. SHRI RAJESH KUMAR: WIN the 
Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(b) the namesof importers, source of im
port and quantity imported dunng the above 
period;

(c)the names of the diseases which blood 
donors were screonod by the producers; and

(d) the names of the products which were 
tested for different anti-bodies during the last 
three years?

k
THEDEPUTYMINISTERINTKE MINIS

TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) and
(b). A statement is attached.

(c)and(d). Under the Drugs and Cosm-t- 
ics Act the donors are screened for malaria, 
syphis, hepatitis and AIDS. A8 imported bk>od- 
products are also required to have this certrfica* 
tion from their country of manufacture.
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Installed Capacity of Steel Plants

7194. SHRI HARISH NARAYAN PRABHU 
ZANTYE WiRtheMinisterofSTEELbepleased 
to state

(a) the total installed capacity of steel plants, 
both in public and pnvate sectors, separately, 
and the actual production of steel made during 
each of the last three years,

(b) the capacity utilisation in public and 
pnvate sectors separately, during the above 
perKxiardthereasonsfortowcapaatyutiteatJon,

(c) the projected demand for steel dunng

the Eighth Five-year Plan vis-a-vis the capacity 
installed/likely to be installed with details of 
plants likely to go into the production dunng the 
saidplan;and

(d) the export of steel made dunng the 
Seventh Five Year Plan and the target fixed for 
the Eighth Five Year Plan?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) (a)and(b) The total installed capacity, 
actual production and percentage utilisation of 
steel plants in Pubhc and Pnvate Sectors during 
the last three years was as under
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obsotesce. outdated operational practices and 
constraintsofhjndsaresomeoftheireasonsfor 
tow capacity utilisation of steel plants in public 
andprivate sector.

(c)7heprojeclBdd6mandofFinlshedSteel 
during the terminal year of the Eighth Plan, i.e. 
by 1996-97has been estimated at 25 million 
tonnes, including demand for export, against 
which the products is projected at24.09mil- • 
lion tonnes. White no new plant is proposed to 
be set up in the public sector during the Eighth 
Five Year Plan, modemisationofDuigapur and 
Rourkela Steel Plants of Steel Authority of Incfe 
Limited isexpectedtobe completed during the 
said Plan period. So f arasthe private sector is 
concerned, the iron and steel industry has been 
exempted from the requirements o< compulsory 
licensing expcept for certain restricted loca
tions.

(d) Export of steel made during the Seventh 
Planperiod(1985-86to1989-90)wasasunder.-

(fn 000tonnes)

7th PLAN:

1985*86 15

1986-87 27

1987*68 43

1988-89 109

1989*90 230

The projected export of steel during the 
terminal year of Eighth Five Year Plan i.e. by 
2996-97 is 2.5 million tonnes.

New Unit of Durgapur Steel plant

7195.SHRI MANORANJAN BHAKTA: 
W il the Minister of STEEL be pleasedtostate:

(a) whether the Ourgapur Steel Plant of 
SAIL is all settostart the commissioning of its 
new units; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV): (a) Yes, Sir.

(b) The following units of Durgapur Steel 
Plant Modernisation are ready forcommission- 
ing:

(i) Wheel & Axle Plant

(ii) New Lime Catenation Plant

(hi) Coke Over Battery No. 6

(iv) Rolling MiH-l and II packages.

Besides the above, thefoHowing units vfc, 
Hol Metal Lade RepairShop. one unit of Oxygen 
Plant, one Continuous Casting machine and 
major facilities under Plant Water Supply, Re
pair Shops and Power Distribution packages 
have been completed.

The following units are in an advanced 
stage of implementation arKfareexpectedtobe 
commissionedduring 1993*94.

(i) Blast Furnace No. 2

(it) Basic Oxygen Furnace Complex

{»«) Raw Material Handling Complex

(iv) New Sinter Plant

(v)Continuous Casting Plant

(vi) Byproduct Plant

(vii) Ore Processing Plant
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Allotment of LPG Agencies

7196 SHRIB DEVARAJAN 
SHRI RAJESH KUMAR 
SHRI BAPU HARICHAURE

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state

(a) the number of places included in the 
marketing plan during the last two years for 
allotment of petroi/chesel retail outlets and LPG 
agencies State-wise

(b) the number of letters of intent issued 
during the same period State wise and

1991-92

1992-93
(April - December)

(c) the places in Tamil Nadu, Bihar and 
Maharashtra which have been included in the 
said plan and thoseproposedfor the current year 
for the purpose?

THE MINISTEROF STATE OFTHEMIN- 
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a)and
(c) Astatement is attached The Retail Outlet 
Marketing Plan for the year 1993 94 will be 
formulated later

(b) The number of letters of intent issued 
dunng the last two years has been reported as 
under

RO LPG

06 76

17 69
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SecurltytoMPs

7197 DR P R GANGWAR WilltheMin 
ister of HOME AFFAIRS be pleasedto state

(a) the number of Members of Parliament 
tn Delhi to whom special protection forces have 
been provided

TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) While 
highest numberof cases of Kalazar and Leprosy 
have been reported in the State of Bihar, the 
position is not the same In respect of AIDS and 
TB

(b) No Sir

WrittenAnswers 416APRIL 29 1993

(b)the monthly expenditure being incurred 
thereon and

(c) the expenditure incurred on th<s service 
dunng the last three years?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) Personal security has been pro 
vided to 92 Members of Parliament in Delhi 
which does not include the members of the 
Union Council of Ministers

(b) and (c) Separate figures of expenditure 
incurred in respect of Members of Partiament 
are not maintained

Control of Diseases in Bihar

7198 SHRI RAM VILAS PASWAN Will 
the Minister of HEALTH AND FAMILY WEL 
FARE be pleased to state

(a)whether Bihar has the highest number 
of AIDS, TB, leprosy, Kalazar cases in the 
country,

(b) if so, whetherthe Government of Bihar 
have submitted any report to the Union Govem- 
ment m this regard,

(c) If so, the details thereof, and

(d) the quantum of Central assistance gwen 
dunng1992-93andproposedto be given dunng
1993-94to^e State Government to meet the 
situation?

THE DEPUTY MINISTER 1NTHEMINIS-

(c) Does notarise

(d) Dunng the financial year 1992-93an 
amount of Rs 2312 03lakhs has been released 
to the Government of Bihar for the above four 
diseases Dunng the currentfmancial year an 
amount of Rs 2429 78lakhs is proposed to be 
released to the State Govemmentforthis pur
pose

Sales Tax in Dettil

7199 KUMARIPUSHPA DEVI SINGH 
Will the Minister of HOME AFFAIRS be pleased 
to state

(a) whetherthe National Counciof Appfced 
Economy research has conducted any study in 
record to evasion of sales tax w Delhi,

(b)ifso the details thereof, and

(c) the action proposed to be takanby the 
Government in the matter?

THE MINISTER OFSTATE IN THE MIN 
ISTRY OF HOME AFFAIRS (SHRI PM  
SAYEED) (a)to(c) The National Council for 
Applied Economic Research (NCAER) was 
commissioned to do a study on 'Estimationof 
leakage in sales tax revenue of Delhr by the 
Sales T ax Department, Delhi Administration 
The NCAERhas submitted its prekminafy re
port to the Sales Tax Department in which 
estimates regarding evasion insateatax range 
fromRs 139croresundercertainaMurnFl»nns 
toRe 1711 croresundBranolharaflletaaaump- 
ttonsiniwpe(»olS(llve)commodEeefar19B9- 
90 Fori990»9MrartgesfroinRB I44aw es
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to Rs 1775 clones fro the same five items 
These five Items are-Dry Fruits, clocks and 
Watches, electrical goods drugs and pharma* 
ceuticate and iron and steel

The steps to be taken to reco ,/er loss of 
revenue include registration of hitherto 
unregistered dealers, checking the misuse of 
statutory fornis,canoeliatKxi of such forms when 
found bemg moused, surveys/raids of dealers, 
their up-to-date aeseesrnentoinorttertorealee 
sales taxarrears; identification of defaulters of 
sates tax dues, andcancellatton of registration 
certificates of bogus dealers

Requirement ofQas for Power Generation

7200 SHRtMATI VASUNDHARA RAJE 
WiH the Minister ot PETROLEUM AND NATU
RAL GAS be pleased to state

(a) whether the Government have made 
any estimate regarding total quantum of gas 
needed for power generation in the country

(b)whethertherahasbeen any shortage of 
gasmmecounteyparticulartyforpower genera
tion,and

(c) if so, the details of the steps taken in the 
matter?

THE MINISTER OF STATE OF THE MIN- 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) Allo
cations to the extent ot38 3 MMSCMD have 
been made for vanous power projects

(b) The suppliesof gas have by and large 
mafcivxi the contracted requirement/off-take of 
consumers.

(c) Does notarise.

Privatisation of OH andOngc

7201. SHFH PRAKASH V, P ATtL WiUthe 
M M srof PETROLEUM ANDNATURALGAS
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be pleased to state

(a) whether the Government are consider
ing to privatise the Oil India Limited and the Oil 
and Natural Gas Commission, and

(b) if so, the reasons theiefor?

THf: MINISTER OF STATE OF THE MIN
IS TRYOF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) No, 
Sir

(b) Does notarise

MedicalTreatment Abroad

7202 SHRI MOHAN RAWALE Will the 
Minister of HEALTH AND FAMILY WELFARE 
be pleased to state

(a) whether the Government propose to 
curb the tendency of people going to foreign 
countries for medical treatment when facilities 
for such treatment are already available in the 
country

(b) if so, the details thereof and

(c) if not the reasons thereof'?

THEDEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) to
(i) Appropriate mechanism exists for curbing 
the tendency of treatmentabroad The Reserve 
Bank of India releases foreign exchange for 
treatment abroadonly on thebasisof therecom- 
mer*3at*onsof the DuBCtore of Heatth Services, 
of States/UTsarKiprenier institutions ikeAUMS 
and recognized medical co#eges

[TranslatiOrU

Medical Colleges

7203 SHRI SHIVRAJ SINGH CHAUHAR 
Will the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state-

(a) the number of the Government and 
private medical colleges In Madhya Pradesh,

(b) whether the Union Government have 
received any proposal from the State Govern* 
ment/pnvateOrgansations regartSng opening 
more medical colleges tn the State;

(c)ffso, the details thereof ;and

<d) the action taken in this regard?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)There 
are six meckcal colleges in Madhya Pradesh all 
of which are run by the Government

(b) to (d) Two proposals have been re- 
cewedfor the establishment of private medical 
colleges in Madhya Pradesh Theorgamsations 
have been advised to submit their applications 
according to the Scheme, once it® notified, as 
per the proviswns of the Indian Medical Council 
(Amendment) Act, 1993

[English]

Extraction of Nickel from Sukinda Valley 
in Orissa

7204 SHRI GOPI NATH GAJAPATHI' 
Wilt the Minster of MINES be pleased tostate

(a) whetherthe Government have recently 
innovated a cost effective modem technology 
for the extractK>n of nicMfrom Sukinda VaHey 
m Orissa;

(b) if so, the details thereof;

(c) whether any targethasbeenixedfor the 
extraction of nickel; and

(d) if so, the steps taken for extrsctfon of 
nickel during Eighth Five Year Plan?

THE MINISTER OFSTATE IN THE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV)’ (a) No, Sir.

(b) Does not arise

(c) No, Sir

(d) The Council of Scientific and Industrial 
Research (CSIR) has been entrusted with the 
preparation of techno-economic feasibility re
port fora ruckel extraction plant based on later- 
itic nickel deposits of Kansa and Chromite 
mines overburden in Sukinda Valley in Onssa 
Setting up of s plant based on these deposits 
deper ds on the outcome of the feasibility study 
and availability of resources

WntienAn&wera 420

Import of Paraffin Wax

7205 DR LAL BAHADUR RAWAL Will 
the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state

(a) the present policy of the Government 
regardrig import a^d»tnbution of paraffin wax.

(b) whether the Government are gtvmg a 
heavy amount of subsidy on import of paraffin 
wax, and

<c)if so, the rateperMXon whch paraffin 
waxaimported andthe subsidy being gwenper 
M.T. and how much loss it is causing to the 
Government forsuch subsidy perM T.?

THEMINtSTEROFSTATEOFTHEMIN- 
ISTRYOFPETROLEUMANDNAPJRALGAS 
(CAPTSATISHKUMARSHARMA):(a)Paeaf- 
ftn wax type l& ll is imported to bridfee the gap 
between indigenous avallrt>8lty andttw de^- 
mand. Government makes quartisrtya»ocafop 
on historical basis to S taM U Ta taking Kilo 
aaxHintthetolalavrttattlityoltha product in 
respect of the units set up prior to 3oth June. 
1960. B hCtotrom lA& pm ^w m toport

APRIL 29,1993
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(b) and (c) The import of paraffin wax 

during 1992-93has been about28000MT at an 
average price of about Rs 65 400/MT against 
theex-storageseflingpnceof about Rs 16 949/ 
MT mvoMngasubsidyofaboutRs 48451/MT

Health FacHities for Indian Enclaves in 
Bangladesh

7206 SHRI AMAR ROY PRADHAN Will 
the Minister of HEALTH AND FAMILY WEL 
FARE be pleasedto state

(a) the Indian Enclaves in Bangladesh 
Territory where facilities such as pnmarv health 
centres dispensaries and hospitals have been 
provided

(b)whether there ts any proposal toextend 
such f acilrties to other enclaves also dunng
1993-94

(c)ifso the details thereof and

(d) if not the reasons therefor?

THE DEPUTY MINISTER INTHE MINIS* 
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)to(d) 
Indian Enclaves tn Bangladesh territory con
tinue tobe under the control of Bangladesh No 
facilities have been set up by India in these 
enclaves

Theft ofVehicleainU.P

7207 SHRI HARi KEWAL PRASAD
SHRI ARUN SINGH YADAV

WiH the Minister of HOME AFFAIRS be 
pleased to state

(a)whetheranumberofgangsmvolvedin 
thaft of vehicles in Uttar Pradesh have been 
laeniiwaourmgtneiasiwoyoars

(b)rtso the details thereof.

(c) the number of persons arrested in this 
connection

(d)thenumberofvehiclesrecoveredonthe 
basis of the clues provided by the culprits and

(e)the steps taken by the Government to 
check the theft of vehicles in the State?

THEMINISTER OF STATE IN THE MIN 
ISTRY OF HOME AFFAIRS {SHRI P M 
SAYEED) (a)*o(d) The registration investiga
tion, detection and prevention of cnmes is the 
responsibility of the state Governments/Union 
Terrrtory Administrations concerned Statistics 
regarding numb *r of gangs of vehicle-lifters 
detected in a State number of persons arrested 
and the number of vehicles recovered are not 
compiled by the Agencies of the Central Gov
ernment

(e) ft «s for the Government of Uttar Pnadesh 
to take necessa-y preventive steps to check 
vehicle-lifting

Toilet Soap Standard

7208 SHRI SANAT KUMAR MANDAL 
WiH the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state

/a)whetherthere!&nota£ingie toilet soap 
jnthemarketthaihasbeentestedforsatetyand 
quality by the Buroauof Indian Standards,

(b)whether most of the toilet soaps m the 
roaiket do not even meet thegrade*3standafd;

(c)ifso the reaction of the Government 
thereto, and

(d) the steps Govemmerrtpropose to take 
to ensure the health safety tn the use of toilet 
soaps?

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)and



(b) As per information available from the no joint ventureproposalpending with the Gov- 
Bureau of Indian Standards (B.I.S.) .onlyone emment 
manufacturer has so far approached them for
testing of Toitet Soap. (b) to (d). Do not anse
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(c) and (d). Action has been initiated to 
include B.I.S standarcteofsafety and quality for 
toilet soaps undedheOrugs&Cosmebcs Rules, 
1945.

Collaboration with U.S. Company to 
Reduce Gas Flaring

7209 SHRI SHRAVAN KUMAR PATEL. 
WiM the Mmisterof PETROLEUM AND NATU
RAL GAS be pleased to state:

(a) whether a pint venture with the Ren 
Tech Inc. company of U.S. iscontemplated to 
set up a project to reduce gas flanng and to 
optimise the use of low-gas yield wells in the 
country,

(b) if so, the details thereof,

(c) the steps so far taken «n the matter; and

(d) the time by which it is likely to start 
functioning?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 

, (CAPT SATISH KUMAR SHARMA) (a) Al
though someprefamtnarydBcussions have been 
held by Oil Limited with this Company, there is

Public Health Services

7210 SHRI SYEDSHAHABUDDIN* WHI 
the Mmisterof HEALTH AND FAMILY WEL
FARE bepleased to state.

(a)the total Government expenditure in
curred on public health services m the country 
during the Seventh Five Year Plan period, 
including the State-sector,

(b) the annual per capita expenditure on 
health services during this period taking into 
account the estimated mid-plan population.and

(c) the corresponding outlay for the Eighth 
Five Year Plan period and the annual corre- 
spondtngper-capitaexpenditure?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)The 
total Government expenditure on Health (in
cluding Water Supply and Sanitation) and Fam
ily Welfare Services during the Seventh Five 
Year plan period was Rs 23064 60crores for 
HeaithandRs 3544 7crores for Family Wel
fare

(b) The annual percapHalexpenditure dur
ing Seventh Plan period was as under

Year Mecbcai and Public Health Family Welfare
(inckxkng water supply 
Sanitation)
0nRs.000) (mRs.0.00}

1985*86

196667

1987-88

4782 

54 57 

60.01

724 

7 71 

&17
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Year Medical and Public Health 
(including water supply 
Sanitation)
(mPsOOO)

Family Welfare 

(tnRsOOO)

1988-89* 6433 886

1089-90* 6664 1319

Mid Plan 59 04 8 67

‘Provisional

(c) The outlay for the Health Sector (ex
cluding Water Supply and Sanitation) and the 
Family Welfare Sector for the Eighth Plan is as 
under-

Health • Rs 7575 90 crores

Family Welfare Rs 6500 00 crores

Since Non-Plan outlay is decided on an 
annual basis only the per capital expenditure for 
the Eighth Plan Pemxi cannot be providedat this
stage

Expansion of Oil Refineries

7211 SHRI RAMA KRISHNA 
KONATHALA Will the Minister of PETRO
LEUM AND NATURAL QAS be pleased to 
state

(a) whether there is any proposal for expan
sion of the existing oil refinery at Visakhapatnam 
in Andhra Pradesh,

(b) if so, the details thereof,

(c) the estimated coat of tf>e project andthe 
time by which it is likely to be completed;

(d) the expected increase m oil production 
after expansion andthe present oil production;

(e) whether there is also a proposal to

control the pollution in the refinery, and

(f)<f so, the measures taken in this regard?

THE MIN1STEROF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL 
GAS(CAPT SATISH KUMAR SHARMA) (a) 
to(d) HPCL has submitted a preliminary pro
posal for expanding Vizag Refinery capacrty by 
3MMTPA The preliminary estimated cost of 
the project is Rs 900croresarK*theoompletion 
time is approx three years from the date of 
approval by the Government

(e)and(f) Vizag Refmeiy is implementing 
projects to

(a) met the requirements of Minimum Na
tional Standards (MINAS) for liquid effluents 
prescribed by Centra! Boardtor the Prevention 
and Control of Water Pollution,

(b) bnng down the emission levels in 
respect of sulphur droxKieandcailxjnrTwnowcte 
from the refinery

Production of Coal

7212 SHRI HARADHAN ROY WiOthe 
Mirnsterof Coal be pleased to state

(a)the target fixed and achieved in produc
tion of coal dunng each of the last three 
years,
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(b) the reasons for shortfall in the produc- THE MINISTER OF STATEOFTHE MIN-

tionof coal,and ISTRY OF COAL (SHRI AJIT PANJA) (a)
to(c) The details of target andactualproduction

(c) the steps taken to improve the produc- of coal tn the country dunngfoe last 3 years are
ton? as under-

(mtllton tonnes)

Company 19Q091 1991-92 1992-93

Target Actual Target Actual Target Actual

CIL 194 18964 20300 20414 , 21000 21119

SCCL 2250 1771 2050 2056 2340 2251

Others
(Captive Cotters)

450 436 450 456 480 453

ALL INDIA 22100 21173 22800 22928 23820 33ft

The marginal shortfall m production in CIL 
dunng 1990-91 was due topower shortage and 
abnormal absenteeism in eastern region Law 
and order and mdustnal relation problems par
ticularly affected coal production in Stngarem

Communal Party

7213 DR LAXMINARAYAN PANDE YA 
DR AMR1TIALKAILDAS PATEL

Will the Minister of HOME AFFAIRS be

(a) whetherthe Government have issued 
any guidelines with regardtodeclareaparty as 
communal, and

(b)if so, the salient features thereof?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P.M 
SAYEED) (a) No, Sir

(£>) Does notarise

rwwsvonoTHoysnyiunM

7214 SHRIK PRADHANI the Minis
ter of MINES be pleased to state

(a) whether the government of Raiasthan 
has requestedtor an automatic and time bound 
revision of rates in royalty for minerals,

(b)Hso, the details thereof, and

(c)the reaction of the Union Government 
thereto?

THEMtNISTE^OrSTATEOfTHEMiN- 
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV:(a)No.Sir

(b)Doee not arise.

(c) Does not arts#.



[Translator

RevivalofChasnalaCoaiMines

721 S. SHRI SURYA NARAYAN YAOAV: 
WiHtheMinisterof STEELbe pleased to state:

(a) whether the Soverenmthave revived 
the ‘Chasnala’ coal mine; and

(b) if so, the concrete measures taken to 
avoid accidents therein?

THE MINISTEROF STATE OF THE MIN
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV): (a)and(b)Atpresenttheworkon recov
ery, rehabilitation and Development of the 
Chasnala underground mine is in progress. The 
minehaahazai«teofwaterinundMon.9 assines8 
and roof and or side wall collapse. Necessary 
preventivemeasures/steps like drittir^of bore 
holes for tapping waterfromoW workings, erwi- 
ronmentaltelemonitoringofventtlat̂  
and use of hydr-aulicsupports.etc. have been 
taken in the mine.

[Engtisfy

utvntKoucerwvonnoi

7216. SHRI MADANLALKHURANA;Wi 
theMimsterof HOME AFFAIRSbe pleased to 
stale:

(a)whethertheshopkeepersolDaryaganj, 
De»w dosed down their shutters recently upon

WrittenAnswers 430
THE MINISTER OF STATE IN THE MIN

ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEH)):(a)to{d) Yes, Sir. On2.1.93at 
12 noon, Daiyagar̂  shopkeepers had closed 
down their shuttere in protest against renKwaiM 
encroachments intront of their shops. Theshop- 
keepers were directed to remove their belong
ings kept on pavements unauthorisedly. Be
cause of this drive by the police, some of the 
shopkeepere closed ctownthew shutters in pro
test. The Delhi Police has reported that there 
wasrwhighhandsiessonthepaitolpoliceThe 
atfkxi of thePofcewasbonftde and in the lawful 
dischargeoftheirofficialduties.

Allotment of Shops and Business 
Premises by BSP

7217. SHRI PIUS TIRKEY. Wilfthe Min
ister of STEEL be pleased to state:

(a) the total number of shopsand business
----- .* m m -- At — ■-------------1 — — »-pmsmnen ouwBso«iooDy«neoQKarooieeirw**,

(DjmecTronaaacpteaionneBsotmeroo! 
the shopsandbusinesspremisestotheappli
cants; and

(c)thepercenlageofsuchshop6andbusi- 
nesspfemises alollftff tftthft Sflhy ti itiwf Tribos

category-wise?

THEMtNtSTEROFSTATEOFTHEMIN- 
ISTRYOFSTEEL(SHRI SONTOSH MOHAN 
DEV): (a) The total number ot bull upshope and 
comme*cittlptatsaiotted by BotearoStsol Plant
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the high handedness of Police personnel of standee!496and798respectively.
DaryaganjPolioe Station;

(b)Gereraly,ptotearri stops are a lo tt^
(b)if so,the details thereof; onreceiptofappfcaitioitt^^

nrtvnrtisomiint Applinitirinii riiK̂ w\HKl Breton
(c) whether any investigation has been sideredbyTownDevelopmentandABotmert

maoemromeaiiegationsofmesnopKooperB t̂ ommwaewnCTrrwasreoommerKiBPonsTOf
aoainetthemlioe personnel: and

fdi if so. fteoutoome thereof anefttieaction ; 
takamheroon? - miwalwiraf
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than the number of plots/shop® available 

50% of plots/shops are reserved for allot
m en t scheduled castesfecheduledTrlbesand 
displaced persons at the rate of 16.66% each

(c) Out of thetotal number of496shopsand 
798ptotsalkrt-ed,the percentage of shops and 
plots allotted toscheduted castes Scheduled 
Tribes and Displaced persons ts as under

Number and Percentage ofshope/ptots allotted 
(Category-wise)

No. General 
allotted

Scheduled
Caste

Scheduled
Tnbe

Displaced
persons

Shops 496 430 54 5 7

(8670%) (1089%) (101%) (1 40%)

Plots 798 710 36 13 40

(8897%) (438%) (163%) (502%)

All valid applications received from the 
reserved categories were allotted shops/plots, 
but the number of valid applications received 
before l987from such Categories was very low 
The matter regarding allotment of Shops/Plots 
after 1987 is presently sub-jucNce

Aids Control

7218 PROF UMMAREDDY 
VENKATESWARLU Will the Minister of 
HEALTH AND FAMILY WELFARE be pieased 
tostate

(a) whether the national Institute of Immu- 
r»togytsexarnin*>g the potential of Incfan plants 
and harbsto find a cure for AIDS,

(b)ifso the financial assistance extended 
to Ayurvadtcc doctors to ftnda cure for AIDS,

(c) whether the Government have formu- 
latedasystem of incentives for AfDS research
ers, and

(d) if so, the detarts thereof?

TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)No. 
Sir

(b) Does not arise

(c) and (d) The strategic plan of action for 
control of HIV/AIDS hasa research component 
to be funded by the Government tn addition, 
ICMR also supports research programmes on 
AIDS

(rranstatan)

Consumption of Petrol Dteeeiln 
CMarat

7219 SHRINJ.RATHVA W« the Minis
ter of PETROLEUM AND NATURAL GAS be 
pieasodto stale

(a)tfwannualoon8ump(ionofPetfo(/Die- 
ael In Guaratparttxilartyin Vadodara, Bhaiuch 
andpanchmshaisinMs;

(o) whether the Government propose to

THE DEPUTY MINISTER IN THE MtNlS- (c) if so. the detada thereof; and



(d) if not, the reasons therefore'? (CAPT SATISH KUMAR SHARMA) (a) The
annual consumption of petrol and diesel in the 
entire Gujarat and particularly in the Districts of 

THE MINISTEROF STATE OF THE MIN Vadodra, Bharuch and Panchmhate dunngthe
ISTRY OF PETROLEUM AND NATURAL GAS period 1991 -92 isas under
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MS HSD

Gujarat State 283680 19337

Vadodra 33021 18111

Bharuch 7772 59632•

PanchmahaJs 5243 50665

(b) to (d) There is no system of allocation Months No ofcases
of petrol and diesel to the States/UTs The 
demand of diesel/petro! in-Gujarat ts, by and March 92 1
large being met in full

Apnl,92 2
[English]

May.92 2
Terrorist Incidents in Delhi

7220 SHRI GEORGE FERNANDES W * 
the Minister of HOME AFFAIRS be pieasedto

June, 92 

July. 92 3
state

August, 92 1
(a) the number of terrorist incidents re

ported in Delhi dunng the last one year, month- September, 92 .
wise, and

October, 92 1
(b) the special measures taken to check 

such incidents? November,92 -

THE MINISTER OF STATE IN THE MIN- December, 92 2
ISTRY OF HOME AFFAIRS (SHRI 
P M SAYEED) (a>The number of terronst January,93 .
irvxlents reported in Deftiifrornl 192to21493 
month-wise is as under - February, 93

Mortihs No ofcases march, 93

January, 92 1 April,93

February, 92 2
(Upt021 4 93)
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(b)Anxjngst the steps taken to curb terror

ist activities m the Capita) are formation of an 
AnthTerronst Ceflmeach Police Distt., deploy
ment of armed pickets at vulnerable/strategic 
points, intensive mobile patroHmg; dotnbution 
of educative literature amongst the people to 
mate them moie vigilant, deployment of spot
ters, displaying of photoeof known terronstsat 
public places, stationing of PCR vehicles at 
stratagcptaoes,coowfr«lion meetings with the 
adjoining States, etc

Direct Coal Linkage with Private 
Sector Steel Plants

7221 SHRI DHARMANNA MONDA YYA 
SADUL Wi# the Minister of COAL be pleased 
to state

(a) whether some of the leading Steel 
Plants in private sector have demanded coal 
linkage ckrects from the mines in orderto avoid 
delay m supply of coal andalso to improve their 
economy,

(b)ifso, the details thereof, and

(c) the action taken by the Union Govern 
ment thereon?

THE MINISTER OF STATE OFTHE MIN
ISTRY COAL (SHRI AJfT PANJA) (a)to(c) 
Specific coal linkages for prospective entiepre* 
neurs/umtsfor setting up of pig iron, Steel, coke 
manufacturing projects have been considered 
by the bnkageCommrtteesetupdy the Ministry 
of Steel which is the nodal Mmstiy In respect 
of 14such proposals raw tow volatile medium 
cookmgcoal knkages dked from the colkenes 
have been agreed to. For one more proposal 
nornsooking coal Hnkagehas been agreed to

r ---  -t - »---«[rw in w n f

Supply of Medldftes of Bttter

SHRI RAM TAHAL COUDHARY

Withe Minister of HEALTH AND FAMILY 
WELFARE bepieasedtoretertotherepty given 
on December1,1992tostamidQueetJor»No 106 
and state

(a) whether 60 items out of the229items 
which were not supplied have since been sup- 
pbea,

<b) tf so, the quantity of each item supplied,

(c) the quantum of supply sought by the 
Government of Bihar, and

(d) the reasons for partial supply of these 
items?

THEDEPUTYMINISTERINTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)to(d) 
Information is being collected and wiH be laid on 
theTableofthe House

[EnghstH

Grievance RedrscsalSystem

7223 SHRI MANORANJAN BHAKTA 
Wil the Minister of HOME AFFAIRS be pleased 
to state

(a) whetherthe Government propose to 
introducecontact point system in Delhiinvotv- 
ing the kxal populace in providing Intomiation 
and theGrievanceRedreesal system for solv
ing the problems of the people of the spot and

(b) if so. the detato thereof?

THEMHNISTER OF STATE INTHEMIN- 
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAY£ED):(a) There is r>o such proposal 
underconsfcferattonatpfesent

7222. SHRIKHELANRAMJANGDE: (b)Doee notarise in view of(«)«bove



Ferrous protection Policy (a) whether the Forensic laboratory has
recently asked the Delhi Police tocut down the 

7224DR P.R GANGWAR WHItheMmis- number of cases sentto it for viscera Exarrona-
terof MINES be pleased to state bon,
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(a)lhesalientfeatures of the trade policy of 
the Government regarding non-ferrous metals,

(b) whetherthe Government propose to 
revise the ferrous protection policy, and

(c) if so, the details thereof?

THEMtNISTEROFSTATEOFTHE MIN
ISTRY OF MINES (SHRI 6ALRAM SINGH 
YADAV)’ (a) to (c) The trade of ferrous and non- 
lerrous metals is governed by the Export Import 
pobcyannourced by the Govemmert from time 
to time

Illegal Mining in Bhatti mines

7225SHRI RAMKAPSE'WiH the Minister 
of MINESbe pleased to state

(a) whetherthe Government are aware 
about illegal mming done in Buetti mines on 
Delhi side of the Haryana Border; and

(b) if so, the steps taken to check it?

THE MINISTER OF STATE OF THE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV). (a)and(b) Delhi Administration has 
informed that reports about iHegal mining in 
Bhatti mines area are received by it from time 
totvne and that the police patrolling has been

set up. Forest Department has deployed field 
officiate
co8ectorateofMfrwe&Quarries, Demi Admin* 
tstratiori also conduct periodic inspections.

Cmw of Vienna ruaniiiiallim in nellil

7226. SHRI GURUDASKAMAT.Wlthe 
MWsierof HOME AFFAIRS be pleased to 
stale:

(b) if so, the details thereof. and

(c) the alternative steps being contem
plated by the Government in this regard?

THE MINISTER OF STATE INTHEMIN* 
ISTRY OF HOME AFFAIRS (SHRI PM  
SAYEED) (a) and (b) Central Bureau of Inves
tigation, New Delhi has written to the Commis
sioner 5f Police, Delhi that there was heavy 
cendency tn Chemistry, Biology and Docu
ments Divisions of Central Forensic Science 
Laboratory C B.l requested him to examine 
whether in all these cases examination by a 
Forensic Expert was necessary

(c) The Delhi police has reported that a 
meeting was held with Director, C F S .L , 
Chandigarh apd it was decided to sendinnted 
number of exhibits to C.F S.L.Chandigartifor 
examination till Delhi police sets up its own 
Forensic Science Laboratory

Supply of Coe! to Electricity Boards

7227. SHRI PRAKASHV PATlLWiMthe 
Minister of COAL be pleased to state

(a) the total amount for which coal was 
supplied to the C erent Electncity Boards dur
ing 1992-93;

(b)thetolalamountdueonthevanousState 
Electricity Boards as on March 1,1993;

(c)whe*ierv*erestKbengchargedontfcs 
dues; and

(d) the tteps being taken to recover the 
arrears?

THE MWSTEROF STATE QFTHEMtN* 
ISTRY OF COAL (SHRI AJITPANJA);(a) Ac*
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cording to information furnished by Coal India 
Ltd (CIL) the total amount for which coal was 
supplied by them to different Electncity Board 
during the Year 1992-93was Rs 2842crores

(b) The total outstanding dues from Elec- 
tncity Boards/Power Utilities as on 28 2 1993, 
wereRs 2307 87crores

(c) Coal India Ltd have decided to raise 
interest bills for outstanding amounts

(d) Following steps have been taken to 
v recoverthe outstanding dues

standing dues Ministry of Coai advised 
CILtostart supplying coal to the power 
Utilities only against advance payments 
This scheme, which is better known as 
‘Cash & Cany Scheme’ was introduced 
with effect from 1 101991 A decision 
has since been taken to enforce this 
scheme stnctly with effect from April 
1993

(iv) State Government have been requested 
to pursuade/enable their State Electric
ity Boards toclear the outstanding dues 

-  at the earliest

WnttenAnswers 440APRIL 29 1993

(i) All power units commissioned after
1 4 1989werebemgsuppliedcoa!only 
against advance payments or against 
revolving Letter of eredit

(ii) Government of India have decided to
adjust all undisputed coal sales out
standing as on 31' 5 1990 against the 
Central Assistance to State Plans pay
able to the state Governments whose 
state Electricity Boards and power utili
ties had defaulted, in four equal 
instalments So far, three instalments 
have been received

(hi) As a result of mounting arrears of out-

ImportofLPG

7228 SHRI SOBHA NADREESWARA 
RAOVADDE Will the Minister of PRTROLEUM 
AND NATURAL GAS be pleasedto state

(a) the quantity and cost of LPG imported 
during 1991-92, and

(b) the local cost break up on an average?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CPAT SATISH KUMAR SHARMA) (a) The 
import of LPGandvalue thereof during the year 
1991-92was as under-

Quantity '000'Tonnes 
Value Rs/Crores

Quantity Value (C I F )

1991-92 215 148.38

(b) The details of local costs of LPG during 1991 -92were as under-

Rs/MT(AVG)

a) Wart age/landing charges

b) Ocean less

c) Demurrage 

dO Customs duty
e) Countervartmgduty

Total -

12910 

45 49 

50 06 
731075 

28600 

7821 40

/
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>
C.GJH.S. Dispensaries

7229 SHRI SHI VRAJ SINGH CHAUHAN 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleasedto state

(a) the arnount spent by the Urwon Govern
ment onC G H S dispensaries dunng the each 
of the last three years in Madhya Pradesh,

(b)the number of hospitals being nmbythe 
Union Government m Madhya Pradesh, and

(c) the number of doctors working m these 
hospitals?

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)The 
expenditure incurred is as follows -

1990-91 Rs 5 76Lakhs

1991-92 Rs 21 37iakhs

1992*93 Rs 51 80 Lakhs (Provisional)

(b) Nil

(c) Does not arise

[Engfcshj

Legislation to Prevent Custodial 
Crimes

7230 SHRI SANTA KUMAR MANDAL 
DR SPYADAV
SHRI MOHAN SINGH(DEORIA) 
SHRI SRIKANTA JENA

Will the Minister of HOME AFFAIRS be 
pleasedto refer to the reply given to Unsairred 
Question no 1844onDecember3.1993rsgard- 
mg legislation to prevent custodial cnmes and

state

(a) whetherthe Governed have since taken 
thefinal decision regardmgforwarda legislation 
to prevent custocfcal cnmes,

(b) if so, the details thereof, and

(c) if not the reasons for delay in this 
regard?

THE MINISTEROF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) No Sir

(b) Does nbt arise

(c) The proposal needs careful consider
ation in all its aspects

External AID for CSSM

7231 SHRI GOPI NATH GAJAPATHI
DR KD JESWANI

Will the Minister of HEALTH AND FAMILY 
WELFARE bepieasedtostate

(a) whether any foreign assistance has 
been pro\flded/likely lobe providedforthe devel
opment of Child Survrvaland safe Motheftxxxl 
(CSSM) programme m the country, and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) Yes, 
Sir

(b) The World bank, through an Agreement 
dated 20th February, 9 3 , have committed to 
provide an IDA assistanceof approximately US 
$214 00Milton TheUNlCEFhavecommitted 
to provide assistance of US$107 OOMititonfor 
this programme, inckidlng the assistance from 
bilateral donors
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Purchase of Medicines end Drugsby 

R.M,L.Hospftal

7232. SHRI HARIN PATHAK: Will the 
Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether several irregularities in the 
purchase of drugs and medicines by medical 
store depot of Dr. Ram manoharLohia Hospital, 
New Delhi during last one yearhave been brought 
to the notice of the Government;

(b) if so, the details thereof ;and

(c) the action taken against the quality 
persons so far?

THE DEPUTY MINISTER IN THE MINIS* 
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) No, 
Sir.

(b) and (c) Do notarise.

Complaints from Freedom Fighters

7233 SHRI N.J.RATHVA: Will the Minis
ter of HOME AFFAIRS be pleased to state:

(a) the number of complaints received by 
the Union Govemmentfimithefreedomfighlei's 
pensioners and theirsu5cessors during each of 
the last three years;

(b) the number of complaints out of them 
diseased of;

(c) the time by which the rv» lining com
plaints are likely to be disptm ’of; and

(d) the reasons fordetay sr. disposing of 
these complaints?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEED): (a)to(d)Undertheschem«J* 
freedom fighterisaperson who hasbeen sane*

tionedfreedom fighters'pensionfrom the Cen
tral revenues. Some of such pensioners sand 
representafitonsforante-ctedingof pension. In the 
event of death of the freedomfightere, the legaT 
hairs make applications for grant/transfer of 
familypension and grant of tifetimearmais.The 
procedure for transfer of family pension has 
already been decentralised. Receipt and dis
posal of cases of other typebeingacontinuous 
process, no specific record of such applications 
is kept. Every endeavor is however, made to 
decide such cases at the earliest depending on 
the marts of each case,

Monitoring of Coal Projects

7234. SHRI GEORGE FERNANDES: WiH 
the Minister of COALbepleasedtostate’

(a) whether the Government have asked aH 
coal Companies to get their projects costing 
over Rs. 10Ocrore closely monitored by inde
pendent reputed professional agencies: and

(b) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF COAL (SHRI AJIT PANJA): (a) and
(b) I border to ensure that the coal projects are 
implemented wrthin the approved time and cost 
parameters, coal companies have been asked 
by the Ministry of Coal toclosely monitored the 
projects. It has also been suggested to the coal 
companies that a few selected major projects 
costing over Rs. 100.0 crores each should be 
monitored by independent reputedprotessional 
agencies in order to property asses the reasons 
of time and coast overrun in implementing 
projects and to ensure timely corrects actiore 
to remove constraints, if any. Instructions to this 
effect have been communicated to the coal 
companvtaandcoalcompaniesaret 
essary action in this regard.

Import of Drugs

7235. SHRI RAJESH KUMAR: WW the 
Minister of HEALTH AND FAMILY WELFARE
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rateof foreign exchangeeven moighrnanufac- 
turedmcfcgenouciy

[TmnstatkxH

AccktentsinCoal Minas

7236 DR LAL BAHADUR RAWAL Win 
the Minister of COALbe pleased to state

(a) the number of accidents occurred in 
coalmines during each of the last three years, 
company wise,

(b)menumber of persons kiHed h i these 
accidents during the said period,

(c) the rsasonsfor these accidents, and

(d) me stepstaken to check such cases In 
future?

THE MiNISTEROF STATE OF THE MIN
ISTRY OF COAL (SHRI AJfT P ANJ A) (a)and
(b) The number offata! accidents andthe num
ber of persons ktRedinthesubsidtanes of Coal 
India Limited dunng the test three years is as 
under-

Company No ofaccidents and fatalities

1990 1991 1992

ECL 29(32) 24(26) 30(33)

BCCL 38(40) 27(28) 40(48)

CCL 15(16} 18(16) 23(24)

N a 3 (3 ) 3 (4 ) 4 (4 )

WCL 10(13) 21(21) 16(22)

SECL 23(28) 16(16) 13(14)

MCL — 7(7) 3(3)

NEC (3) — H1)

TOTAL
...........................

121(136) 116(120) 130(149)

The figuieishowninbfaoketsfeprsaentmenumberotperaonslnvotyed

be pleased to state

(a) whether VInciegrtineaiidVinblaBibne 
iryectons are imported urxierOGL.

(b)the quantity of each iniectionmportad 
duringthelastmree years,and

(c) whether these M êctions are manufac
tured m the country,

(d) if so, the reasons for the import, and

(e) the steps taken to save foreign ex
change?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRIPABANSINGHGHATOWAR) (a)Theee 
items are freely improbable, as they do not 
appear in the Negative List of imports

(b)As per information avadabte, 1880vials 
ofVtncregitinewereimpo(tedduring1990>91

(c) Yes. Sir

(d) and (e) Items not appearing m the 
Negative List can be freely imported at market
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(c) The reasons forthe accidents were root/ 
side fall, transport and other machinery, tell of 
persons and other objects and other mtecella* 
neouscauses.

(d).The coal mines under CIL Group of 
mines are worked strictly as per safety provi
sions contained in Mines Act, 1952 and Coal 
Mines Regulations, 1957. Each worker is pro
vided with safety gear such as safety helmets, 
safety boots, belts, dust masks, self-rescuers 
etc. They are imparted basie and refresher 
training in Vocational Training Centers. Pres
ence of noxious gases is regularly checked by 
gas detectors. Toprevent accidents due to roof 
fall, roof bolting system has been introduced. 
Internal Safety Organisation exists in each sub
sidiary which condudssafety audit cf minesand 
suggests measurestobe taken to prevent acci
dents. Besides,̂ safety situation is constantly 
reviewed and monitored at different levels.

[Eng***

Coal Linkage for Cement Factories

7237. SHRI PRAKASH V. PATIL: Will the 
Minister of CO AL be pleased to state:

(a) whether direct coal linkage is being 
provided tooementfactoriestobeset up during 
Eoighth Five Year Plan;

(b) if so, the details thereof;

(c) whether the linkage programme is be
ing implemented as per the schedule drawn for 
the purpose; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MIN
ISTRY OF COAL (SHRI AJiT PANJA): (a) and
(b) Long-term coal linkages have been estab
lished for 28 new/expansion cement plants 
plants which are identifiedforthe 8th Plan. This

excludes 3 plants for which linkages earlier 
agreed were subsequently withdrawn. The ce
ment plants have been provided poal linkage 
from the various coal fields in the country. The 
total committed linkages to cement plants(in- 
cluding existing plaritsandexc*Jtfngmini-ce- 
ment plants) are about 15.95 mHKontonnesper 
annum.

(c) Yes, Sir.

(d) Does not arise.

Lal Chowk incident

7238. SHRI GURUDASKAMAT: WiHthe 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whetheranumber of persons havebeen 
killed arxl hundreds of shops/houses gutted in 
the recent fire incident at lal Chowk in Jammu 
and Kashmir;

(b) if so, the details thereof;

(c)the details of compensation paid to the 
affectedfamilies^ersons;

(d) whether any inquiry has been con
ductedin this regard;

(e) ifso.theoutcometheceof; and

(f) the precautionary measures taken to 
check such incidents in future?

THE MINISTER OF STATE IN THE Mfr4- 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a)to(f)lnanlnckJentthattoc*plaoein 
Lal Chowk area of srlnagar on 10th Aprii, 1993, 
afawbuVdngs housing rebound200shopsar»d 
50residenlialp»emiseswefedsmagedinaieon 
andfourperf?ntflff¥rtfî ft̂ lo***iMilwfn** t v  
StateGcvommenthasowjsradaneriquiry.tobe
CX̂ wlMCWMCIPy
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aaoartainfactBafthe incident and causes t ^ ^  
PaymentifexgratiarBliefofRs.Onelakh.tobe 
paid to the next of kin of each of the deceased 
innocent person#, andsuppty of three months 
dry ration and blankets, milk powder etc. to the 
taml os rendorodhomotooo in the incident have 
sanctioned t>y the State Government. An as* 
easement of the damage to property in this

flmllftl nnnfir r>iwnfiirincKioninasDeonorDeroa i fonrasporoxisving 
rules of the State Government will be paid on 
completion of the assessment.

2. Sustainedpressuresbeingmaintained 
on the mifitants and security measures in the 
State have been further stepped up to deal with 
effectively, and contain terrorist violence, in* 
chiding the recurrence of such incidents.

LPC Subsidy

7239.SHRISOBHANADRESWARARAO 
VADOE: WiH the Minister of PETROLEUM & 
NATURAL QASbe pleased to state:

(a)theextont of subsidy on domestic LPG 
atproeent;

(b)whethertheGovemmentareworkingon 
subsidy phase-out and

(c) if so, the details of the subsidy phased 
out during the last five years, year-wise?

THE MINISTER OF STATE OF THE MIN
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA): (a) The 
extent of subsidy on domestic LPG for the Year
1992-93is estimated to be Rs. 1145 crores.

(b) and (c) There is no such proposal at 
present.

[Tranetaforij

noonn w v n m  vbi iu i i

7240. SHRI SHIVRAJ SINGH 
CHAUHAN:

SHRI BIR SINGH MAHATO: 
SHRIANNAJOSHI:
KUMARIPUSHPADEVI SINGH;

W ithe Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of primary health Centers, 
Sub-Centers and Community Health Centers, 
functioning in the country, State/Union Terri* 
tory-wise;

(h) the number of PHC.CHC and Sub- 
CentrespropoeedtobeopenedduringtheEigMh 
Five Year plan, stateAJnion Territory wise;

(c)the number out of them opened in each 
State/Union during 1992-93; and

(d)thestep6 taken by the Government to 
provide medical facilities to SC/ST and poor 
people residing in remote rural creas?

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a)tO(9> 
Details are given in the attached Statements!,
II, and III.

(d) Special norms which have been pre
scribed for setting up Sub-Centers, Primary 
Health Centers to provide medical faciitiee to 
scheduled Castes. Scheduled Tribes reeking 
in remote rural areasaregiveninthe attached 
Statement-Iv
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Differential population norms have been pre
scribed for setting up of sub-centres. Primary 
Health Centres in Tribal areas and hilly areas 
These are:

Papulation Norms

Written Answers VAISAKHA9,
STATEMENT 4V

Plain Areas Hilly/Tribal 
areas

Sub-centres 5.0Q00 3,000

Primary Health
Centres 30,000 20,000

Community Health
Centres 1.20,000 80,000

Guidefcneshavebeen issued to the Statersto 
set up a tk ^  15% of the Sub-centres in Sched
uled Caste bastis or villages having 20% or 
moreScheduledCastepopulationand7.5%of 
their annirta targets in tribal areas.

The State Governments have also been ad
vised to give further relaxation for setting up 
Sub-cenntres* Primary Health Centres in case 
of tribal hamlets and Scheduled Caste bastis 
which areSKm.away from available Health and 
Family welfare delivery points.

[Engim

f'nvwisuion or vnaw iron m o avmi 
Compenyet

7241. SHRIMATIGEETAMUKHERJEE: 
WiM the Minister of STEEL bepieased to state:

(a)whetheraRthetradeunk)nsoftheln<fen 
Iron and Steel Company have opposed the 
Government's move for privatisation of the 
Company;

(b)if so, the details thereof; and

(c)thereactionaftheGavemmenttherato?

THE MINISTER OFSTATEOFTHEMIN- 
ISTRY OFSTEEL(SHRI SONTOSHMOHAN 
CHEV);(«0«nd<b)Yes,Sk, The trade tawans had 
suggaetedinJuly, 1992andwltorai«dln March, 
1993thaHheBumecWorksofHSCOsho<idbe 
modernised by SAIL based on its proposal

1915 (SAKA) Written Answers 470

consideredbyGownment; the Bumpur Works 
cannot be hived off as a joint venture, etc.

(c) Government are examining possibili
ties of private participation in IISCO for the 
purposeofMedemisingfexpandingthe Bumpur 
Steel Works to a crude steel capacity of 1 ,5 
million tonnes per annum, in a cost and time* 
effective manner. While doing so. Government 
are committed to ensuring full protection of the 
Workers’interests.

Cure for AIDS

,7242. SRRI GEORGE FERNANDES: WM 
theMinisterof HEALTH AND FAMILY WEL
FARE be pleased to state;

(a) whether for the first time in the country, 
the AIDS causing HIV has been isolated and 
growth at the Cancer Research Institute. 
Bombay, and

(b) of so, the details thereof?

THEDEPUTYMINISTERINTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) and
(b)TheCancer Research Institute, Bombay has 
claimed tohave isolatedthe Human immunod
eficiency virus. Earlier, such claims had been 
made by scientists in the All India Institute of 
Medical Sciences, NewDeftvand National AIDS 
Research Institute, Pune also.

Currently the Cancer Research Institute, 
Bombay is working on Molecular characteriza
tion of the Indian HIV.

[Translation^

Visit of Delegation toJ& k

7243. SHRI MADAN LALKHURANA: WW 
theMinisterof HOME AFFAIRS be pleasedto 
state:

(a) whether a 20-Member Multi-Party 
Delegatton visited theKashmirVaBey in t>elast 
weekof October, 1902;

(b) H so. whether the Delegation unani
mously recommended that elections are not 
possible in Jammu and Kashmir under the 
Present circumstances;
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(c) whether the said Delegation was also 

scheduled to visrt Jammu and Ladakh, and

(d) if so, the detes on which it was to visit 
these places?

THE MINISTER OF STATE INTHEMIN- 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a)and(b)Amulti-partyParliamentary 
Delegation visited kashmir Valley from 27th to 
29th October, 1992 The delegation felt that 
efforts will be necessary to activise political 
elements and ensure people’s participation in 
the administration and developmental activities 
in order to create an atmosphere conducive to 
holding of elections in Jammu and Kashmir

(c) and (d) The visit of this delegation to 
Jammu and Ladakh regions was also contem
plated but the samecould not materialise at that
d ifMiwwy

[English]

Production of High Grade Coal

7244 SHRIPRAKASHV PATIL Willthe 
Minister of COAL be pleased to state

(a)whether the Government propose to set 
14) any project for stepping 143 the production erf 
high grade coal m the country to discontinue the 
import of coal,

(b) if so, the details thereof, and

(c) the time by which the country is likely 
tobecome self-sufficient in meetmgthe require
ment of coal?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) (a) 
to (c) Import of coal is being resorted to by Steel 
Plants to meet the present gapbetween demand 
and indigenous availability of superior grade 
coking coals The indigenous availability of 
higher grades of non-coking coals is adequate 
to meet the current demand in the country The 
stepsbemg taken to increase availability of good 
quality non-coking coal intertalis include *

(1) Augmentingtbecapacrtycrfcoalhancftng 
and screening facilities to improve con
sistency of quality of des-patehes,

(it)
otuw? existing mines proaucmgoener

grades of coal,

(111) Opening of new mines,

(tv) Benehcustion of coal for eliminating ex
traneous matenaltoimprove the overaH 
quality

Stepsbemg taken to angment domestice 
availabaility of coking coals are -

(t)mcreastng the rawcokmgcoal supply to the 
existing washenes by reorganising ex
isting mines and development of new 
mmes,

(u) increasing washery feed by restoration of 
low volatile coking coal sources which 
were de linked m 1984-85from washers 
on account of quality consideration and 
now found acceptable aftertestmg,

(111) expediting commission of two new 
washenes one each at madhuband and 
Kedte for increasing the existing washing 
capacity

(iv) modification of the existing cooking coal
washers by implementation of the rec
ommendations of the technical commit
tee to improve the capacity utilisation as 
we# as the quality of washed coking coal,

(v) transportmgmore quantity of low ash cok
ing coal available in Assam and 
Meghalaya to the Steel Plants

Some of the important coking coalprojects 
identified for development dunng the 8th plan 
include para) Opencast project, Topa 
(Reoiganisat*oo)Opencast project, Jharkhand 
Opencast project, Pare) East Underground 
protect, K attw * (Re-organisation) Opencast 
projectelc.

With the increased availat»lfty of metallur
gical grades of coking coals from indigenous 
sources the quantum of coking coal imports is 
expectedtocome down, details whereof cannot 
be ascertained now

Aids Control

7245 SHRI SOBHANADREESWARA 
RAO VADDE WM the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state



(a) whetherthe Indian doctors wtttodm SHRI GUMAN MAL LODHA
Amenca have set upacommittee to help Indan
Gwemmenttochackthesprsadof AlDStnthe WHI the Minister of HOME AFFAIRS be
country; ptoased to state
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(b) it so, whetherthe Government received 
any offerfrom the Doctors of Indian origin and 
settled in America,

(c) if so, the details thereof, and

(d) the reaction of the Governmertthereto?

THE DEPUTY MINISTER INTHE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a)to(c) 
The American Association of Pt ysiciansfrom 
IndM and the International Commtteeof Asso
ciation of State andTemtonal Pubtac Healthy 
laboratory Directors have expressed their de- 

*sire to assist the national AIDS Control project 
in the area of Surveillance or HIV testing, Blood 
safety and control of sexuaNy Transmitted Dis
eases

(d) The Government have assured fuN 
help and assistance to such efforts provided 
they are in harmony with the national Strategy »i 
this regard

Arrest of Activists of Banned 
Organisations

7246. SHRI RAM NAIK
SHRI RAM VILAS PASWAN 
SHRI ANAND AHIFtWAR 
SHRI LOKANATH

CHOUDHURY

(a) the number of persons arrested upto 
January31,1993connected with five banned 
organisations in December, 1992, Stale wise 
and organisation-wee.

(b) the number of persons declared 
‘.wanted*. State-wise and organtsatiorvwtse,

(c) the number of offices sealed, State- 
wweandorganisafcon wtto.and

(d) the detaris of security measurestaken/ 
proposed to be taksn to safeguard the offices n id 
property of the banned ovgansafcona?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI 
PMSAYEED) (a) and (c) A statement indi
cating the number of peraons arrested con- 
nectedwithfivebannedoigaraBabonsandnunv 
ber of premises dedared unlawful Slate-wise

WTOO ITT OnffOtMTti

(b) Central Government is not mamtaing 
any data about the rxxTtoer of persons declared 
wanted’, as law and order ts aStatesubpct 
Moreover, there is no provision n  the Unlawful 
Activty (Prevention) Act, 1967 fcy declaring any 
person as'wanted'

(d) The security of offkas and the property 
oifte banned organsatonsBthe concern ofthe 
respective State GovemmentsAJTs Adminis
trations wrhere the offices am located
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Complainta Against iasue of eales Tax 
form‘C'lnAtNtetande

7247. SHRI MANORANJAN BHAKTA: 
W ithe Minister of HOME AFFAIRSbepteaaed 
to state:

(a)whether any complaints from the trad
ers of UnionTerritory ot Andaman andNicobar 
Islands has been received in regard it issue erf 
Salas Tax Form *0';

(b) if so, details thereof ; and

(c) the steps taken/proposedto be taken 
thsreon?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEED): (a) and (b) A letter dated 4th 
march, 1993was received from the Andaman 
Chamber ot Commerce wherein it had been 
requested that the traders may be supplied 
sufficient quantity of sales Tax Form’C*.

(c)Oue to shortage of printed forms, they 
were being issued to traders on a restricted 
scale . Stocks of these forms have since been 
replenished, these are now being issued to the 
traders in a normal manner.

Study on Tobacco Smoke

7248. SHRI SANAT KUMAR MANDAL: 
WiH the Minister of HEALTH AND FAMILY 
WELFARE be pleased tostats:

WriHmAmmm  *80 

Janeiro in June, 1992;

(d) if so, the details thereof;

(e) whether Cigarettes ads induco readers 
to taka up smoking; and

(f) *  so, the action propoaed to be taken to 
check this greatest evil of smoidng particularly 
passive smoking?

THE DEPUTY MINISTE R IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) No 
such report has been received in this Ministry.

(b)Does not arise.

to the tobacco problem which may call for any 
action on the part ot this Ministry.

(e) Yes, Sir.

(f) The Government have intimated sev
eral measures like education about the ill 
effected of tobacco, prohibition of smoking in 
piifcptecesbesidas statutory wamingon Qga- 
reteipocta tothe effect that smoking is injurious 
tohaalh.

Allotment of land toSoctettes

7249. SHRI JEEWAN SHARMA: W ilthe 
Minister of HOME AFFAIRS be pleased to 

. state:

APRIL 29,1993

(a) whether the Government have exam- (a) whettierthere is sny scheme in Delhi
wujo W 1 *wivwonRiBTOBipiwsoKin^pBfipjf*
recent report of Ms tour yearstudy on theheaRh trees thereon;
aft»ctcl*arivircmmar<ittobaooosmolte<ET8y;

(b)Vso, the detals thereof;
(b) if so, reaction of tha Government

therm  (c)thanunrtoerofsocieiiesio whom such
lands havebaen dotted;

(c)whetherthe Government have taken
any acttonon tho‘Hotdetoorg1 appeal, adocu- (d) whether the allotted lands are baing
ment released at tho Earth Summit in Rio do usedforths purpose tar whchfte same have
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-U ** «DeonanoBo;

(e)ff not, the reasons therefor and

(f) the number of complaints received 
against theniisiise of such lands?

THE MINISTER OFSTATEINTHEMIN- 
ISTRY OF HOME AFFAIRS (SHRI PM  
SAYEED) (a) and <b) Delhi Administration 
announcedaschemem June, l992formvftng 
the participation of non-Government 
orgarwaiionstortaking up afforestation work on 
Gaon Sabha land for improving environment 
andcreeSnggreenery on barren land on shanng 
bass The offers were invited through an open 
paper advertisement giving the terms and con
ditions in the leadrig newspapers

(c) to (e) One society has been allotted 
land Proceedings to hanover the possession 
are underway

(f) The De#n Administration has reported 
that no complaint has been received

BaHadNa Iron ore Mines

7250 SHRlSUSHIt CHANDRA VERMA 
Wi* the M aster of STEELbe pleased tostaie

(a) whefoerthere is an accumulation of 25 
mtfton tomes of lines* at the Bartacla  iron ore 
mines,

(b) the estimated market value of theaa 
fines’, and

(c) how do the Government propose to 
make use of these‘fines'?

I
THEMIhttSTEROFSTATEOFTHEMW' 

•STRYOF STEEL (SHRI SONTOSH MOHAN 
DEV) ’ (a) and (b) As per present estimates, 
theroarsabout21 mHonlonrissoHrofiorofinss 
accumutaledinhaladilairon ore mines, out of 
which aroundflO* of stocks are saleable. The 
®«timaled market price oflhesaleaWefines is

between Rs 170/- per tonne to Rs 200/- per 
tonne dspendhg upon the quality

(c) Some quantity of fines is presently 
beingeiqpoftBdaiKtsonwquanttyMbsingiJttssd 
by the visakhapatnam steel (VSP) thelines 
coirtd also be used for producing iron tor the 
sponge won industry

Implementation of HBJ Pipeline
ra .I I, r i i ■

7251 SHRID PANDIAN WltheMrwster 
of PETROLEUM AND NATURAL GAS be 
pleased to state

(a) whether any loss was incurred in the 
implementation of the HBJ gas pqaehne protect 
duetowrongptarmng, Wastage excess spend- 
mg and damages claimed by the companies 
from the Gas Authority on India Limited, and

(b) if so, the action taken by the Govern
ment against the persons responsible for the 
same?

THE MINISTER OF STATE OFTHE MIN
ISTRY OFPETROLEUM AND NATURALGAS 
(CAPT SATISH KUMAR SHARMA) (a) Ac
cord*^ to GAlLthere has been no loss incurred 
mtheirruismsntalmoftheHBJDCMfoeDfoiect

(b) Does not anse

Import of Rutlle Grade Titanium

7252 SHRI V S VUAYARAGHAVAN 
W ithe Minister of MINESbe pleased to state

(a) the total quantity of Rutrte grade Tita
nium Dioxide imported dunng1992-93andthe 
foreign exchange spent thereon, and

(t>) the reasons for irrport when hugestock 
of Titanium Dioxide is available tn the Putetic 
Sector Karen Minerals and Metals Limited,
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Kollam?

THE MINISTER OF STATE OF THE 
MINISTRY OFMINES (SHRI BALRAM SINGH 
YADAV) (a) Dunngtheyearl991—92,807MTs 
of Titamum Dioxide Rutile Type was imported 
Its value in Indian currency is approximately Rs 
322laks

(b) Under the present import policy, Tita
nium dioxide is freely importable

Jobe to Displaced persons of NDC 
Project

7253 SHRI P P KALIAPERUMAl Will 
the Minister of COAL be pleased to state

(a) the total number of persons claimed 
jobs in the Neyveli Lignite Corporation on the 
ground of being cfcsplaced from their lands forthe 
new project of Neyveli Lignite Corporation

(b) the number of persons to whom jobs 
have been provided so far,

(c) the time by which the remaining claim
ants are likely to be provided jobs,

(d) whetherthe Government have evolved 
any policy in this regard, and

(e) if so, the details thereof’

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA) (a) 
10617 persons under displaced category are 
claiming job opportunities in Neyveli Lignite 
Corporation upto March, 1993 for first mine 
expansion scheme, second mine and second 
mine expansion schemes and second thermal 
powerstaton and secondthetmal power station 
expansion schemes.

(b) 1669pefsonshavebeenofferedjobsn 
NLCsofar Theyareallindustnalworkertrain- 
ees

(c) The number of vacancies arising in 
NLC annually is about200in unstalled category 
As perthe policy followed by NLC, 60% of the 

actual vacancies are reserved for displaced 
persons tn addition tothe existing claimants, 
every year about300persons are added to this 
list Hence, it would takeavery longtime to dear 
the backlog

(d) and (e) The critenafor providing em
ployment to displaced families were laid down 
in 1981 For categories of persons elig&le for 
employment in order of priority are

(i) whose house/s have been acquired with
house sites/s, (pnonty I)

(ii) whose entire agncuitural lands have 
been acquired, along with house and house site, 
(priority II)

(in) whose entire agncuitural landshave 
been acquited, (pnonty III)

(iv) whose agncuitural lands have been 
partly acquired, (pnonty IV)

Within the above priorities the dale of award 
determines tnter-se pnonty of the applicants 
Only one member per family e  e^jibte foroffer 
of employment

[Translation]

UtpVKAMXHMinra

7254 SHRI BHAWANI LAL VEHMA: WM 
the Minister of COAL be pleased tostate:

(a) whether there is any proposal it atari 
mining work at dipika Coal Mines by South- 
Eastern Coal region, Korba (West)

(b) rfso.thedetaasoftheworksundertakflr 
or proposed tobe undertaken; and

(c) if not, the reason therefor?
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THE MINISTER OF STATE OF THE MIN

ISTRY OF COAL (SHRI AJIT PANJA) (a) to
(c) DipikaOpencastisan operating mine with 
a rated capacity of 2 million tonnes per annum 
which was sanctioned by Govt in 1985 at an 
investment of Rs 56 04crores In addition the 
south Eastern Coal fields Ltd (SECL) have 
sanctioned in July 1992 Dipika Open cast Aug
mentation project of an annual out-put of I million 
tonne at an investment of Rs 9 35crores During
1992—93 the augmentation scheme produced
0 80million tonne of coal The coal company 
have submitted a Feasibility Report for expan
sion of production capacity of Dipika mine to 10 
million tonnes per annum for approval of the 
Government

[English]
NSFDC

7256 SHRI RAM VLAS PASWAN
SHRI KODIKUNIL SURESH 
DR R MALLU
SHRI RAM PRAKASH 

CHAUDHARY

Will the Minister of WELFARE be pleased 
tostate

(a) whetherthe Government have received 
any complaints regarding corruption in the Na
tional Scheduled Castes Scheduled T nbes Fi
nance and development Corporation,

(b) if so the details thereof

(c) whether any inquiry has been con
ducted m this regard, and

(d) rf so, the outcome thereof arxl the action 
taken against the persons found guilty?

THE MINISTER OF WELFARE (SHRI 
SITARAMKESRI) (a)to(d) Some complaints 
have been receive mcludingcharges of conup- 
tionagamsttheomoereof the NSFDC Theeeare 
being inquired into Action will be taken against 
those who are found quietly

1915 (SAKA) Written Answers 406
New Factories in UTs

7256 SHRI RAMACHANDRA 
GHANGARE Will the Minister of HOME 
AFFAIRSbe pleased to state

(a) the number of Industrialists who have 
applied for establishment of new factories m the 
Union Territories of Daman andDiu and Dadra 
and Nagar Haveli Dunng the last three years

(b) the number of Industrial Units which 
started theirfactones dunng the said period,

(c) whether any complaint in regard to 
purchase of landof the loĉ l tribal viilageisat low 
prices has been received durmg that period

(d) if so, the details thereof, and

(e) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINSTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a) 525 Industnaksts applied for 
establishment of new factories in the Union 
Territory of Daman and Diu while274Industn- 
al̂ apphedfoestabtehment of new factories 
in the Union Territory of Dadra & Nagra Haveb 
dunng the last three years

(b) 166 industrial units started their facto
ries m Daman and Dai while 58 industrial units 
started theirfactones m Dadra and Nagar Haveli 
dunng the last three years

(c) No complaints have been received m 
this regard in ether of the Union territories of 
Daman and Du and Dadra & Nagar Haveli

(d)and(e) Inviewof(c), (d) and (e) do not 
anse

Land on Lease in the Union Territory 
of A*N Islands

7257 SHRI MANORANJAN BHAKTA 
Wit the Minister of HOME AFFAIRS be pleased
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to state

(a)whetherthe Government land on plan- 
tattons leased out to private persons prior to 
ndeperxteroe in the UntonTerrltory of Andaman 
and Nicobar Island6 has been resumed by the 
Government after expire of the lease period,

(b) «f not, the reasons therefor

<c) the action taken thereon,

(d) whether any lease-hoW land hasbeen 
fraudulently tempered in the revenue records 
and subsequently solids out to p nvate party;

(e) if so, the details thereof,

(f) whether the lease amount has been 
ooMectodfrom each lease, and if so. the details 
thereof; and

(g) if not, the reasons therefor?

THE MINISTER OFSTATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a) to (c) Such land automatically 
becomes Government land after expiry of tease 
period if not renewed in accordance with provi
sions of law Leased out plantations of Smt 
Ratan Kaur, Rangachang Cooperative Land 
Syndicate Ltd .Cooperative Livestock society 
andsuch RamandSons were not wnewsdaflsr 
expiry of lease period These parties have filed 
write petibore in the Cakxitta High Court andthe 
Court has ordered status quo

(d)and(e) acomptairt*- * eceivedthat 
before finalisation of revesu1 rewords during 
1961 V Sin Kn&hna who w&o working in the 
Deputy Commissioner’s offLw at that time 
managed to ff»ert non occupancy nght hi favor 
of his father Venkat Giri at the time of survey 
operatonsconductedduring1980—<61 After 
coofe mng occupancy right on the land by the 
tehsUdar tn accordance with the rules, the said 
land was sold to a private party during 1988 A 
vigilance ensquirey was ordered by theU Gov

ernor and a division on this inquiry is being 
taken

(f)and(g) Therewnoprovwlontocollect 
any lease amount as per Andaman & Nicobar 
telarxteLarKl Revenue and Land Reforms regu- 
lation1966 Only land revenue iscoiectedatthe 
rate prescribed by the Administration

(Transteflbn)

Operation Shiva

7258 SHRI MUMTAZANSARI Will the 
Minister of HOME AFFAIRS be pleased to 
state

(a) whether the Operation Shiva has been 
launched in UttarPradeshtofightterronsm in 
Terat region of the State, and

(b) if so, the success achieved in this 
regard so far?

THE MINISTER OF ST ATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILLOT) (a) Yes. Sir

(b) Due to this operation, no major terrorist 
incident has taken place recently m the area 
One terronst of Khabstan Commando Force has 
been arrested on 16th Apnl, 1993 tn District 
NainftalaiongwitharTnsarKiammunitton One 
hard-core terrorist, Sukhdev Singh has surren
dered in Pikbhit District,

{EnghsHl

Board of Directors of NSF DC

7259 SHRI KODIKKUNILSURESH Will 
the Minister of WELFARE be pleased to state

(a) whethertheBoariofDirectorshasbeen 
constitutedforthe National Scheduled Castes/ 
ScheduledTribes Finance and Development 
Corporation,
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(b) if so, the details thereof; and

(c)if not the reasons therefor and the time 
by which it is likely tobe constituted?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a)Tenure of thefirst Board 
of Directors has expired and the Board is now 
under reconstitution.

(b) does not arise.

(c) The Board is likely tobe reconstituted 
shortly after receipt of the clearance from Ap
pointments Committee <A Cabinet with respect 
to not—official directors.

Service Conditions of Patwaris

7260. SHRI JEEWAN SHARMA: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the steps Government propose to take 
to improve the serviceconditionsof Patwaris in 
theruralareas0fthe8 detrictsof Uttaranchal (U. 
.P.) ;  and

(b) whether there is any proposal to give 
extra staff of Patwaris to look after law and order 
of Uttaracha! region?

THEMINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED):(a)and(b) Patwaris are employees 
of the Uttar Pradesh Government. It is for that 
Govermwntto decide upon theirservice condi
tions as also the work which is also the work 
which is to betaken from them.

Shifting of Obnoxious Godowns

7261. SHRITARACHANDKHANDELWAL 
:W« the Mirtsterof HOME AFFAIRS bepteased 
tostate:

(a)whethertheGovemmenthavedecided 
to shift the business establishments and

1915 (SAKA) WrittenAnswers 490
godowns dealing in obnoxious and health haz
ardous chemicals from the wailed city area in 
DeW;

(b) if so, the number of such units identified 
and notice served to them by the Delhi Admin- 
istration;

(c) whether the Government propose to 
review their decisionto shift only manufacturers 
of such chemicals from the said area: and

(d) H so, the details thereofand if not, the 
reasons therefor?

THE MINISTER OF STATE INTHEMIN- 
ISTRY OF HOME AFFAIRS ( SHRI P. M. 
SAYEED): (a)to(d) The Municipal Corporation 
of Dachas reported fhaft it has beerKlecided that 
att the units dealing in obnoxious and hazardous 
chemicals as notified by the Government or 
India will be shifted latest by 30th June, 1993. 
The traders have given a written undertakingto 
this effect. It has also been decided that during 
this period, the traders will not bring any more 
such material and will only try to exhaust the 
existing stock.

(Ttenstefibn)

BJP Rally in Delhi

7262. SHRI RAMPALL SINGH:
SHRI MADAN LALKHURANA: 
SHRI GUMAN MAL LODHA: 
SHHRI MOHAN LALJHIKRAM 
DR. MAHADEEPAK SINGH 

SHAKYA:
SHRI SANTHOSH KUMM* 

GANG WAR:
SHRI GOVINDRAO NIKAM 
SHRI RAMASHHRAY P R A M  

SINGH:

Will the Minister of HOM EAFFAM ***

(a) theexpendfejreincurredbytheQowsw



ment onsecurrty arrangements and other heads 
to enforce the ban on the proposed BJP rally in 
Delhi on Pebruary5,1983,

(b) the strength of police and para-military 
personnel deployed in Delhi for this purpose, 
force-wise

(c) the number of persons injured, ar
rested detained and prosecuted, separately, on 
th ereo f the rally,

(d) whether facilities were provided to the 
detained persons in accordance with provisions 
of the police Manual followed in Delhi, and

(e) if not, the reasons therefor’

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a)Theexpenditurenonaccountof 
deployment of paramilitary forces in Union Ter-

481 Written Answers

1) No of persons injured

2) No of persons arrested

3) No of persons detained

4) No of persons prosecuted

ntories is met out of their normal Budget and is 
not accounted for each deployment separately 
The Public Works department, Delhi Admims- 
traton has reported thatan amount of Rs.33,62, 
500/- approximately was incurred on barricad
ing and lighting etc The Delhi Police has re* 
ported thatasum of Rs 3,96,757/-was incurred 
on purchase of concertina coils They have also 
reported that some expenditure has been in
curred on hmng of vehicles for which bills have 
not been received by them

(b) 154 companies of outside force con
sisting of CRPF, BSF CISF, RPF, Provincial 
Armed Constabulary (U P), Punjab Armed 
Police, Haryana Police had 18620 Delhi Police 
personal were deployed in Delhi for this pur
pose

(c) The Number of persons injured ar 
rested, detained and prosecuted in connection 
with the rally is as under —

Wntten Answers 482

—481

—4300

—AM the persons detained were 
released on same day and those 
arrested were released on26 2 93

APRIL 29,1993

(d) Alt possible facilities were provided to 
the certatned persons in accordance with the 
provisions of the Delhi Police manual

(e) Does not arise

[English]

Distribution of Kerosene in Kerala

7263 SHRI THAYIL JOHN ANJALOSE
Will the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state

(a) whetherthe Union Government have 
received some suggestions/representations 
from the Government of Kerala for distribution 
of Kerosene to fishermen in Kerala

(b) if so, the details thereof, and

(c) the action taken by the Government in 
this regard'?

THE MINISTER OF ST ATE OF THE MIN
ISTRY OF PETROLEUM AND NATURALGAS 
(CAPT SATISH KUMAR SHARMA) (a) No, 
Sir



(d) the performance of Central Schemes m 
Goa during Seventh five Year Plan?

VAISAKHA9 1915 (S AKA) WnttenAnswers 494WnttenAnswers
(b)and(c) Dosnotanse

Comprehensive Health Plan

7264 SHRI HARISH NARAYAN 
PRABHHU 2ANTYE Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased 
tostate

(a) whether the Government have formu
lated a comprehensive Health Plan for Eighth 
Five Year Plan penod,

(b) rfso the outlays made available to each 
State underthe Central Schemes

(c) the allocations dunng 1992—93and
1993—94 and

THE DEPUTY MINISTER IN THE 
MIONISTRY OF HEALTH AND FAMILY WEL
FARE (SHRI PABAN SINGH GHATOWAR)
(a) Yes, Sir

(b) and (c) Allocation are done Annually A 
Statement showing State—wise Centra! Assis
tance for 92—94 for the Central Schemes will be 
coveted after theScheme-Wise approval are 
accorded by the Planning Commission

(d) The performance of Central Schemes 
has been generally satisfactory exceptfor the 
National Iodine Deficiency Disorder Control 
Program which has yet to be implemented in 
Goa
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Medical Cart and Humanitarian 
Services in Kashmir

7265 DR D VENKATESWARA RAO 
WitttheMmsterof HOME AFFAIRS be pleased 
tostate

(a) whethertheGksvemment have received 
suggestions from the international humanitar
ian organisations such as International Com
mittee of the Red Cross for permission to pro
vide medical care and other humanitarian ser
vice m Kashmir, and

(b) rfso.thereponesofGkDvemmenttheieto?

THE MINISTER OF STATE INTHE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) Yes Sir

(b) The matter is under examination 

12.00hrs.

{Engitsh}

(Interruptions)

SHRI TARIT BARAN TOPDAR 
(Barrackpore) Sir, I would like to draw the 
attention of hon Mmisterthat for the sick indus
trial units of the country, the Government is 
going to takeadosionsothatlheentrepreneuis 
w>H be able to ck»e their units without reference 
to the State Governments Thebruntohheacton 
has to be taken by the states But the States w * 
have no recourse to the actions that are being 
taken Time and again when we meet from the 
trade union side or from the Members of Paiia* 
ment side, the hon Minister of State of the 
Ministry of Labour, Shn P A Sanga, always 
says that he win be consulting us on all the 
issues before taking any decision On the other 
hand, he never consults us and takes untfateral 
decisions This policy of the Government is not 
onfy against the working class but also against 
the g r t^  of industrial atmosphere of our coun
try I would like to request you to allow ft

du^ussion on this matter so that the subject is
->— >.i 1cuncnea.

SHRI PRITHVIRAJ D CHAVAN (Karad) 
Sir, the reported cancellation of the annual

Department has raked up an unnecessary con
troversy But, unless itisciearedup.it may have 
a wholly undesirablefall out

There are wild speculations in vanous 
newspaper reports that forecast of poor mon
soon is being suppressed under Government 
pressure

M, esquires have indicated thatadedsion 
to dtecontmuetheearty assessment which usu
ally was given in early April, was taken at an 
inter—Ministerial meeting called by I M D in  
January. 1993 The meeting was attendedby the 
representatives of Agncuitural Ministry and 
Finance Ministry and it was a unanimous deci
sion to forego the early forecast, but only an
nouncement wilt be made of the firm forecast m 
May, when the parameters become stable But, 
PTI has reported that the decision was taken 
under pressure from the Finance Ministry

The assumes seriousness because of the 
reported tetters of Finance Minister t o the 
Department of fo^wceandTechnotogyisBUfld 
last year about ttopo6stote inflationary effect of 
an adverse forecast It has serious economic 
imphcations

What are the real issues'? The real Issues
_ ** - --------- - ------ ---------------•-------m.--arovwinemonnonmoaBiaBVBiopaooyraan
  M. ■■  ---■---,<--1-- i----- a- * Aim .-A-mwoott)iogic«scicnogis>n iw onvypiracis 
the gross rawv—fafl and not regionaly special 
distribution of monsoon, specially it does not
nef>mcropianntngDUimecro pwinin^

The Government must come out wMh a 
dsarstatementastowtythiseariyforecastwes 
suppressed orwaa being delayed and w4isn wii 
the final forecast oome, because it has great 
implicationswhichwMlndlospscuiatfons and 
wiWguees in depress.
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MR SPEAKER Is the Government inter

ested in responding to this thing about the me- 
teorolog«al forecast on the weather oondfcone?

THE MINISTER OF WATER RE
SOURCES AND MINISTER OF 
PALIAMENTARY AFFAIIRS (SHRI 
VIDYACHARANSHUKLA) S»r, this was <*s- 
cussedby our Munster of Statefor Science and 
Technology Shri Rangarajan 
Kumaramangalam I think it would be better for 
him to respond to it He was ready for it yester
day But as far as I can see the action that has 
been taken by the Government is something 
which is not going to hurt eitherthe economy or 
help the speculators on monsoon

(Translation]

SHRI NITISH KUMAR (Barh) This has 
been a traction that (Interruptions)

[EngftshU

MR SPEAKER Please resume your 
seat I am clinching the issue

SHRI VIOYACHARAN SHUKLA I will 
request you to hold this on for a little while and 
I will ask Shn Rangarajan Kumaramangalam to 
give a considered view on this matter

MR SPEAKER If you want me to hold it 
on, I will hold it on But let the considered view 
be given to the House

SHRI VIOYACHARAN SHUKLA Yes Sir 
(Interruptions)

SHRI SUDHIR GIRI (Contai) Sir, please 
hear me

SHRI HANNAN MOLLAH (Uiubena) Sir, 
lhavegn/enanot ice of privilege (interruptions)

MR SPEAKER I am allowing the Mem- 
bersonetoyone Youshalhavetotakeitupone 
by one HI have not given consent to raise a

privilege issue, you cannot raise it on the floor 
of the House Please be clear about the rules

(Interruptions)

ITranslation]

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur) Mr Speaker Sir through you I 
would like to draw me attention of the Govern 
ment towards an issue of Public importance 
which is urgent and of sensitive nature The sad 
incident of December6 1992 has defamed the 
country throughout the world Afterthedemoii- 
tion of fiabn Masjid structure by Kar Sevakas 
the houses of 265families of minority commu
nity residing mAyodhya had been burnt Asa 
result these persons were displaced and mi
grated to Facabad When the situation became 
normalmAyodhya The Government announced 
to provide some relief measures and these 
people were rehabilitated back in Ayodhya in 
February Now the Special development Au
thority erf Ayodhya has threatened to demolish 
theirhousesortogiveafineofRs 10000 This 
type of dull policy should not be adopted This 
wiUcreateafeeling of fearand insecurity among 
minority throughout the country As Central 
Government has imposed President s Rule 
there, I would like to request Central Govern
ment make a statement in this regard to clanfy 
its attitude that the families of the minonty 
community which are residing there will not be 
displaced because its impact will be adverse 
throughout the country

SHRI RAM VILAS PASWAN (Rosera) 
Mr Speaker str the Government should make 
a statement inthis regard (Interruptions)

SHRI ANNA JOSHI (Pune) Mr Speaker 
sir, you do not give opportunity to us to speak 
The same three—four are allowed to speak 
(Intenvptions}

9
MR SPEAKER Please You are not to 

direct me as to howlwould conduct thebuainess 
oltheHouee YouhavebeentheDeputv^r- •
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in the Maharashtra Assembly

SHRI ANNA JOSHI Sir, I am requesting
you

MR SPEAKER That is different 

(Interruptions)

[Translation]

SHRI RAM VILAS PASWAN Mr Speaker 
siir the second thing I would like to say through 
you that discussion on the demands for grants 
of Ministry of Home Affairs is going onand if we 
would have received specific reply in this re 
gard, had been no need to raise the matter again 
I would like to remind you that I had raised the 
matter regarding the killing of three delits over 
their entry into a temple in Masore on 25th of 
March You had asked the hon Minister to make 
a statement is this regard but till date no reply has 
come from his side Now a more painful incident 
has occurred Dalits residing in the area 
organised a procession to protest against the 
killing of those three dalits over their entry into 
a temple but the procession wasattacked by the 
police and three more people have been killed 
This incident occurred at Nanfangud city 27km 
away from Mysore, the earlier incident taken 
place at BadanveHu, approximately 35 km away 
from Mysore Both the places comes under 
Mysore

The people belonging to scheduled <5aste 
were killedon 25th March Earlier those people 
were killed by the public but on 26th Apnl those 
three dalits were kitted by the police when they 
organised a procession to protest against the 
killing of dalits on 25th March

I think that it ts a senous matter On the one 
hand we talk about social justice and upliftment 
of dalits at the same time dalits are being killed 
in the country

Mr Speaker, through you I would like to 
say one more thing

MR SPEAKER No, no, It is enough

SHRI RAM VILAS PASWAN * S«r, through 
you, I would like to draw the attention of the 
government towards the issue raised by me 
yesterday As I had said that one of our party 
member had been killed here m Delhi, his name 
was Anil Kumar Garg Hewashokfcngpostof 
President in our party You had asked the Gov
ernment to make statement m this regard which 
has not been received yet Yesterday, the Gen
eral Secretary of Delhi Pradesh Janata Dal, 
Shri Pafique All’s brother Salim has been mur
dered I would like to tell that wherever the 
Congress Government is in power law and order 
situation is detenoratmg I have told about the 
hornble incident of Mysure You please tell 
them (Intermptions)

[English]

MR SPEAKER Mr Minister, would you 
like to say something on the so-called order 
given by the Government not lo announce the 
results of the study by the Meteorological De 
partmenton weather?

(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTYOF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEAN DEVELOPMENT) 
AND THE MINISTER OF STATE INTHE MIN* 
ISTRYOF PARLIAMENTARY AFFAIRS (SHR! 
RANGARAJAN KUMARAMANGALAM) Yes 
I can point out the situation Sir, basically this 
monsoon forecasting as it is called ts a power 
regression model where 16 parameters are 
usually taken These parameters stabilise 
around the end of May We used to have a 
srtuatKXiwherearoundtherr»dcBeofApnlontbe 
basis of 8 parameters, whenever weusedto call 
it a forecast, a tentative analysis used to be 
released there was an Inter—Mmistenal Group 
meeting on this because there were certain 
scientists who have hadafeehng that smcethis 
power regression model used does not really
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give an effective analysts until the 16 param
eters are fully stabile and analysed and at the 
Group Meeting they took a decision not to 
publicise the 8 parameter method of analysis 
and since really these parameters settle only in 
about the middle of May, to do it in the middle 
of May and issue u formally outside, that is ready 
the disision If i may submit it was an Inter— 
Mmistenal Group, not taken really by the depart
ment of Science and Technology They sat 
together, they did the analysis on their own and 
they had a feeling that this particular release 
based on 8 parameters, is not really aforecast 
analysis as I repeat, it is really an analysis 
based on 8 parameters and they felt that it ts not 
really aiding or helping either agriculture or other 
sources And that is the basis of the decision if 
required, if somebody wants really to have a 
discussion, we can go into it, there is in-depth 
analysis done before it was decided that the 
tentative analysis would notbe released, and we 
would go in for full forecasting release on the 
basis of the power regression model Frankly, 
this is the situation on the basis of which an 
Inter—Mmistenal Group decided that they will 
not It the Members feel very strongly that they 
would like to have a discussion on this, i do not 
mind I will look into it in depth again &fter this 
Since i an see the reaction in the Mouse al- 
ready, t wi.' look into it and after I look into it 
personally, I will get back

MR SPEAKER The only way in which the 
issue can be clinched in the House is not a 
decision taken by the Minister, But is a decision 
taken by the House

SHRI RANGARAJAN
KUMARAMANGALAM Sir, as I said, this was 
an Inter—Mmistenal group which took a decision 
tentatively. I will look into it Since there is a 
feeling aslcan get thepulse there tsafeekng that 
tt will not be fair, I will personally look into it and 
get back to the House

SHRI RAM VII AS PASWAN Sir. the 
Minister of State for Home Affairs was on his 
legs {Interruptions)

MR SPEAKER: Yesterday because I had 
agreed to give you the chance I had given it 
Otherwise I would not have given it, because we 
are discussing the Home Ministry’s Demands 
today

(Interruptions)

SHRI RAM VILAS PASWAN Sir, the 
Mimsterwants to reply (Intermptions}

MR SPEAKER Mr Minister, do you want 
to reply?

TJHE MINISTER OF STATE IN THE 
MINIST4 Y OF HOME AFFAIRS (SHRI P M 
SAYEED) Sir,lwillseekthedirectionfromthe 
Chair

MR SPEAKER Always I am not going to 
direct Supposing I keep indirecting all the time 
then you will be very much in difficulty You 
assess the situation and you decide

SHRIP M SAYEED I do not like to be in 
difficulty (interruptions)

[Translation]

SHRI NITISH KUMAR Mr Speaker, Sir, 
please allow me to speak for one minute. ASv you 
alsoknow that it has been a tradition that the first 
analysis is done in the month of April. But under 
the pressure of Finance Ministry,.. (Interrup-
tions)

MR SPEAKER No, noplease, the feeling 
you are expressing here now has been ex
pressed by several members and J mysetf, have 
just now discussed the matter with the hon 
Minister He hastakw some decision on it He 
has noted yourpoint and yyiH intone you about the 
final decision taken in this regard

■(Interruptions)

SHRI ̂ ASVyANT StNGH (Chfflorgarh) 
Mr speaker Sir, I would like to submit thâ  the
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Vice chancellors of all the universities in 
Rajasthan have been removed. The way these 
Vice—Chancellore have been removed and w* 
treated is reaBycondemnabte. The chancellor of 
Rajasthan, universities has considered all the 
Universities in Rajasthan, as his personal 
department. Thishascausedresentmentamohg 
the teacher community of Rajasthan. They have 
given a memorandum to the honorable Presi
dent and met with the Members of Parliament 
from Rajasthan. Today they have staged a 
dharanaatRajghat. So through you I would Hke 
to request the Government to intervene in this 
matter and solve the problem immediately, as 
Universities in Rajastjan are suffering badly. 
And it the same situation continues they will 
have to suffer in future also... (Interruptions)

(English]

MR SPEAKER: If you are thinking that you 
are doing better service to this cause, then Mr. 
Jaswant Singh has done it. If you all continue to 
speak now, nothing will go on record.

(Interruptions)

SHRI SOM. NATH CHATTERJEE 
(Boipur); He is the president of the teachers’ 
association. He wiH take half— a ~  minute only 
to support this issue.

SHRIKRIPCHALIHA(Guwahti): Yester
day night in Guwahati, the capital of Assam 
which I represent, from the heart of the city four 
leading persons—one film director, his son, one 
govemmentofficer and one lady human right 
activist— -havebeenkkfnappedbyfouroffive 
armedyouth...

MR. SPEAKER: Do you realise that you 
are discussingthedemandsof the Home Min- 
istry today?

SHRI KfRfPCHALfHA: I very much realise.

MR. SPEAKER: Whyareyouspeaking 
then? ■'

SHRIKIRIPCHAUHA: Because this hap
pened in my constituency.

MR. SPEAKER: But today itself we are 
discussing the Demands for Grantsrelatingto 
the Home Ministry.

SHRIKIRIIPCHALIHA: It has happened 
yesterday night.

MR. SPEAKER: Today we are ciscussing 
thedemandsofthe Home Ministry. Please take 
your seat.

(Interruptions)

MR. SPEAKER. What is the result of this 
kind of discussions on the floor of the House ? 
You realise that we have sat hereformore than 
60 days and we are discussing only two or three 
Ministries. If you warrttotake up the discussions 
of this nature and you do not want to discuss the 
Ministries themselves, well you are not doing 
fu» justice to the subject. You should realise this 
thing. Itisnotforyoualonebutthisisforaltthe 
Members in the House.

We are discussing the demands of the 
Home Ministry today and the matters which are 
to be dealt with in the debate on the Demands for 
Grants of the Ministry of Home Affairs are reused 
today itself. How can we continue discussion 
like this? I am not allowing this.

DRSUDHIR RAY (BurAwan): In Rajasthan 
three University Vice chancellors have been 
removed already in this way The district CoHec- 
torandtheS. P. are goingto his house and asking 
him to leave the bungalow within 10 minutes.

The teachers are on dhama atRajghat 
They want a judicial probe with a High Court 
Judge as the head. (Interruptions)

1 rrnnt/iifc'nnlllmn&maOni

SHRI ATAL BIHARI VAJPAYEE <Luck 
now): Mr. Speaker. sir, Rajasthan is under
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President's rule and there Governors ruling 
there asarepresentativeof the Central Govern
ment There isas^procedum for the appoint
ment of Vice Chancellors. Now the Vice— 
C^rK»#ofBare being suspended with the help 
of the Police or the District Collector, as has 
been said, because they were appointed during 
BJPrule. But no Government appoints them 
arbitranfy. There are set rules, there is a panel 
for it and the person concerned is selected out 
of that

I would request you to ask the Union Min
ister of Human Resource Development to col
lect full information about the way the Vice— 
Chancettors have been suspended and inform 
the House been making a statement here

SHRI NITIS KUMAR - Mr Speaker. Sir. I 
had also given a notice on it This ts a very 
senous matter. (Interruptions)

MR SPEAKER. AH had given notices If 
I allow all ot them to speak, I would have to allot 
time to hundred speakers.

SHRI NITISH KUMAR: We want to support 
them.

MR SPEAKER: AH nght. you have sup- 
ported them

SHRI NITISH KUMAR rThereare people 
whoare agreeable to ot«r ideology... (Interrup-
tions)

MR SPEAKER : You may have such 
discussions in Zero Hour. Don’t discuss the 
Budget, donl discuss anything else (Interrup-
tions)

SHRI NITISH KUMAR : We support it. 
People ate sitting on fast. The autonomy of the 
universities is being impinged. Such impinge
ment should be stopped. We would like the 
Government to make a statement on it V ice - 
Chancellors ar% being suspended there like 
<*x*naryempteyeeo. Howcana Vce-Chancel

lor be suspended ? This is unprecedented. 
Arbitrariness is being pretreated there with the 
help of District Magistrate. The State is under 
President's Rule... (Interruptions)

SHRI DIGVUAYASINGH (Rajgarh): The 
Ra^ayshaveenloroedaniefromApril 1....(In-
terruptions)

MR SPEAKER: Tb*im *erhasalready 
been ra«edm«WHW^ilfl|Wic»buti»ariy 
times, tf you wanttonfcetftdafty, then it isa
I At i ■ i aafci n ■ -- —  *arrreremmmg... fwwBnupmXnS/

SHRI DIGVIGAYA SINGH: H ts very ur
gent . . (Interruptions)

[Enghsh]

SHRI MRUTYUNJAYA NAYAK 
(Phulbam): I would lake to remind the august 
House that we had expressed our deepconcem 
about the drought situation in the country asa 
result of which this House has resolved to 
constitute a JPC to be sent to different areas 
which have been affected by the draught, par
ticularly in Ortssa My distnct m Oriss^ his  
been affected

MR .SPEAKER: You s should under
stand that we had decided in the House that 
somebody wiH go to those areas, get the infor
mation, talk to the Government and Govern
ment wittgive some relief. Prime Minister him- 
selfwenttomadhya Pradesh,Orissa and B#w. 
NotonlyhewenttherebuthegaveRs. tOOcrores 
to Madhya Predesh.Rs.80crorestoOrissa and 
Rs. 160 crores to Bihar and yet you want to 
discuss this matter.

SHRI MRUTYUNJAYA NAYAK: He did
not go to my Constituency<

MR. SPEAKER: He cannot goto afl Con
stituencies.

SHRI MRUTYUNJAYA NAYAK: Let me 
complete my statement.
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MR SPEAKER NO. Please sit down.

SHRI ANNA JOSHI. On 21st April. 1993 
while the ammunition boxes were being un
loaded from a passenger train on platform no 2 
of Pune Railway Station, the ammunition pow
der called ‘Pnma’suddenlyexploded killing six 
persons on the spot, damaging property worth 
lakh in surrounding areas and created panic 
among the people Nearly 100 people were 
wounded

The authorities m railway police and mili
tary have Established their own investigating 
teams to find out the reasons for explosions 
However everybody is trying to fix the respon
sibility of the incidents on some other agency 
and therefore, theexact cause and thepersons 
responsible for the explosions are not coming 
out

This is the third so called accidental explo
sions within a span of 12 months butthe reasons 
of the explosions have not yet been known 
Ther* is blast in Kirkef'ammunition factory 
killing there persons and on consider
able losses There was another bias! in Armament 
Research and Development Factory, Pune Kill
ing persons and causing huge damage This 
blast is the third one in Pune area, and the 
Government is not giving any explanation

Through you, I express great concern and 
anguish of Pune people in respect of tesh blasts 
explosions concerning military ammunition and 
I request the concerned Ministertolook into the 
matter seriously and make

statement in the House at the earliest

Mr Speaker Let me inform you that when 
an explosion of this nature takes place in Ord
nance factory or in Ordinances, there is a Com
mittee appointed to look into the matter They 
come toconclusion and they take action on it tins 
inquiry is generally done by the Defense Minis
try Please take your seat now

SHRI 6 N REDDY (Miryalguda): Sir, 
FaurwneconditKDns affected most parts of Andhra 
Pradesh and particularly three districts of 
Nalgonda, Rangaroddy, Mahboobbagar, Very 
severely. The detailed report of drought condi
tions has been given in the submission some 
days back on this floor and now what I would like 
to bring to the notice of the Center is the grave 
scarcity of dnnking water which is the essential 
and primary need of the people

As a result of scarcity of dnnking water, 
people are unable to get a pot of water in far off 
places in the villages even at the depth of more 
thaMOOfeet Most of the villagers have not even 
bonngs tor dnnking water The existing bonng 
are quite insufficient to meet the requirement of 
dnnking water Most of the mini—water schemes 
are not yet even completed to be able to meet the 
grave and alarming situation The chief Minister 
of Andhra Pradesh Shri Vijay Bhaskar Reddy 
is * to ha» • *r>rf r  f'ntro to c'mctî n 
Rs. 100 crores to solve the problem of dnnking 
water. Butasamatter of fad, hundredsof crores 
of rupees are required to meet the expenditure 
toprovKtedrrtongwatertothe needy peopleand 
thus save the fives of the people.

In th« critical situatxan.IwouHlte to know
i,Ai, ft, ... Plil—i n I -------------■irfnrlHi ■■----------mMnOT! TWIN) MNMBr BGOOpUKI wlB IBqUGStOv

It is well—known that the Pnme Minister 
has promised Rs. 60 crores for the famine-— 
affected Onssa State Then why not relief be 
given to andhra Pradesh where due to the famine 
conditions, the lives of people itself are at risk 
and where there «s non—availability of dnnking 
water? At least one bormg is eseentialto provide 
dnnking water to 250people All mini—water 
schemes should be completed within a few 
months For every big village with more than
3,000 population, mini— vater tank is to be 
provided

Ihopethe Centre would come to the rescuc 
of the State of Andhra Pradesh to save thelivuo 
of the people and to meet the grave situation by
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assisting the State Government in a big way 
(Interruptions)

[Translation]

SHRI CHHEDIPASWAN (Sasaram) Mr 
Speaker sir, with your permission, I would like 
to raise a very important matter The journalists 
and non—journalists of Patna have been de
manding the implementation of the recommen
dations of the Bachawat Commission from time 
to time because for the last tow and a half years 
the management of the Times of India, Patna is 
not implementing the recommendations of the 
Bachhawat pay Commission On the one hand 
the Lucknow Press underthe same manage
ment has implemented the recx>mmendabonsof 
the Commission But not m Patna where volume 
of much higher as compared to Luck now On 
other hand the management has implicated a 
Printing Press Assistant Unit attendants a false 
case His finical condition had become miser
able so he committed suicide The management 
had also suspended the Secretary of the News
paper Employees’ Union without giving rea
sons with the result, the press is on the verge of 
lockout Issues of newspaper are not being 
published In the name of modernisation the 
management wants to retrench workers This 
has created a situation of starvation for 400 
employees engaged in this Press

Therefore through the House I make a 
demand to the Government to implement rec
ommendations of the Bachhawat Commission 
and witiidrawthe suspension ordersof the Umon 
Secretary a compensation of rupees five lakh 
shoukJ be providedtothetothe kith and kino# the 
deceased Printing Press Assistant attendant

12.31 h r*.

(MR DEPUTY SPEAKER in the Chair)

Mr Oeputy Speaker Sir itaverysenous 
matter Four hundred employees are on the 
verge of starvation The printing press is on the

verge of lockout becauseof non—<mqlementa- 
tion of the report of the Bachhawat Commission 
So, Government should take immediate action 
in the matter

SHRI NAWAL KISHORE RAI (Sitamarhi) 
Mr Speaker, Sir, through you, I would like to 

draw you attention to the chscnmmation against 
rural farmers by NABAD in the implementation 
of PoScy Relief Plan When Shn V P Singh was 
the Prime Minister, agricultural loans outstand
ing against farmers were waived off up to Ru
pees ten thousand Asperthe Relief Code, the 
loan viewer scheme was decided to be imple
mented m areas from where there were reports 
of more thanfrfty percent Josses in twocrops out 
of three crops in a year There were slight 
mistakes due to some technical reasons in the 
reports received from zones and blocks in the 
Department of Agriculture For example, the 
farms of farmers of nearly hundred books of 
Bihar lie on the same ‘Med (boundary) I come 
from Sitamarhi Two farms belonging to two 
farmers in different blocks lie on the same 
boundary WhileSaidpurblockfalls in Srtamarhi 
district aurai block falls in Muzaffarpur district 
but the boundary of two farms in these two 
different blocks is the same The loan taken from 
the year 1986to 1989was not waived off ona 
single application When another application 
was askedfor.thatappiication made requestor 
waiving of loans m the cases where more than 
50 percent losses were reported. Such applica
tions were recommended by the Stale Govern
ment which are lying pending with the Govem- 
ment of India and NABARD The State Govern
ment has been making all out efforts in this 
regard and we have also written letters many 
times that the loans worth Rs 46 crore be waived 
off ThroughyoulmakeademandtotieGovern
ment that it should issue instruct ions to NABAD 
to include the amountthat exceeds the amount 
of loans of Rs 46 crore taken by farmers from 
1986 to 1989 in loan waiver scheme and to 
accordsanctwni*!»iw$m>goH amount
so that farmers may be nefit from this scheme

with these words, I conclude
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[English|

SHRI HARADHAN ROY (Asansot): Sir, 
severalmemoiandawerosUynMbylheSAVE 
HSCO Committee roprooontodby CITU, INTUC, 
AITUC,HMSandBMStotheMinisterinchaige 
of Steel and ateotothe Prime Minister regarding 
modernization of HSCO, Bumpur and Kulti 
works in the district of Burdwan. West Bengal. 
(ISCO was taken over in1972andsubsequently 
was nationalised by an act passed by the Par* 
liament. But no serious efforts were made to 
update the plant. Meanwhilethe plants' health 
deteriorated and number of departments were 
phase out. After a series of meetings in New 
Delhi, the MOU was signed between the man
agement of HSCO—SAIL and the representa
tive unions of HSCO on 12th July, 1989against 
the backdrop of modernisation. But successive 
Mimstrieslailed to put through modernisation in 
consequence of which economic fabric of this 
area stands the dangerofbeing tom into pieces. 
Now we find with great shock and surprise, the 
Ministry of Steel have finaHy decided to hand
over 80per cent of its share to Mukund Iron Steel 
company Limited, a private concern headed by 
Shri Viren J. Shah in violation of foe agreement. 
So. the Save IISCO Committee have decideti 
to observe a day's strike on 6th May, 1 9 9 3  in 
protest against privatisation of IISCO. So, I urge 
upon the Govememtnnorttopcrvatise IISCO and 
to implement the agreement in to for 
modemisationaspravKledintheagneements. 
(interruptions)

SHRIMATt GEETA MUKHERJEE 
(Panskura): Sir, this Act was passed by the 
Pariiamenttorthenationafisatiancf IISCO. Can 
It be Waived without the permission of the 
Parliament ? I would like to know this from the 
LawMinister hero. (Interruptions)

THE MINISTEROfSTATEOFTHEMIN- 
ISTRYOF STEEL (SHRI SONTOSH MOHAN 
DEV): We have aJreadjwitosmed about out 
stand. Mrs. Geeta Mukherjee has raised a 
question whether it can be done without the 
concurrenceofPartiam^t We have taken the

opiraonof the Law Ministery. The Law Ministry 
hasopinedthatitcanbedone. But before we take 
a final decision, we will take the hon. Members 
into confidence. Before finafeation, i will call of 
them. (Intemjptions)

[Translation

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Deputy speaker, Sir, I would like to draw the 
attention of the House to an important problem 
of Rajasthan particularly of my districtKota. The 
Central Government issued a notification on 
18th January, 1993in the name of environment 
and dueto this notification the problem of unem
ployment win aggravate in Rajasthan.

As many as twelve to fifteen lakh persons 
engaged in mining industry m Rajasthan will be 
rendered jobless due to this notification relating 
to environment. It will be a misfortune for the 
country that the Central Government will be 
deprived of revenue amounting to crores of 
rupees which it gets from this industry. Grantie 
is one of the items which earns a large amount 
of foreign exchange in the world. As a result of 
the notification issued by the Government, min
ing of granite wifl be stoppedcreating unemploy
ment problem in Rajasthan. At present, mining 
work is being doneman area of 12thousandSq. 
miles in Rajasthan and about 2 lakh persons 
engaged in this work are likely to be rendered 
jobless. Of course, environment is an important 
matter but livelihood of people isalso an equally 
important matter. The Government wants to 
snatdi livelihood of the people fonstoly by issu- 
ingthis kind of notification in thename of p lan ^  
trees and grow^ forests on me te^whichanot 
at all suitable for it. Efforts are being made to 
create crisis in mining industry in the name 
environment. The Government should make 
statement about it so that people of Rajasthan 
may feel some relief that this impending crisis 
is tobe removed. Through you, I would like to 
urge upon the hon. Ministar.... (Intemjptions)

MR. DEPUTY SPEAKER: This is unfair 
(tm m jptons)
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SHRI LAKSHMI NARAIN MAN! TRIPATHI 

(Kaiserganj): The police is committing atroci
ties on the public in Uttarpredesh. Recently, the 
next day of HoKFestival.Ihe policemen in group 
indulged in revelries of Holi in Barabanki in my 
constituency. They not only put colour on the 
face of women moving in the market but entered 
irrtoacinema hall and insulted the women in the 
halt. Secondly, businessmen in my district are 
being harassed because of political enmity. 
Locks if theirgodowns were forctoly broken at 
the dead of the night and searches werecarried 
out without any rhyme or reason with nothing 
incrrni«iatingwerefourtdtherB.Thioughyou. I 
would like to submit the hon. Home Minister to 
take immediate action in this regard anddirect 
the concerned authorities to stop the harass* 
ment of the people by the pofcce. (Interruptions).

SHRI SHYAM BIHARI MISRA<Biihaur): 
Mr. Deputy Speaker, sir, through you, I would 
bketodr̂ theaiertionottheGovemrnenttothe 
plight of4lakh textile workers who are likefy to 
be rendered jobtess-Kanpumas considered to 
be the Manchester of Incia of its importanos due 
to textile industry but now all the textile mills of 
Kanpur are on the verge of closure. J. K. Cotton 
Milt has already been dosed 6 cotton mtts 
undertheNTC are breathing their last Workers 
have nctbeen paid theirwogooforthreemonlhs. 
If these cotton rratls ol Kanpur are dosed, not 

t 'only lakhs of workers w8l be rendered jobless 
but industriesand trade basedon them wiateo 
be mined.

Therefore^ urge upon the Central Govern
ment particularly the hon. Minister ofTextteto 
take necessary steps to improve the financial 
condition of cotton milts of Kanpur asalsoto 
modernise, inhance production and to make 
tham viable. I also suggest that a committee 
should be constituted for it which may give 
nnnemary suggesting after mrtdnginqufcry into 
it.

PWF.PREMDHUMAL(Hamifpur):Mr. 
Deputy Spealcer, Sir, though you, Iwoukttheto 
drsnMheatMonoftheGovemmenttopilMjts 
oond&fonof NatlonaiHJQfiway No. 22 which is

also known as India Tibet road. This national 
highway became unserviceable in match due to 
heavy rarinsand it hasnotbeen openedfortraffic - 
even now, due to which there is shortage of 
essenoaicommoamesriinDaiareasorrannaur. 
Pec^e are rurt getting essential commodities 
and the region has been cut off from other parts 
oftfieStateandttiecountiy.Tribalpeopteflvng 
in that region are facing a tot of problem. At 
present Himachal Pradesh is under the 
President's rule and it is the responsibility of the 
Central Government to maintain the national 
highway and to make available essential com
modities in the tribal) areas. The Government 
should takestepstorepair national highway No. 
22 and provide essential commodities to the 
people in the tritoal area refered to above.

[Er&sHl

SHRI ANBARASU ERA (Madras Central)
: Mr. Deputy Speaker, Sir.the educational insti
tutions have booome commercial centres. The 
Supreme Court recently came out strongly 
against the collection of capitation fee and di- 
rpctedthe Cer^and the State Governments to 
take adequate steps to eradiate this menace. 
Butaofar.nelhorttoStateGovommontonorthB 
Central Government have taken serious not of 
the directions of the Supreme Coutl, to issue 
proper guidelines or banning the collection of 
capitation tee.

With the resutt, the educational centres 
have become monffymwhnqhuiainoaa houueu. 
Despite the Supreme Court Judgment, the 
Tamftriadu Government has recency given per
mission to start 195TeacherTrain^g Institu
tions. The Madras High CoiBt pronounced 
judgment canceling the permission to 175 
TeacherTraining Institutions. (Intenupbons)

MR. DEPUTY SPEAKER ;Unneceeseity 
do not protest I know whenever ShriAnbarasu 
DawaiHiiln raiom an iiiius.th if hiypono

SHRIM.R.KADAMBURJANARTHANAN
(Tiwnne*veli):Pteesedonotaskhimtospert(
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first. replytfisrwtaqueslionandanswerhour.Hehas

MR DEPUTY SPEAKER: This is notfair. 
We are very much afraidtocafl either you or Shri 
Anbarasu first when the matter pertains to 
Tamiinadu:

SHRI ANBARASU ERA: The Court has 
passed strictures that the permission has been 
given not on merit but on other extraneous 
reasons. In Tamilnadu sale and purchase of 
educational institutions has become rampant 
only forpecuniary gains. No one is an exception 
to this. Both the ruling party members as well 
as opposition party members and rich people 
invest on such educational institutions only to 
amass wealth and not in the interest of either 
improving the standard of education orproviding 
facilities for the students tostudy the course, if 
this trend continues people will lose faith in the 
educational institutions itself.

In view of the recent judgment of the High 
CourtdMadrascanceBing the pemiission given 
by the Government of Tamilnadu to start 175 
Teache r Training Institution and in view of the 
stncturespassed, the Government ofTamiinadu 
has no moral right to continue. The Chief Minis
ter of Tamiinadu should immediately 
restgn.{lntemptions)

MR. DEPUTY SPEAKER:TheMembers 
of the House are expected to know their limita
tions ateo. Anybody has the liberty tocomment 
on any Government.

SHRI ANBARASU ERA: I cad upon the 
Hon. Minister for Human Resources Develop
ment to initiate stringent measures to ban cot* 
lection of captivation fees in the educational 
institutions and save theerosun of educational 
standards in such institutions.

SHRI P.G. NARAYANAN 
(Gobichettipalayam); Sir, I want a minute.

MR. DEPUTY SPEAKER; You cannot

‘ made ageneral comment.

SHRI M.R. KADAMBUR Janarthanan: He 
has made an allegation against the Tamilnadu 
Government.

MR. DEPUTY SPEAKER: You are unnec
essarily taking it to be personal. He has not 
named any individual. He has said, both the 
Congress as well as the ruling party are mainly 
responsible for this captivation fee. This is a 
general remark. Let us not complicate it. Nor
mally here also people keep saying that the 
Government should go and the Government 
should be dismissed. It is a general remark that 
he has made. He is right within his limitations.

(Interruptions)

SHRIATALBIHARI VAJPAYEE. You may 
allow them also.

MR. DEPUTY SPEAKER: Okay, in the 
end I wi# allow one of them.

DR. P.R. GANGWAR (Pifibhit): Mr. Deputy 
Speaker. Sir, authorised and unauthirsedUquor 
shops are coming upin village aftervilageimny 
constituency in pilibhft district in tarai region, 
duetowhictt several kinds of evils are append
ing among the villagers. Conflicts and f eguds ( 
are also increasing. People harass women in 
drunken State.

Mr. Deputy Speaker, Sir, (ndiancufeure and

save mankind from moral degradation and 
moment from harassment by drunfcanpeopte. 
ft<<*rmgn|i|]hn (ijh mtlmi jw ttlill 1111*0 MUl nYlffl 
new liquor shops arebeing opened and wide 
pubftcMy isgiven toK. Therefore, I urge upon the 
uenowuovernmernioemonoefoiaiptonBmon 
in the country to save the people from moral 
degradation and safeguard ourcufcureExport 
duty should not be decreased in Uttar Pradeeh 

Onkunjobons)r t e r i v w i i s P f  i i n w W v w » M \ r r  u p ?  m p i r y r w y j
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Ramasamy, I wrfl give you a chance

533 WrittenAnswers 
[English]

MR DEPUTYSPEAKER I call hon Mem
bers as per the list Please excuse me (Intemjp-
tions)

MR DEPUTY SPAKER Shn Rama 
shryga Prasadn Singh Mr Singh we have got 
only five minutes

(Interruptions)

MR DEPUTYSPEAKER Let us follow 
certain norm in the House

(Intemjptions)

[Translation]

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad) Mr Deputy Speaker Sir, through 
you I would like to draw the attention of the 
Govemmentto the senouss&jatKXt developing 
there due to aeute water secreting in my con
stituency Jahanabad of Bihar People of the 
village fetch water from for off place to quench 
their thirst but hundreds of animals are dying by 
dnnking this water which is not safe It seems 
that in the coming days the life of people living 
in Makdulpur Block will be endangered due to 
dnnking of unsafe water I would like to submit 
that the Central Government should conduct a 
survey of areas where safe water is available 
and arrange to supply it to people as the State 
Government is totally failed on this score (Inter-
ruptions) No work is being done there Through 
you I would, therefore, like to submit that proper 
arrangement for providing safewater should be 
made mthose areas so thatthe people of those 
areas maybe saved from dying (Interruptions)

{English

SHRI R NAIDU RAMSAMY 
(Penyakulam) Sir. please allow us to speak.

MR DEPUTY SPEAKER Mr

(Interruptions)

[Translation

SHRI MOHAN SINGH (Ferozepur) Mr 
Deputy Speaker Sir,throughyoulwouldhketo 
drawthe attention of the Government to thefarm 
’Mukti Express’ proposed to be run between 
Fazilka in Punjab and Delhi Last year in 1992 
the work of gauge conversion between fazilka 
andKottcapura was undertaken and the work on 
it was completed tn January 1993 The Minster 
of Railways gave information inapr^s confer
ence that he would nauguratethe Mukti Express 
on 3rd Apnlat Fazrika by showing a green flag 
But now I have come to know that a tussle is 
going on between the hon Chief Minister of 
Punjab and Shn jagmit Singh Brar At the 
Surajkund session of the Congress held m the 
month of March the hon Chief Minister, said 
that if Mukti Express is sent off to Delhi on 3rd 
Apnl by showing a green flag, then m that case 
he would stop the tram at Fazilkaby showing a 
idflag That is the reasons whythe said tram has 
not been started so far The delay m starting the 
train is not due to any official or technical rea
sons rather it is duetothetuseel going on among 
the leaders and ultimately people have to suffer 
for that I would like to submit to the union 
Government that it should try to stop the tussle 
and should keeping in view the problems of the 
public start the Mukti Express train between 
Fazilka and Delhi as soon as possible There is 
a facility of booking return tickets on various 
stations like Jammu, Ludhiana Amritsar etc 
r̂oughout the county The Government should 

also provide the facility of booking return tickets 
are fazilka railway station (Interruptions)

[Engksti]

MR DEPUTYSPEAKER Hantywehave 
got five minutes There are three or four hon 
Members who have to participate Please be 
mindful of the time aspect also



[Translation

SHRI RAM PRADESH SINGH 
(Bikramganj): Mr. Deputy Speaker, Sir, it Is a 
matter of great sorrowlhBtthe institution (Union 
Public Service Commission) having the re- 
sponsfeiStyofconductingexaminatkwtosetect 
bureaucrats to be placed on the highest postsn 
the Government of India is day by day losing its 
credfciMy. During the last three years the ques
tion papers ieakedout and were availablem the 
market even before tije commencement of the 
Adrrwnistrative service Examination. Question 
paper of different subjects of the Preliminary 
ExammationofCivilServioes 1992were leaked 
out by controSer of Examinations himself at the 
Allahabad Examination Centre. He was caught 
red-handed, but even after that the action taken 
by the Union Pubic Service Commission against 
him was full of suspicion. The Government 
conducted a C .fi.l. inquiry into this case and 
found that the incident had really occurred. 
{Interruptions)

What is remarkable here is that even after 
the incident of leakage of question papers was 
found to be true by the Union Public Commis
sion, by the C.B.Iandby the Supreme Court, Ws 
Examination was neither canceled nor any ar* 
rangementtore^xxxixatheexarnirwtoonforfrie 
affected students was ordered. The number of 
condiatesonthe verge of becoming overage as 
also the number ofcandkjaleslosing theirchanoe 
to take the examination further was large.

I would therefore, like to submit that the 
above examination shouttbecanceled in order 
todo justice to the affected candidates.

SHRI MAD AN LALKHURANA (South DeW): I 
would like to draw the attention of the House to 
averyaeriousquestion. hreguhgitieewerecom- 
mmedrnthectvi Service Examination 1992. In 
this connection the then Controlerof Examina
tions andto^DMofAftahabad were arrested 
at Allahabad Center.

| ----------- 1(fWrTipionq

535 WrittenAnswers

SHRI NITISH KUMAR: He is raising the 
same issue which was already ruined by Shn 
RamPrasadL IshouMalsoabealtowedtospeak.

[English)

MR. DEPUTY SPEAKER: Khuranaji.this 
issue has already been raised.

(Transtaftoni

SHRI MADAN LAL KHURANA: I am sorry 
to say that on the one hand the news regarding 
leaking out of question papers appeared in the 
Times of India and in all other newspapers, on 
the other handlam in possession of aletterdated 
17thMarch1992wrttentoShn Chandra Shekhar 
and Shri Ajit Singh by Shrimati Margaret Alva 
wherein she wnttens that she had got an inquiry 
conducted ntothecase and it was found that no 
question paper was leakered out. On the other 
handthe C.B.I. has lodged an F.l. R. with the 
Lucknow Bench of the Allahabad High Court 
wNchaloges that both the morning and evening 
question papers were leakedoul lalegethatthe 
matter is being hushed up. A large number of 
youths from afl parts of the country are coming 
here tomorrow. Theslutureisbleak. Those who 
were dedared fail last year should be given 
another chance and justice meted out to them. 
If it is not done, they areboundtostageadhama 
here tomorrow. I would like the hon. Ministerto 
make a statement in this regard.

(Gngtisft)

SHRIL SUDARSAN RAYCHAUDHURI 
(Serenpore): Sir, about200sma« scale entre
preneurs in thecountryarefacingctosuredueto 
Government’saparthek) towards these units 
using glass bottles. Preferential treatment is 
beinggiventoaSwissfiiTn and its Indten agent 
by allowing import of Rammeiag Machines and 
rawmaterialsatooeesionaftonpoitduty. Ptxohas 
preferenceiegiventotheunitsusingthese 
machines. This order has effected aB the SSI 
units. And, 25 units have already beencloeed 
and others are on the verge of being dosed.
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About50.000employees are going to be thrown 
out of employment
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:

SHRIP C THOMAS (Muvattupuzha) W ^ ,  
also join in the A condolence Resolution shoutcf 
be sent from this House

Incidentally I would like to mention that 
nowhere in the world it has been probed or 
mentioned that this Rammelag systemis supc* 
i tor to other system and ploybottles are in any 
way better then the glass bottles These ma-
chines are not having special recognition in the 
world market or by the Drug Controlling Authori-
ties, yet, Sir, the Central Government ts giving 
undue facilities every year in the form of relief in 
custom duty forthe import of this plant and raw 
materials in the form of plastic powder

13.00 hrs

Upto last year the concessional duty was 
crashed down form 110 per cent to 40 per cent 
Foi plans, from 150 percent to 50 pei cent Even 
in this year s Budget the concession has been 
f odureci f rom 50 pei cent to 15 per cent It is very 
stiange that al> out support is being given to 
promote Rommeilag Machines by Drug rules 
t u id policies and giving pi ef erential treatment to 
only four companies which ate using these 
machines If this situation is allowed to continue 
only these four preferred companies will survive 
and all other 200small scale units will collapse

Sir, I urge upon the Governmenttostopthis 
practice and save the 200 SSI units which are 
employing 50.000people

SHRI C H ETAN  P S CHAU HAN 
(Amroha) Mr Deputy Speaker I want to draw 
tl ic attention of the House through you to the 
demise of the Zambian Football Team The 
Zambian Football T earn which was going to 
Senegal to participate in the qualifying World 
Cup Matches died h i an air ciash I on behalf of 
myself and on behalf of the sportsmen of India 
t>r»nd sincere condolences to tho football players 
ond the families who died in this accident

SHHIM tt  KADAMBURJANARTHANAN 
Wc obo  jvJin Shi i Chetan C tuuihan m sending 
u« condolences

THE MINISTER OF STATE IN THE MIN 
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) (SHRI MUKUL WASANIK) 
The Zambian Football team met with an aircrach 
yesterday andtheyfosttheirlives Itwas avery 
major and serious tragedy

We sports-loving people, would like to 
convey our condolences to the Government of 
Zambia On behalf of the Government we would 
be sending a condolence message I am happy 
that Mr ChitmChauhan and other Members of 
th r House have taken up this issue on the floor 
of the House

SHRI NIRMAL KANT I OHATTERJEE 
(Dumdum) We all join him in coveying our 
condolences

MR DEPUTY-SPEAKER The whole 
Hose joins him in conveying the condolences

SHRI R NAIDU RAMASWAMY The 
DMK Government of Tamil Nadu was dismissed 
because it encouraged the activities of LTTE 
The LT TW was responsible forthe assassina-
tion of our late Pnme Minister Shn Rajiv Gandhi

Today the Pattali Makkal Katchi. is openly 
supporting the assassins of Shn Rajiv Gandhi 
They called the assassins of Bhn Ra|iv Gandhi 
as martyrs and even displayed or carried the 
port! aits of LTTE leader Shri pirabhakaran in a 
rally

The Tamtl Nadu Assembly had unani 
mously passed a Resolution for banning the 
Pattali Makkal Kaichi as *mti national The 
Congress which supportc d the Resolution »s 
now takmq the support of Patuil. Makkal Katchi 
for the Dv elections in the State

SHJR1 ANBARASU FRA That »s
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wrong (Interruptions) captivation fee

SHRIR NAIDU RAMASWAMY Why are 
you unnecessary interrupting mo'’1 You s«t 
down

The Congress, there ts supporting the sup
porters of Shn Rajjv Gandhi’s assassins I 
therefore, strongly condemn the double stan
dards of the Congress

M r Oeputy-Speaker, Sir, Tamil Nadu 
Government alone m ruled peacefully all over 
India TheTarrHi Nadu people feet and appreci
ate that the rule under dynamic PuratchiTaJarvi 
is a golden age

I therefore, strongly condemn the Con 
gress that without any support from the people 
of Tamil Nadu they arecreatmg artificial law and 
order problem in Tamii Nadu Congress Com
mittee is encaging Pattlaimakkal Katchi If the 
Congress is against terrorists if the Central 
Government ts against terronsts they should 
immediately take necessary, legal acton against 
the party office-bearers of the Tamilnadu Con 
gress Committee and ban IMK in Tamtl Nadu 
(Interruptions)

MR DEPUTYSPEAKER Thankyouveiy 
much Papers to the laid on the T able- Shrt 
Sitaram Kesri

(Interruptions)

MR DEPUTYSPEAKER Mr Narayanan, 
Mr Ramaswamy has spoken 

(Interruptions)

MR DEPUTYSPEAKER Whenever an 
MP from T amilnadu wants to speak, is it neces
sary that they should reply to him’  Let us follow 
the rules After all the Chair has to functidn 
withm the norms of the established principles 
The Chair also cannot violate the rules because 
of the convenience of certain Members

SHRIPG NARAYANAN Hechargedthe 
Government ofTamihnadu

(Intenvpbons)

MR DEPUTYSPEAKER Youarecom- 
pletety mistaken

Mr M RJanaithanan, if you go through aU 
the speeches that we have made here on the 
Floor of this House, you will find that we have 
demandeddsmissal of the many governments 
KncBy referto your own speeches that you have 
made on the Floor of this House We have 
demanded for vanous reasons the dismissal of 
the many governments He has not made any 
specific allegation against any of the individu 
als Our of your experience, have you not heard 
on the floor of this House the demand for dis 
missal of the many governments’

(Interruptions)

SHRIMR KADAMBURJANARTHANAN 
You have prormsedto give usachancetospeak 
{Interruptions)

MR DEPUTYSPEAKER Have they mack' 
any specific allegation against any individual'? 
They have made an allegation against the Gov 
eminent He has further mentioned about the 
captivation fee An undue advantage was taken 
by the Ruling Party as well as by the Members 
of the Congress Party he has specifically made 
it dear

(Interruptions)

MR DEPUTYSPEAKER Itisnotaqoes 
lion of supporting x or yorz I am discharging 
my duty as Presiding Officer here

SHRIPG NARAYANAN IwlHtakeonK 
one minute

What Shn AnbarasuEratoldwasaboutthe MR DEPUTYSPEAKER It will am ount
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settingawrong precedent in'the House.

SHRI P.G. NARAYANAN; Hehasmotead 
the Govemment.(/ntem^pftons)

SHRI MR.R KAOAMBUR 
J AN ARTHANAN: They have no moral nght to 
continue. (Interruptions)

MR. DEPUTY SPEAKER Is it not against 
the norms? Is it against the principle of democ
racy? Once again, arguments and counter-ar
guments wilt lead to disturbance m the House

SHRI P.G. NARAYANAN As regards grat
ing of permission to the Teachers’ Training 
College in Tamilnadu, Mr Anbarasu Era has 
misled the House It is the policy of the State 
Government not to grant pefmssKritotheTeach- 
ers’ Training College

But the Madras High Court directed the 
Government of Tamrt Nadu to grant permission 
to the Teachers Training College Only on the 
direction of the High Court'(Interruptions)

SHR ANBARASU ERA Notallbutonly a 
lew(lnternjptions)

MR DEPUTY SPEAKER Lot him say 
Why are you very much annoyed?

SHIRM. KRISHNAWAMY (Vandavasi) 
Why are they afraid of it? (Interruptions)

SHRI P.G NARAYANAN There is noth
ing wrong in granting permission to the Teach- 
ers T raining College. Regarding this moral nght 
we have every nght to continue The Govern
ment of India has no right to continue in view of 
the recent judgement of Madhya Pradesh High 
Court which quashed the Presidential Procla
mation and ordered the reviving of dissolved 
Assembly. The Government of India must re
sign on tWs issue.

The Maharashtra Government should re
sign as the High Court of Maharashtra passed 
strictures on Shn Sharad Pawar The Chief 
Minister bf Maharashtra should resign. The 
Tamil Nadu Government has acted rightly in 
giving permission to the TeachersTailmgCol- 
leges on the direcbonof tho Madras High Court

13.12hrs.

PAPERS LAID ON THE TABLE

Annual Report and Review on the word
ings of the Tribal Cooperative Marketing 

Development Federation of India Ltd. 
Delhi for1991-92and reasons for delay in 

laying these papers

[English)

THE MINISTER OF STATE IN THE MIN
ISTRY OF WELFARE (SHRI K V THANGKA 
BALU) OnbehalfofShnSitarmKesan.lbegto 
layontheTable-

(1) (i) A copy of the awutal Report (Hindi
and English versions) of the 
Tribal Cooperative Marketing 
Development Federation of India 
Limited. Delhi, forthe year 1991 - 
92 alongwith audited Accounts

(n) A copy of the Review (Hindi and 
English versions) by the Gov
ernment on the working of the 
Tnbal Cooperative Marketing 
Development Federation of India 
Limited, Delhi, for the year 1991 - 
92

(2) A statement (Hindi and English versions)
showing reasons for delay tn laying the 
papers mentioned at (1) above

[Ptacedm the Library SeeNo.LT-3967/
93]
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Notification under oil fields (Regula
tion and Development) Act, 1948.

THE MINISTER OF STATE IN.THE MIN
ISTRY OF HUMAN RESOURCE DEVELOP
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINITER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF
FAIRS (SHRI MUKULWANSNIK)OnbehaH of 
captain Satish Kumar Sharma I begto lay on the 
Table a copy each of the following Notifications 
(Hindi and English versions) under section 10of 
the Offends (Regulation and Development) act, 
1948

(1) The Petroleum and Natural Gas 
(Amendment) Rules 1993 published 
in Notification No G SR  51 (E) in 
Gazetteof India datedthe 6th February 
1993

(2) S O 91 (E) published in Gazette of 
India dated the 6th February 1993 
makingcertain ameociment in he Sched
ule to the oil fields (regulation and 
development) Act 1948following revi
sion in the rate of roality on crude oil 
w e f the 1st April, 1990

[Placed in the Library See No LI - 
3968/93]

Border securing force (Amendment) 
Rules, 1993

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI P M 
SAYFD) On behalf of Shn Rajesh Pilot I begto 
lay on the Table a copy of he Border Security 
Force (Amendment )Rules 1993 Hidnt and En
glish versions) published in Notification No 
S O 188(C) m Gazette of India datedthe 18th 
March 1993 under sub-section (3) of section 
141 of thr* Border Security Foi ce AC f 1968

Annual Report and Review on the working 
of the central Research Institute for yoga, 

New Delhi for1989-90and1990-91 and 
reesous for dealy in laying these papers 

etc

THE DEPUTY MINISTER IN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR)* I begto 
lay on the Table

ts  (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Research Institute for 
Yoga. New Delhi for the year 
1989-90, alongwith Audited Ac
counts

(u) A copy of the Review (Hmd» and
English versions) by the Gov
ernment on the working of the 
Central Research Institute for 
Yoga. New Delhi, for the year
1989-90

[haced in the Library See No LT-397CV93)

(2) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Central Research Institute for 
Yoga. New Delhi, for the year
1990-91 alongwith Audited Ac
counts

(•<) A copy ot the Review (Hindi and
English versions) by the Gov 
ernment on the working of the 
Central Research Institute for 
Yoga, New Delhi, for the year
1990-91

(3) A statement (Hindi and Engiish ver
sions) showing reasons for day in lay 
ingtho papers mortfooned at (1 )and(?) 
above

(Placedintlie Library SeoNo t T-3971/931

• ft«i»hr>l ihMiv tt 'Nfi  I T i4) i d  A copy ot the Annual Repoft
'43; (Hindi rirulFnglish versions) ol
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the Pharmacy Council of India 
New Delhi, forthe year 1991-92 
alongwrth Audited Accounts

(ii) Acopyofthe Review (Hindiand 
English versions) of the Govern 
ment on the working of the phar- 
macyCounaloflndia NewOelhi 
forthe year 1991-92

(5 ) A statement (Hindi and English ver 
sions)showing reaosn for dealy in lay
ing the papers mentioned at (4) above

IPIaced in Library SeeNo LT 3972/93]

(6) A copy each of the following papers 
(Hindiand English versions) under sub
section (1) of section 619 of the Com 
paniesAct, 1956 •

(i) Review by the Government on
the working of the Hindustan La
tex Limited
ThNUvananthapuram forthe year
1991-92

(it) Annual Report of the Hindustan 
Latex Limited
Thiruvananthapurarn forthe year
1991-92, alongwith Audited Ac 
counts and comments of the 
comptroller and Auditor General 
thereon

(7) A statement (Hindi and English ver 
sions) showing reasons for delay in 
layngtiepapersm8ntx>nedat(6)above

(Placed in the Library SeeNo LT 
3973/93}

13.13 hr*

MESSAGE FROM RAJYA SABHA

[English|

SECRETARY-GENERAL Sir t have to 
reportthefollawingmessagereceivedtromthe

Committee Reports 
Secretary-General of RajyaSabha -

In accordance with the provisions of rule 
111 of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha I am directed to 
enclose a copy of the Beediand Cigar Workers 
(Conditions of Employment) Amendment Bill 
1993 which has been passed by the Rajya 
Sabha at its sitting held on the 27th April 1993

13131/4 hrs

BEEDI ̂ ND CIGAR WORKERS (CONDI 
TIONSOFEMPLOYEMENT AMENDMENT 

BILL
As passed by Rajya Sabha

[English]

SECRETARY GENERAL Sir llayonthe 
Table the Beedt and Cigar Workers (conditions 
of Emptoyrr^) Amendment Bill 1993aspassed 
by Rajya Sabha on the 27th Apnl 1993

13131/2 hrs

ESTIMATES COMMITTEE

Twenty-fifth & Twenth ninth Reports and 
Minutes

[English]

SHRI MANORANJAN BHAKTA(Andaman 
&N*cobar islands) I beg to present acopy each 
of the following Reports and the minutes of the 
Sittings relating thereto (Hindi and English ver
sions) of the Estimates Committee •

(1) Twenty-f ifth Action Taken Report on the 
Ministry of Fiancee (Department of Eco
nomic Affairs) Roleof Controller of Capital 
Issues-Development of Capital Market 
and Status of Small Investors

(2) Twenty-ninth Report on the Ministry of 
Railways-Railway lands and Land Use 
Policy
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13.133/4 hrs.

REPORTS OF PUBLIC ACCOUNTS 
COMMITTEE

Fbrtysilnth and Fiftieth Reports

[Translation)

SHRI NIRMAL JKANTI CHATTERJEE 
(Dumdum):! beg to present the following Re* 
ports (Hindi and English versions} of the Public 
Accounts Committee:

(1) Forty-ninth Reporter Brahmaputra Board, 
GuwahatMdte outlay.

(2) Fifth Report andManagement of contracts.

13*14hrs

COMMITEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED

ULED TRIBES

Twenty-first, Twenty-third and 
Twenty-Fourth Reports and Minutes

[English]

SHRI K. PRADHANI (Now»angpur):S»r, I 
beg to present a copy each of the following 
Reports and Minutes of the Sittings relating 
thereto of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes:

(1 )Twenty-first Report on Ministry of Human 
Resource Development (Department of 
Educatk)n)-R©servatk)nsforandernploy* 
ment of Scheduled Castes and Scheduled 
Tribes in Kendriya Vidyalaya Sangathan 
and Kendirya Vtdyalayas including reser
vations for Scheduled Castes and Sched
uled Tribes in Admissions therein.

(2)Twenty-third Report on Ministry of Welfare 
arKi Ministry of Horne Affairs-Atrocities on 
Scheduled Casts and Scheduled Tribes 
and patterns of Social Crimes towards 
them.

Standing Committee o* 548 
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(3)Twenty-Forth Report on ̂ nistry of Person
nel, PubNcGrievanoesandPensionsand 
Ministry of Welfare -Formulation Imple
mentation and Monitoring of reservation 
Policy.

13.143/4 hrs

COMMITTEE ON AGRICULTURE 
Flrts Report and Minutes

[English)

SHRI NITISH KUMAR(Barh): Sir. Ibegto 
present the Firt Report (Hindi and English ver
sions) of the Committee on Agriculture on ‘De
mands for Grants- 1993-94’of the Ministry of 
Agriculture-Department of Agncutture& Coop
eration and Minutes of the Sittings of the Com
mittee relating thereto.

13.15 hrs

STANDING COMMITTEEON ENERGY 
First and Second Reports

[Engfehj

SHRI JASWANT SINGH (Chittorgarh): I 
beg to present the following Reports (Hindi and 
Engiishversions)oftheStandingCommitteeon 
Energy:-

(1) First Report on Demand for Grants(l993-
94) of the apartment of Atomic Energy.

(2) Second Report on Demands for Grants 
(1993-94) of the ministry of Non-Conven- 
tional Energy Sources,

13.151/2Hrt

STANDING COMMITTEE ON 
PETROLIEUMANDCHEMICALS 

First Report

SHRISRIBALLAVPANlGRAHIfDoogsih): 
I beg to present the First Report (Hindi and
EnglahveisionsJoftheStarKingComirileeon

APRIL 29,1993
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Petroleum and Chemicals on Demands for 
G rants (1993-94) of the Ministry of Petroleum 
and natural Gas

1316hrs

MATTERS UNDER RULE 377

(i) Need toupgrade for Doordarhsan relay 
station of Nasik

[English]

DR VASANTNIWRUTTIPAWAR (Nasik)
I wish to bring to the notice of the Central 
Government that the relay station of Doordhan 
at Nasik is not functioning property Many times 
different sounds are heardandthe reception is 
not clear The reduction in tfie Excise Duty on 
TV and VCR has proued to be a wave of happi
ness to common man The costs of TV and VCR 
have gone down but if the reception and relayare 
not clear than there is no use of this benefit At 
present there is a Law Power Transmitter at 
Nasik There is also needfor an electronic news 
gathenng device facility there

( therefore request the Central Govern
ment to upgrade the center at Nasik into a High 
Power Transmitter

(ii) Need to plant more trees in Himachal
Pradesh tochecks otl erosion

(Transition]

SHRI KR1SHAN DUTT SULTANPURI 
(Shimta) The Deputy Speaker Sir the Central 
Government has undertaken large scale affor
estation to check soil serosion The State Gov- 
emmentshave also been allottedfunds for this 
purpose The States fixed their targets and 
undertook afforestrat»n to fulSB them Croresof 
rupees have been spent on this account buttitt 
date no State Government has ever provided

data about the number octrees planted the area 
on whichafforestration has been undertaken aid 
the number of trees which survived and the 
number of the tree that withered away dunng the 
last 45 years

The Central Government as well as the 
State Government observe Van Mahotsav ev
ery year and they also set their targets regarcfing 
undertakings afforestation I demand from the 
Central Government thatmordertocheck oil 
erosionmHimachai Pradesh as well a&mother 
hilly areas, fruit trees should be planted on the 
vacant land so that the local people may be 
benefited and they may improve their economic 
position Besides, fertilizers and pesbcides 
should be proviotd to the persons who have 
planted fruit tree on their land so that they may 
get more produce The forest department land 
which is bereft of tree and is laying vacant should 
be givesto poor farmers on a tease of 99 years

(iti) NsedtoensuramartwtforBHEL’spower
requirements and other products

iEngftsft]

SHRI K THULASIAH VANDAYAR 
(Thanjavur) Bharat Heavy Electrical Limited is 
abig public undertakings havingexecuted many 
Tuibm and Power equiments tor vanouspower 
projects in India and abroad Ofltrete mcoHu- 
s»on with some pnvate etectncal company some 
public undertakings who used to procure power 
equipment and boilers from Bhar Heavy Elec
trical Limited are of late not placing orders on 
BHEL With the result, there is a grave danger 
of plant and machinery and manpower laying 
partly idle in the BHEL uratatTnchi The NTPC 
which planed bulk "(tiers on BHEL have been 
showing reluctance andarepatnmsmgpnvate 
partes.

I therefrome urge upon the Central Gov- 
emmertthattheThermalPower Stations which 
are to be commissioned should be started im
mediately, especwtywiTamil Nadu and BHEL 
shouidbeencouiagedtosupptyeqiHpment
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(iv) Need to provide local telephone facili

ties to the people of vasai taluka In 
Maharashtra

SHRI RAM NAlKif wiy North) Tele-
pl »one is an important ix dia of mass commu 
mcation m the metropolitan city of Mumbai 
(Bombay) and also the adjoining areas outside 
the municipal corporation limits of Mumbai 
Keeping this tn view the Mahanagar Telephone 
Ntgam Ltd extendedtheir 'local' telephone fa
cilities to the Corporation cities Thane ad Navi- 
Mumbai (new Bobay) and also to the municipal 
councillimitsofBhayander However thtsfacilrtry 
to made available to the adjhotng municipal 
council limits of Nallasopara, Vasai and Virar 
which are parts of Vasail Tehsilandare included 
m the Mumbai (Bombay Metropolitan Regional 
Development Area

Therehasbeenalong outstanding demand 
of these are as they also be included in the local 
cairareaofMTNL The MTNL have studied the 
technical feasibility to do so and have accord
ingly sent their reportto the Ministry of Commu
nications The then Minister of Communica
tions had promised to consider the proposal 
sympathetically

I therefore urgothe Union Government to 
take an early and f avourbaie decsion and heto 
the people of Vasai Taluka to have prompt 
telephone communication facilities with the 
Mubai and vice-versa

(v) NeedtodeclaraBhabduadtarict of Bihar
asbactaMardandalaotosstupantndiis* 
trtal Complex there

(Translation]

SHRI CHHEDI PASWAN (Sasarm) Mr 
Deputy Speaker sir. the newly formed District 
Bhabhuva of Bihar is a backward area situated 
in the foothills of Kaimur Hite Inthe absence of 
a proper arrangementof irrigation even on the 
plains, cultivatingtamiers of this areas have to 
face drought every year As there are no indus

tries in this areas, the poverty is increasing 
rapicfly and the poorare on the vergeof dying wtth 
hunger The educated unemployed youth and 
poor agricultural labourers have to go to other 
disticrs and states in searchof employment so 
that they may provide foodto their families As 
they do not get work in other states as well their 
families fece death by hunger

Therefore I request the Central Govern 
ment to declare Bhabhuva distnct a backward 
distract While making it an industrial area 
necessary facilities for establishing small scale 
industries should also be provided It will not 
only provide assistance in establishing smalt 
scote industry to the educated unemj.Soyed youth 
but also provide the poor agricultural labourer 
employment opj. r̂tumties

(vi> Nee<" allot mor* sugar and rice q* >ta
to Tamil Nadu

[English]

DR (SHRIMATI) K XfNDARAM 
(Tiruchengode) Tamil Nadt stl ^  * itoin
India which had imported 18 (X m
011 on its own This was distnbuteu i
public distribution system for Rs 22 50per kg 
while the Central Pool fixd the pnce at Rs 25 per 
kg Union Government should come forward to 
bearthesudsidym fully

The Union Government is allocating sugar 
to the States according to the 1981 census 
ConswJenng the growth of population in the last
12 years the sugar allotment for Tamtl Nadu 
should be increased

As regards rtce the 7 States of Haryana 
Jammu and Kashmir. Rajasthan have got 100 
per cent allocation The States of UP West 
Bengal, MadhyaPradesharxjHmachal Pradesh 
nawgcnmoreinanTOpwceniOTinwaemana 
ButTamtt Nadu is getting only 09 per cane of its 
« — —*QmumVj

I, therefore, request the Central Govern
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ment to take immediate steps to increase its 
monthly allotment from the Central Pool to 
Tamil Nadu

(vii) Need to take suitable stepsfor solving
acute drinking water problem in
Darjeeling.

SHRIMATI DIL KUMARI tjHAf ^ARI 
(Sikkim) Water is the pnme requirement of life 
The crisis of shortage o -  inking water makes 
like more difficult for the people m the hills This 
affects not only the health of the people of the 
region t  I also the economy of the region

People suffer in the town of Darjeeling due 
toacuteshortageofdnnkmgwater Theauthon- 
tieb are able to supply dnnking water once in five 
days that als for half an hour only The tourists 
inflow in Da neelmg known for its tea and scenic 
beauty is dwindling due to acute shortage of 
drinking water and hardship caused thereby 
The tequirement of dnnking water of Darjeeling 
town cannot be met by the present reservoir at 
Sinchel

In 1980 82 Darjeeling Hill Affairs Branch 
Soeretariat in co operation of Agriculture and 
F mance Corporation Limited had planned for 
Fco system Development Programme at 
Sinchel area This could have certainly helped 
if executed in time for the development of 
(. atchment area for Smc he! lake the main res 
orvoirofdnnkmgwaterforDarieeling This is not 
known as to why this programme was shelved 
I would urge upon the Central Government to 
take immediate sutrsce action forsoMng present 
acute drinking water problem in Darjeeling and 
also tocany out the development of tfie catchment 
area

(viit) Need to have extension of Karor- 
Dindigul- Tuticorln broad gauge line 
project as orginally planned

SHPIM R KADAMBUR JANARTHANAN 
(Tirunnefveli)Sir I wtsh to draw the attention of 
the Ministry of Railways to the treatment being
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meted out to about one crore population of 
Southern districts of Tamil Nadu Inspiteofthe 
pleafromtheTamit Nadu Government to have 
the karur Dm-digul Tuticonn broad gauge line 
peoject as an entension as ongmally planned 
Railways have charged the brordgauge line 
project into two phases as extension upto 
Madurai and Couuession thereafter It has new 
put these people in a quandary These people 
have to reach the State Coattail in a roundsoul 
way spending more tie and money What is more 
distressing is thattrack conversion officials are 
now planning to removecertam stations on the 
plea that these are not economical The facilities 
enjoyed by these rural people right four the 
British regime is now sought to be taken away 
The mam aim of the gauge couuession is top 
improve industrilisation insteed the railways 
arenowbent upon removing euesfinggoodsheds 
i rural industnal areas like Kadmabur which is 
earning more than one crone rupees asf oreign 
txchange through export By this the very idea 
f rural growth in the industries is getting dis
torted

I urge upon the U n ion Gove mment to inter 
vene in the matter and protect the interests of 
people living in the distills of Kamaraj 
Chidamabranar Nellai Kattabommn and 
Kayakuyamri

1328 hrs

The Lok Sabha then Adjournnd tor Lunch till 
thrifty minuesptist Fourteen of the Clock

The Lok Sahba re assembled after Lunch at 
thirty-five minutes past Fourteen of the Clock

|MR DEPUTY SPEAKER tn the Chan] 

[Fnqhsh]

MR DEPUTY SPEAKER Now the House 
will take up further dicussion and voting on the 
Demands of Ministry of Home Affairs Mr 
Bhakla
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Ministry off Home Aitain-CONTD

[Tran$latK>ri\

SHRI MANORANJAN BHAKTA 
(Andaman & Nicobar Islands) Mr Deputy 
Speaker, Sir, since yesterday the Demands of 
Ministry of Home Affairs are being discussed m 
the House The Ministry of Home Affairs deals 
with many subjects First of all. I would like to 
congratulate the Government, the Pnme Minis* 
ter and the Minister for Home Affairs that after 
coming intopowerthey have efficiently tackled 
the violent nots in various states of the country, 
specially in punjab Assam and other States 
which is a praiseworthy work

I would like to submit that situation in 
Jammu and Kashmir is very senous This is so 
because tor some time we had a Government 
which did not have any policy They did not 
handle this problem in proper manner which 
resulted into enhanced violence in different parts 
of the country As the terronsm has increased,
I want to ask the hon Minister that keeping in 
view the fact that the law and order is a State 
subject what procedure the Central Government 
will adopt to control the terrorism7 T tits issue 
should be taken upmN D C meeting An action 
pian should ne prepared m consultation with the 
Chief Ministers of the States to control terror* 
ism

Since long atrocities are being committed 
on SC and ST women This issue has been 
coming up before the House frequently and 
ultimately batme is apportioned on Central 
Governments Although the law and order 
rsponsibility ts of State Government but but 
Center tn cooperation with the States, should 
take some concrete steps to prevent atrocities 
on women as well as on the SCs and STs 
Previously, number of suchficidentsusedtobe 
very losubut at present, theseare quite common 
m different pans of the country The Central 
Governmemrncooperationwiththe State Gov*

1999-94 566 
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emment should enact such laws which may help 
in preventing atrocities on women and als pro
vide for prompt action against the offenders 
Things need to be streamlined, why should the 
authorities wake up only which the issue is 
raised here and information demanded and the 
State Government is asked to supply informa
tion Itisnotpower I feel that a tune has come 
when the State Government should take all the 
responsibilities in this regard and this matter 
should be discussed

Sir, I wantto submit that recently elections 
were held in T npura and a demoerabe Govern
ment was chosen there (Interruptions) I wel
come the Chief Minister of the State who is a 
tnbal He is an experienced leader But what we 
have to see is that 36 people have been killed 
afterthis Government came intopower Killing 
of any person belonging to any part is highly 
deplorable and silence of Ministry of Home 
Affairs will not set the things right, 36 persons 
have been killed If there are any political kill- 
♦ngs hours are burnt or peojDte are lynched then 
the Central Government and Home Minister 
cannot remain silent specters They will have to 
enquire into the killings of 36 persons, which 
includes trebles, SCsand women Thetr Houses 
have been burnt but tiH date, the State Govem- 
menthas not deciaredany compensation to the 
families of the persons killed Whether any 
member of the families of the killed will be given 
employment or not'’ what arrangements wifi be 
made in this regard? This is a very senous 
matter which needs to be looked into

Sir. earlier also a lot of things were said 
about Tripura The hon Members have said 
about starvation deaths there In this regard I 
would like to say that in ADC area 25 persons 
were died of hunger and this matter has to be 
inquired intottotemfrtion^ 
into amJimmediate relief shoukj be provxtedto 
the people facing starvation in hiKy and tribal 
areas

Sir, there are many States in the country
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such as Anc&va Pradesh, Bihar, Maharashtra, 
Madhya Pradesh etc which have Tnbal belt* 
andnaxaeites are active m those areas. Many 
people are kitted by naxairtes and I think our 
Government doenotpay proper attention onthe 
naxaette problem Mere sending police force 
cannot soeve the problem Ithmknowthetime 
has come when the Central Government has to 
pay senous attention towards this problem and 
has to prepare a package with the consultation 
of State Governments for the development of 
tribal areas, generating more employment and 
making food arrangement for starting T nbal 
people We have % make all arrangmenta to 
bring those people to he main stream who have 
become nansxalrties and have taken up arms 
Mere deploying police force will not solve this 
problem We have seen as to how terrorist's 
activities are increasing and sense of separa
tions is growing among the people all over the 
country Therefore, we have to thim over it 
seriously These Advasi people are living in 
those hilly and jungle areas where there are no 
properpaths.no dnnking water and no arrange
ments, of schools They have not been provided 
even with minimum basic necessities of We 
The Central Government have to prepare a 
package withthe consultation o* State Govem- 
menttobong them to the mainstream Through 
such package we have to strengthen the unity 
and integrity of the country by brming these 
adivsat people tothe national mam tream with 
one year and we have to instill confidence tn 
them that we are committed to look after their 
welfare and to provide employment to them 
Only then th« problem can be solved otherwise 
H cannot be solved.

Mr Deputy Speaker. Sir. seconcly I would 
like to say that though It is correct that Union 
territories have less population but the demo
cratic set up which has bean adopted in our 
cor^u^oncannot bedesiredto them It is an 
important quea^beforathe country Itwnec- 
essary to remain cautious about the growing 
tendencyofvtotencettthecountry Weshould

or retort to violence, and only then their griev

ances will be heaved and some package win be 
signed with them Thehon Home Minister is 
preeantmtfieHouse.sol would like to request
h < m tft>akncA >n a r f |n r » ^ t naaiM M ii» < n rw M w lo■ ■ * WrHWWWIflVVVI WS01 9 w 949 WwlwV
aemocrarcngnBioinepeopieor urwontorrotones 
and they should be given futt participation in 
democrat*: process It is necessary for the unity 
and mtegnty of the country

Mr Deputy Speaker. Sir, according to Ar- 
tide240of the Constitution the Central Govern
ment is committed to provide clean and good 
administration to the Union territories is the 
Cerrtra! Goverrwr»nt satisfied with the adminis
tration of theUroonTerntones9 1 woukJ like to 
thank the hon Home Minister for brming about 
some changes in the administration of Union 
Territories which has brought about some im
provement tn the administration but so long as 
basic nghts are not gn/entothe people, the work 
wtH remain incomplete

Mr Deputy Speaker, Sir programmers 
are being organized aN over the country to 
celebrate the completion of 50 years of “Quit 
India Movement’ In this regard I would hke to 
saysomeprograrnmesshouldalsobeeigarased 
in Andaman and Nicobar Islands There tscel- 
iularjailin Port bader and people uselogo there 
to see that jail because every bnck of that jail 
lefts the story of ourfreedom fighters Therefore 
I would say that a memorable function should 
also be ocganoed there

Mr Deputy Speaker, Sir. through you, I 
wouldhketosayonemoretiirigtothehon Home 
ivim«siennaimamyapp»eaqonswireeaom?igni- 
ers are laying pending with he Ministry after 
completing aH formalities and prcedures but 
they have not yet been granted pension These 
freedom fguterrsare now at the fagend of their 
lives. If pension granted to them that wot iktbr 
a great relief to them I would fcke to request the 
hon Home Minister to pay special attention to 
this Issue and take immediate actton tor the 
grant of pension to the freedom fighters

One more point I would like to submit that



569 Demandsfor APRIL 29,1993 1993-94 560
Grants(General)

(Sh Manoranjar.Bhakta]

earlier electoral rolls were prepared simulta
neously in all the States of the country but now 
I do not know what has happened in the country 
The electoral rolls have been prepered all over 
the country but it is not prepared m Assam I do 
not know as to what are reasons tor not compet
ing the electoral rolls in Assam When such 
things happen, people sconfidenceisshakened 
and the democratic process does not function 
properly The hon Home Minister is present 
here so I would like to request him to remove the 
existing deficiencies in the process of prep&nng 
electoral rolls One thing I would like to say is 
that the working of Home Ministry should be 
improved (Interruptions) What I want to say is 
that it is necessary to stregthen the Home Min
istry Keeping separate independent depart
ment in the Ministry will not servo the purpose 
because it will weaken the whle Ministry If the 
Ministry is strong it would taken the problems 
ot the country more first There should be sepa
rate cell in the Home Ministry for each State to 
study the needs and aspirations of the people of 
that State onty then this ministry would be more 
effective With a view to make it more effective 
the Ministry should be modernised firat There 
should be separate cell for each state to collect 
Miformationandmakeanakysis.etcwh!Chwouid 
f acilitrts functioning smooth and effoct Keeping 
in view the sentiments of the people it is 
necessary to pay more attention on this aspect 
I think the hon Minister will pay attention to
wards it The incident of 6th December has 
shaken the confidence ot the peopfo and the 
steps which had to be taken to restore their 
confidence have not been taken it is the need of 
the hour to take some covet steps to restore the 
faith of minorities on the nation and on the 
constitution I do not want to go mto the allega
tions and couiter allegations TheGovemment 
is a powerful organisation It can bring such 
resolution before the people that the unity and 
integrity of the country is uppermost Therefore 
it should come f onward for strengthening the 
unity of the country and the steps which are 
nrcessary should be taken so thatcountiymen

Ministry of Home Affairs 
could have faith on the Government Sir, I am 
grateful to you for giving me an opportunity to
rrnnnlf

SHRI NITSH KUMAR(Barh) The hon 
Minister is present here There has been a 
discussion on Jharkhand issue throughout the 
night I do not know whether the matter was 
discussed from the point of view of internal 
secunty or from that of finding a solution to 
Jharkhand problem, because I have got the 
information about it only through newspapers 
and other sources However, I would like to know 
the outcome of that discussion

[Engbsh]

SHRICHITTABASU(Bararat) Sir withall 
humility, I would like to draw the attention of the 
Home Ministry and his colleagues to the very 
significance and importance of the report of the 
Home Ministry The report ot the Home Ministry 
is to be considered in the background of the 
development of the national situation as a whole 
I reqmt to comment here at this stego, that the 
report that we have got before us on the working
of the Ministry of Home Affairs is pre&ety a 
compilation o* barren information and dry infor
mation The report isa reflection on the national 
policy. with regard to the national problems that 
the country faaes today The Ministry has got a 
very long arm The Home Ministry has gotavery 
long my but a short vision (Interruptions) It 
touches every aspect of the We of the people It 
touches the cultural aspect of the life of the 
people H touches the potecal aspects of our life 
If also touches the social aspects of the Me of fie  
people Naturally, it is expected that the Home 
Ministry, in its report, should reflect the pobcy 
appro«*of the Govemmerrtwtfiragaid to these 
aspectsofthepeople’sWe Untortunately.there 
ts no mention about aH these aspects

Sir, the country ts facing gigantic prob
lems Many of our friends who have spoken
88ii(iro0VorefTwnav0w9w
it I would only lake to draw the attention of the
Home Ministry arKftheGoverrmwtf to the utter
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failure of tackling the major national issues of the 
country, namely, the Jammu & Kashimir prob
lem, the Ramjanmabhoomi -Babn Masji tangle 
and the other very important problems that we 
face today So far as Jammu & Kashmir is 
concerned, the situation has further worsened 
Thesituation has further worsened foUowmgthe 
revolt or following the stnke of the Jammu & 
Kashmir police personae I am sorry to find that 
in a State of finding outa solution to the problem 
the Government hastiken the attitude of law and 
order In a very stiff way, they have taken certain 
steps But I think the Government should take 
certain lessons out of it

It has been reported that the Hizbul 
Mujahideen have called upon the striking po
licemen to join their organisation and continue 
the struggle forthe others The North-East situ
ation is not very confortable Even today's news- 
papeis carry the report that the situation is 
continuously deteriorating in the tea garden 
areas* Shn Sonthosh Mohan Dev will under
stands T hey did nothing here also There are 
otherinstancesofmactivity Some highly-placed 
executives have been taken into custody kid
napped and abducted

15.00hrs

I am told Shri K K Mittal of the Monaban 
Tea Estate remains untrackedsince December 
1992 1 his does not speak well ot the Ministry ot 
Home In fact the issue of illegal grants has been 
made a national issue by some interested poli
ties partice m cur country I have got very little 
tunc at my disposal otherwise I would have 
oxplainodto you the significance of these ques
tions that have been raised today In fact illegal 
m«gi ation from across the border has remained 

very complex and a sensitive problem ever 
since the illegicalpartition of the country based 
on the religious per Scepfton However we are to 
five with the problem because ot the histot teal 
reasons and geographical compulsions Unfor
tunately, the Bangladesh Government does not 
i ecogntse this problem The problem of migia 
tion is sensitive one and it must be (esoived

within the framework of regional cooperation 
andbilateralcooperation Therefore l think, the 
Government of India should immediately take 
up the matter with the Government of Bangladesh 
to find out a working norm so as to deal with this 
very sensitive problem Intact, a section of our 
countrywantstocommumalisetheissue some 
people particularly on the right side of me say 
that rfthereis a illegal migration from Bangladesh 
oranyothercountryof our neighbour and if they 
are Muslims they are illegal inf ilfrstoors but if 
they are Hindus they are to be treated as refu
gees and he provided with ail arrangements for 
the rehabilitation

[SHR! RAM NAIK in the Chair]

15.02hrs

This is a communat approach to the na- 
tionalprobiem Thisisacommunalapproachto 
a problem which concerns the friendship be
tween the countries of the neighborhood and 
which goes against the very basic principles of 
ourneighbrhood .xeign policy Therefore I want 
that the Government of India should immedi
ately enter into negotiations with the Govern
ment of Bangladesh and with Pakistan also to 
see how best and how eftectire wa y we can deal 
with the problem of illegal migration

On the other hand, there should be mtens*- 
f cation of vigilance on the border to effectively 
curb the infitration of foreigners ok-., ountry 
But in the ultimate analysis it is only the growth 
of Bangladesh s economicand the acceptance 
by that county of the minorities on the basis of 
complete equality Unless the Bangladesh Gov
ernment accepts this asapnncipte by accepting 
the responsibility of protrtng the rrHOorrties there 
and unless this Government here undertakes a 
responsibility of protecting and promoting the 
interests of the minorities here, I think this 
problem will ever remain unresolved and that 
will create a constant source ot irritation be
tween the neighbourhood countries

I only want to make a passing nwsntion
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about the problems of the minorities of Assam- 
Hnguistic minorities and religious minorities. 
And that they have been exposed against all 
harassment because of the exercise of the 
revision of electoral rote.

Sir. I have got not much of atimeto discuss 
on the subject. So, simply, I want to bring to the 
notice of the Home Minister the fact that the 
Assam Accord or the Citizenship Act, 1955or 
the Citizenship Act as amended in 1965 do not 
authorise anybody to delete the names from 
1966*1971 stream of migrants from East Paki
stan without detecting through the foreigners' 
tribunals as provided under IMOT Act. It is only 
the tribunal which can determine the foreigners

* and delete their names from the electoral list.

Sofaras I remember, there is certain move 
that by the process of revision of electoral rolls 
a large number of Kngustic minorities and reli
gious minorities are going to be deprived of the 
right to franchise. Therefore, it is the duty of the 
Home Ministry to see that the rights of minon - 
ties, linguistic and religious, are property pro* 
tected are* theyaregiven adequate protection so 
that they can exercise their political rights in this 
country as a citizen. Just now it was mentioned 
by Shn Kumar about the negotiations for the 
resolution of the Jharkhand problem. We do 
believe that the only way out of the problem of 
tnbals and backward areas is the formation of 
regional autorwmouscouncils for the develop
ment of that area economically, socially and 
culturally. Unless that kind of an arrangement is 
taken up as an all India problem, the problem 
cannot be solved on an ad-hoc basic. We have 
welcomed and I stiH welcome the formation of 
Darjeeling Hill CoUhcil. We have already wel
comed the formation of Bodo Council. We also 
wantaregwnalcouncHtobe brought into being 
forthe development of Jharkhand areaandfor 
thefulfillment of the hopes and aspirationsof the 
tribatemhabitingthal area. This has been sub
ject to economic disparities by the policies 
pursuedbythe Government in Pefrw. Therefore

Ministry o f Home Affairs 
autonomous councils, some kind of develop
ment authorities for spetifteareas.parttoularty 
in tribal areas, in north-eastern region, are es
sential forthe speedy solution of the problem

But unfortunately what we amwitnessing 
today is that one kind of arrangement has been 
made in so far as Darjeeling Hill Council is 
concerned, another set of administrative and 
political power is given tofoeBodo Council and 
some other set of power administrative and 
otherwise-is given to Jharkhand Council. In this 
way there has been an ad-hoc approach to the 
problem. This wifi lead to tfiecompetition among 
these various groupsfor securing greater power. 
The Darjeeling HiK Council wiH feel that they are 
not adequately given power- admmistastive, 
financial and otherwise- Bodo Council may feel 
that they have not been provided withadeaute 
administrative and financial powers and 
Jharkhand Council also may demand a greate r 
quantum of autonomy, greater amount of share 
in the administration, etc. This will lead to a 
competition and agitation among Bodos 
Ghoikhasandother people who wanttosee that 
theirareasateoaredevetopedpropertyandthe 
hopes and aspotiationse of their people are 
properly meet. This can be done if there is a 
uniform policy with regard to the regional au
tonomy of ourcountry. For that purpose it is my 
concrete suggestion that represuK̂ abvE© of these 
Councils, the Chief Ministers of the respective 
States, the Ministry of Home Affairs and the 
NDC should sit together arxi work outacompre- 
hensive, weH integrated policy tor executing the 
principle of regional autonomy for development

This can be done if the Government ac
cepts the basic principle of true federalism for 
ourcountry.AlthoughourConstttuttoniscalled 
a federal Constitution, yet it«  more centrist 
system than federal system. If a proper ap
proach is taken on the basis of federalism, the 
problem can beeffecttvely solved, lalsofeel that 
there is the necessity of having another Com
mission for the reorganisation of the States 
because smaller States principle should be 
given proper attention.
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I would simply mention certain problem . 
and request the Government toattend to those 
problems.There hasbeenamartodincrease m 
the insurgency inthenorth-eaten region. There 
has been some coalescence among various 
groups of insurgents backed by foreign coun
tries patticualty Bangladesh. Recently the Chief 
Minister of Manipur made public statement 
saying that IS! of Pakistan is also very much 
ativiey involved in the north-eastern States. I 
want thatthe matter should be property looked 
into.

Sir, Sarkana Commission’s report is an 
important document for the country's federal
ism and for the country's proper relations be
tween the Centre and he States. So far as we 
have seen in the report, the Government has 
referred it to the Inter-State Council; and the 
Inter-State Council endlessly goes on thinking; 
î ingconcrete hasappearedfrom theircontm- 
ueddeHberations.

Rehabilitation is also a part of the Home 
Ministry. The Government of West Bengal, the 
Chief Mnsterof the Stafemthemdetail referred 
to certain residual problems,, rehrbilitational 
problems of he refugees displaced from the 
earlier East Bengal and now Bangladesh. The 
latest tetter giving the details of the plight of the 
East Bengal refugeesaddressedto the Home 
Minister is dated December 1990. The Central 
Government hasnotrespondedtotheletterof he 
Chief Minister of the state. I would request the 
Home Mireterto see that the unfinished tasks of 
the rehabitattonofthe East Bengal refugeesare 
properly attended to with financial assistance 
from the Center.

Lastly. I wanttobringtotheirnotice. thorugh 
you. Sir. thepUght of the freedom fighters. On 
many occasionslhavefoundthatyou have also 
raised your voice so that the pension which 
ought to be sarKrtianed tothe freedom fighters 
who have become old and impaired is sanc
tioned to them. I feel «sh»twd when oWer free* 
<^figNeisoflwi^andtradtooncometome 
awi ask for some kind of financial assistance.

the Minister of State in the Home Ministry, he 
told that all the recommendations made by the 
State Government for the sanction of pension 
would be aowpted and implemented as soon as 
possible. Instancesarewith me when the West 
Bengal Advisory Committee has suggested and 
recommendedforthe payment of pension. But, 
here, they are not being sanctioned and the old 
freedom fighters are suffering in their houses. In 
fact, we join their voices so that the grievances 
of the olfJ freedom fighters are mitigated to the 
extent possible.

With these words, I oppose the Demands 
for Grants of the Ministry of Home Affairs.

[Translation]

SHRI MANIKRAO HODLYA GAVIT 
(Nandarber): Mr Chairman, Sir, I rise to support 
the Demands forGrants of theMinistry of Home 
Affairs. This Ministry hoklsagreatsignificaiice. 
To restore peace and maintain lawandorderin 
thecountry—are the things of greatimportance. 
I would like tomake a humble submission to the 
Government thatffiere hasbeen disturbances in 
the country these days. Through you, I would 
urge upon the Ministry of Home Affairs to restore 
peace m the country at every cost.

Mr. Chairman, Sir, it was for the first time 
s»x» our country gc* independence that the BJP 
gathered people in Ayodhyaonthe6fri Decem
ber, 1992in the rwneofkarseva, demolished 
the structure of Babn Masjidandthus gave rise 
to serve reaction in the country. Whet was the 
reactiorv-is known to all. Disturbance prevails 
in the country since then only.

Mr. Chairman, Sir, when the Babn Masjid 
wad demolished, blo<?d-1r̂ ff̂ dHn{rttT1î ?np̂ flCCl 
inAyodhya. However, theconsequencesand 
the reac^totheincidont worn evtdem 
out the country only afterwards, targe scale 
communal riots took place in a peace lovmg 
state like Maharashtra and metropolitan city
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Bombay wr ich hadbeen leadinga peaceful life 
Othei peace lovingcities like Surat and states 
like Gujai at were no exception to it Communal 
riots which took place at these places had far 
reraching effects oqually on the big industrial-
ists and labourers Labourers instead of work- 
inginthe industries have returned to theirhomes 
Such a situation needs to be normalised Law 
and order situation must be improved and the 
Ministry of Home Affairs is accountable in 
thisregard There should be no neglegence in 
this matter this is my suggestion T*he Union 
Government should pay attention to maintain 
the unity and integrity of the country and keep a 
strict vigil on those who disrupt it

People of all castes and creed lived peace-
fully in Bombay But they have been terrified 
i.ince the bomb explosions took place thei e 
The persons involved in bomb explosions should 
be given deterent punishment I would like to 
appreciate the efficiency with which the security 
forces worked there

The hijack of an aircraft of Delhi-Srinagar 
flight is a big blot on the reputation of our security 
officers Police and public do not seem to have 
a harmonious relationship Police is there to 
provide justice to people but people do not get 
justice Nobody is secure This situation has 
been created only by the BJP people They have 
no other issue to raise in elections than doing 
politics in the name of religion and Lord Rama 
They protend to be the advocates of Hinduism 
and mislead people just with a motive to get 
votes in the coming elections It is very sad

Welfare of Hanjans and Adivasis - is the 
responsibility of the Ministry of Welfare But it 
has been lacking in providing justice to them 
Tbo regarding the welfare of Harijons and 
Adi vasis should be ontri isted to the Ministry of 
Homo Affairs and all tho Constitutional facilities 

p ro/ided to thorn T heso people are sup-
pressed not only' (hot w&t> but are exploded by 
police too Ttiey are taken to police stations on

Ministry of Home Affairs 
triffling matters Thehon Minister should pay 
attention to it

Backlog of vacancies reserved foi sched-
uled castes and scheduled tribes is just not 
being filled up A law should be enacted f oi the 
speedydisposalofthiswork These people are 
kept on side posts and their record is spoiled 
deliberately 1 he Union Government should 
make a legal provision to this effect also Efforts 
are being made to enlistthe bogus names in the 
list of Scheduled caste and Scheduled tribe 
people Attention should be paid to this aspect 
also

With these words I extend my support to the 
Demands foi Grunts and conclude

| English]

SHRI RAM KAPSE (thane) Mr 
Chairman Sir. I would restrict my speech to the 
bombblastsmBombay These bomb Wastsand 
a bomb blast at Calcutta and elsewhere have 
shown that security of the nation and security of 
the mdrvtdualisat stake tt is on record that hon 
Ch^Mnster of Maharashtra ShnSharadPawar 
andthe Poboe Commissioner ShnSamra, have 
said that the plolwss hatched six months back 
(would like to ask, what the Union Home Minis 
try the Defence Ministry the Finance Ministry 
the State Home Ministry andthe State Customs 
were doing I feel that whether it is the Central 
Government orthe State Government it is a tiro 
brigade Government Sometimes, they do good 
job after the fire is set Till that time, they just 
wait Let there be a fire and we should piove 
ourselves this time

I would like to ask some questions to hon 
Minister ol State for Home Was Intelligence 
enough intelligent ? Old they give any informs 
tion to the Home Ministry about the plot being 
hatched six months before? I wouldalso like to 
ask him whether he has a personal knowledge 
that ox-Chtef Minister of Maharashtra had writ 
ten m 1991 to the hon Finance Mimstei to the 
I ion Home Minister to take cai e of tho sea of
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Raiqarb'* Are you having inf ormation'* Didyou 
act upon it? Ifthe Intelligence had given informa- 
tion ifhon ex-Chief Minister of Maharashtra 
had given information and if tne Finance Mims 
ti y the Defence Ministry have neglected the 
information the Maharashtra State neglected 
the whole information and if the Coastal Guards 
did not work properly then why was there a 
circular on 11th November 1992 to have less 
patrol as far as possible on the Sea’

Are you having any knowledge of this cir
cular which the Finance Ministry has issued as 
far as customs is concerned so that the petrol 
be saved and over- time be saved? Patrolling 
*■ houid be as less as possible

Between Bassm and Dhanu, the whole 
area is known for smuggling There was only 
one vehicle moving

MR CHAIRMAN Since I belong to that 
ared I know there was only one vehicle but it 
was not moving

SHRI RAM KAPSE It is a personal knowl- 
< dqe foi which I thank you If the intelligence 
information and the ex-Chief Minister’s letter to 
the Home Minister were neglected then we have 
every right to ask that whosoever is respon
sible should resigned or be sacked if he is not 
willing to resign Let us just try to find out who 
is responsible for the negligence

Now itssaidthateverybodyisdemancbng 
OBI inquiry as tar as Bombay blast is con
cerned andthe Maharashtra Chief Minister is 
denying it This is an official document, this is 

speech ofMr SharadPawarmMaharashtra’s 
VidhanSabha He says howcanlasktheCBI 
to do this work because the whole time will be 
wasted in searching for Mhasate and Snvardhan 
where it is located This is the recent speech l 
can give you a copy of this You must be having 
it also

the  m in is t e r  o f  ho m e  affairs
(SHRI S B CHAVAN) Idonotknow

SHRI RAM KAPSE But I can give it to you 
Officially also I can place it on the Table of the 
House Buttheotherthingapart cantheChief 
Minister out such jokes about CBI in Vidhan 
Sabha9 Is it expected of them after the bomb 
blast after what is happening in the country after 
the nation s security is in danger after the 
individual s security is in danger These jokes 
are cut in the Maharast itra s Vidhan Sabha I 
think when you were the Chief Minister youcut 
jokes but not like this It was also there It was 
a good tradition which was broken

SHRI NITISH KUMAR Sack him

SHRI RAM KAPSE That is the demand 
Hesays the CBI will not be able to goto Mhasaie 
and Snvardhan and search (or them Therefore 
I am not using CBI Our CBI could go to 
Switzerland and do some job there This CBI 
had to do much work when Ambani and 
Nasbwadia had a quarrel Even that work was 
allotted to them

MR CHAIRMAN No questions by Mem
bers to Mr Kapse

SHRI RAM KAPSE Students never ask 
questions

MR CHAIRMAN Students are never in 
the school

SHRI RAM KAPSE Theyattendtheirclass 
but never ask questions So I urge upon the 
Central Government that CBI inquiry must be 
constituted if it is not the prerogative of Mr 
SharadPawartocome in the way and stop this 
CBI inquiry,and especially the way the Interpol 
was treated, I am shocked by it Generallyrtis 
observed when the Interpol comes and helps 
the police it is not known to the public Butthis 
information was leadedm Bombay The photog
raphers were sent at the airport, they had the 
photographs aid the Interpol went backbecause 
they could not assist: because Interpol assis
tance was not expected by the CM That is my 
charge I have given notice to this effect also
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[Sh RamKapse]

Whom does hewanttoprotect? What does he 
want to hide?

I had given on 20th of this Month about 
Ziaudd^BukhanandMadanBakhna,wel known 
figures of Maharashtra and nght and left hands 
of Chtdf Minister I have given notice about this 
also I am realty sorry and shocked that on the 
21 st Ziauddin Bukhari was assassinated We 
worked with htm He was a Member of Legisla
tive Council of Maharashtra smce 1978 He was 
a Muslim League candidate The Ail India 
Muslim League was formedbyhn • just to help 
the present Chief Minister of Maharashtra

Then at Beirut and Bubai whatever feiiocta 
tions were given to him was arranged by this 
ZiauddmBukhan

SHRI SYED SHAHABUDOIN 
(Kishanganj) I have seen one poster in which 
Shrt Atal Behan Vajpayee was shown wrth him

SHRI RAMKAPSE There are so many 
posters where so many people are seen wrth 
others

SHRI E AHAMEO (Manjen) When 
Ziauddin Bukhari was President of the then 
faction of All India Muslim League, they had 
supportedaGovemment inclusive of ShnAdvani 
andShri Vaipayee He had been supporting 
them

SHRI RAMKAPSE Butvriw ^ZttucftSn 
Bukhan got in Bombay, it is opty because of 
MitlaluNagar

SHRIE AHAMEO I object to this Sir We 
should not cast aspersions on a dead person 
Personalty it is very bad

SHRI RAMKAPSE* lhavegrvennoticaon 
20th That is the thingto be absolutely looked 
into

Ministry o f Home Affairs
MR CHAIRMAN If you are ratsmga point 

oforderthenraisea point of order

SHRIE AHAMEO One shall not speak ill 
of about two people One iSLbouiagtrlwhots 
gomgtobemamed and secondis agamstadead 
person Is it proper or is it in order for an hon 
Member of this House to speak HI of a man who 
enow dead?

SHRI RAMKAPSE Idonotwanttospeak 
any word about Ziauddin Bukhari, I want to 
speak about the Chief Minister of Maharashtra 
who all the while protected him

MR CHAIRMAN I think it is fair now as 
Ziauddin Bukhair has been killed He had died 
You can quote whatever episodes you want

SHRI RAMKAPSE On the fourth and fifth 
floor in Millat Nagar in anticipation lakhs ot 
rupees were collected even for oneflat from four 
persons This was done and everything was 
brought to the notice of Maharashtra Govern 
ment and no action was taken Why’ Atthr 
same time I would request

SHRIS B CHAVAN Fourthand Fifth floor 
of what?

SHRI RAMKAPSE Fourth and Fifth flooi 
m Millat Nagar area which were never built up 
Actually tt was an illegal construction, Smug 
gling and illicit liquor were hand in hand m 
Bombay because the Government neglected it 
The Government protectedtf The Government 
had an interest m it and therefore these Dubai 
down created the whole problem there The 12 
Meroonsandone Pawood Ibrahim created this 
problem because they were protected by th? 
MaharashtraGovemment Thatismycharqp 
Reafty speaking I donotwantto speak anythmq
rfl about any person

MR CHAIRMAN Youcehcentrateonyou>
speech because you are onareal project

SHRI RAM KAPSE I had asked this
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SHRI OSCAR FERNANOES(UcMpi) Can 
a Member charge a State Government?

SHRI Anna JOSH! (Pune) Hem everyday 
it is going on

MR CHAIRMAN It is like this He is 
referring to the blasts m Mumbai city and natu
rally, he will have to refer to they State Govern
ment

SHRI KRIP CHALIHA (Guwahab) Can he 
cast aspersions on aperson?

MR CHAIRMAN He has not even men
tioned the name of the Chief Minister, what to 
speak of casting asperstonson a person

{frterruptonB)

SHRI P C CHACKO (Trtchur) We take 
(t is irresponsive Donotgiveanyrulingonthts 
What he is doing, he should not do in this House
M O W « jj. w Ijk ■ !**! j It If fw, . un fiaccorumg to me practice man is Detng KMowea 
in this House In spite of that, you can ignore it 
That is a different matter But if you say that he 
dMrwt say foti,that may createabadprecedent 
m this House

SHRI RAM KAPSE Ihavegrvenanobce

MR CHAIRMAN ShfiRamKapse.il you 
want me to give a ruhng, I will give a ruling

{Interruptions)

MR CHAIRMAN * But# youaresayngthat 
'8houWnotgw»aruftng,letShn Kapse confinue 
andgo ahead *rfth the next point

SHRI RAM KAPSE. I have given a notice 
about Shri Medan Besna,anex>Mlnisterand a 
preeentMLA

MR CHAff̂ MAN'Youhawgfcananolioe.

1915 (SAKA) 1993-94 574
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But it has to be confirmed whether the Hon 
Speaker has given permission to raise 1 ornot 
I am just telling you the position

SHRI RAM KAPSF I will tell you the 
position I gave the notice to the Hon Speaker 
andheputsomequenestome I have supplied 
the answers I have done everything which is 
necessary

MR CHAIRMAN Has he given the per
mission?

SHRI RAM KAPSE I have given the total 
information to him Whatever is necessary I 
have done Ifthere is any objection, even then 
the research made by the ex-Chief Minister 
Shn Sudhakar Rao Naik about Shri Madan 
Basan’s chamber and the 12 telephone cafts he 
made in a month costing Rs 48 000 to the 
exchequer of Maharashtra Government At 
least all these things should come on record

MR CHAIRMAN It is known

SHRI RAM KAPSE This shown the Dubai 
connection with the Maharashtra MLAs as of 
today Whether he wants to protect them that is 
the real problem

Then I would raise one important issue i 
have reason to believe that even aKerthe 19th of 
March, a week after the Bombay blasts took 
place, Shn Memon was present in Bombay At 
least one of the Memons was present

! wiH give you some information Please do 
some search about them On the 19th March two 
personstravededbyflight No 1C-176 which 
started from Bombay It reached Calcutta at 8  
am it started from Calcutta again for Bombay 
&1&.55* m Two persons ttavefledfrom Bombay 
andcame back by the same plane They did not 
getdown Theywere very nervous TheCateutta 
peoptehavetodosomesearchaboutthem Iw0 
give thename® of the persons also Theycame 
back Whoatrangedfortheirboardmgcarda? 
(kitwwpbonQ
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[Translation]

SHRINITISHKUMAR Were they left in 
the piano itselP (Interruptions)

SHRIRAMKAPSE Yes they were left in 
the plane and the boarding cards were not 
returned They were sweating heavily and going 
to bathroom again and again that gave rise to 
the suspicion (Interruptions)

[English]

MR CHAIRMAN Please revert to En
glish

SHRI RAM KAPSE Then the servants 
asked them

[ Translation]

I would speak in whichever language you
want

MR CHAIRMAN One should continue his 
speech in the language he starts this is general 
practice

(English]

SHRI RAMKAPSE So the persons work 
mg there they asked the persons concerned 
why did you return by the same plane and why 

did you not get down at Calcutta9 They said

[ Translation]

Sometimes we have to do this

[English]

They were very nervous Then they In 
formed the pilot He made an enquiry from the 
air both at Bombay and Calcutta airports

On enquiry it was found that the names 
were the same Therefore the captain asked 
Mr Lokhande, DCP m-chargeofSecuntyatthe

’Not recorded

Ministry o f Home Affairs 
Airport Bombay whether the Plane should be 
diverted to another place in the interest of the 
security of the nation because two passengers 
who are the suspects are travelling Mr 
Lokhandesaid “No it is not necessary” Both 
of them got downtrom the plane Onewas caught 
and the other was left Who was that man? He 
was travelling by the name “Mahajan" Prob 
ably tho other man was a smuggler And this 
Mahajan might be Memon And till to day the 
Bombay police could not get hold of him lhave 
a definite suspicion that Mr Lokhande had done 
some mischief (Interruptions)

SHRIS B CHAVAN Memonsnameis 
Mahajan

SHRI RAM KAPSE That is my 
suspicion (Interruptions) Do not cut |okes They 
areworst It is against the interest of the nation

Mr Minister I am giving you some infor 
mation which is worth domg some search The 
Home Ministry should take it up

The real problem starts here TheDCPMr 
Lokhande did not inform the CBI till 9 38p m 
about this happening Is it that DCP Mr Lokhande 
again worked as Mr Dhande, who stole those 
video cassettes from Sima Resort at 
Ulha&nagar7 All gangs Daud gand Memon 
gang Hitendra Tbakur gang and Pappu Kalani 
gang are woriung Your Chief Minister is saying 
that he has no connection with Mr Hitendra 
Thakur On 12th November 1988 there was a 
fuH page advertisement in Bombay Sakai givinq 
good wishes to the Chief Minister for his 48th 
Birthday Aral 48th Birthday is not worth for one 
full page advertisement in Saka You can 
search the reasons, You can also do some 
research about *who was in*charge of 
SIDCO (Interruptions)

MR CHAIRMAN If you have given a 
notice about him take his name Otherwise do 
not take his name

SHRI RAM KAPSE But what actually
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Mr Shankar RaoChanvan knows, now *is»n 
that position

MR CHAIRMAN The name will not go on 
lecord

SHRI RAM KAPSE Mr Shankar Rao 
Chavan removedthe officer ts SIOCO after CBI 
inquiry There is much to protect and much to 
hide At least something needs to be done in the 
interest of the nation because nation s security 
in involved

I would Wee to bnng to the notice of the Home 
Minister about one other incident thatisBankof 
Oman (Interruptions)

SHRI AYUB KHAN (Jhunjhunu) How do 
you get this mf ormation?

SHRI ANNA JOSHI (Pune) You come to 
us We wifi ted you (Interruptions)

{Translation^

SHRI NIT1SH KUMAR Mi Chairman Sir 
thehon Member ts furnishing a very important 
information to the House and as he is sticking to 
the submission he had already made that he 
would confine only to Bombay bomb blast 
Therefore thehon Members should listen to 
him andthere is no use of interrupting him mthis 
manner (Interruptions)

[Enghsh]

MR CHAIRMAN The norm that the Mem
bers should observe here is not to talk while 
sitting And the onfy one. who »s now standing 
will speak

SHRI RAM KAPSE Sir ultimately three 
persons were kiBed m the Bombay blast m Bank 
of Oman and they had gone there on behalf of 
Reserve Bank of India One of the really unfor
tunate poisons was from my constituency The 
psreorewereexpected to each there at3 00p m 
daily The Reserve Bar* Ofticers ShnVartak

Shri Samandar and Shri Shyamsundar Shroff 
were killed there They always went there at 3
0 Clock But on that fateful day one senior 
executive Shn Beg of Bank of Oman gave a nng 
thatmsteadof3OOpm comeat230pm There 
was a bomb blast at 2 40p m But really speak 
mg the workers of Oman Bank left at 2 30 p m 
and these three persons were caught there and 
killed Are you going to enquire about Shri Beg 
who had an earlv information about this bomb 
blast? We should enquire into the matter The 
information was given to the Government long 
back Even on 1st January 1989 Navakal 
ipublished a story that Daud is prospering under 
the protection of Maharashtra Government and 
ct eating a menace But the Maharashtra Gov
ernment did not act upon it Now again this 
Government is not doing its job property I want 
that the Government should hand over the en 
quiry about the bomb blast to CBI and if neces
sary to twke the help of interpol Now only two 
tonnes of RDXhavebeenfoundandsixandahaff 
tonnes of RDX is till somewhere in the nation 
It is dangerous to the security of the nation and 
to the security of the persons So the Govern
ment must ask Shri Sharad Pawar to instituted 
a CBI enquiry or sack him That is my demand

[ Translation]

SHRI RAMCHANDRA MAROTRAO 
GHANGARE (Wardha) Mr Chairman Sir I 
rise to oppose the Demands tor Grants of the 
Ministry of Home Affairs In my opinion the 
demolition of the Babn Masjid on the 6th Decem
ber could have been averted Had the Govern
ment been vigilant and taken timely action the 
riots all over the country and the killing of 
hundreds of personsandinjunesto thousands 
of persons and the damage of crores of rupees 
as the after math of the Ayodhya incident might 
have been prevented The hon Minister of 
Home Affairs was saying that he had the Rapid 
Action Force ready there was no matter of 
concern Thehon Pnme Master had said that 
Shn Kaiyan Singh had submitted affidavit nine 
times Government had received information 
f i om Intelligence agencies about the planned
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[Sh. Ramchandra Marotrao Ghangare]

action to demolish the masjid and about the 
places wherecampswere organised arKl train
ing was given to themfor two month®. InspHeof 
ail this, the Government did not take any action 
and if it took any action it was only after the 
demottiondfthe mosque. There is an apprehen
sion that severe resentmentwa® being accumu
lated against the economic and industrial pdi- 
cies of the Government and in order to deviate 
the attention of the people the Government re* 
mained silent deliberately with theinterrtion that 
the mosque should be damaged partially. Asa 
result of this, mosque was demolished. React* 
ing to this incident, hundreds of temples were 
demolished in Bangladesh and Pakistan. 
Temples and Gurudwaras were damaged in 
London also. I do notfeelthatthe Government 
has got arty substantial benefit from this action. 
Our Constitution and secularism were sub
verted and the image of our country was tar
nished.

Several hon. Members have talked about 
the role of police and Paramilitary forces. I 
wouW not speak too much about them. They loo 
are guided by the castist considerations. The 
police officials ignore thelacts and persecute 
the minorities. This thing was witnessed after 
the Ayodhya incidents They shot down the 
people without any reasons in Nagpur. Bombay 
and other areas. The police dragged the people 
belonging to minority communities from their 
houses, killed them and dishonoured their 
women. Similar incident took place or other 
side also. The persons entrusted with the task 
of maintaining law and order, shouklbe given 
propertraining. if they fail to act hi an impartial 
manner, action should be taken agafostthem. 
Therefore, those whopetpetratemisdeedBOutof 
religionsbigotry. shoUd be brought tobook. The 
riotswhich took place twice in Bombay were the 
result of we8*planned conspiracy. Some buttd- 
ers and anti-social elements had also their hsnd 
behmdrt. Simultaneous blasts at many places 
on the 12th March clearfy reveal thatfte Don

Ministry of Home Affairs 
Daud Ibrahim and tomieMermnaAasTigar and 
their associatesare behind these blasts This 
cor*sp*racy was hatched from Bombay to Dubai. 
There are evidence in this regard. Evidences
nLi.„ — ---* ftfc, *—*—*Btao fovaai mu mo rWMWi s inWf-SHWi WMh 
ligerra is also involved in it and it had imparted 
training to the culprits. The Government woke 
up after the blasts and killings of so many 
persons and sufferingahuge toss. Woukfltnat 
have awakened earfier? RaigwhandRatnagM 
am coastal areas and dens of smugglers. The
/>_- — ■ ■ —---» ^-- mm. _ a** * » _m-----
vaWBmniBniCTiWWWIIMilttqlMllOinKWOywiOB 

agency of the Central Government are also 
awam of thisfact that gold, cocaineand arms are 
dPhuggled there. In spite of having all this 
information lenient view was taken in this re
gard. I am to stale that the pofioe and the persons 
of Intelligence agencies are hand in glove with 
those anti social elements involved in smug
gling. Those whom the Government has found 
resports8)le,werocaughtforcommittng smug
gling earlier also, but the Government did not 
take appropriate actkMiagainstthem The anti
social persons are harboured and sheltered by 
the Congress itself. He is and a Congress 
Legislator. He is an anti-social element. AH his 
brothers are engaged in smuggling activities 
and facing trial in several cases. He was the 
Chairman of Municipal Committee and also a 
Legislator. He is running a hotel.

i& v m

MR. CHAIRMAN; Mr. Ghangare. agavithe 
sameprobtemcomesup, Haveyougwsnnotioe 
to the Speaker because he is anM-LA?

(TransMiorH

SHRI RAMCHANDRA MAROTRAO 
GHANGARE You may please remove the 
noma

\& i0 m

MR. CHAIRMAN: Ifyouhave not given the 
rwtkreJ think that should not goon record.

Hfc m m ft r» ■ riai uJTIM lW O uiW



SHRI RAMCHARDRA MAROTRAO 
GHANGARE You may please remove that 
name

[ Translation]

SHRI SYED MASUOAL HOSSAIN 
(Murshrfabad) Hehasnotmenfronedthenarne

[EnghstH

MR CHAIRMAN He has taken the name.
I know the/iame That ts why I said that

[Translation

SHRI RAMCHANDRA MAROTRAO 
GHANGARE He has a hotel which was con* 
structedby them atthe coat of crorqsof rupees 
AH sorts of facilities inducing the supply of girls 
areavailabteintha! Eagle International Hotel A 
number of Ministers from Maharashtra have 
been fourxi visiting the hotel Their names have 
been notedmthatHotelformanydays I do not 
mtendtolevef personal allegations against any
body What I mean to say is that there woutd 
have been no nots in Bombay, had the Intelli
gence Department. Officials of the Maharashtra 
Government, Coastal Guards and Custom Of 
licial been vigilant All these things have been 
taking place for the fast so many years When 
ever the police revoeived information that 
smuggled good had arrived they used to cfcsap- 
pearandaflerthe disposal of goods, they would 
come back totheir places of duty I would like 
tobnngrttoyownoticeand say that the Govern
ment of Maharashtra is making ta» claims today 
that rt has collected sufficient evidence Ifitwas 
so theycould have checked it TheGowmment 
should think over it

IwouWfietodrawyouranentiontoarwttier 
important issue Dunng British period Indian 
bureaucracy was known for rt firm stand and 
could not be tured by any temptations They 
maintained that image for several years after 
independence and whenever they felt that the 
action taken by the Minister was wrong they
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never rmssedto give their remarks on it There 
are instances when such remarks have been 
appreciated Bi<rK>w the situation has changed 
and thethmgshavecometosuchapass that now 
a day top ranking government executives in
cluding those atthe Secretary level have com* 
promised withtheir principles to become syco
phants of the Ministers andbig bureaucrats tn 
their illegal activities It means the system has 
lost its firmness and has become mddertogive 
way to the recent bank scam They are exclu
sively responstoie for that Slackness of central 
vigilance commission also had its note in it The 
Central Vigilance Commission was sal up to 
implement the prevention of Corruption Act 
1947 and there were the provisions of Anti- 
Corruption Acttocheckthecxxruptpracticesat 
the State level and to get art inquiry conducted 
into the cases involving big officiate These 
rules were not provided under the provisions 
flaw Even the Central Vigilance Commission 
was not set up under the provisions of

ICLOOhrs

a law but under the rules framed there 
under In tact these rules have been amended 
at a later stage That is the background Shn 
Rajiv Gandhi, the ex-Pnme Minister of the 
country wanted that in order to bring about an 
•mprovement in the woriong of our Pubbc Sector 
>«Klc^krig&, suitable changes should made in 

»k it to v/ant rules It was with this objective that 
Ih}< onvenedameetmgof thetopexecubvesof 
attthe Public Undertakings andaskedthemto 
expand the field of their activities But the 
Officials submitted that they were living under 
the constant tear ofCBI raids andfor that matter 
fheyvvererxrtinaposfcontotakeanindependent 
decision Thatiswhynwlhosenileshavebeen 
changed Here the question anses as to what 
were those rules They are available w#h me 
If I start reading them rt writ take a lot time To 
be brief I would therefore (ike to explain as to 
how the rule number 4 71 relating to valance 
was changed and what changes were*made 
therein and what were the earlier provisions 
under this rule I quote
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(Sh RamchandraMarotraoGhangare] MR CHAIRMAN You have already spo
ken (or 17 minutes Now conclude You may 

[English] complete your point

It ts not necessary for the Special Police 
f- stablishment to obtain permission of the de- 
partmei it authorities before taking up a prelimi
nary inquiry or registering a case and investigat
ing it The SPE will however take into confi 
donee the Hoad of the Department or office 
concerned before taking up an inquiry or soon 
after starting the inquiry as may be possible 
accordinq to the circumstances of each case

[ Transition]

This cl lange has been made in the earliei 
provision of the rules Now I would like to tell as 
to how the second rule was amc nded it reads 
as follows

[Bnghsh]

SPF should not take an inquiry or register 
a case whpre minor procedural flaws are in 
volved I hey should also take note of individual 
officer positiveachievementinsituationswhere 
sonv , »f k  pdural flaws may have been found so 
lh<tt i*• inqk 1 *oi<xJi»ialf»rrofdoosnotcancela 
(ifolirnoof qoodwi ik

thin >/ it/orv

Buttsservt d isti <nr 1 tipfor thotnmina! 
a< tiviticsof thebirjotfu tali,

I would like to tell yi <u fhatumJoi thorarliei 
provision of rule 4 /?&» r*kinq pwr permission 
of the Secietary for tfu. purpose of search of 
premises was notai<tttieqimed Huttf*1amend 
mcnt has now made it mandatory It me instluH 
wrtl)out thepriot p<Hnw,»&*oncrt the Sectary no 
CBI official can regisior a case against any 
olftctal He cannot conduct even the preliminary 
enquiry and cannot search anybody s pre 
mrses With the result the high officials have 
unscathed That is what I want to bring lo your 
notice It« very unfortunate that on the one hand 
we say that all citizens enjoy equal nghts

SHRI RAMCHANDRA MAROTRAO 
GHANGARE I am completing my point I 
would like to mention that after the amendment 
now no action can be taken against those off 1 
cials who are working at the level of a Director 
of a Manager or asa top bureaucrat in a Public 
Sector undertaking For that matter prior per 
mission of the Secretary has become neces 
sary But there is no need of taking permission 
for initiating action against the low level officials 
I think that this is a partial treatment with these 
officials It deprive them of their rights cteliber 
ately I would liko to appnse the House and the 
Government of the matter through you After tho 
formulation of new rules the situation has dete 
noratedfurther ‘ is a living proof slip ' 
of it was the Chairman Later on he was ap 
pointed as the Chairman of Mai uti Udyog Lin> 
ited inspite of many charges levelled against 
him * as charged of adopting coiruptprac 
tices and unfair means In spite of it he was 
made Chairman ofMaruti Udyog Ltd andgiven 
an important position m the not recorded SAIL 
Later he was appointed Cl tairman in Planning 
Commission and was arrested in connection 
with security scam along with * Had some 
action been taken in time he would have been 
arrested even earlier but it has not been done so 
There was another person * about whom 1 
would not bketospeakas he is dead now, but he 
was provided cover * by the Government in 
the same way

MR CHAIRMAN JPC will take note of 
these issues

SHRI RAMCHARDRA MAROTRAO 
GHANGRE * Had been charged to have 
manipulated money worth Rs Scroreandcoi
aiptionhadbeon leveled against Hon yet howd^
appointed Chairmarvcum managing Directoi h • 
Maruti Udyog Ltd A unit ol CBI had souqM

‘Not recorded
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secretary’s permission to inquire into the mat
ter, then a special report was prepared and given 
to the secretary and this was given to Mr 
Bhargava T hus the thief was asked whether he 
had stole or not and obviously he replied m 
negative

\ English]

MR CHAIRMAN The names ol the otfk 
©rs which have been taken by the hon Member 
will not go on record

| Translation]

Withoutpnormformation the names of any 
official should not be mentioned, who cannot 
come here to defined themself

SHRI RAMCHANDRA MAROTRAO 
GHANGARE Mr Chairman, Sir in the same 
rrvannertheChatrman-cum-managing director 
of National Fertilizer Corporation had been 
promoted although CBI filed four cases against 
him

Mr Chairman Sir ftnallylwouldliketosay 
that amendments made in the rules of Vigilance 
Manuatiswrong It should be repeated and old 
rules should be restored to check the growing 
coiruption andcnmes inthecountry

SHRI PIUS TIRKEY (Alipurduars) Mr 
Chairman, Sir, we should express our concern 
and anxiety over the detenoratmg condition of 
our country's unity, integrity and communal 
harmony

16.Q9hra.

(SHRI SHARAD DIGHE in the Chair)

We should clearly identify the guilty and 
innocent persons FurKfamerrtabstmaybefrom 
any religion vut Hindu, Muslim. Christian or 
Sikh, who divides the public in the name of 
religion Our country consits of multicastes and 
multilingual people, who have been living here

in peace and harmony till date But if we will be 
unable to control this fundamentalism it will 
certainly divide and ruin our country It is not 
necessary that only a Muslim can be the leader 
of Muslim population or only Hindu can be the 
leader of Hindu population but today the political 
situation has become worst and communal 
because leaders today are being chosen on the 
basii> of castes. Political parties are consti
tuted to represent people from various reli 
gions castes and communities

T oday Muslims have been divided in two 
different classes one who are economically 
uplifted and other who are economically back
ward Rich Muslims do blindly follow Quran 
TIieydonolkeeptheirwomemnBurqa Butpoor 
Muslims giris have to weai burqa they cannot go 
to school This is dangerous in this situation 
these girls will remain illiterate The education 
facilities should be provided to all without any 
discrimination

There are so many problems and not a 
single problem is solved without bnbing the 
concerned person Corruption is prevailing 
everywhere I do not wish to point out anyone 
particularly but it is a fact extra money has to be 
paid for even railway reservation It is very 
difficult for common man and poor people in 
Delhi they need a letter from the Member of 
Parliament for availing medical facilities m 
hospitals andfor buying tickets Common man, 
who has no links with MP faces great difficulties

Even in North Avenue poor people are 
being cheated by the safes persons of Delhi Mrtk 
Scheme Poor people who are unable to reach 
at the counter due to long queue their quota of 
milk is being sold in black market In Fair Pnce 
Shops also the same pattern is adopted This 
trend shows that robbers are ruling the roost 
today The person who can rob the people is 
qualified to rule and only such persons are 
progressing these days Todaythe meaning ol 
merit is cheating and fraud, you need not work 
hard you can easily accomplish any job through 
such means In Government servicesalso.the
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situation is similar. The economic condition of 
Seheduied Castes, ScheduledTribesand other 
backwardclass people is deteriorating but the 
Government is not doing anything for there 
upliftment. Theft, violence and othercrimeeare 
increasing in the country. Cheating other has 
become an essential qualification. In such 
condtoons where country **golam  unable
to understand.

Jharkhand, Chattishgarh and Naxaiities 
movements are going on. (Interruptions)

[£ n g m

SHRI SRIKANTA JENA (Cuttack): Sir. 
yesterday we were tokto the momng that there 
was a discussion between the dWerent parties 
and the Government heklbythe Home Minister. 
The Minster of State for Homewas there. That 
dncussion wasabout resolving the Jharkhand 
problem.. But we are not aware what exactly 
happened yesterday night Wearenowdiscuse- 
mgthe Demands tor Grants of the HomeMmis- 
try. At least, the House should be informed whet 
happened yesterday raght about the v̂ iartchand 
Movement What decision have they taken to 
resolve that problem? I would like to know.

MR CHAIRMAN They w#l ten you in the 
reply

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) Sir, I have no hesitation in sharing the 
information. The whole mght we hadactoscus- 
sion We started roughly al three of the Clock 
yesterday afternoon. The whole afternoon, we 
ckscossed. The whote night we discussed On 
thebroacMines, some agreements are coming 
through We ace very hopeful that we will 
achieve a break through We are nearing a a 
solution Thehon. ChwfMlnajerateohas to take 
meottwpoWcalpartiesintoconfktence Itisnot 
a question of just some people s^mganddecid- 
mg He had said that he wouki dtscuss with the
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otherpolitical parties. Weaie very hopeful. We 
arenearingasolution.

[rranstafonj

SHRI PIUSTIRKEY: Sinoethe Jharkhand 
Issue has bean raised. I would also Hke to say 
something in this regard. It is a long standing 
issue. When the poor raise their demands ina 
stryght way, the Government does not pay any 
dttenfeon towards*. When they adopt the course 
of vtotorratten the Government starts negotia* 
tions. The peopte of Chhota Nagpur are being 
exoloftad
vkjisoccj siflrioo more ro n  pw uOyOTmwnt 
woke up from slumber.

Shri Rajesh Plot nevervwtejhuggHhohpri 
aieasofOettv. When there is time for election. 
The Congress flag is put there. Today these 
paoŷ f» f^ wiiitfH'andwtocfni-ilyprofrHm Un
social elements are openly roaming there but 
theGovsmmentKsleapmg. Itsnotpaymgany 
attention towardsthis issue

Mr. Chairman S». Home means house. In 
afamty if one chddKlooked after inagood way 
and the other oneis just ignored, then the later 
naturalygatsangry. OurGovemmentisinthe 
same state. The Government should take cere 
of the weaker sections more but this Governi
n g  is no* payiig any attention towards them. 
It is bothered only tor providing live-star faab- 
ties to the big people. Arrangements for air- 
concMionod roomBaie made for thsnv Misbslter 
notto have any such Home Mjraotor. Atpresent 
we are unabtetodstondeveiy ourselves. A large 
amiy of blackoommandoeshas been provided 
to each Minister. Incidents of attacks have 

ThBfiUmberof
suchincktenlsinthlsyearwas about3000. The

by3000to4000inoomparlBon to last year. Last 
yearthenumbsrolsnctiraseawae 1&000*Wte 
this year this number has nsen to 16000 to 
17000. Toctay every o *t»  has ncn&ased so the 
polioe department shoiiWtnd out fMStowhSNilha 
mtstakesliesandthey should alsotiytoerad*
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cate this weakness. The hon. Minister should 
pay attention towards the real poor, the ex* 
plotted, thoeewhocannotraisetheirvoice. The 
hon. Minister should work for the upliftment of 
these people and to provide them justice.

Todaytheyhavenocouragetogoto Police 
Station. TlWy are very much afraid of seeing the 
Khadi Uniform and they are arrested without 
committing any crime. In connivance with the 
poltoe, altfiewWteetephantscommitattrocitjes 
on the poor peopleao the Government should 
pay attention towardBthis situation, otherwise it 
would further deteriorate. The hon. Minister 
should pay some special attention to provide 
justiceto the weaker sec$on so thaft they may get 
police protection and have courage to express 
their views and they may lead their lives with 
dignity. Even today they are not allowed to sit; 
they are not treated as human kind rather they 
are treated as animais. This is not good on the 
part of the Home Minister. He should not allow 
to go on this situation in the society. He should 
realise that they are also human beings and as 
such they do have the right to lead a (He with 
respect I would Ito  to draw the attention of the 
Minister of Home Affairs towards this very 
important point

[E ngm

DR JAYANTAR0NGP1 (Autonomousd®- 
trict): Thank you, Mr. Chairman, Sir, I stand 
here tooppose the Demands for Grants of the 
Home Mrtstryandlhavegot serous obfecfions 
to thefunctioningof the HomeMWstrysincethe 
inception of this Government. I do not want to 
elaborate on the incident of 6th December be- 
causeenough time has been consumed on the 
subject at various periods But what I want to 
drawthealtef̂ ofthehon.MerTfcefsandotthe 
House to the commitment given by the Pnme 
Minister justimmedMely after thedemotoonrf 
theBabriMaspd. HehadsaidcategoncaHythat 
BabriMas^wifl be reconstructed and rebuilt 
But what happenedtothal? The Prime Minister 
hirr^gK^thecwnmrtmentthalBabnMasjid 
w«bereconstnjcted. But nothngts heard about

it later on. Now the entire attention has been 
given to rebuild a Ram temple. Anditseeras, 
there isaoompetition between the BJP and the 
Congress people to see who wiB take the upper 
hand,whowitaketheiri)tiativetoconstrtjctthe 
Ram temple. The oerter commitment has gone 
now. Bc#t the rr® ^ parties, one ru&ng and one 
opposition are ouch dhefto win
over Sadftus and Sants. They are organising 
theirownSadhugroupsandtfteentireegorthas 
been given to construct Ram temple, (think, Ms 
means going away form the commitment.

Sfccondy, it is true thatcommunatfascism 
has been growing in Ihisoountry. What are the 
measures adopted by the Home Ministry? I 
think, rt is a wrong approach. Communal fas- 
dsm can be fought with only by strengthening 
the democratic institutions. But this Govem- 
rr^ t white trying to fight communal fascism.

lili II mnnkwin ftfrtiiwin rJtm nnltii 11 — -------ineyinernsevvesarecxsxFacangineaBmocvBOC 
institutions as, for example, the freedom of 
speech mthe Boat Club. ThisissMpposedtobe 
Hke the Hyde Park of theGreat Britain. Anditis 
the tradftion that alpotiicalpertiee irrespective 
of political affixations can come and speak out 
in the Boat Club. And now «rt the names ol 
cuitNngtheoommimafistfofoas, you have cur
tsied thefundamental rights of the titteensof 
this country. Secondly, there is a mouse of 
wtobjoo. wenaveiunaameniaioo)ecsonsio 
this very Article but then again, just to curb 
BJ.P., you havedMxmteflKttourState Govern
ments. ff at alfyouwanttoadopt this measure, 
thefittestcandkMBSwho«ateactthisAHiale3G6 
are the Governments ot Gujarat and 
Maharashtra. Morecommunat hots, more kill
ings andmore tension wasthere^Maharashtra 
andGujaratthenintheotherlourSWes- Butyou 
were silent so far as these two States are 
concerned. Andlhawemysettvisltedlhesetwo 
States. For the last few moitfhs I have been 
contrwig my attentwnto the North-Cast eixl so 
I wantedtogetthe pulse of these two States.I 
he seen that espectaBy, the Government ot 
MaharashtrotttttKy abdcatedfrwirrespons**- 
♦ty dunng the two phases of the note, that to, 
duwigOecemberandJanuary. Themwattotaf
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lawlessness tor a complete one week in the dty 
of Bombay. I visited the KEM Hospital, where 
a group of Resident Doctors told me that even the 
patients who were waiting for being operated 
upon, just in front of theOTtheatre were stabbed 
to death by the communalist forces who went 
there. And the ambulance drivers were killed 
and there was total lawlessnessinthosedays. 
in those two areas.

And in Gujarat, (have visited Surat, Bahruch 
district and Ahrnedabad. Ihaveseentherpthat 
aparttrom the incidents of 6th of December and 
afterthat also, there were chaos. I am not saying 
that they are communal riots, but rather the 
police in connivance with the communalist 
forces, they have suppressed and even killed 
the people belonging to the minority community. 
Ijustwarrttogiveyou one example. Gomaiipur 
is one particular area in Ahmedabad and there 
in Hazi Gaftar Chowk, where I visited, the Mus
lim women came to me because I have got no 
political interest, noelection interest in Gujarat 
and narrated their story They were particuiarfy 
saying about a particular off tcer who is a police 
inspector HisnameisC.H.Chauhan. When the 
curfew was on, he personally wentto that area 
and he dragged the people out andshot them at 
point blank range.

Now leave aside the ordering of an enquiry 
into the incidents, the Government even has 
refused to transfer this officer. Now* Mr Home 
Minister, do you think that this type of action or 
inaction is going to gam the confidence of the 
minority community? I think it is definitely not.

And in Maharashtra, the Chief of the Shiv 
Sena, he is running a parallel Government. We 
have always been saymgthat thenaxafitiesare 
running a parallel Government in Arftihra 
Pradesh, in Bihar and so on. You have taken 
active measures against them. But .1 have seen 
tn the State of Maharashtra, that the Shiv Sena 
Chief giving statements as he likes in the paper 
called “Samna*’ He is giving mflamatory
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speeches and writings . But, nothing has been 
done whereas in Assam, when just because a 
journalist wrote about the inodentthattheULFA 
people with open arms were there so the Chief 
Minister has to cancel his public engagement. 
Just because they reported it, he was arrested 
under TAD A and ultimately the Press Council 
people had to intervene andasenior person tike 
Kufcteep Nair had to go there and intervene. And 
then only, he was released. On the otherhand, 
the Shiv Sena Chief, Bat Thackery.aH the time, 
he is writing and delivering inf lamatory speeches 
and you are not taking any action. Why this 
double standard?

I would like to draw your attention -1 will be 
very bhef-about Jammu and Kashmir. The 
situation is definitely very grave. There where 
the two very important wings of the Government
* the police and the army-are virtually at war. 
And the situation is such that in the last four 
years, thero are 12.000deaths and the situations 
not changing for better Forthe last four months 
and till date, there are about440deaths, which 
include custody deaths During this year atone 
the number of custody deaths is 169.

Everybody knows about the BSF kilting is 
Sopore and the way theArmy people burnt down 
the historic Lai Chowk. Because of all these 
incidents, in theeyesofthepeopie of Jammu and 
kashmir. Indian State itself is terrorist State. I 
am convinced that Pakistan has got involve- 
ment in Jammu and Kashmir, Punjab and other 
areas and you are saying that Pakistan should 
be declared as a terrorist State. But in the eyes 
of the people of Jammu and Kashmir, Indian 
State is ateoaterrorist State Therefore only by 
declaring Pakistan a terrorist State will not 
change the minds of the people of Jammu and
Kashmir

So far as the people of Kashmir is con
cerned. loteenmnhatfhereaietwoapproaches. 
onebythe BJP or the Right Wing people who 
have been alt the time saying that article 370 
should be scrappedand the other by the Ruling 
party, especially the Congress people. Their
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attitude ts also not good. Though outwardly they 
say thatarticte 370should be there, yetbytheir 
actions they have always been trying to subju
gate the popular aspirations of the people of 
Jammu and Kashmir by dubious methods. When 
there is a local Government belonging to a 
regional party, you want to subjugate it to your 
own will and you have adopted the dubious 
method or rigging the elections or causing de
fections. Thereby, in essence, whether ft is a 
demandforabolition of article370or whether all 
these dubious methods, tothe people of Jammu 
and Kashmir article370has been tampered, has 
been raped again and again by the Central 
Government. I want to remind you Mr. Home 
Minister. articie370is not some black letters or 
some paragraphs in a book called the Constitu
tion. Article370 has to be perceived, has to be 
felt and enjoyed by the people of Jammu and 
Kashmir as a recognition if their autonomy. By 
your actions of trying to rig the elections, to 
cause defections and to mstal puppet govern
ments in Jammu and Kashmir, the very es
sence otartcte370«s lost, though you havebeen 
outwardly saying that article 370 should be 
there. In essence, whether it is BJP or the 
Congress I Government, both of your actions 
have completely faded the people of Jammu and 
Kashmir. Andtheyuftimateiywentinthewayof 
demanding separation from India. It ts a very 
grave situation. I want that the Home Ministry 
should take steps to completely seal the border 
The first thing the Home Ministry should do is to 
openly apologise to the people of Jammu and 
Kashmir for all the atrocities and for all the 
harassment ofthemnooent people and to openty 
say that article370w«l be honoured. Thereby 
onlygradua&ythe confidence of the people can 
be gained.

So far os Punjab is concerned, yes, the 
terrorist actMttosft^
newspapers and also in the Government circles
* have seenthat the perception is that it is 
becauseof some heroic deeds by some very

victory ofpolice wing and the administrative 
wmgovermilitants. Yes, due credit must be
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given to the police; they have also sacrificed. 
But I think that major political parties should f irst 
congratulate the brave people of Punjab who, 
inspite of threat by terrorists, stood by the prin
ciple of democracy. It is the peo'^ of Punjab 
who should get the first credit tor fighting the 
terrorism. The temporary curtailment of terror
ist activities does not mean that the genuine 
aspirationsand demands of the people of Punjab 
are fulfilled. Some aspects of the demands area 
reflected in the Longowal-Rajiv Accord. Yester
day also one Member from Punjab said that 
most of the point of the Longowal-Rajiv Accord 
are not fulfilled. If it is not fulfilled, the Very 
ground which breeds terrorism remains. So. I 
would like to impress upon the Home Ministry. 
let us not view that way; let us not be complacent 
thatterronsm has been curtailed; but let us be 
sincere; let us address ourselves to see how 
best the Rajiv Gandhi-Longowal Accord can be 
implemented.

Lastly, I want to draw the attention of the 
Home Minister who is in Office. I have heard 
many Members congratulating theGovemment, 
especially the Home Ministry for the success in 
the 8odo Accord. But. here, I want to say on 
record that the Sodo problem is not solved at all. 
It is not solved at all in the sense that themajor 
political force among the Bodos-the only mili
tant force among the Bodas-the&odo Security 
Force has not agreed to th<s proposal; they have 
not signed it; and they are continuing their 
struggle. That is why. every day there is 
incidence of Kidnapping, every day there is 
extortion. I do not know why, the Home Ministry 
has either misinformed or misled this Parlia
ment and the nation of this very fact. Can the 
Home Minister say. what is the boundary of the 
Bodo Land Council? He cannot say.

MR. CHAIRMAN: Please windup. I have 
been ringing the bell for the fast ten minutes.

DRJAYANT A RONGP1. 1 am winding up 
Mr. Chanrmaaldonot speakoneach andevery 
subject. I very seldom take the time of this 
House. So. IhopethatyouwiHgivemejustalew 
more minutes to speak about the North-East.
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SOME HON MEMBERS Yes

MR CHAIRMAN All ofyou are not here to
say "Yes*

(Intetruptoneii

MR CHAIRMAN Then, you conduct the 
proceedings Mr Rongpi, Please wind up now 
So many Members want to speak

OR JAYANTA RONGPI Sir there are 
three problems m Assam which the Home Min
istry has taken up when the new Minister was 
installed He also said atthe time of etectxxi that 
the problem of ULFA .the problem of Bodo, the 
problem of atflorxxnous Stale thedemandofthe 
HillDistnctswiilbesofced About the Bodo Land 
problem lhavespofcen Secondy, about ULFA 
the ground resMy is that ouiwartfy we know that 

2500and odd ULFA extremists have surren 
dered TheGovemmeotaocourrtwasalsothere. 
that there are about 2500 ULFA extremists 
Now already. 2500and add ULFA extremists 
have surrendered why then, the ULFAk grow 
tog > Why then every day there is abduction 
why then there is everyday extortion? Who are 
they? As per their own estimate ail ULFA 
extremists have surrendered I am telling you 
the groundreality becauselbetongtothwrplace 
Now peopte areatra^mosttyo# the surrendered 
UL F A extremists because every one erf them 
possess a certificate of surrender, they have 
pnntod their vEsdingc^  ̂as surrendetedULFA. 
they have weapons with them, they have not 
surrendered all the weapons which were with 
them Apartfrom that, they were alowedto keep 
weapon for safety Now these people are 
extorting money The peopte are afraribecauae 
you cannot file a case because he has already 
a surrendered person, he «  already pardoned 
On the other hand, he is havmga weapon, h e* 
also having links with his own colleagues who 
have r*a surrendered plus the Government has 
given them a new jeep or Maruthi or car plus 
Rs 255lakhs m cash pkisapermit of beer bar 
So the general public are airaid of them This 
problem is not yet solved The major of the
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militant force is stifl there It is claimed that he 
ts maintaining in Bangladesh and other areas

ThircSy, Sir, is about the problem of Kartx 
Anglong and North Cacharhdl This is the only 
place in Assam where there is no insurgency 
RightfromSadatoDhubn, throughout the entire 
length and breadth of Assam you wHI fmd msur 
gency except m these two cbstncts These two 
districts are having District Councils They are 
demanding for implementation of Article 244 
(a) Sir, most probably you will be also there at 
the tome of its enactment The Parliament gave 
a commitment to these two distncts that in 
f uture-since these two cfcstncts did neither go to 
Nagland nor to Meghalaya but opted to remain 
in Assam only- within Assam they will be given 
the fullest autonomy to form enautonomous 
State The peopte of th© region are demanding 
implementation of this particular Article peace
fully and democratically The Home Minister 
cannot say that they arermlitanfs because they 
are demanding rt peacefully The Ministry can 
not say that they are in foreign hands because 
they are neither demanding separation from 
India for from Assam but within

Assam they are demanding more devdu 
tion of power that too as per the Article of 
Constitution which has already been commit 
tod

The Home Ministry has said that the State 
Government should^veaconcrete proposal 
The State Government has already given a 
proposal saying that such and such powers 
shouktbegNentolheaetwedtotfictcounciteand 
the Government shouklupqtadefwtoautooo- 
moustemtooes The Government said that we 
cannot ask for a State because that will have 
some other implications in other areas We 
agreedtothat Butwhenthatpartlcular discus 
swn was going on, the Government of Assam 
I do not taowwhethertheCenliafGover^
has approvedotrtornot'dissolved the demo
crstk^elected district of KaibtAnglong Or 
the one hand the Government Is proposmgio
have a Council for Jharkhand: a Comal for



GorkhalarKJandaCouncflforBodoland and on 
the other hand they are destroying the very 
existence of a DistricJ Council The how can the 
tnbal people elsewhere tn the country accept 
this? So, there ts a total failure of the Home 
Ministry in Assam

Even yesterday, I donot know whether the 
Home Minister is aware of it or not, four people 
were abducted Two day's before Mr Sethia 
was abducted Some seven days’before one of 
the top ExeaAvesofTataTea was abducted and 
the ranson money worth Rs 50 crore was de
manded Idonotbetoeveandlhopeitisnottrue 
but the people of Assam believe that even thetop 
executive of the State, that is the Chief Minister 
ts also gettingacut from ransom money I would 
like to know why aM the abduction cases have not 
been solved Once the ransom money is paid 
and the person is released there is nomterroga 
tion and follow up Hon Home Minister’s 
department’s functioning has never been ham
pered tor want of money orfor want of support 
from the Parliament

Now, you want to sophisticate the potee but 
tho need of the House is rather to retrain the 
police personnel T hey should not be behaving 
like the Govemmei it paid mercenary but they 
should behave like a true custodian of taw and 
order and for that you need reorientation of the 
police training It is high time that we should do 
away with the manuals of the British penod and 

, a new Pobce Manual which is tn conformity with 
the present situation of the country and need of 
the people should be introduced

The Government always say that there is 
intervention of a foreign country tn our mother 
land but that does not mean that this very issue 
offoreignhandshouldtessen the importance ol 
the detect for the retrospection of our intrinsic 
polKtywhichgives handle to the extemalforces 
to operate m our mother land

So far as people of Assam are concerned 
it is always said that through Assam only the 
foreign hands are operating m India But now 
Pe<H^aFesayngt}^yBs\thepeopl6ofAss»n
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can be blamed for one reason and that ts, they 
have electeda Member of RayyaSabhawho has 
become the Finance Minister and through him 
only now, foreign hands are operatong Thatisthe 
view o# the people of Assam

So I hope with anenttre new concept, with 
totally new approach and witharvew orientation, 
the Home Minister wiflfunctKW, otherwise, eco
nomic tension, agranan tension will be there It 
is because of that, there was suppression of 
agragan people The communist revolutionar
ies are there You may call them Left Wing 
Extremists You may call them naxaiites The 
social tensions are there Repression of sched
uled castes and Tntoes are there These were 
tensions will ultimately burst and those people 
who wanttoobstruct the aspirations of the people 
will only havea place tn dustbin of the history 
With this caution I conclude my speech

SHRI KODIKKUNILSURESH(Adoor) Mr 
Chairman Sir I support the Demands of the 
Home Ministry We are discussing these de 
mands when the country and the secular demo 
cratic character of our political system itself if 
under threat On the one side we are facing the 
threat of terrorism m some parts of the country 
and on the other side, the very foundation of this 
Republic its value system and its pluralistic 
traditions are under threat from religious funda
mentalists When we take stock of the situation 
we would find that during the last one year we 
have been able to control terronsm tn Punjab 
and restored democratic process m that Stale

Similarly some agreement had been 
reached with the Bodesandpeace is restored in 
the North-East

In Kashmir of course, we could no make 
any progress This ts understandable because, 
the conditions in that State are peculiar 
Pakistan s active involvement m the terronsts 
moveme.it tsoneoithe reasons why the$»tua- 
tionawkl not be brought under control Then, in 
the absence of a genuine democratic forum for 
the people to ventilate grievances of to people

1993-94 596
Ministry of Home Affairs

VAISAKHA9,1915 (SAKA)



also aggravates the sense of alienation There 
fore what is required is to start the process of 
restoration of democratic process in Kashmir 
immediately

Sir the most serious problem we face 
today is the emergence of religious 
fundamentalism s We saw the naked dance of 
fundamentalism on 6th December in Ayodhya 
This is the most serious development in the 
political history of our country This movement 
has a lot of potential to mislead the common 
people Therefore ithastobcdealtwith through 
a clear cut strategy The Government has taken 
certain steps to contain the mischief Banning 
ihr* parties alone is not enough A well formu 
lated plan of action is very necessary to arrest 
the qrowth of this fundamentalist force

The Government mocha should be utilised 
fully for this purpose Good performance like 

rials with clear emphasis on the secular 
/ »luc s should be made and sliown on TV drama 
ind oth'-’r serials should be mobilisedto stage 
trret plays stressing the secular idete The 

m< ss<ige of secularism and India s> basic unity 
bouldbecommunt, a ted effectively to the com 

mon masses through those serials and plays 
Our people are basic ally secular What is re 
quirf d is not to let them be carried away by the 
communal propaganda

Another point in this reqard is that when 
s< rious efforts are made to solve difficult prob* 
loms secular forces in all religions should be 
mobilised and they should be allowed to shape 
the opinions in the i espectrve communities

Social inequality rs <* problem which the 
Indian society has been living with In spite of 
lawsandconsciows efforts bythc Government 
< quity bus not been achieved Tl »e Scheduled 
Gistos and Scheduled f i ibos continue to suffer 
from the same social disability as before Of 
course reservation has helped them to wwne 
extent But even today efforts are made to see
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that the quota is not filled If we examine the 
operation of neserva Aon we will find that in the 
higher posts the quota is not fitted The reason 
is often said to be that suit able candidates are not 
available This is false The point is that the 
bureaucratic elites do not went to give the 
SC&STs their dues TheGovemmenthadafew 
years ago launched a special recruitment drive 
for the SC&ST s Such special recruitment drive 
should be undertaken periodically Then only 
the backlog can be cleared

SHRI SYED SHAHABUDDIN 
(Kishanganj) Mr Chairman if the state of the 
nation ts a fact of life then the Home Minister 
derseves our pity and sympathy

Fora decade as a nation we have been 
spowinqlire breathing hatrod sowing bitter 
ness reaping violence scattenng disinformation 
andprejudice Andtheresulteforaflofustosee 
Today we aie living in an environment ot vio 
lence and the It vel of social violence has 
reached unprecedented heights in this yearthat 
we are set utinizmg today

I do not wish to lay the blame only on the 
Government It think it is time for all of us as a 
i ration to undertake deep introspection and an 
agomwng reappraisal where we arc carrying the 
nation which way we are moving It is not u 
questionofdousingonefireafteranother rtisnot 
a question of one women raped or one man lulled 
whom we can compensate it is a question of the 
social environment and how we can remedy it 
how we can exist as a civilised society howcan 
we survive as a secular State Therefore Sir I 
do not stand today to beat my breast or to shed 
tears or tomakeapieafor mercies on behalf of 
me affected people I think tor tongoui pleas have 
fattenon deaf ears and that is not going to make 
any difference But I hope Mr Chairman that a 
ptea for sanity apteotornatKyialintegnty aploa 
for humanity a pleafoi compassion miqht per 
haps work its way into the halls ot power before 
the Bar of the people

Sir let us fake the phenomenon of social
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violence It has been well suggested by a num
ber of speakers before me fr«tit»snGrtalaw and 
order problem It ts a problem of political, social 
and economic tensions tn our society It is a 
problem of adjustment It is problem of accom
modation ofthensing forces baffling against the 
old emergent forces, wanting to have their slice 
of bread, wantingto have their place m the Sun 
and in this tension anses Unfortunately, the 
Government is not functioning as rt ought to as 
a vigilant accelerator of these changes Butit 
takes sides It acts on behalf ot the vested 
interests It does not protect whom it should 
protect, the weak and the newly emergent forces 
Therefore, we have atrocities after atrocities, 
sometimes against the Schevtuted Castes and 
Scheduled Tnbes and some tr-ies agamstthe 
minorities and yet the human story ts the same 
We all say that the police machinery which 
operates h« We under the colonial manual must 
bo revamped, that the police must aoqiweansw 
post-mdepenctence ethos, that the police must 
reflect m its composition the entirety of the 
society that the police rrwjst come uncter social 
control AH these things are said But I am sure 
the HomeMwvstry which is dousing onefire after 
another has no time at ait even to look at the 
various reports of the Police Commission for 
loss to implement them

Sir Iwouldkketomakesomeveryhumbte 
suggestions m a spirt of hunmbty to the Govern
ment You have a law on atrocities Why must 
it have a limited social jurisdiction? Why cannot 
tho law against atrocities apply to aH atrocities 
against any social group m the country'’ Why 
must rt apply to any particular group7

Sir. wegwecompensabonsome-timesas 
anactofchartyasanactofgracc Why cannot 
we havealawof mandatory cocrpensatwn when 
theStatefatetopiotedtftetwes tenb honor and 
property otthepeople?weshc^haveaproper
tewof compensation
ticuteifyirto account the gueslionolappkcation 
of pumttvefme so that them isacertam degree 
^sooalpreseuren-bmttinioour society agamsl 
iheoo*nmta*tofl of atrocities

601 Demands for
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Sir, ptacesof worshipsare a very sensitive 
issue The lawprodaims for sacrilege, any act 
of desecration, any act of destruction is acnme 
The State proclaims that it shall repair the 
places of worships which were damaged m the 
riots and which has creates a certain emotional 
strain, causes an emcAonal would on the psyche 
of the people Yet the State fails even to do this 
etementary duty to repair the places of worship 
Why cannot it be bound by a statute to do so? 
Why cannot there be a law?

Smilariy our intelligence should not be so 
Irotedasfadtodefineacommunalorgansafoon 
After aH tensions are there in society but ten
sions do not generate into violence without the 
inter mediary intervention of certain 
organisations These organisations must be 
tdertbfied must be brought under book, must be 
brought underthe detention of law so that the law 
can take its course and before that tension 
breaks mto violence pre-emotive action can be 
taken

Sir, we have people m this country who 
speafcmandbout tomafcgnapaiticuJar commu
nity openly suggest sotufeonstake installing gas 
chambers for the people belonging to entire 
community thrown them mto the sea Thes*e
people enjoy att‘.he freedom of our constitution 
andnotakngerelittedtositencesuchvoces *

Sir, we have some elementary laws. Sec
tion 153 (A) and 153 (B) m our Cnmmal Proce 
dure Code IwoiASHketheHomeMinistertotett 
us does he wish to put teeth into them? How 
rnany&meshasheappkedthem? Against been 
many ot them has» it been appked? These are 
elementary provKUonsotthelaw which are not 
beflngappfced

Sir. we know every district office* of this 
country knows whal arc the kwofsocialconfirct 
whKiicantomonfowerruptintoviolence Has 
theCentraiGovemmertsentoutaguKlebnethal 
it t$ the primary duty ot every destfKt officer to 
Kjent^thcsefcjaattensionandconftotwhich 
mayerrupitomorrowandseetortthatinrtiaWvbv
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negotiations, there by bnnging in good offices 
into play, they are resolved

17.00 Mrs.

Some times he may have to use the police 
power vested in him, but let that be done before 
the foc  ̂turn mto cancers

In this Annual Report that we have before 
us, I am sorry to say, half a sentence has been 
said about communal violence The violence 
which has affected the entire length and breadth 
of the land, does not find a mention, does not 
deserve any statistic in this Annual Report 
presented by our Home Ministry Ihopethatitis 
not an indication of a frame of mind of a sonse 
of neglect or a sense of apathy towards the 
situation of communal violence

t would like to refer briefly to the Ayodhya 
question I will not go into its details I will once 
again plead with the Government that fK« months 
have elapsed since the 6th December and the 
Auyodhya package that the Government has 
placed before the nation has failed It has not 
brought out any results, How long shall the 
Government keep us on tenterhooks'7 Why 
should theGovemment not admit their mistake'’ 
Why do not they go back to the rule of law, to the 
straight and narrow path of the rule of taw and 
devise some measures in order to face the 
situation and frndapemianent solution once and 
for all'?

This is a problem that has created much 
bad Wood m the country Th*s®apnobtem which 
hascreated a bad image for our country abroad 
it is high time that the Government must apply 
its mind, that tinkering with the problem by 
flouting piecemeal solutions of finding tempo
rary solutions which are motivated by political 
considerations will not help But the law's maj
esty and the supreme authority of the State, wiff 
help, Political win help

Ministry of Home Affairs
Therefore, I appeal to the Government, and 

let them diagnose the situation once again ail 
and let them, if necessary, negotiate with all the 
partiesconcemedandworkoutaformulawhich 
would give us a permanent solution

Strong voices have been raised about the 
problemof infiltration from Bangladesh I really 
do not know how the problem has to be faced or 
why it is placed before the nation Obviously,tn 
the s«>n of border that we have with Bangladesh 
no Government and no Police force/can com- 
pletely seal the border But are we going to make 
a mountain of the mole hill?

I would like to place before you the problem 
In 1981 Tfwre wa*> no census in Assam 
Therefore, I take the census of 1971 andtakmg 
the published figures of 1991 I fmd that in this 20 
years period 1971 to 1991 India’s population 
has grown by 54 25 percent Assam’s popula 
tion has grown by 53 26percent Biharsoopu 
lation has grown by 53 29 per cent and West 
Bengal’s population has grown by 53 63 per 
cent The rate of growth of population of afl these 
three States which are today said to harbour 17 
million foreign nationals and infiltrators is less 
than the rate of growth of the country asa whole 
Where is the case for massive infiltration as 
alleged?

Yet, I would plead with the Government tha! 
it is their duty to prevent all infiltration even in the 
most minor form The government has to seal 
the border if necessary It hastotakepreventiw 
measures It has to be vigilant on the border As 
a country, we cannot aocept, wecannothave, an 
open door policythat anybody can simply walk 
m No, we cannot Therefore, even if infiltration 
is taking place at a very low level, the Govern 
ment has gpltodevise ways and means tocurD 
it And also I appeal to my friends. “Please do 
notbuMupanother conflagration Do not butted 
up another fire mthe country One fire is bad
enough tobumusall up Do not take up issues
which are going to be divisive *

I would like to make one simple appeal on



us take it out; let us diet it up; let us try to 
implement it. I think, a time has come, amoment 
has come, that something more positive needs
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thequestion of Kashmir, lam sure that the Home 
MWsterequafy appreciated 4«»suffi that the 
Treasury Bencheafully appreciate, that what 
happened In Sopors am what happened in Lai 
Chockcamot be reveried.

I think Kashmir Vatiey is really in a state of 
revolt. I have always Maintained that th« prob
lem is not between Nfcw Delhi and Islanftabad. 
TheproblemsbetweenNewDelhiandSnnagar 
It isthe heart and mind of thepeopie of Kashmir 
that we that we haJ/e got to win and by our 
conduct, by the atrocities that we are commit
ting, by our der^ofttemocracy to those people 
weaieafienatir t̂h r̂nfurtherandfurtherandwe 
are soon going to fllaach a point where perhaps 
the situation may Ibetotafly irreversible There* 
fore, iwou<dsay,dk) not fight about nuances, do 
not fight aboutptyases. Kashmir has to be won 
backonlyouctear1enTn&;withaclearsieclara  ̂
of the political wW, that we are prepared to give 
full autonomy to the people of Kashmir the 
Kashmir Valley, and at the same time our 
sovereignty is not negotiable. Let that message 
go through, and on that basis let us be prepared 
to neaatiale with anvbodv who comes forward 
We cannot unilaterally define the quantum of 
autonomy, wecannotpre-supposethe quantum 
of autonomy which will satisfy the people of 
Kashmir. I would say, Mr Chairman, even 
Article 370 will not help; you will have to go 
beyond Ai1fcl»370.Andyetinordertokeepthe 
people of Kashmir with us, let us apply our 
wisdom, let us appfyounnteRigence and work 
outaregime of autonomy which would satisfy 
the urges and aspirations of^wpeopteof Kash
mir and at the same time resuld broken hearts 
andbroken relationship©.

Sir, onthe question of Punjab,! would like 
to say, that I am happy wfth the improvement hi 
thesftuattonin Punjab. And atthe same time I 
vvouldalsoacldmyvoioetotfiepleathat nowthe 
timshasoomotogo into the basic problems, the 
•conomicproblems, the political problems and 
^J^lfliouspfottems.whk^gavensetoinsur- 
W  In Punjab. I think, Rafiv GandM-Sant
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to be done.

Sir, we have been having discussions on 
the question of Jharkhand. The formula that we 
devised about Darjeeling failed. Just now we 
were toki that thefomuia devised for obodo land 
has not succeeded. And I am sure, Mr. Chair- 
man, that if the Government is thinking about a 
simHarformula, it not gomgto resolve Jharkhand 
problem. What is needed there is to appreciate 
the urges and aspirations of the tribal people, 
who have been exploited. Therefore, what will 
serve is a new approach altogether.

Let us agree in principal to create a 
tnbrlmajority State where thetribai comes into 
his own, the tnbal shall be ine mater of his 
destiny the tnbal shall manage his own affairs 
and fully benefit from the natural resources that 
be has got That approach above we* serve. And 
that is why we have been saying, it ts not a 
questionof Bihar alone; it isaquestion of anew 
natmai approach. And therefore we plead that 
there should be a second states organisation 
commission within should go into the later prob* 
lem and work out a formula, not on an adhoc 
bassbut onapermanent basis to create entities 
which are by and largeettvvcaly homogeneous,
mtiinh mn n n r> fin lluk «------■*- — nfll4--------i aj   ̂wnK^rosponosfomeutpesarxiaspiraDonsof 
the people, and therefore make for a permanent
solution.

Sir, it so all part of that larger picture of 
Center-State relations. II do not know whore the 
hon. Minister has losttheSarkaria Commission 
Report orwhere the Househawkattrackofthal 
report. Nothing 8eem6tobehappening.1 would 
plead with you, Mr. Chairman, and is am sure 
you wouldagree with me that only thecreation 
of a truly federal structure in our country wilt 
help., lhavespotenofmu#Hayeredandamute-
A— —»>— j  ----  .If! ih m -!8VBI?6CI8iettlCyiW!wnWOtroCX3anDRi8WmT̂ riB
rfiW am iw ^  riahtdowntothev* iiMivamPv ntHawMiwi» *r * pvww i ■» •w
Panchayat level to which we are aH now com
mitted. That wiU create a framework in which
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ail these little entities, in which aH these micro 
group6 the mnor groups, and mmtgroupscan 
befitted in Just as my fnend from Kartic was 
ptead^for a place, for autonomy wtfm Assam, 
it can be done, instead of creating yet another 
smafl unit a mtcreo unit We can work out an 
overaHpbtftin which autonomous areas can fit 
in as blocks can fit in as districts, can fit in as 
regions some even as states within the larger 
framework of the country

I would like to mention about ̂ “perfor
mance of the para-miHtary forces Sir, I appre
ciate the diffiajlbes under which they are work
ing And at the same time, iwouW take to draw 
the attention of the hon Minister that the para* 
n b̂tary forces do not today represent or reflect 
the socta) demography of the nation ki order to 
develop a national ethos, m order to develop a 
national character, there has to beadettwnde 
application of mmd so that all Stales, afl regions 
aH communities arti social groupsaie equitably 
represented in our para mHfcary forces That is 
an important item a mojor item on the national 
agerxia, which remans tobe taken up I censure 
that with a new spmt that would develop, anew 
composition, you will have a far better perfor
mance

I would also like to plead on behalf of the 
paramilitary forces that they also need to be 
rotated, they also need to have alittie respite, a 
little hohdayfromtirne to time tfyoupuahthem 
continuously through action, you w i have more 
call Chowks and rroreSopores. And tha* would 
be inevitable even with the beet political wHl

Sr,the Minister is coming back to us soon 
with a request for extension of TADA Now 
TADAand other black laws areabkrtontwtair 
name of our democracy lamsuethattfwwhato 
House knows howpower has beenmiaijsed

AM over the country, there are no excep
tions

In this political game, all are attk* When 
theyget power,they mouse it.

{fingteh;

Therefore, I wouldplead. let us not havea 
Blacker record than even the lecordof ttiesnpe- 
naksts when they were ruling our country To
day, we have got so many black taws, the 
National Security Act, the TADA. the Special 
Powers Act and I do not remember what else 
Why cannot you sftoneday, apply your judaal 
m*id, talk to the jurists and the politicians and 
ptac» your needs, place your requirements be
fore them and work out the way which would do 
away with the possibility of repression

(Interruptions) Broadly speaking, once 
arMrary power is vested the powersmis used 
andthewaytwpoM«rhasbeenrnsusedBcpen 
andobvtoustoalofus Therefore, * plead tor a 
natonatconsensusontltts IknowthatfceState 
has to have some preventive power and yet a 
tent has to be sought mbroadtemis.m demo
crats terms and in national terms Therefore, tl 
makeasubmt&ston to the Government do not 
push through an extension only because you 
have the ma»onty; try to work outanatonalnorm 
andanational consensus on the need for such 
taws, if our democracy indeed ts to survive

I would tike to make one fetal pomt with 
regard toforeignctifUftxjtion*. Wo get this data 
andthe dsta kka every other information is 
sctoiectedtomwntoimatioa A rumour cbroad- 
casttMoughoutmecountiytwipertit̂ ilarcorTv 
munitiee are getting foreign contributions with 
uMenor motives andusmgthemter black acts 
lappeetotheGovcim iert-lasfced ficCtovom- 
mer« in thepastiteo^ydoyou not publish an 
annual report on foreign contntiutions The 
laovofTNnoru is spenomg a km or money w  
computerisation of the foreign contnbutjo^s 
account Atf that You have todmstopuM to the 
preaeandputtish it and let • »  country know;!
haveaportinmakingthttauggaeUon Once*®



people know for what purpose the money ts 
given and is being misused that will act as a 
soda! control. The people wiB not aHowforeign 
money which has been for education or for 
charitable purposes to be misused, for anti* 
national acts We should know how much is 
conmgwhomandforwhatpurpoee Therefore, 
the Government mustpubtehan annual report

0 0 0  Demandsfor
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of the Constitution A few days back dunng Zero 
hour, I had drawn the attention of the House 
towards the happenings in Sikkim and submit* 
tedtfwttherelatoonsbetweenStaJesand Centre 
should be cordial Weagree to is and have faith 
on it

17.16hrs
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lastty.awotd about the Bombay blast No 
civilised society can accept terronsm There
fore, we !iave to fight the meusce of terronsm 
with att the power at our command. But the way 
the investigations are going on and the contra- 
dKrtwns between the State Government and the 
Central Governments that is now pubtehed and 
withm various elements m political Me is a 
matter of dsgrace I suggest that the awestiga- 
tion of the Bombay blast must be given the 
highestpnonty and through this forum (appeal 
to the state Government to let the enquiry be 
handedover to the Central Bureau of Investiga
tion

What these words. I once agam request the 
hon HonmMnetertotakeahilandproperview
ofhtsresportsibiMies The spirit of vtolenoe ts 
stallang the iand today ttwiRdevourusal It has 
lobe kept at bay Hesthe guardian of peace and 
protectoroftaw and ordermthe country, and if 
he fails the entire Government wm ail

{TmnsMtoQl

SHFWMATI DIL KUMARI BHANDAR1 
(Sikkim): Mr. Chairman Sir, first of all, I would 
like to thank the Ministry of Home Affairs for 
indudingthefourceoturieeotdNepali language 
m the Eighth schedule of the Constitution On 
behalf of the NepaKapeakmg Indian people, I 
would fctotoejcpnws my grattudefor granting 
aconetiiultonalstatustoKonkanwandmanpun 
tenguage# along with Nepat

I would not «k* to mate anycomment on 
theschotarVleetufeedelivedbymypredeces* 
so^onttiewoittngonoftheHomeMinBtry.but 
I would tike toexprecs my views on AiDde 356

[MR DEPUTY SPEAKER in the Chaii]

When we ask the Government to imple
ment it m practice then except talks, no material 
chagetakesplace Not to talk ot Congress alone, 
any party who is in power tries to dissolve the 
state Assembly if the opposition party is in 
power m the State This is very difficulty situa- 
tKxi fora smaN state like Sikkim The same high 
handed ness has taken place in our State re* 
cently I would W t̂odrawyour attention towards 
that Sikkim »s a very peaceful state Develop
ments processis going on uninterruptedly here 
The Chief Secretary ot this state have received 
orders to go on retirement without any intimation 
to the Chief Minister and the Governor of the 
State I would Uke to know how can the Centra! 
Government do this I can say with pride that he 
is most efficient office* of the State political 
leaders and other leadenscometopower and go 
outofthepower Sometimes they do not com
plete even the five years period in the office 
Officers are there to implement the program* 
mersof the Government This officer has facili
tated aH round progress ot the State If you ask 
as to who is behind frus all round progress, every 
resident of Sikkim will take the name o* his 
officer You have dorwagreat injustice by gwing 
him the retiring orders

The recommendations oftteSaitoana com- 
msswnregardtoCenter-Stateietafconsshould 
be implemented immediately Centre-State re* 
lations should be cordial without having any 
bitterness. Everybody knows about the whole 
situa^ in which theStatt̂ Goverrwenfcs in four 
stateshavebeen removed and the assemblies 
dissolved. White add-wsingapubtic meeting, 
afewdaysback, our Prim© Mmisterstatedthat
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we would not rest until there is a democratic 
government in every state. He had made the 
same statement in the House regarding Panjab 
and kashmir also. The Members has welcomed 
his statement with great enthusiasm. A Govern
ment has been formed in Punjab. But in Kash
mir, this work is yet to be done. The way four 
State Governments have been dismissed is 
very unfortunate. I would liketourgethe Central 
Government that the representatives elected by 
the local people should have a right to $tay in 
power and work according to the will of the 
people. Highhandedness should not be done. If 
Center and States both work underthe guidance 
of their constitunal rights, this type of bitterness 
would definitely be avoided.

To maintain the national unity is the respon
sibility of the Ministry of Home Affairs but unfor
tunately it has become a favourite wordfor the 
politics only. Due to this reason this word does 
not inspire the people of the country any more. 
They use this word to meettheirselfish ends. In 
the absenceof any proper planning in the coun
try, our youth is being crushed underthe heavy 
roller of unemployment.

And when ouryouthsare unemployed, the 
anti-social elements take advantage of it and 
makethemtodo wrong works. With great regredt 
I have to say that if wetry to find root cause of any 
evil, we find that the pofcians are behind it, There 
is much difference between what the Govern
ment says and what it does. There should be so 
consistency in it so that youth of the country may 
learn something and take inspiration from you, 
otherwise politicians would be responsible for 
the impending downfall of the country

I woukjtiketosayafewword6 about youths 
andjuveniledelinquentsforourcountry. Nothing 
hasbeendonefortheir reformation in the coun
try. tf theycornmitsasmaHcrimeduetopoverty 
orsome other circumstances they are put with 
the hard-core criminals and they became 
hardcore aimtrmte when they are releasedfrom
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these. It costs a great loss to our country. 
Arrangements should be made to reform such 
children in each cUstrictforsavingthlsloss.

I would not like to go into detail as to what 
the Government has doneforwomen. Just now 
my colleague of CPM said as to how the mem
bers of. ruling party are making women to do 
wrong works. It is sufficient to prove that. The 
Government had presented data in the Seminar 
held recently on Atrocities Against Women and 
children. These data show thatthe number of 
convicted criminals is less than the committee 
crimed. It shows that merely making of so many 
laws is not enough if these laws are not imple
mented properly. In this very House the hon. 
Home Minister said that his ministry is starting 
Sensitization of Police Force Programme. I 
would like to say that the programme should be 
started effectively and immediately.

The facilities provided to the freedom fight
ers do not reach to them. In this regard I has also 
written a lettertothe hon. Home Minister that the 
hon. Prime Minister had given them bronze 
plaques fortheir good works but even pension is 
not given to them. Their addressed are with me 
I can give them to you. I would like to draw the 
attention of the Goverrvnerrtthatwe sing national 
anthem and national song with pride. Besides 
this we also “Sare jahan se acheha’ Kadam- 
kadam badhaye ja" The music ol these songs 
arouse afeelingpftoveforthecountry among the 
children as well as among us. AH of us know the 
composers ofthesesongsforexampte Dr. Iqbal 
wrote "Sare Jahan se acheha and Tagore 
wrote “Jan gen man” but the Government has 
not conducted any research as to who gave 
music to these songs. The person who gave 
music to these songs Shri Ram Singh Thakuri 
is still alive and is leading his life in poverty. He 
had been cafledsingingsokSerdlNAcrfSubhBSh 
Chandra Bose. When Subhash Chandra Boee 
visited Singapore, soldiers of INA sung this 
song, He saidthatin Rabindra Sangit this song 
issung slowly... andasked Ram Sing Thakuri 
togiveitafastmovingmusfcandhegaveitthat 
beat. Pleased with ft Subhash Chandra Bose
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gave him a violin, which is still kept carefully by 
him. It is my belief that the country should pay 
respect and provide facility to such freedon 
fighters.

I would like to say about communal har
mony that we arefortunatetoday that Nepah has 
been included in the Eighth Scheduled of the 
Constitution. But some friends of ruling party left 
no stone unturned to complicate this issue for
ever. I am happy thatthis could nottake place, 
i would also like to say that Darjeeling Gorakha 
Mill Council formed in Darjeeling has failed. As 
Shri Shahabuddin has also said the ̂ pme thing. 
Not only he but oneof the initiators of this accord 
Shri India Jit said that it has become merely a 
farce. Therefore, another accord will certainly 
fail if it is prepared making this accord as role 
model. I would like to say that no accord will 
prove successful unless the Government is 
sincere and honest in this regard. Now the 
people of Darjeeling are suffering a tot. On the 
one hand there is terrorism of Gorakha Hill 
Council and on the other hand thereis police. 
Now, people of Darjeeling are looking for drink* 
ing water and development. In such a situation 
the State Government and the Central Govern
ment are accusing each for this and the people 
are suffering in their hands. Therefore, it is also 
a matter of consideration.

Afterthis, I would like to say that All India 
1 amang Association put a demand before the 
Central Government long ago to include them in 
the list of Scheduled Caste. They saidthatwhen 
list of Schedule Cast had been prepared in India 
theircaste wasnot includedinit. Therefore, they 
should also be included in this list. Sikkim 
people’s Representation Act was enacted with
out understanding social and political difficul
ties of the State. Tribal people in Sikkim, 
particularly, Bhutiya tribe is very unhappyand 
a great injustice has been done with Sepi caste, 
'nthisregardwithout going into the detailed, I 
would tike to request to the Government to 
convene ameeting of representatives of differ
ent communities, listen their grievances and 
redress them. As I have said that people of
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Sikkim, who are peace loving demanded reser
vation for all communities of the state in the 
People’s Representation Act. The Government 
will make effort to take steps in this regard to 
maintain peace in the region.

Atrocities have been committed on the 
Linguistic minorities in North Eastern States. To 
protect these people from atrocities, I would like 
to request to the Government to issue identity 
card to each individual in border areas.

With tfiese words, concluding my point, I 
would like to thank you for giving me time to 
speak.

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Deputy Speaker, Sir, today we 
are discussing such a matter which relates to 
each and every village of the country but whether 
the situation in the country and situation in 
Kashmir there is atmosphere of uncertainty all 
over the country. When we travel by plane there 
is an apprehension in the mind whether we will 
reach to our destination or not.

Sir, it seems that there is no administrative 
machinery in the four metropolitan cities and 
each statecapital of the country and the condi
tion of Delhi, where the prime Minister and the 
president are present, is the most pitiablle. It is 
most unfortunate. I remember when Sardar 
patel was the Minister Home Affairs. As the 
Ministry of Home Affairs how he ran the admin
istration of the country. There is the need to 
follow him and I think at least I should do so. The 
Minister of Home Affairs has unlimited power 
that if he feels that the situation of country is 
turning bad and if the Prime Minister has to 
arrest someone to normalise the situation, he 
should do. But now the hon. Home Minister is 
following and flattering them. I don’t know what 
will be the future of the country. When Shri 
Rajesh Pilot took over the charge of Internal) 
Security he daiffted that he would improve the 
situation of the country but the situation of Kash
mir worsened to the extent that the State police 
took up arms and the army had to pacify them.
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{Sh Surya Narayan Yadav] qun hasof course not yet come to rural but we
are surely beading towards that State If the 

This is the situation of Kashmir which ts called people are deprived of their rights, they are not
heaven of India by us Buttheheaventumedrto going to tolerate it They should therefore be
hell then wecangue6sthestfuatoninottwrparts given a separate State of their own I strongly
of the country support this view

Sir now I would like to thank to the hon 
Prune Minister mat he has tackled the Punjab 
issue with open mindaf*Jheartand«iip»ovedthe 
situation theree*herthrcxighholdng election or 
through administration He restored normal situ
ation in Pan jab Some of my fnends may think 
that I have congratulated the hon Pnme Minis
ter I used to thank the Government which do 
nght things as well as criticise it if it does wrong 
thing though it is Government of my own party 
His Government improved the situation of 

Punjab therefore I have thanked him, Butwhat 
is the situation now Come to the jharkhand 
issue Shn Rajeshpdot isbruningthemid-night 
candles but the resub tscpher To cheat mtfus 
manner will not work out Poor adrva&i down 
trodden andmost backward people live there 
andtheirdemandislhat a separate Jharkhand 
state should be created forthem Their move
ment is not a new bom but they have been 
demanding it smcer independence and what 
ever Government came in the power misled 
them and did not concede their demand so tar

Sir I request the hon Home Minister and 
thehon Prime Minister to consider jharkhand 
issue with open mmd and create a separate 
Jharkhand State I belong to north Bihar and 
pleading tor South Bihar because if the Govern
ment do not aneateasepwafte.^^ 
theadivsepeopleoftherapomNM aacompaiad 
to take up arms The Hon ^ lis ter said in 
Ranchi that allthesMpportersofJ*' rkhandstale 
bas turned into terronste andthR statement was 
tetecastbroadce^iniwtoonatnews Shntaloo 
Prasad Yadav the Chief Mmetar of the State 
haa also uttered some words

If an Hon Chief Minister ts saying that 
terrohms ts raismgits haadm h« state, then the 
gravttydsitijationcanbewellima9 ined.Terror*

Mr Deputy Speaker Sir w^le coming to 
Delhi from Bihar we have to cross through Uttar 
Pradesh Even if you takert nght from Namtal up 
to the border of Maharashtra most of the areas 
come under Uttar Pradesh After aU what is the 
use of having such a b*g State? Requirement of 
smaller States finds it due place in the election 
manifesto of all the political parties No political 
party denies* Thenwhyareyounowgomgback 
on the promises you have made in your election 
manifesto? Uttar Pradesh should be divided 
into three smaller States That will ensure the 
development of those areas Vritages will pros 
per and it would be convenient to solve the 
problem of unemployment

So far as the quest non of law and orde m s  

concerned, I have already said that the situation 
wcntocaieverywheie 3b00 persons have boen 
kiKedm Bihar dunngthelast two to twoandahaN 
years people belonging to the rmnorrtycommu 
nihes have been masacred there News in this 
regard have appeared in newspapers but it is 
said that there has been no riots in Bihar It is 
withoiAnotsthatsucha large number of people 
has been kitted there suchthesrtuabontnBihar 
ismserabte (Interruptions)

SHRI RAJVFER SINGH(Ahoia) Under 
whose governance has them been so many 
killing .n Bihar?

SHRI SURYA NARAYAN YADAV You 
know. I have already said, that I can oppose if 
somethingimpropefisctonebytt̂ govemm  ̂
ofmyownparty TNstsnelamoppoeingmyown 
Government m Bihar That ts the situation

The inckJert of «h December in UttarPradesn
hassentashockwavefhioughtieworid Whole
dfhev^t^stM .ThosQ \^puK addow n
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the masjtd were rejmctng after the event had 
occurred They were dancing and singing 
whereas other peoptealaround the worid were 
shedding tears and there wasageneral impres- 
s«>nthattheinciderrf was an act of injustice and 
outrage Theoulcomeolthataidarebetfigbrone 
by all of us There is stifi time for our colleagues 
in the BJPtocome to their senses The issue of 
mandnr maspdis notgomgtosolveany problem 
Rather. Isay that BJPpeopte are the greatest 

enemies of Hindus Do they not want that the 
temples of Hindus m Pakistan, Bangladesh 
America England and m other countries of the 
woridshouJdrwriamintact̂ Dolheywanlthalthe 
Htndu-Mandirs situated in ait those pis es 
shoukibedemotehedonaccourtofoneAyodhya 
issue7 This act of anrwhiatMnshouidbesiapped 
If at all they consider them selves advocates of 
Hindus they should forgo the Mandir masjtd 
issue Masjid must be constructed there None 
isbommthiscountrytostopit This *s a fact An 
honorabfe Member who wasfustspeatong on it 
has defined rt m a very beautiful way that every 
individual ot this country has a right to hve here 
What is obfectionable if a maspd exists ot a 
Gurudwara or a Monastry exists in place of 
Ram? Why anyone should object if a monastry 
of Ramanand Swamy exists there'? But if you 
have any objection to it then I think you are no* 
sincere about your advocacy for the cause of 
Ram Ram had only said that anybody coutd 
come and settle m his Kingdom That is why 
pecptebetongatmg toaflcastes arrt creeds live
in that city That is a city. nobody can deny it It 
this sort of outage against human rights and 
human senhmerteconhnuest*(e that, then this 
country wttt not remain united No initiative is 
being taken to keep this country un.ted The 
country is above aR considerations of position 
and power AHofusarendmgm the same boat 
and all these issues are discussed here tn this 
House But we should thims that when this 
country itsetf ceases to extst. where would we 
go? Do they wart thatlheseparatecourrtnesfike 
Uttar Pradesh, Bihar and Det»arecreated here 
Is India like that? I request the men of theBJP 
to give a rethinking to aHlhese things In the 
capacity of a Hmdui request them that they
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should stop inflicting disaster for the country 
which is already easing through an economic 
cnsts and the law and order situation is in 
shables and theoverati situation in the country 
is going from badto worse They should rather 
contribute or improve the situation and there 
also lies a chance of their coming to power lean 
say it with a guarantee that the mandir-masjid 
issue will not hap them come to power With 
these words, I would like to conclude and I 
express my gratitude for allowing me to speak 
on the Demands of Grants of the Ministry of 
Home Affairs

[English}

SHRM PAWAN KUMAR BANSAL 
(Chandigarh) Mr Deputy-speaker, Sir, when 
we take up for discussion the Demands for 
grants of theMmistry of Home Affairs for 1993* 
94 some recent events and the senous chal
lenges thrown up thereby to our very existence 
as the nation do come to our mind Onesingte 
incident that shattered our proud claim to an 
ancient civilization professing urwversals broth
erhood and giving to the world a messages of 
tolerance peaceandnorv-vwkrcewasthedeino- 
litionof the 450-year-old mosque at Ayodhya 
It exposed those forces who for narrow pofctical 
gams, went about demolishing without com
punction the lofty pnnciptes that tndia has al
ways stood lor It provided an opportunity to 
those forces who wanted to unleash a terror of 
religious bigotry But a the same time, it proved 
to tue world that the blied pursuit of pow$r by 
exporting the rehgious fervour ot the peoplecan 
plunge the nation into a quagmire from which it 
may become ffideed difficult toextncate »t The 
demolition of the mosque, as was said earher 
and the violencew that erupted thereafter in 
different parts of thecountryd»ma t̂housa«nds 
of innocent lives besides destroying property 
worth thousands of crores of repees woufd 
remain as indelfcle pock-marks on the holytace 
of mother India Our friends on the other side 
should ateoknow about a

Sir 6Hrtboldonedbytheiraclsof$acMl0ge
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at Ayodhya, those forces again tned to concerge 
at Delhi and tay siege on the Capital but the 
Government rose to the occasion and faced the 
treat with detegnination, foiling their designs to 
create a situation of chaos and lawlessness in 
the country The situation warranted firm action 
andthe Government dutifully saved our democ
racy from degenerating to mobocracy

Of late , we have seen that terrorism , 
though fought back valiantly in Punjab, has 
acquired hitherto unknown dimensions in'van- 
ous parts of the country With the advancement 
in Science and Technology and with the willing 
support received from across our borders, the 
organised terrorists today seem tobe in a stron
ger position vis-a-vis our law-keeping forces 
With sophisticated weaponry and remote-con 
trolled explosives, the righting capability of the 
organised terrorists seems to befarsupenorto 
that of our forces

Law and order may be a State subject but 
terrorism has to be treated not just as a State 
subject but a matter of concern for the whole 
country

It poses danger not only to a State or to 
some States, but to the whole country and today 
to fight terrorism is a national challenge and has 

. to be accorded with priority Responsibility for 
this obviously trails on the Centre Acoorcknated 
approach has to be adopted and imaginatively 
worked out plans implemented to check terror
ism, And it is time that we no longer view 
terrorism as just a law and order problem

As in the case of Defence, internal security 
must also attract due attention of the Govern* 
ment in the changed world scenario. For safe- 
guarding our freedom and sovereignty for 
strengthening our unity and integrity, constant 
vigil is required on the border as well as within 
the borders This must bednven home toevefy- 
body The State and Central forces need to be 
rrxxiemised not inaphased manner but onawar

Ministry of Home Affairs 
footing, 303riffle can now weH be preserved to 
serve as antiques and to decorate the drawing 
room watts infuture It is time we acuired sophis
ticated weaponry, we acquired the latest tele
communication equipment for our Central po
lice Organisation as well as for state police 
forces When we talk of modernizing the police 
force, I must seize the opportunity also to 
emphasise that an effort must also be made to 
improve the quality of criminal justice for an 
ordinary citizen And for doing that, what is 
required is an intensive training to the police 
personnel so that their very approach to the 
problems that cop up from day-to- day under- 
goesa drastic change, and they become more 
humane in their approach in dealing with the 
problems relating to the people

The Centre State relations contmueto be a 
subject of importance All that I would like to say. 
knowing of the time constraint, is that we must 
take expedrttons steps in studying the report and 
vanous recommendations of the Sarkana Com
mission We have been doing that tor the last two 
years. But I suppose, it is time for us to do it in 
a time-bound frame and take the necessary 
decision thereon in the Inter State Council

A reference was made to the growing de
mand for carving out smaller States form the 
presently bigger States tn the country I also 
want to join those friends in saying that this 
demand need not be viewed with suspicion. It is 
regional aspiration it is the regional imbalances 
that have crept over the years that have made our 
fnends in various parts of the countrytoraise this 
demand. Andlthink. without going in loramass 
reorganisation of States which could throw up 
vanous other attendant problems we must 
consider each case on its own men* and wher- 
everlhereeneedofdomgHwemustnotteeishy 
of granting smaller States to the people, to the 
tnbate and to others so that their developmental 
activities, their developmental plans could be 
taken up with greater seriousness and with 
resuH-onented approach.

Finally, before concluding. I would only
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very briefly like to referto some aspects relating 
to the administration of the Union Territories A 
teefeng has grownmthe seven UnionTemtones 
that these terntones are being treated more as 
an appendages of the Union Government and 
due respect is not being paid to the genuine 
political aspirations ofthepeople Again, conftn- 
ing myself to the UnionTemtoiy of Chandigarh,
I would like to say, that though this capital city of 
Punjab and Haryana has a population of over 
seven lakh people and represents the aspira
tions of modem Incba, in the words of Pandit 
Jawahariai Nahru. yet over the years, no effort

* what so ever has been made to set up even a 
rminicipal corporation there And m the scenario 
that prevails discontentment amongst the people 
is bound to be there And, Sir. treating it as a 
small territory, we must not brush aside the 
aspirations and yearnings of the people

For over 27 years, Chandigarh has been a 
Union Territory We have a Union Territory 
called Pondicherry which has its three small 
pockets indifferent Slates, separated from the 
main territory by600kms by700kms, and yet, 
all these pockets along with the 12 scattered 
areas of the mam land of Union Pondicherry 
continue to be an Union Territory Whereas, 
here, every second day we hear of conflicting 
reports about the future of Chandigar and that 
unsettles thepeople of Charefcjarh I can under
stand the leaders of the two adjoining States of 
Pun^ and Haryana makingther demands But 
i would very humbly bke to submit that people 
ofChandigaihshouldnolbetrwtedasapolibcaJ 
football If you can decide to ascertain the view 
of residents of one small vfKage, there is no 
reason why people of Chandigarh should be 
denied that nght

Sir, it is with aH humility and after having 
9»ven due thought to this issue, that I would Uke 
to put it before you that Chandigarh no longer 
hokJsthe key tothe Par̂ abproWem It has been 
sad by my hon friendsftom the other side also 
that there is a marked improvement or a sea 
change in the situation in Punjab and we know 
what has brought aboutthat.lt we rake uptois
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solved It could rather complicate the problem

Two important townships adjoining 
Chandigarh that is Panchkula and Mohali have 
come up in Haryana and Punjab And very 
nghtty, it has been put forward by a nght thinking 
citizen m a letterto the Editor of one of the leading 
newspapers that automatically the entire area 
could serve as one unit without disturbing the 
present political set up as such because doing 
that would create all further problems instead of 
solving them

Sir bowing to your gesticulation to per
haps stop Iwouldconcludebysayingthatany 
discussion on the future of Chandigarh must not 
be held without keeping in view thefeefengsofthe 
people of Chandigarh because oniy then a tast
ing solution can be found and we would not be 
budklomg the feelings o< the people Thank you 
very much

MR DEPUTY SPEAKER Thank you Now 
Shn Viswanath Sastn your name is next, ac
cording to the 1st But Shn Madhukar wants to 
go to the hospital Can you accommodate him 
first O K Shn madhukar

{Translation}

SHRI KAMLA MISHRA MADHUKAR 
(Motihan) Mr Deputy Speaker, Sir, let me first 
thank you for allowing me to speak I would not 
touch all that comes under the purview of Min
istry of Home Affairs However I would like the 
speak oncertam points concurring the Ministry 
Herelam incKJentally reminded ofathing The 

hon Minister might be already knowing what 
Kabir Das said m the following teens

* Turn Kahte ho kagad likhi, per Mem 
Kahta Ankhtn Dekhf

The points on whichl would speak are not 
tobefourxi any wherein the books. Those points 
refer to the incidents that occur m our day to day 
life and that is the part of our real experiences
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i thought. I should highlight all those points that 
constitute the part of our experiences of the
events

Two new ministers have gotbearthm the 
council of Ministers ! know both of them very 
well For some days »n the begrining, they were 
outforashowdowntoproveastowhoofthetwo 
was more powerful The question was whether 
Chavan Sahab was more powerful or Sayeed 
Sahab

I would like to submit that the district to 
which I belong is adjoining the border of Nepal 
it has been repeatedly pointed out that the BSF 
is not working there m an effective way A large 

'Scale smuggling of pulses, coal and sugar is 
going on there The office df the Custom Depart
ment of the Government is there, but it is also 
totally ineffective, 1 had written in this regard to 
the then Minister of Finance Shn Thakurji that it 
should be checkedbtfnofcng has beendone&o 
fai Smuggling of several commodities from 
India to Nepal is conbnuoustytncroasaig The 
borderofNapalsnearto our place. Ononeside 
ofitthereisBirgani The businessmen who had 
earlier been having small shops have now be
come owners of ftveto ten story btafchngs If no 
step is taken by your Mirustry and if the Govern
ment is incapable of checking such irregulari
ties being committed on a large scale, then I 
would take it asataiure of the Government The 
Government should therefore takestnctmea 
sures to check these things

Secondly even aJerthebest efforts made 
in this regardandeven after so muoh of discus
sion in the Lok Sabha. the Ministry of Home 
Affairs has been unable to check the atrocities 
being committed on Scheduled Caste* and 
women eventhoughtheirtentiorofthe Govern
ment might be very good The Government 
should make it dear as to what effective steps 
are likely to be taken by the Government m this 
regard The Government should make a cat- 
pgoncaistatementintbwregaKi Moreover, the

Ministry of Home Affsurs 
Bhcrtiya Janata Party which has createdavery 
explosive situation in Iratewith a bogus slogan 
in the name of Ram has infact no love for Ram 
but rfthis Government has at a» any concern for 
theuotfyofthecountiythentahouldnathavehad 
joined hands with the Bhartiya JanataParty The 
Bhartiya Janata Party alone is not tobe blamed 
for the demolition of the Babri Maspid the 
Government is also equally responsible for it 
This government ts wiVing to safeguard the unity 
and mtegraity of this country the Government 
should get out of its relation with the Bhartiya 
Janata Party This isso because that is the main 
quesbonfor the whole of the country I would like 
to know whether the government has ever tned 
to see as to how much corruption is rampant in 
the appointments in Para Military Forces like 
BSFandCRP Thirty thousand rupees are taken 
asbnbeforappomtongapersonmtheCRP If the 
sectanan feelings of being a Hindu or a Muslim 
are plaguing the personnelof the BSFandCRP 
how can they ensure security and communal 
harmony m the country? Unless the Govern 
merrtchecks<x>rn4JtK>nattherecruitment*evel 
the situation in the country will not improve

I can teii you that were such thing has 
happened arc) I have made this submission for 
yourconstderaton

Iwanttosubmd through the House that an 
improvement should be mads wi Freedom Fight 
ers Pension Scheme Which tsmlhe charge of 
ShnRamlalRahi For years togstwr people run 
from pittar to post Som^onecomes form Bihar 
and stays at my place tor five days and another 
time theystay at anotherplacebi/f their efforts 
proved to be futile Therefore, you must pay 
special attention toward* them and ensure a 
system which many clear aH files related to 
feeadomligliiaiBwfttwaositai^ 
do not have to am andspent money uselessly
TheyhavetovwtLokNeyakBhavananumber 
of times, which has apparently become 'Lobh 
NayakBhavanaspaytngmowyeaassntialfor
gettingthe woritdonethew. Cowupttoftpwvails
inthedepaiimentdealingwithfieedomd^tBfB 
You must stop it andstnot measures should be
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If you donot check this cornjption then how 
you will be able to help there freedom fog jhters 
who are already poor Today, the situatonisthat 
they come toDeihi. stay hereforsocdays, spend 
their money in visiting officers of your depart
ment Once, i had to reprimand officers of your 
department, when t brought this matter to the 
notice of the Minister of Home Affairs He trans
ferred an Undersecretary Therefore, I can say 
it on the basis of my experience

Your Indian Police Service has a cedre of 
h»ghrankingpolioe officials whrh are appealed 
tnrough Union Public Service Commission I 
would requwear you to also give your attention 
on them as crsteism and religions discourse is 
spreading among them Idonotwanttotakeup 
thessueofcorruptionoverjierebutin A.S and 
IP  S will becomeasubject of such degradahon 
then how your adnwvstrationvvitt function and if 
administration does not function property then 
how wtfyoube able to implement your pobcnes 
m th»country Today, dsomeone becomes an 
IA S and! P S hedoesnottalk with anybody 
IA S officersconsiderlhomoefvos above soo 
etyandtheybeh«M»asiflnci8hasnot attained 
its independence Even after 44 years of 
inctepencetwewrwchangeintheirattilude f 
therefore »equert#» HAmsterof Home Affatrs to 
consider aHauchaspects So that your poiicies 
can be mplefnenledinaproper way and we can 
matesmgra* tamrwdytoooopefifewiihyou 
a'tf^dpflomfuttrefltoobutldonot support 
the demand* of the Mlniairy of Home Affairs 
p m m M M m h m m  Icorwiderit my duty that 
thepowrts wNchl hnrwe rawadbetoreyouontfie 
ba^of my exjwiwnce.shoukfbe brought to the 
"cteeoflheHoueevandtieGovemmentsofhat 
>teHouseandwhale<jl*»nat»onmaybeaware 
oftt

With thesewo«**,SwJ oppose the ck>

DR LAXMI NARAYAN PANDHYA 
(Mandsaur) Mr Chairman Sir, whether the 
sitting the House has been extended as rt is 60 
clock now Have you extended the time7

lEngksh]

MR CHAIRMAN Is it the pleasure of the 
House that weextendthe tome of the the House7

SEVERAL HON MEMBERS Yes,

MR CHAIRMAN The time of the House is 
extended by one how

[Translation]

SHRI NAWAL KISORE RAI (SJtamcshia) 
Mr Chairman, Sir inset© oppose the demands 
otthe Ministry of Home Affairs We implement 
some scheme only after making budgetary ar
rangements smvtariy wedrawlegstefcon&m 
the House Uoe the one aboul T ADA which was 
pna6entedandpassedn»wsHouse (Interrup
tions)

(was saying that whenever a scheme is 
launchedto finish terrorism from the country, 
then Home Mwstry speeds crwesofiupees on 
its implementation but generally <sresutttsrtJ 
andonthecortrarythetenoismgoonincreaa- 
tng Beil Purdah.KaE5timir,Assamoranycrtt>er 
part of the country rt»» situation does not im
prove IteeNhatfriefeequenUfeshufftngotthe 
MmisUroandmducticmal new Ministers. the 
infoirnatoonai»itwihchweget#¥ou^newspa- 
pers ontysthe«ww>ieasonof<duetow»wcht>e 
problems ol our country are becoming more 
complicated Alter SfmPitorsinduction to the 
HomeMingtTy.thepofceinKashmBtwsstoiled 
agitation Recer^.aleid^oareiwas held in this 
regard m the House

Mr Chawra** Sir. solar Athequesttonol 
Punjab ts concerned, many members have 
appreciated ilbutfwant to subm»taa*polcew
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running the show in Punjab Even innocent 
persons are bemg harassed by the pobce Some 
days back hon MemberShnJagmat Singh Brar 
had narrated his woes in the House Similarly, 
hon Member Prof Prem Kumar Dhumal also 
narrated his bad expenences about Punjab I 
want to submit that by empowenng police in 
Punjab you are simply paving way (or police 
btrflyism Therefore, I request youtoputacheck 
on the police in Punjab

Mr Chairman Sir Home Ministryspends 
crores of rupees on maintaining law and order 
but a Government is run with a policy and an 
intention , No doubt, a policy is a part of maro- 
festoand which is alsopreparedm the House but 
if one does not have a good intention and will 
power then nothing is possible Therefore, 
through you. I want to submit that hon Minister 
forHomeisbusyindiscusion, the incident of 6 th 
December was happened dunng his tenure All 
the speakers have tned to bnng the%JP in the 
dock I am agreed with their views fcAit hon 
Minster of Home Affairs Youarest̂ busymyou 
discussion, you must listen to me Why I should 
blame BJ Pas the present Home Minister was 
Home Minister at that time also In this very 
House, When hon VishwanathPratap Singh 
askedhtmrfKalyanSmghgn/eshis resignation 
What will be your action, “then wit hm seconds 
Home Minister replied that BJPwouidtfien and 
there elect its new leader Then what happened? 
Everybody know it thatf while mat deptted struc
ture was be^denx>l»hed, the Certral Govern- 
mentwaicMitsiier%alto0 alherancHhePifme 
Minster was sleepingm his bedroom, nobody 
was there to do anything in this regard (Interrup
tions)

Mr Chairman, Stf, thereafter the construc
tion work of temple continued tor the next 36 
hours The Minister of Home Affairs was wen 
aware about it Due to the fexity of the Govern
ment of India the demoirtionworkcontnedupto 
StonghoureandtheneafterdunngthePresidenrs
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rule the construction work continued uplo full 36 
hours (Interruptions) Why these congress
men do not raise any objection on those ques
tions, The mosque was demolished for fice 
hours, which was dunngthe rule of BJP but the 
construciimoftheternp(econiinuedfbr36houis 
after the imposition of President's Rule I want 
to ask through you that what happened to Gov
ernment o( India and Home Minister at that trne’  
(Interruptions)

SHRI MRUTYUNJAYA NAYAK 
(Phullbani) Mr Chairman. Sir, how can he 
speak like this7 (Interruptions)

[EnghshJ

MR CHAIRMAN I am not allowing you 
Please sit down, This will not to go on 
record (Interruptionss)*

{Translation}

SHRI NAWALKISHORERAI Sir, where 
has Shn Nayakji at that tone when construction 
of the temple was going on for 36 hours?

I want to submit through you to the hon 
Minister of Home Affairs that the raising of para 
military forces tike C R P F , BSFandCISF 
needs regional, social and geographical bal 
arm  loomefnxnBihar.Jurt now, Shri Madhukar 
ji was also saying that no recruitment has been 
mademSttamrshia, Darbhanga, Madhubam 
and motihan districts of North Bihar dunnglast 
tenyeeis

Therefore, IwouWiketodemendthatthe 
recruitment to CRPFand Industrial Security 
Force should be made from a8 parts of the 
countrytomaintainsooiilarKlnBgiorialbaiance 
The hon. Home Ministerhas made announce-
ment for iwsingaRapid Action Force and some 
woiKhaaateobeendoneatcertainptacesinths
it»587tf0 —0 this regardl would like 7f-.1 that
this force shouldbestrengthened by inductmg
Hindus, M u m *, SiWwandCbitetiansm equal

'Not recorded
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One more point I would like to raise about 
language You have great contribution m social
ist movement Through you, I would like to say 
that people have been staging dhama forthe last 
so many years infront of the office of Union 
Public Service Commission demanding justice 
to Indian languages The hon Home Minister 
should think over it senously and take decision 
on it Indian language does not mean Hindi only 
but it includes Malayalam Telegu, Brajika and 
all other Indian languages Action should also 
be taken to include Brajika language in the 
Eighth Schedule of the constitution

A lot ot things have been said about free
dom fighters so in this regard t would like to say 
that there is large scale corruption m the pension 
cellmeant forthe freedom fighters inLokNayak 
Bhavan A decisicri should be takenforthe grant 
of pension to the freedom fighters with -in 3-4 
months There «s a suo-motu pens»on scheme 
underthe Home Ministry under which pension 
is granted to the persons having links at high 
places without checking their certificates but the 
other certificate holders are not attended to 
properly The freedom fighters face a lot of 
difficulties therefore thetr pension cases should 
be cleared immediately

Withthese words 1 conclude

PROF RASA SINGH RAWAT (Ajmer) 
Mr Chairman, Sir, I rise to oppose the demand 
for Grants of the Ministry of Home Affairs 
Today, the condition of the Home Ministry is 
worse as compareto all other mmistnes The 
Home Minister thinks one thing while the Inter
nal Security Minister thinks entirety different 
thing There is nocoon*natk>nbetween the two 
I would like to know the circumstances under 
which the secretary of the Ministry of Home 
Affairs has to resign from thepost? What are the 
reasons which have further complicated the 
Kashmir problem? Yesierday, thedemand for 
9‘̂ ntsof the Ministry of Home Affairs weî being 
discussed m the House and yesterday only it

also appeared in the newspapers that the Prime 
Minister's Secretariat is in trouble because of 
the Ministry of Home Affairs The main reason 
of the trouble is that the Home Ministry is not 
taking decision on its files

Generals Knshna Rao has been sent to 
Kashmir but the files relating to other adminis
trative changes which were to be made there 
have not yet reached the Pnme Minister’s Sec- 
retanat The Administrative steps which were 
to be taken in other state which have been 
brought underthe president's rule have not yet 
been taken and it is all because of the indolence 
oftheMmistryofHomeAffains Marry proposals 
for making our intelligence and security agen
cies more vigilant are lying pending with the 
Ministry They have not been discussed so far 
Today out internal and external intelligence 
agencies are totally scattered and they need to 
be reorganized and reconstituted Problems are 
becoming senous day by day In Jammu and 
Kashmir, Governor hasbeen changed but offic
ers have not been changed as a result of which 
the situation has further deteriorated there

After independence we have witnessed 
such a big police revolt there Was the Home 
Ministry not awareof such situation there? Is it 
not surprising that killing of one police man has 
raised such a big revolt in the police force? A 
conspii acy was being hatched there for quite a 
longtime as a result of which police pereonneTs 
took up the arms and Army had to be called out 
tc control them They raised slogans against 
India and went to U N Office where they made 
verKxrwus utterances against Incka It happened 
for the first time in the history of India TheBJP 
has been demanding the abrogation of Article 
370 There shouldbeaunrform set upforaHthe 
states ol the country Now the country is facing 
consequences of such misdeeds

The agreement on Jharkhand coukJ have 
been signed one month back but Shn S B 
Chavan has been giving diverse statement at 
different places He has concealed manyfacts 
wNegMngstattomentonBombayBornbblasts.
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Hadourcountrybeenstrongintemalty, we would 
have enjoyed dignity out side also If our own 
house is not right we cannot earn prestige out* 
side

AbtafthngshavebeensaidaboutAyodhya 
The movement for the reconstruction of Ram 
temple at Ram JanamBhumi is to re-establish 
the national self respect and 4 is a national and 
cultural movement ft s  neither anit-Muslim not 

.anti-maspd but efforts are being made togive it 
anto-Mushm colour WhytheGovemntenthas 
made announcement tor reconstruction of 
mosqueonthe Ram JanamBhumi? Why are 
you maHing announcement (or allowing Mus
lims to offer prayer at Ram Janam Bhumi? 
Movementfor reconstruction of Ram temple is 
not anttmuslim and anit-masjid and it ts clear 
from the fact that lakhsofkarsevaks who went 
to Ayodhya had done no harm to any Muslim 
brother Infact it esnotaquestionfortemple or 
mosque but it is the question of psyche of the 
people It is not the psyche of fundamentalists 
it is the psyche of those who mcMgemappease- 
mentpobcy It isthspsyche which is making the 
problem morecompiicated I do not know as to 
when we would get nd of such mentality Such 
mentality has ignited fire in the country

Today, if we took around the country we 
shaMmdtoat m Bihar lawlessness is increas 
ir^tnodenlsofbombblastsare taking place in 
West Bengal, Naxafcbesactivitiesare increas
ing in Ancftwa Pradesh communal riots are 
takmgplaoe mGu arat. Cache of unauthorized 
arms and borNt>s are being found at different 
places m Maharashtra, antinational activities 
amihmpty mcreasmgm Nagaland, T npuraand 
Manipur tramedtenonsts are coming across 
the border That is why terrorists activities are 
increasing in the country The situation in 
Kashmd has become explosive and lor all these 
th*ng&our Home Ministry is responsible

ThefBlore.th«)ughyTOj¥W)u»dfckctomake 
a  submission, and also seek your protection,

Ministry of Home Affairs 
thatthe Government shouldsenously pay atten
tion towards the constructive suggestions I am 
about to make Firstly, them is an urgent need 
to brmg abut racScalchangeeintheentire secu
rity set up To tackle the newly emerging 
situations and changing scenario, the intelli
gence agencies needto be made more effective 
and reorganized Modem weapons need to be 
supplied to the paramilitary forces and these 
fomesbe debutedonlyforthepuiposesfof which 
these were raised and trained At present BSF 
is being deployed to checkcommunalnots and 
ITBP is also beingput on duty in Delhi How can 
the CISFbe successful m restoring peace the 
event of dsturbancesas it was pnmanly rased 
for guarding public sector undertakings only 
Strength of the para-mdrtary forces should be 
increased Unfortunately mthe Budget no pro
vision has been madeforncreasngthestrength 
of the para-mittaiy forces, for modernizing and 
supplying latest weapons to the police in states 
and for increasing their strength and for giving 
special assistance to the states I would like to 
submit that provision should be made for all 
these ttungs Simtlarty recruitment in the para
military forces should not be made on commu
nal bneseventhough some people are suggest- 
ingthatiecrutfrnentshouldbemadeonthebasis 
of minority and majority cntenon This should 
not be allowed to happen Ment and physical 
standards should be the only basis for recruit
ment

On many issues the BJP is being criti
cized. I would ftketositorwl that those who have 
developed the habit of criticizing others should 
tost peep into theif own hearts Sir, throng you, 
I would like to know when wi» me elections in 
Rajasthan MadhyBprade^OenUHarPradesh 
and Himachal F âdesh be hem

Though taw andordersrtuattonio all these 
statessbetter than in many overstates yet sw 
months have passed and ejections have not 
beenheW. H seems twtthe Govemmentenot 
senousatXMrtholdingetectwns»> these states 
anddemocfacyisbewgmurderedthere As the 
verdict of the MadhyaPractesh High Court, the
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dismissal of the Governments in these four 
states was unconstitutional, Undemocratic and 
misuse of article356of the Constitution. Yet the 
central Government is not keen to hold elections 
there f ourstates in deference to the wishes of the 
people for the installation of democratically 
elected Governments. I seek your protection 
and will conclude my speech within two min
utes. Sir, through you, I would like to submitto 
the Central Government and the hon. Minister 
of Home Affairs thatthetraitorsshouldbehanged 
because nobody is above the nation. All the 
persons responsible for criminalising politics 
and for politicalising crimes need to be sternly 
dealt with. Politicians giving patronage to Mafia 
gangs should be exposed whetherthey hail from 
Maharashtra, Bihar or Uttar Pradesh. 
Crtmmalisation of politics in all these states is 
not a good omen for the country. Therefore, 
stringent measures should be taken to check 
terrorism and the cult of violence. The office 
which Sh n Chavan is holding today was once 
held by Sardar Patel too. Such a lackadaisical 
approach on the part of the Home Minister will 
not help.... (Interruptions).. Mere praising in the 
House will not do any good, internal situation in 
the country is really bad Hence, there is a need 
to take stringent measures to deal with the 
situation.

[English]

SHRIMATIMALINIBHATTACHARAYA 
(Jadavpur): Sir, I am very grateful to you for 
allowing me a few minutes. I have submitted 
several cut motions and I will onty speak on two 
of them.

Firstly, about the Centre-State relationship 
which is one of the concerns of the Home 
Ministry. I would like to say f/iafinthis respect 
that since our country is a federal state the 
relationship between the Centre andthe state is 
a very delicate matter.

However, we are sorry to observe thatthis 
delicacy in obsetvingthe Centre-State relation- 
Iships has not been established tiythe Govern-

Ministry of Home Affairs 
ment at the Centre.

I remember, not in this debate, but in an 
eaiferdebate.fromtheTreasury Benches some 
hon. Member had compared the relationship 
between the Centre andthe state to the relation
ship between the husbandandthe wife, and he 
said that just as in a family there has to be a 
certain precedence given to the husband, simi
larly, certain precedence has to be given to the 
Centre.

I would like to say that today the best 
husband-wife relationship is based on equality, 
amity and mutual understanding and we would 
like tofollowthe sryne model in the case of the 
Centre-state relationship.

When we fmdthaithe economic power and 
the political power is totally captured by the 
Centre, that the resources that are mobilized 
from the states are wholly kept under lock and 
key by the Centre, to bed disbursed at their 
pleasure to the states, thatcertamly cannot be a 
happy situation either in the family or in the 
nation.

So, from this point of view, I would iike to 
say that the delay in implementing the recom
mendations of the Sarkana Commission is 
most unfortunate, particularly the recommen
dations of the Sarkaria Commission regarding 
the economic relationship between the Centre 
and the State. The measures to prevent the 
interference of the Centre in the state and mea
sures to ensure that the different states are not 
neglected, so that tfiere is even development, 
because uneven development isone of the most 
crying problems nf our country. This uneven 
developmert in the dffferent states which is as 
a result of the neglect of the Centre and unless 
this is rectified a healthy centre-state relation
ship cannot be established

As for the righls, within thestates, of course, 
the states themselveshavetosee that the nghts 
ofdtizens are equatty maintained; including the 
rights of me minorities, the member of the
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backward sections of depopulation, the rights 
of women, the nghtsof the tnbalsandthe Sched
uled Castes,

But at the same time, it must be said that 
sometimes when it is said that there should be 
a reconstitution of the states, on the basis of 
smaller states, I would say that small is not 
invanably beautiful in this sitution sometimes, 
it may be that smaller stats may be viable, 
sometimes smaller states may nqt be viable

But the question is whether the nghts of all 
the different groups, minority groups, linguestic 
minorities, religious minorities, backward sec
tions are maintained within the state or not I 
think that it is its on this basis that the long 
dalayedunhflppy situation of the Centre-state 
relatior»>n<p Should be rectified and it must be 
immediately rectified

The second point, the other cut motion on 
which I want to say a few words is, regarding the 
crimes against, women, atrocities against 
women We fmdthe it is very unfortunate, that 
throughout the country, in the different states 
there has been an unfortunate increase in the 
number of atrocities of different kinds against 
women

I would only say that Government statistics 
tell us that there is one rape every 54 minutes, 
one molestationevery 26 minutes, one dowry 
death every one hourand 42 minutes and so on 
Onecango on givmgsuch examples It is rather 
unfortunate that some members seek to make 
political capital out of this and they look at this 
problem from a narrow party angle

I think, this is one area in which it is 
necessary for everybocfy—men and women, 
people comtngf rom state; people comingfrom 
the Centre - to see that measures are taken to 
prevent such atrocities against women. IwouW 
l»ke to make one particular pomt in this respect, 
that is regarding women, who have been the

Ministry of Home Affairs 
victimsofthe recent riots A women’s delega
tion some time ago visited the cities of Surat, 
Ahmedabad and Bhopal and met many of the 
womenvictimsofthenotsthere Manyofthem 
belong to the minority communities, many of 
them are very poor, and many of them have no 
forumwheretheycanvoicetheirwrongs The 
Centre had taken certain measures so that they 
ca be recompensed And yet, because of the 
situation in which women are, because they are 
not organized and because they cannot come 
out and speak their wrongs, a proper distribution 
of relief and rehabilitation measures is not pos 
sibie ThisisanotherareaonwhichtheGovoiA 
menthastolookat

I know that law and order is the business of 
the state But at Jhe same time, the Centre 
particularly the Home Ministry, has a certain 
responsibility in this and I would particularly ask 
for the proper rehabilitation of the women vie 
tims of the riots, the children who have been 
affected by the note, so that the wrongs that have 
been done to them atleast to some extent may 
be rectified

Sir, I would end by slightly changing a 
quotation form Bertolt Brecht and I would say 
that happy is the country where the budgetary 
allocation for Home Ministry can be kept at 
minimum Unfortunately we do not live in such 
acountiy This is the unhappy situation in which 
we live in It is the total Budget, the total policy 
of the Government that we are opposed to But 
rt is only with relation to these two cut motions 
of mine that! have expressed my objections But 
that is meant to be the pinpoint of my total 
objection about this Budget

1&33hr»

[MR SPEAKEr in the Chait\ 

{T/anstoflonf

SVfRI CHHEOI PASWAN 
(SASARAM).Mr Speaker, Sir, i nseto oppose
the DemandsforGrants of Ministry of Ho<Tie |



Affairs. Detailed {Hscussion has already been Iwouldliketosubmitthatexafpnationsofthe

637 Demandsfor VAISAKHA9,1915 (SAKA) 1993-94 638
GmntsfGeneral), Ministry of Home Affairs

held in the House and many hon. Members have 
made quintessential speeches. Without going 
into the details, I would tike to make a few 
suggestions. Firstly the hon. Member who 
spoke before me spoke in support of creating 
Jharkhand state. We are not opposed to the 
formation of smalierstates. Howeverfirstofall 
our leaders should be dear hearted. Demandfor 
separate Telangana state is being made in the 
home state of the Hon. Prime Minister. In the 
hon. Minister of Home Affair’sstate demandfor 
Vidarbha state is being made and in Uttar 
Pradesh, demand for Uttrakhand state is being 
made.

Sir, we support the demandfor Jharkhand 
state but nght now the demand is being raised 
just to disturb the state Government in Bihar. 
Theirintentions are not good and they nevervvant 
that Jharkhand state should be created. Ifwe 
take a wider view of things, we shall find that the 
Congress party creates problems first and them 
it finds solutions to these problems. For in
stance in Punjab when Prakash Singh Badal 
was the Chief Minister Bhindranwale was insti
gated to weaken the Akalt Dal Government in 
PunjabarKiwhenBhindranwale went out of their 
control he was declared a terrorist. Even the 
Kashmitproblemtstheirowncreation. All the 
probtemsarecreatedby the Congress alone and 
then they try to solve them Without going into 
all these details I would like to submit that 
recruilrnert in thepara-rrHWary forces should be 
opento aH the castes, sections and religions so 
thatthe regional balance could be maintained m 
the para-militaiy forces andaH His afflicting the 
para-mtfitary forces could be removed.

Mr. Speaker, Sir, secondly, examinations 
of the UPSC are not conducted in Indian lan
guages. The demandfor holding UPSC exami
nations inHindiandnsgporwrf languages isalong 
standingdemandandforyearedhamaisbeing 
stagedin front of theUPSC. Thisdhamacanbe 
called the longest dhama in the world. It is 
astonishing that examinations are not being 
condudedinHindiandolherwgional languages.

UPSC should be held in Hindi an& other regional 
languages.

Withthesefew words I conclude,

[English]

SHRI KIRIP CHALIHA (Guwahati): 
Speaker, Sir, on the Demands for Grants, I 
wantedtospeakalot. However I will confine my 
speech to two minutes

A lot of criticism and harassment has been 
puttothe hon. Home Minister by rrwiy of the bon. 
Members However, I want to give my due 
praise for his wisdom and sagaciousness in 
these trying times. I also want to give my due 
praise to the young and dynamic team of Minis* 
tens of state namely Shn Rajesh Pilot, Shri P.M. 
Sayeedandtothe Deputy Minister of state in the 
Ministry of Home Affairs, Shn Ram Lai Rahi. 
They deserve these praises. I will confine my 
speech only to one point due to paucity of time.

Anumberof kidnappings has taken place 
in Assam. One person who was kidnapped is 
Shri Bolin Bordoloi, who is the son of the first 
Cheif Minister of Assam. Before this problem 
could be solved, Yesterday bight, tour leading 
persons of my constituency have been kid
napped from the heart of the city. Asl under
stand, tomorrow is the last date fixed for the 
ransomtobe paid forthereleaseof Shn Bordotoi. 
For the last lew weeks, the law and order 
situation in Assam had deteriorated, causing 
anxiety to the people of Restate. I would not like 
to criticize anybody for this because my own 
Government is in power in the state. But, Idofeel 
that in view of the situation, a review is neces
sary about the entire insurgency problem in 
Assam and steps be taken to ensure securityto 
the life andproperty of Individuals. I appeal tothe 
Home Minister totake proper steps to see that 
the life of thetodnapped persons remains safe 
arni they are released from captivity asearty as 
posstote.

With these words, I conclude.
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SHRI PC CHACKO (Tnchur) Mr 
Speaker, Sir, I understand the time constraint
andlwlll confine my speech tofive minutes only 
The discussion on the Demands for Grants for 
the Home Ministry is given less time Webemg 
the junior Members of this House were watching 
very carefully the seniors especially the senior 
Members of the Opposition parties as to how 
they approach the problems of this country

During February-March, 1992, many prob
lems which were confronting this country were 
discussed and how this Government red ap
proached the problems Forexample, take the 
case of Punjab I rememberthatmMaich, 1992 
when this Government conducted elections in 
Punjab to tackle the problems on a political 
basis Every Opposition Party, from BJP to 
Communist were anxious in denouncing this 
Government todenigrate the actionof the Gov
ernment saying that this action is not nght 
Punjab wasabuming this Govemmentto deni
grate the action of problem for thiscountry and 
this Government under the bold leadership of 
Shn P V Narasimha Rao has decided to go for 
election Whateverwasthe assessment of the 
Opposition regarding the Punjab election held m 
February 1992 it all proved wrong How it is 
proved wrong and what is happening in Punjab 
now'? I understand that the entire problem in 
Punjab is not resolved l agree with my f nend 
Shn Jagmeet Singh Brar But, atthe same time, 
after the February elections in Punjab.we went 
for the municipal elections and now the cokJ 
glory of Punjab is slowly coming back. Weknow 
thatthe Rajiv-Longowal accord is yet to be 
implemented and the nch legacy which we have 
inherrtedfromQurdepartedleaderthecongiess 
Government will implement it At the same 
time, the Puntab has come back to normalcy 
The opposition leaders should understand that 
it is the sagacity, it m the farsightednesses Shri 
PV Narashimha Rao's Government which 
brought back Punjabto the normal situation 
That one single reason is enough for all the 
political parties to support this Home MtoB&y'a 
Demand forGrants
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There are many problems. But, t have no 
time to dweH on all these problems Now, my 
Fnend Shn KinpChafiha has said that the hon 
Minister, Shn Rajesh Plot had visited Assam 
andhekJdiscussions withBodos TheBodo 
landproblemisaserwus problem and we coukJ 
find a solution-and the settlement is almost in 
sight

•Sir there has been the Jharkhand issue 
There are many other burning issues before this 
country today But we are initiating political 
solutions one by one to these problems the 
mamatlegationfrom theB J P against the Govt 
was about Kashmir We must have a political 
soiutio i for Kashmir also and I think all of us 
agree on this But when this Government is 
initiating political solution they are finding fault 
with this step Idonotblameeverybodyforthis 
I want a positive response from the side of 
opposition parties

Inthe last few days we have seen that when 
the Budget was coming for voting afl the oppo 
sition parties said that they will vote against the 
Congress Govt All the parties said so They 
could not think further Right fromtheB J P to 
the Marxist party, they have aHdeodesm their 
friuty meetings to vote against Govt I want to 
say that this country cannot afford this costly 
negativism. You judge your own comrades. If 
you have decided that anti Congrttesism is the 
only uniting factor for all the parties m the 
Opposition, then I can only sympathese for you 
but this country cannot afford it

There are many problems I am not going 
mtothe detail*

Sir, Shrimati Malini Bhattacharya finally 
condudedthatany Government whtchisapend- 
mg vary tesafor the Home MMatiyisamodet 
Government.

MR. SPEAKER, Please leave it for the 

SHRIP C. CHACKO. Unfortunately, Sir
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she has got a wrong understanding. The Home 
Ministry in this country has got a wide respon
sibility in addition to the law and order machin
ery The internal security should be the Prime 
concern of the Ministry of Home Affairs. Here 
in the Home Ministry, we have Hindi language 
implementation cell, freedom fighters' welfare 
and half-a-dozen other departments/matters. 
Many of these things, which are nowunderthe 
Home Ministry, should be separated from the 
Home Ministry. The Home Ministry’s task is 
mainly to oversee and maintain the law and 
order in this country.

Sir, out of the demands for Rs. 3, OOOcrores 
of the Ministry of Home Affairs which are before 
us for consideration in this House, the expendi
ture tor police nelatedexpenditure«sRs.400odd
crones.

MR. SPEAKER: Please conclude

SHRI P.C.CHACKO: Sir, I am winding up 
In a vast country an ocean like India this expen
diture, which is the this Demand for Home 
Ministry is only legitimate and it should be 
agreed to without expressing any dissent opin
ion.

With one sentence, Sir, I am winding up. As 
far as the Demands for Home Ministry are 
concerned, one poirt which requires attention of 
aH political parties « that when the Government 
is taking some action, immediately there ts a 
hue and cry which is raised tn the name of law 
andorder. The people whocreatedlawandorcter 
problem in Uttar Pradesh-when action is taken- 
come here arxJ complain that theGovemments 
are dismissed.

Sir, the doubfe game of opposition parities 
of hunting with the hourKteandrurmi»>g with the 
hareshouWbestopped,Otherwise weacannot 
go forward. A wrong impression is created in 
this House when Shri Ram Kapse and his 
friendsspoke about explosions thattookplace 
in Bombay and Calcutta. AH at us were worried. 
Proper enquires were conducted by the state
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Government. In spite of all that happened nor
malcy could be restored in that state. People s 
confidence could be regained Effective steps 
weretaken by the state Goverment. tn spite of 
what happened in a city like Bombay we could 
regain the confidence of the people in notime But 
some parties are seeing things in their political 
angle.

MR. SPEAKER When Mr Paswanis 
cooperating you must also cooperate Please 
conclude.

,SMRI P.C.CHACKO Sir, they are seeing 
things throungh their yellow glasses. They are 
trying to blackmail the Congress Government

MR. SPEAKER. Please conclude. Shri 
Vaima Sigh to speak now

SHRIP C.CHACKO' One sentence please. 
This attitude of the Opposition parties, espe
cially the B. J.P , should be reconsidered by 
them. This is a time for all of us to stand united 
and fight for the good of the country

I support the Demands forthe Ministry of 
Home Affairs.

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr. Speaker, Sir, I shall adjustto the 
time. I may not have even spoken if my col
league, Shri Rongpi has not raised his gnev- 
ance. I haveamoral obligation of supporting his 
cause. So 1 nse to say a tew words.

At the outset I would like to say that I support 
the Demands forGrantsof the Ministry of Home 
Affairs. My moral obligation is this that on the 
desire of our hon. Prime Minister, six Members 
of Parliament ofthis House from the North-East 
offered our support to the leadership of our 
present Prime Minister.

Dr. Rongpi who spoke earlier, expressed 
his diswointment about the rron-futWlment of 
the commitment given by the hon. Prime Min* 
isterfor restoring the Autonomous Council for
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Karbi Along which was dissolved There was a 
proposalfor making this area of Kaibi Arong an 
autonomous area inside Assam and it was 
placed before our hon Prime Minister we six 
M PS jcNnedandwesupportedhisJeadership 
We placed this proposal before the hon Prime 
Minister and agreed but after some time the 
Council was dissolved We again met out Hon 
Pnme Minister and requested himfor restonng 
that council and the Prime Minister agreed to 
thatandheaskedthehon Home Minister also 
to look into it Beforeme.Dr Rongpirat»edthis 
issue in this House and it is quite surprising that 
the commitment has not been fulfilled That is 
why I have the moral obligation to support him 
I hope the hon Home Minister will refer to this 
in his reply

In the cut motion that I have moved I only 
made a reference to the law and order situation 
pertaining to Manipur Although it is a state 
subject, I have been raising that issue because 
on that account of paucity of funds our Armed 
police Force could not be provided with sophis
ticated weapons and goodconditioned vehicles 
and also because we have no funds to raise a 
battalion of Manipur Rifles etc The Government 
is very much helpless Although we have 
determination to curb or to flush out the insur
gents who are underground, the Government is 
quite helpless So, while moving my cut motion 
I have raised this point So, I hope that the 
present Government will provide the funds as 
well as the sophisticated weapons

Lastly, Sir, I have to express my anxiety 
also about the present situation prevailing in 
Jammu and Kashmir lhavetoraisethishere 
because my fnend. Shn Shahabuddin made a 
proposal forgivtngfull autonomy to the state of 
Jammu and Kashmir but it will encourage the 
people in Manipur to raise a similar demand 
Already it is one of the demands oftheManipun 
insurgent underground organisation tor full au
tonomy of the state So, if this proposal is 
accepted, rtwiliagamaeate trouble inMaropur
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In this case, if autonomy is gtvento Jammu and 
Kashmir, it has to be given to Manipur also and 
to some otherstateslike Nagaland and there wifl 
becomplications /

With these few words, I support the De
mands of the Home Ministry I have to leave 
many points because of lack of time

[Translation)

SHRI VISHWANATH SHASTRI (Gaapur) 
Mr Speaker Sir in few words I would like to 
oppose this demand I oppose them because , 
law and order situation is deteriorating day by 
day Incidents of kidnapping and hijacking of 
aircraftare increasing and the Government has 
utterly failed to check the communal propa
ganda The Government has farted to effectively 
ban the communal Organisations The Hon 
Pnme Minister’s promise to the nation to protect 
the Babri Masjid could not be kept by the Gov
ernment The Government also could not stop 
the constitution of a temporary temple at the site 
of Babn Masjid Therefore, there is no reason 
to support the Demandsfor grants

Mr Speaker, Sir, though I agree that 
terrorism in Punjab has been checkedto a large 
extent by the Government yet arms are being 
smuggled into the country inTerairegon in Uttar 
Pradesh from across the Nepal border Ide- 
marKj construction ofaborder toad in the border 
region to stop inflow of arms into the country 
Besidesl at every 10kmsapoUce post should 
beset uptoensureeffecbVBpatroltagdunngthe 
night The mam reason forth© is that the terai 
region has got dense forest which provide easy 
hideouts to criminate and terrorists

Mr Speaker, Sir, Uttar Pradesh has been 
converted intoapoticestate If somebody rases 
his voice against a corrupt officer, then leave 
aside other provisions, NSA is used against the 
person raising such voice everything is being 
done arbitrarily For instance m Bjnor when 
Swami Shn Om Vesh raised his voice against 
corruption he was arrested under NSA on 24th

APRIL 29 1993
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April. Such things are going on under the 
President's rule. I demand that effective steps 
should be taken to check all these things. With 
these words, I oppose thedemandsforgrants of 
the Ministry of Home Affairs.

[English]

SHRI P.C. THOMAS (Muvattupuzha): Mr. 
Speaker, Sir, I would take only one minute to 
makea suggestion regarding communal har
mony.

v MR. SPEAKER: You have always been 
speaking and you have been making very good 
speeches all the time.

THE MINSTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN)- Mr. Speaker, Sir, I 
would like to express my deep senseof gratitude 
to the hon Members who have participated in 
the discussion and in their own way they have 
given very valuable suggestions. Some can be 
accepted, some may not be acceptable, but at 
the same time. I mustsaythattheentiredebaste 
though unfortunately because of the business 

m the Rajya Sabha I could not personally be 
present in the House, but still I havegone through 
the speechesof the hon. Membeis-on the whole 
was of a very high quality.

Sir, I must also take this opportunity for 
specially complimenting the hon. Speakerand 
also the standing committees which have been 
constituted.! have gone through the report of the 
standing Committee and I must say without any 
fear of contradiction that they have made very 
valuable suggestions which will definitely be 
given very serious consideration so that this 
system which has been started, should get going 
and it should formpart of the entire system. 
While doing so. I should mention about certain 
points which have been made, which, infact, are 
very important.

Sir, we are going to have a complete as
sessment as to what is going to be our require
ment of the par-militaiyforces. how many forces
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are available with us and about kind of training 
is given.

Underthe changed circumstances, if any 
re-orientation in the training is called for be
cause of the new kind of crimes which are 
committed by the people in differentparts of the 
country, specially in the wake of terronst activi
ties, insurgent activities, Naxalite activities and 
also communal atmospherathat we find in the 
country, that would be given, we have been able 
tocarve out about 10battalions from theexisting 
C.R.P.F. and call itthe Rapid Action Force. It is 
a composite force which tries to given a feeling 
of confidence among the different sections of the 
people so that they may not have any kind of 
prejudice that the force is either based in favor 
ofpaiticularcommqnityorcalls. In fact, if I were 
asked, I would say, no uniformed forcefor that 
matter, should have the tradition of bemgcalled 
biased in favor of one particular community or 
theother Wewillhavetogoinfor-orientationof 
such forces because the allegations are being 
made.

I quite appreciate the point which the stand
ing committee has made that these 10 battalions 
are not going to be sufficient as things stand 
today. We will have to have many more battal
ions which can be called at a very short notice 
and in acommunal sensitive area. I quite see 
the point. We make every effort to see that such 
battalions are increased and also the existing 
battalions are given some kind of re-orientation. 
We propose to examine the entire syllabus 
which has been prescribed for training of not only 
the new inductees but also for those who are 
already serving and in-service training also has 
been prescribed. We will have to go deep into 
the matter. Some two or three people who are 
knowledgeable should go deep into the matter 
and a kind of re-orientation which is required wilt 
be taken up as early as possible.

Another issue which is. in fact, leferredto 
is about India Reserve Police. In fact, this is a 
new idea. The involvement of State Govern- 
ment is there. Fifty percent is gang tobe subsidy
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and 50 per cent is going to be advanced, without 
interest to the state Government so that they 
shmildbeabletotakeadvantageaf this new kind 
of concession that the Government of India has 
offered I must saythat nearly 22 battatonsare 
goingtobecreatedof which 16-17battabonsare 
goingtobe created during the yer 1993-94 The* 
standing Committee was definitely awrect when 
they said "When those 17 battalionsare goltng 
to be created there is hardty any provision the 
Budget It is a very small provision that has 
been made I may bnngto the notice of thp House 
that ultimately there has to be an increase m the 
framework of allocations which have been 
granted to us Our revered lady Member 
Shfimati Maltnt Bhattacharaya ’s pomt that there 
is has been huge increase in (he allocation of the 
HomeMinistryisnotbomeoutbythefact The 
fact is the provision made does not even take 
care of the inflation That is why, there will be cut 
in the r*al sense of the term Oo not have the 
impression that we have got enough money for 
all our requirements But for India Reserve 
Police unless the provision is made, the State 
Government also wifl not be able to take advan
tage of the new facility which is going to be 
avadaWetorhem Dunng Recourse of the year,
I would try to p« mde the Finance Minister to 
see thdt t*vnV which have been agreed to 
actually

SHRIMATIMALINIBHATTACHARA YA 
What I said was, unfortunately we needs also 
so much allocation

SHRI S B CHAVAN: I would be very 
happy if the provision «cut and thesttuatton is 
created whem no provw*xiisr*qu««d. I would 
be the happiest person, (tntenvpt/ons)

Thehon Pnme Minister says that we 
would believe that thts states of affairs should 
wttheraway”, Kthatconoeptcanbeacoapted.of 
course, there is noprabtem, Ifthacondftonsare 
really congenial for that kind of atmosphere, of 
course, there should be no problem

But It can assure the House that during the 
course of the year for raising the 17 battalions 
we are going to make necessary provision in the 
Supplementary Grant and see that the state 
Governments vvhohaveaoreed for ha wig these 
battalions, they could take advantage of the 
situationand seven more battahons will be given 
them they year, 1994-95

Aboulthe requirements of the arms and 
ammunition, rtisa fact and I am very happy that 
the Standing committee could go deep into thr 
matter and made definite recommendations that 
the sophisticated weaponry which ts required 
according to the changed circumstances is very 
necessary We will have to provide them if the 
terrorist ts to be confronted with our303 There 
ofcourse.it is not working So, they have to be 
provided with latest weapons If they have to be 
fought on equal grounds we must have the latest 
weaponry which is available I can say that our 
Ordnance factories are now manufacturing to 
a limited extent, some new rifles and also the 
pistols The immediate requirement is very 
huge and, that is why we had made a special 
case and we imported some latest equiprru »• 
and also some pistols which will be given to 
the Forces which m tact, are tn charge ot fighting 
such terrorist or insurgent Organisations

I think on the whole I mufei say that the : 
Standing Committee has done vary valuable jot 
and it wiH be greatly helpful for usfor putting forth 
our demands beforfe ttte Finance Ministry that 
fheseare reai requirements which have been 
also endorsed by the Standing Committee and 
lam sure, meFJnance Minister® a very reason 
able person andhewrildeftnilely see the neces 
B4y of having is such a provision.

SHRI SRIKANTA JENA. StandmgCom 
mittee recOTmwndationsshaiiW be discussed 
in the House first and then we should pursue 
those rooommenda8on&.

>
< SHRI S. B. CHAVAN: Standing Comn/



tee recommendations are not opposite but in parties “Please for God’s sake, come together.
Please treat this asanabonal issue and see that
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support of Standing Committee recommenda
tions, certainly I have every right. They have 
been sutom it* ed yesterday.

SHRI SOMNATHCHATTERJEE (Boipur)- 
You persuade the standing committee on Fi
nance to pursue it. Otherwise, the Finance 
Minister is slippery

SHRI S. B. CHAVAN: I am sure that even 
the Standing Committee on Finance also will be 
reason£ibte enough

I realtzethe difficulties oftheFmance Min
ister also. We cannot possibly take an isolated 
view We have to take a comprehensive view. 
He has given us whatever is possible under the 
circumstances. If finances permit, certainly he 
writ be helpful. That is the only point I wanted to 
make

There are some important points which I 
have to touch.

SHRI NITISH KUMAR : What about 
Jharkhand?

SHRI S.B. CHAVANI: Why are you so 
anxious about the Jharkhand issue?

S H fl NITISH KUMAR: We want to know 
about it from you.

SHRI S.B. CHAVAN: The first point which 
I would Uke to refer to is about the communal 
situation as a whole. Communal situation after 
theGtholOeoemberhasctofinitelydeteriofated 
in certainareas. We had a very bigbombbiast 
m Bombay. Ahmedabad and Surat have been 
another examples where a large number of 
casualties have taken place and,onthe whole, 
an atmosphere ot suspicion is being created 
Unfortunalely.evefy effort is beingmade to see 
thafthfckindofaoommunalalmosphereehould 
continue.

I request all the leaders of the political

we do not create the kind of atmosphere which 
ultimately is not going to be helpful to us”. It is 
going tobehelpfultoout enemies and we should 
not, infact.beinstrumertalmcreatingasituation 
which ultimately is notgomg to be in the interest 
of the country. If the unity and integrrty of the 
country is goingtobe lest, it will be because of 
this; because of the communal atmosphere. 
{Interruptions)

My ratnsing finger does not mean that you 
are doing it.

SHRI SOMNATH CHATTERJEE: Ofall 
the persons, you are showing it to me; (Interrup-
tions)

SHRI S.B. CHAVAN: Sir, a point was 
raised by some hon Members thatmsprte of the 
effort which ts being made, there is hardly any 
provision to deal with those who utiftze oommu- 
naiism and communal hatredfor political ends.
I would request the hon. Members to go though 
the Representation of the people Act. Afterthe 
election was over, 1 know of manycases wherein 
the seat of an elected Member of the Assembly 
has been set aside. The election has been set 
aside ot some o! those people who got the votes 
in the name of religion. It has sent a proper 
message. The only point which we have to 
constderis: beforethe elections if we can have 
anykmdofaprovtsion. Even before the election, 
if some kind of a legislation ts called for which 
will disqualify evenfor contesting the elections, 
it will help. Of course, it is a very difficult 
proposition. It is not that easy. But, at the same 
time.thereisnodenyingfactthatthes^uationis 
such that, if we can possibly think in terms of 
having some kind of a legislation of this type. 
which wilt disqualify even for contesting the 
electionsthatmayhelpandthatisamatterwhich 
is being seriously considered by the Govern- 
mem. Iwiflbegofthepoliticafparfiestolendus 
support and if they have any tdeas about it. 
cefWBniytney are most welcome, vyowounie
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I would like to refer to the point which was 
raised by a few Members bad that was in the 
context of Ayodhya

[Translation]

SHRI RAM VILAS PASWAN (Rosera) 
Mr Speaker Sir, I would like to ask the hon 
Minister of Home Affairs whether a person who 
as taken la w into hts hands and has been causing 
bloodshed is above the law’ The hon Minister 
should also clarify the position in this regard

Is the Shiv Sena Cheif above law’  I would 
like the hon Minister to make a statement about 
him also {Interruptions)

[English]

SHRIS B CHAVAN I am sure that the 
hon MemberShri Ram Vilas Paswan is aware 
of the fact I ahve made a public statement on 
that But unfortunately I cannot possibly takt 
the powers of the state Government I can advise 
them I can tell them what action has to betaken

SHRI BASUOEB ACHARIA (Bankura) 
Have you advised’

SHRI RAM VILAS PASWAN What for 
have you enacted the T ADA’  (Interruptions)

[Translation]

The Government can take action against 
him under T ADA Why don’t you take action 
against him’  {Interruptions)

SHRI HARI KISHORE SINGH 
(SHEOHAR) Mr Speaker, Sir Iwouldliketto 
know as to which party is ruling there’  is it not 
a Congress rules state’  (Interruptions)

[English]

SHRI S B CHAVAN Whether it is a

Ministry of Home Affairs 
Congress-ruled state or a non-Congress-ruled 
State, the rules of the game will apply equally to 
all the states The state Govememnts are very 
zealous in protecting their rights If it is a matter 
in which their prerogatives are being deprived of 
bythecentre then.weneednotthinkmtermsof 
Sarkaria Commission and the Delegation of 
powers Rules and all other things So kindly 
bear in mind this aspect

SHRI SOMNATHCHATTERJEE Theo 
retically that is all tight On principle what you 
are saying is absolutely correct But consider 
mg the party system of Government in this 
country whent the Prime Minister is the Presi
dent of your party’  does it Iip  tn your mouth to 
say you cannot communicate your desire at the 
highest level of your policy decision to.be 
implemented by the Chief Minister’  Does it go 
well tn the country’  Is it at all acceptable’

SHRIS B CHAVAN It will not be proper 
on my part to say on behalf of the party on the 
floor of the House

SHRI RAM VILAS PASWAN This is 
avery serious matter You should take it very 
seriously (Interruptions)

SHRIS B CHAVAN I would like to refer 
tothe6thDevemberinadetatAyodhya Avery 
wild charge was made against the Government 
by saying that we are in collusion With the 
Bharatiya Janata party I can say without any 
fear of contradiction and with all the foree at my 
command that this is a baseless charge

We do not subscribe to this view This 
charge is being madeby some hon members 
(/ntemjpftof»)somedthehon Members would 
like to have this kmd of an atmosphere wherein 
if you were to allow me to say your politics Is 
also involved

For political purposes certainly you can 
make any kind of allegation My fnend Shri 
Sulaiman Siatts not here He m ade  this charge 
when I was fortunately presents Iwouidltketo
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understand from him astowhatdidheexpect 
from the Govememnt of India when the duly 
elected state Govenremtn, the Chief Mnister of 
UP. comes before the National Integration Coun
cil, makes a solemn promise that he is going to 
abide by the decisions of the court, the disputed 
structure is going to be protected by them and we 
need not have any kind of apprehension in our 
mind. Not only that. The hon. Member, the 
LeaderoftheOppositionisnothere. He made 
a statement on the fiooor of the House saying. 
u it is out responsibility to protect the disputed 
structure." Thereafterthneeaffidavitswere filed 
in the Supreme Court by no less a person than 
the Chief Minister of U.P. himself. Thereafter, 
as if it was not enough. Rajmata Vijayaraje 
Scindia and Swamt Chinmayanand also gave 
an undewrstanding to the Supreme court saying 
, “ we belong to these different organisations. 
We take the responsibly that the structure will 
be protected and all the orders of the Supreme 
Court and High courts wdl be honoured(/ntem4> 
tions)

SHRI BASUDEB ACHARIA: How was the 
construction allowed when the President’s rule 
was imposed’

SHRI SB CHAVAN: I do nt know why you 
are so impateint. Let me have my say in the 
matter. Thereafter if there is any point of doubt 
m your mirjd, certainly you can ask me at that 
stage.

When the matter was agitated in the Su
preme Court,the Supreme Court also asked the 
question to our Attorney General. How the 
Government of India »s going to assess in the 
event of enforcement orders being issuedby the 
Supreme Court.” And on behalf of the Govern
ment of India, we stated that ultimately it isthe 
primary responstoiHty of thestate Government 
topnotectthestructure. And their being giventhe 
affidavits, it becomes their responsibility and if 
^w am an y assistance fromihe Central Gov
ernment, we are preparedtogiven them Barring 
that, if the Supreme court were to give any 
direction to the Central Govemetmn, we are
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prepared to abide by whatever orders are given 
by the Supreme Court. One of the applications 
that was pending before the supreme court was 
about the central Government being appointed 
asa receiver. In that context, they askedfor our 
opinion. Thereafter, they said, the central 
Govememtn need not be appointed as a re
ceiver. Thereafter, we find that there was a 
meetingoftheNIConthe23rdNovember. On 
24th of November, almost 195 companies were 
sent to Ayodhya and round about area, in fact, 
this was sent with a view to assisting the state 
Government, if they deem it necessary. If they 
thougrilthat rtwas absolutely necessaryto have 
the assistance of these paramilitary forces, that 
would be available to them But even stationing 
of the paty forces were also objected to. (Inter-
ruptions)

[Translation}

Please have some patience kindly listen to 
measlhaveNstenedtoallofyou.(/nfer7upAbns)

[EngUsHl

ActuaMywe requested the Governor to give 
his assessment of the situation and we got the 
report. IntheWhrtePapqr, everything has been 
mentioned. The White paper issued by the 
Government clearly indicates as to what has 
been the report o# the Governor. The Governor 
says that this is not a time to impose the 
President's rule. On the other hand, the report 
of the Governor deatfy states that if Article 356 
is being invoked, that will be a kind of provoca
tion. And the representative of the Government 
says that hecannottake guaranteed protecting 
the structure if this kind of provocation is there.

These are the different reasons. Tocon- 
sklerthem. the Government of India had to hold 
a number of meetings. And In our Political 
Affairs Committee, everything was discussed 
threadbare and uftimately we came to the con
clusion that we should not provide any kindol 
provocation to the State Government so that 
they.
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SHRI HARIKtSHORE SINGH Why the 
meeting of CCPA has not been held so far 
(Interruptions)

SHRIS B CHAVAN You are taking it very 
lightly whereas I am speaking on suchasenous 
matter You are taking it as a matter of joke 
(Interruptions)

Wbatdoyoufeel—(Nenupttorts)—You do 
not understand me significance of me matterand 
take everything JighMy Isitnotajoketoa&ksuch 
irrelevant question as to why the meeting of 
CCPA is not being held— (Interruptions)

[Bnghsh]

Sir, I have given the full details Now the 
point that arises is, why is it that on the 6th of 
December, the para—military forces which were 
stationed inAyodhya were not gwenofderstogo 
to Ayodhya and take charge of that disputed 
structure? Hon Members might recollect that 
there was a crowd of almost three lakhs of 
people They had assembled there and they had 
gwenatotalunderstancfcngtouslhatlheyarenot 
going to touch the disputed structure and that 
they are going tohaveasymbolictarsevain the 
sense, the platform which was raised there, on 
that they wihaveasymbofcfcarsevaramdthat 
Wifl the end ofjhe whole thing Unfortunately,for 
us the kind of trust that we had reposed in them 
turned outtobeafutile sort of trust that we have 
kept in them

Tabout 4 o’clock, I contacted the Chief 
Minister three times. Our Home Secretary was 
continuously tn contact with their officers and 
every time they wetesayingthal they are taking 
care of the whole thaig T»«1220hours.wewere 
told that we need not worry asthere is not going 
to be anything happening tome cispuledetaic* 
ture Andat12.25p.m Igotthefirst news from 
the IB Control Tower keptmayodhya that some 
people havectaimsed on to me tomband that 
they are trymgto destroy it

Ministry o f Home Affairs
In fact, the para—military forces were kept 

ready and they were alsoaskedtogosheed You 
will be surprised to know that the District Mag
istrate who normally accompanies such force 
declined in the beginning Lateron, he accom
panied this force and having gone about 3 km, 
thereafter, he told the para—military forces to go 
back saying that those are the orders of me Chef 
Minister and that the chief minister does notwant 
any kind of f irmg or any kind of violence in that 
areaandthatthey have togo back That was the 
kind of order which was given to them By mat 
time, the entire structure was destroyed and 
thereafter we took the dissuasion to impose 
President’s Rule in the area at about 9 o'clock 
m the evening

SHRI SOMNATH CHATTERJEE We 
take it very very senously I am obliged to the 
hon Home Minister for recounting before this 
House as to what had happened from hour to 
hour Evenlangupatl 45pm and he said that 
he had spoken to the Chief Minister and that the 
Chief Minister had assured him that nothing will 
bedone Thereafter became to know that inspire 
ofthe assurance, it wasbeongdone when he had 
been wrongly informed why did he not impose 
the President's Rule then and there only? when 
thetr forces weie mere, he could have immedi
ately sent theforce How long would it take to do 
that? Were you not ready to impoeePresident s 
Rulemammute'stime?Howloog would rthave 
taken?

Mr Home Minister, with all humility. I am 
askingyou this question You are saying that this 
is a very senous situation and that communal 
feelings are going on unabated Did you not 
arititipatettrttheremigNhaNebeenthi&demo- 
Stfonandmen steps would havetobe taken very 
quickly? This isour grievance and wehadbeen 
gomg to you and we had been go«igtothe hon
Prime Minister, repeatedly every day 
reqyeetinghyou to please take all steps. What 
was the bes» of yourtaat in that Government9

8HR)$.aCHAVAN:Mier«bout&o,clock 
wecame to know th«th#entire structure had
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beendeslroyedandlheyhaderecledsomeWnd 
of a make—shift temple in that area. So long as 
the dulyetectedstate government wasthere, our 
paramilitary forcescouldnot be effective: that is 
why afterthe President’s rule was imposed, it 
was the responsibility of the paramilitary forces 
and the commanders to go into that area, take 
charge of theentire thing, which they dkJ accord
ing to my information.

SHRI BASUDEB ACHARIA: How much 
time was taken by the paramilitary forces to 
reach the site (fnterrvpttons)

SHRI S. B. CHAVAN: I do not know why 
this kind of a doubt should anse in the mmds of 
thehon. Members whenlam stating aW the facts. 
Almost onahourty basis we have given the total 
chronology »n the white Paper.

SHRI LOKANATH CHOUOHURY 
(Jagatsinghpuf): The facts he is stating is right.
I want to know one point.

Mr. Speaker: Lokanathjt, this e  not gomg 
on record He is not yielding.

(fnmmjpttonsy

SHRI SB-CHAVAN Ithink I have given 
the entire history of the case. It is f.or the hon. 
Members to draw their own conclusion. I can 
assure you that we were sincerely of the opinion 
that this course was the only course open tous, 
which wetollowod

Now I come to the problem of Kashmir 
which has been raised by some of the hon. 
Members. The Kashmir issue ts equally very 
corrpfcMted. But atthe same time, whenever we 
fnakeasincers eftorttosee that proper atmo- 
sph^socrealed in Kashmir before having as 
represertsflvegovemmentintheaw—urrfor- 

w ifu u n n o n n M i^
»«em on (his «ubject~~4he day we make an 
aiv*ou»«emef*,from#ienextdaythefeisan
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escalation in the violent activity in that area. that 
is why we held a number ot meetings with the 
leaders of political parties; we also held meet
ings with the Ex—MPsandEx—MLAof that area 
and we are trying tobuikf up some kind of an 
atmosphere in which the involvement of the 
people ought tobe there and also the local people 
are taken into confidence.

Unfortunately, recently there was some 
kind ofapolice agitation in thatarea. Every effort 
was made tosee that somehowthey march tothe 
UHoffteer who is stationed there and submit 
their memorandum to him. What are their de- 
mands? Reinstatement of the people whohave 
been dismissed, formation of a union for the 
police force; there were some of the demands 
which were put before the UN Officer who ts 
stationed there. An effort was made to 
internationalise the whole thing. But unfortu-’ 
nately they had the weaponry in the*r hands. We 
wanted to refuse the situation and at least take 
charge of the weapons which were m that area.
I must say that the Army has donea wonderful 
job. Army andtheCommander in that area saw 
to it that these people arecaughi and they defuse 
the situation. They took charge ofthe armoury. 
That «s how the situation has been saved. But I 
cannot deny that there has been some kind ofa 
simmering discontent among them. We wiH 
have to make very concerted effort to see that 
their sentiments O' their grivances are not ex* 
plotted by pn^PakistanimiStants who actuary 
seemtohaveenteredin that area. Every effort 
sbengmadetoseethafttfwyseetheieasonand 
come tothe negoUhte.

tt would not be out of place iflwers to state 
on the ftoorof this House that when matters ot 
policy are being discussed, every timeaques- 
tion is being asked We can definitely say that 
Kashmir is noiaprobtem which is negotiable. If 
there is any negotiation, rt can be for differ or* 
reasons. I <^ora#y say that we can negotiate 
with people who gwe up violence; who believe 
in the moan uonsfltuDorv ineieiore.tneyco*ne

*Not recorded.
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forsomekindofanegotiation But,byshowing 
the threat of the gun ncessarytheywanttooome 
for any negotiation and dictate terms that this 
needs to be done at aror that, there are a large 
number of splinter groups amongst the mili
tants it ts impossible for us tocarry on any kind 
of negotiation with all kinds of group ifonegroup 
were to accept another would object, and agam 
we wtl! find ourselves in the same position 
hardly any kind of improvement will be there in 
this situation That is why, it will be necessary 
first to create a condition, in which the normalcy 
is restored in that area and thereafter we can 
think of a representative Government which will 
be in a position to discuss with the Government 
of India (Interruptions)

MR SPEAKER You mayplease sit down

SHRI S B CHAVAN In this context. I 
would like to assure all the people of Kashmir 
that we are not interested m imposing a particu* 
lar person as the leader of that area Let me 
assure them that elections, when held will be 
free and fair and whosoever is their chosen 
representative he will be given the fid coopera
tion from the Government ot India Let them not 
have any kindof a doubt tn their minds, let them 
not carry an impression that we have apartcular 
person m view and we would impose him on 
them That isatotally wrong kindof conception 
and let me make the facts absolutely dear that 
if the democratic process hasto take a goodtum, 
then it wiff have to be left to the people of that 
area Whosoever becomes the leader, the pub
lic representative certainly, ttw Government of 
India will be too happy to accept him

In this context, I will request our friends 
from the BJP that let them bear in mind that 
Article370cannot be abrogated This is the fact 
of life which they havetounderstand Usingitloc 
a political purpose is a matter which I can 
understand, but this is not the time Whether 
Kashmiris going to be the integral part of India 
or it is going to go outside isabeuid The situation

Ministry of Home Affairs 
is becoming so serious, andatthattime, if you 
have to taft m terms of Article370,1can merely 
say that if more autonomy needs to be given to 
that area, certainly that will have tobeconsid- 
eredmthecontextoftheSarkana Commission s 
recommendations But, whatever autonomy is 
given to other area we will have to be more 
generous so far as Kashmir area ts concerned, 
andtherecanbenodoubtaboutthataspectofthe 
question

These are the few points about Kashmir 
Now, Igo to the Sarkaria Commission srecom 
mendatons Sir the Sarkana Commission has 
been especially appointed withaviewtoseethat 
powers are beng delegated to theState Govern
ment, and we get a sense of participation from 
theStateGovemment StateGovemmentshouid 
not carry an impression as (f the Central Govern
ment is grabbing all the powers either for raising 
the revenues or for legal matters I would like to 
remove that kind of an impression That ts why 
the Inter-State Council has also been const* 
tutedofwhichlhappentobe the Chairman There 
are 247 recommendations given by Justice 
Sarkaria We have been able to dispose of 190 
recommendations The rest of the thmgs-merely 
because the Finance Minister wanted to have a 
talk with #ie Chief Ministers concerned, he said 
that he would ike tohaveameetingwth the Chief 
Ministers and thereafter the matter could be 
taken up, in the sub-committee of thdlnter-State 
CounctMhefaanciai matters, are pending Due 
tothefantthattheFinanoeMinalerwantstohave 
some kwd of a dialogue and almost afl the Chief 
Ministers who are the Members of the Inter 
State Council sub-committee have agreed to 
this proposal, that matter is pending

Only about 52 recommendations are still 
left, of which 44 pertains to the financial matters 
there are 12 recommendations which, infact 
havesomeotherbearing Onerecommendation 
is about legal matters So, these are the 52
recommendations whfch are stifl pending with
ttie Inter-State Council IfeelquHeoontklentthat 
inoneortwomeetingB, wewfllbeabletofinalise 
our views about the Sarkana Commtsalon's
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recommendations So, it is not true to say that 
we have almost tumedadeaf earto the recom- 
mendationsof the Sarkana Commission Wedo 
not propose to delegate more powers to the State 
Governments Ultimately the State Govem- 
ments also have some responsibility This is the 
power shanng thing in which the Central Gov
ernment makes ail efforts to raise the resources 
and similar kind of efforts will have to be made 
by the State Governments also So, it will be a 
kindof joint exercise in which everyone of us is 
interested and nobody should become a liability 
in that sense This is the only point which I would 
like to make I am sorry the 12 recommenda
tions which I just now mentioned, were about the 
emergency powers that are there in the Consti
tution They are also underthe consideration of 
the Sub-Committee

The next point which was raised was about 
the communal organisations It was asked as to 
how may arrests have been made and what kmd 
of activity® going on For the information of the 
House I may inform the hon Members that the 
total number of arrests of JEA R, GH ISS RSS, 
VHP and Bajrang Dal comes to9968, the num
ber of premises sealed are about 1023 and the 
numberof accounts which have been forzenare 
about 196 i am quite sure thatthe hon Members 
may have theirown assessment of the situation, 
whethertfus was enough or more needs tobe 
i equireft We have given powers to the Stale 
Governments (Interruptions)

[Translation}

SHRI SOMNATH CHATTERJEE Sir, 
advance notice was given before It was banned

[Engteh]

SHRIS B CHAVAN Ultrmatdy.it is lor the 
StateGovemmentstotake whatever action they 
think necessary andlam sure the State Govern
ments are afive to the proWem

061 Demands for
Gmnts(General),

Now, I come to the problem of Jharkhand 
The Jharkhand issî Jias also been agitating the 
minds of people but it was too much tosay on the 
floor of the House that it is the creation of the 
Congress Government and they are showing as 
if they are trying to solve the problem My only 
assurancetothehon House when I spoke last 
time about this subject was that we cannot 
possibly take an isolated view We cannot 
possibly say that we are going to dictate any
thing It is for the Chief Minister and for all the 
agitators of the Jharkhand Movement to come 
together and try to find out underthe present 
circumstances what will be the best, which 
pattern of autonomy they would liketo adopt and 
thensendaproposaltotheGovernmental India 
If the proposal is correct and quite reasonable, 
certainly I can assure the House we ha ve neither 
any prejudice nor we are against any kind of 
autonomytobegrantedtoJharkhand We will 
be very happy to (Interruptions) The Govern
ment of India will use its high offices to persuade 
the State Government to see the reason and 
whatever reasonable demand will be there, it will 
be accepted to {Interruption

SHRIHARIKISHORESINGH Sir.what- 
everthehon Member has said should not go on 
record {Interruptions)

[Translation)

MR SPEAKER Neither what you have said 
nor what he has said has been recorded

SHRI SURAJ MANDAL (Godda) 
Mr Speaker, Sir. I have not said anything objec
tionable

SHRI HARIKISQRE SINGH Mr Speaker. 
Sir, our party is in power there and such type of 
things are being said in the House

MR SPEAKER If he has said any such 
thing, it wiB be removed from the record

*Notf*oo«ted
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SHRI S B CHAVAN Sir we have full 
sympathy with alt the tribals in the area and we 
will try to see that both the parties come to 
amicable settlement in the matter Every effort 
will be made to see that both see the reason and 
come to some understanding so that this issue 
is amicably settled I have done so

{Translation)

SHRI RAM VILAS PASWAN Mr Speaker 
Sir I will conclude withm one minute While 
participating in the debate I had raised some 
basic issues cutting across party line I had said 
rf everybody istreated equal before law democ 
racy will be safe and we will be able to check 
violence Bit if law is implemented in a partisan 
manner democracy will not survive (Interrup 
tions)

Mr Speaker Sir (here are artiste such as 
Otleep Kumar and Shabana Azami in »he coun
try who have dedicated their lives for the sake of 
nationalism Today they are not only being 
humiliated but threatened also Ban is being 
imposed on their films throughout the country 
The man who is responsible for murders in 
Bombay has openly said that he does not care 
for law and order He has praised the persons 
who demolished the Babn Masjid and you say 
that it is the State subject The Central Govern
ment is sending its officials to foreign countries 
to trace Memo Brothers But it has no law to 
arrest those who are present m the country I 
would like to know whether anybody has a right 
to take law in his hands to violate the const it u 
tioatocausebtoodshed and to threaten sepiiar* 
ists and artists I urge the Government to reply 
to all these questions

[EngltshJ

SHRI RAM NAIK Sir, there were nets in 
Mumbai during Deoember%January Hon Pnme

1993-94 664 
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Minister had visited the city and at his request 
thestate Government had appointed a judicial 
Commissrton-Snkrrshna Commission- to in
quire into the nots Sir, the Commission had 
given time for submitting the affidavits to the 
Gove mment and the individuals The time was 
also extended upto 22nd April Now yesterday 
the Chief Minister of the State has publicly said 
that the Government has requested them not to 
conduct the proceedings upto October Now I 
want to know what Has actually gone wrong 
what ts the attitude of the Central Government 
about postponing this inquiry by the Srtknshna 
Commission

SHRI RAM KAPSE (Thane) About bomb 
blast m Bombay I have given some information 
and asked for danfication I would like to know 
from the Home Minister what is his reaction

SHRI MRUTYUNJAYA NAYAK 
(Phulbani) Sir

MR SPEAKER The Home Minister be
longs to your Party You can meet him in his 
Chamber

(Translation]

SHRICHETANP S CHAUHAN(Amroha) 
Mr Speaker, Sir, the hon Pnme Minister as 
well as the Minister of Home Affairs are sitting 
here There is a stay order so far as Madhya 
Pradesh is concerned But I would bke to know 
the time by which the Government is going to 
hold elections in three States t e , Himachal 
Pradesh Rajasthan and Uttar Pradesh where 
one-third population of the country tives

SHRI NAWALKISHORERAI Mr Speaker 
dunngthedbcusswn.hon Memberc have rased 
the issue retatw^toconducl̂ ofUPSC exami
nation in aH the Indian languages. But no reply 
hasbeengwentolheeequesaone. AOhamahas 
been goingonmfrontollFSCfor the tastmany 
yearsonthmissue I woukf ike toknow whether 
Government is conskteongto accord perm*-
s k >o  to comiuct UPSC examinations mail the

APRIL 29,1993
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Indian languages?

MR. SPEAKER: The hon. Members can 
ask such type of questions in writing also.

(Interruptions)

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, theintentionoftheGovemmentis 
not clear on Jharkhand issue. Agitation hasbeen 
going on there for the last 40-45 years. The 
Government has neither finalised it nor has 
given any assurance. Is the Government going 

create Jharkhand State?

{English)

SHRI SRIKANTA JENA: After 6th Decem
ber of the entire country was affected by commu
nal nots except Onssa- Orissa is the most cool 
place Those who are outside Onssa-Surat and 
Bombay they were affected the maximunvabout 
3 takh weavers from Surat and Bombay have left 
their work place and they have come to their 
respective villages So, a suggestion was made 
from the Onssa Government to the Home Min
istry for the rehabilitation of those weavers. 
There should be some placed so thatthey can 
be accommodated there »n the State itself, and 
acompletecan be grownfor weavers Those who 
are working in Surat and Bombay are not going 
back. Is the Home Ministry considering the 
proposal ofthe Government of Onssa?

SHRI S.B. CHAVAN: Aboutthecommis-
• sionwhfchhastoeenappointedtoenquireintothe 

matter of Bomb blast in Bombay andthe exten- 
swn of the tirra which they haveconsideredupto 
a particular point, I do not have any authentic 
information. But my feeling from what the hon. 
Member says is that it is a kind of a request that 
theyatemaMngtothecommtosion. Everybody 

' tes a right to request to the commission that 
some more time neecte tobe given or not. But, 
ultimately, it iaths commission to take a deci* 
sion. Evenif t wemtosayanytNng.thecommis- 
^fcnotboundbywfcattsay.Theythemee^ 
'akeadectekttastowhatsboukJbedonelntbe

Mr. Ram Kapse has raised a number of 
issues. I did not have sufficient time to find out 
from them. But a notice was given about Mr. 
Bhaktan and Mr. Jaiur Rehman. Of these two, 
one has already expired. Whether he has any 
connection with Mr. Da wood Ibrahim or not, it 
will be very difficult for me to say. But I cannot 
rule out the possibility of having some kind of a 
connection between the two. This is the kind of 
information that I have.

Abqut Mr. Bhaktan, the information that I 
gottrbmthe Maharashtra Government is that it 
was not Mr. Bhatkan who was responsible; it 
was some Assistant m the Revenue and Forest 
Department, who seemed to have booked calls 
from his telephone. That is the information that 
I got. Whether he ha® anything to do with Mr. 
Baktan or not is a metter which I wM have to find 
out. I do not have any information on that.

Certainly, if the elections are going to be 
held, I will have to come before the House. So.
I need not say anything on that.

About Jharkhant raj, certainly, we are not in 
favour of appointing any kind of a commission; 
it is only within the State the kind of autonomy 
thatthey would like to haveis a matter which is 
going tobe considered; and every effortisbeing 
made to persuade both the parties to accept 
some kind ofapattem which both of them should 
accept and thereafter if they have bring any kind 
of a legislation on this issue, the Government of 
India will seriously consider the same.

I forgot this. Shri Yamia Singh Yunam has 
raisedapoint about Manipur. Dr. JayartfRongpi 
has also raised a point about Karbiangtong. 
These matlemare being discussed between the 
Chief Ministers and the representatives o! 
Karbianglong District; some kiro! of a 
was there. But they are sendingaproposal. i am 
sure, they vwfl sort out the issue and send a 
proposal tous.lcan assure you that we w i take 
a verysympaithetic view so tar asthat aspect ts
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conoemed

Wmoieamiedtoroesarei»quiredinMantpur 
forthepiotet^ottheborderaiea, certainly, we 
are seized of the matter Anearty decision wW 
be taken in that

Mr DdipKumarand other people who are 
being threatened by some people that their 
pictures should not be seen by others, it is also 
a great provocation, according to me We will 
request the StateGtovemmenttopersuadethem 
thatthey should do something about that

SHRI RAM KAPSE (Thane) About the 
IrxianAirtnes and the BankdOman,please do 
something

MR SPEAKER Now therearemany other 
problems

SHRI SRIKANTA JENA There are three 
lakh problems in Orissa

SHRI SOMNATH CHATTERJEE 
(Bolpur) Sir, kindly put cut motion No® 41 and
42 together and 43 separatefyto the vote of the
House

I may read them out Thehon Members 
may know about them I know in the heart of 
hearts they would support me

That the OemarK* under the Head Minis
try of Home Affairs to  reduced to Re 1,

“Failure to protect BabnMasfid Inspite of 
the dear assurances given by the Prime
lLAEtffclAWfeW -*■— *-- ----■--  ̂ --— ____ivmiManQmuNivvNViWHiuvioiiRon
(41)

Tailuretopceventconstnjcttonafmake* 
shift tempteatmesiteo#BaWM^.(42)

“Failure to lake necessary steps in tie  
coiiteKtcrffecomtnenditoneflt̂ ie Report

Mimstry of Home AHmm 
of the Satkana Commission toprovide for

(43)

You will find from these cut motions that 
these have been given on behalf of aH the parties 
together The National Front has also given 
them

MR SPEAKER I shaK now put all the cut 
motions except41 to43rrx>ved to the Demands 
for Grants relating to the Ministry of Home 
Affairs to vote together

CutMottonsNos 1 to 5,17.50 to 61,63 to 85 
90to99,101 102and105to112 were put 

andnogative

MR SPEAKER I shall now put cut mo
tions Nos 41 and42 together The question is

■'That the demand under the Head Ministry of 
Home Affairsbe reduced to Re 1.

“Failure toprotect Babn Maspd mspde 
of the clear assurances given by the 
Prime Minister and tvs commitment to 
the Nation” (41)

‘ThatthedemandundertheHeadMirv 
wtryofHome Affair* be reduced to Rs.
1,

“Failure to prevent construction of 
makeshift temple at the site of Sabn 
Masjid-

TheLokSabtoa&vki&d

1M§km

DMmonNo.5

m »

AohwlSf jSWwtlwwiiidNib 

AF4etcMe<$hf$
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Anthony, Shn Frank 

Battha, Shri Mahcndra 

Bala, Dr. Asm 

Barman, Shri Uddhab 

Basu, Shri Anil 

Basu.ShnChitta 

Bhattaeharaya. ShnmatiMabni 

Chakroborty. Prof Susanta 

Chatterjee, Shn NirmaJ Kanti 

Chattenoe. Shn Somnaith 

Choudhury, Shn Lokanath 

Choudhury, ShnSadudcfin,

Das, ShnJitendra Nath 

Datta, Shri AmaJ 

Dome, Dr. Ram Chandra 

Giri, ShriJBhudhir 

Gopalan, Shrimati Suseeta 

Hoesam, ShriSyedMasudal 

Jena, Shri Srikanta 

Khan.Shriaukhendu 

Kumar,Shn Nttteh 

Mafik, Shri Puma Chandra 

Mandat, SNrtfeahmanand 

Mandtf,ShriS*tt«Wumar
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Manjay Lai, Shn 

MoHah, Shn Hannan 

Mukherjee, Shnmah Geeta 

Mukherjee, ShnSubrata 

Murmu, ShnRupChand 

MurugesaaDr N.

Narayanan. Shn P G 

Pal, ShnRupchand 

Paswan, Shn Ram Vtlas 

Paswan, Shn Sukdeo 

Patnatk,ShnSivajt 

Prakash, Shn Shashi 

Pramaruk, Shn Radhika Ranjan 

Rai, ShnLaHBabu 

Rat, Shn Nawal Kishore 

R^aravivarma, Shn B 

Rajendra Kumar, Shn S S.R 

Ratuiu,Dr R.K.G.

Ram, Shn Pram Chand 

Ramasamy, Shn R. Naadu 

Ray, Dr. Sudhir

Raychaudhun.ShnSudaisan .

Reddy, ShriB.N.

Rqy.ShnHwadhan

Shatfri.ShriVahwanath
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Singh, Shn Han Kisbore

Singh,Shn Ram Prasad

Singh, Shn Ramashray Prasad

Singh, Shn Surya Narayan

Soundaram, Dr (Shnmati) K S

Sndharan.Dr Rajagopalan

Tej Narayan Singh, Shn

T opdar, Shn T arit Baran

Vadav, Shri Chun Chun Prasa

ZamalAbediiTShn

NOES

Adaikalaraj.ShriL

Ahirwar, Shn Anand

Ahirwar, Shn Kamakidcbn

Aiyar, Shn Mam Shankar

Akber Pasha, Shn 6

AnbarasuEra.Shn

Arunachalam, Shri M

Athithan.ShnR Dhanuskocb

Ayub Khan, Shn

Banenee, KumanMamata

Bansal, Shri Pawan Kumar

Bhadana, Shn Avtar Singh

Bhagat, Shn Vshweahwar

29,1993 1993-94
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Bhakta, Shn Manoranjan

Bhatia, Shn Raghunandan Lai

Bhoi.Dr Krupdsmdhu

Bhonste, Shn Prataprao B

Bhuna, Shn Diteep Singh

Birbal Shn

Brar, Shn Jagmeet Singh 

Buta Singh, Shn 

Chacko.ShnPC 

Chaliha, ShnKinp 

Chandrakar, Shn Chanduaia 

Chandrasekhar, Shnmati Magagath 

Charles. Shn A 

Chaudhary, Shn Kama) 

Chaudhary, Shn Ron Prakash 

Chaudhn, Shn Naram Singh 

Chaure, Shn Bapu Han 

Chavan, Shn Prithvifaj D 

ChenrwthaJa, Shn Remesh 

Chidambaram, Shn P 

Chowdary, Dr K.V F*. 

Chowdhary.ShrimatiSantosh 

Dadahoor, ShriGurcharanSingh 

Damor, Shri Somjlbh»
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Deka, Shn Protein 

Delkar, Shri Mohan S 

Dennis, Shn N ,

Deora.ShnMurli 

Deshmukh, Shri Anantrao 

Dev, Shn Santosh Mohan 

Devarajan.ShnB 

Devi ShnmatiBibhuKuman 

Dtghe.ShnSharad 

Dtgvijaya Singh, Shn 

Farook.ShnMOH 

Fernandes, Shn Oscar 

Gajapathi, Shn Gop< Nath 

Galib, Shri Gurcharan Singh 

Gafrat, Shn Chhitubhai 

Gavrt. Shn Manikfao HocHya 

Ghatowar, Shn Paban Singh 

Gmyappa.ShnC.P Mudaia 

Gogi.ShriTarun 

Gomango.ShrtGindhar 

Gudadinni.ShriB.K.

Handiqu*(ShrtB§oy Krishna
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Imchalemba.Shri 

Inder Jit, Shri 

Islam, Shri Nurul 

JafferShartef.ShnC K 

Kakhar, Shn Bairam 

Jawali, Dr B G 
•

Jayamohan,ShnA 

Jeevarathtnam, Shn R 

Jhikram. ShnMohanlat 

Kate, Shn Shankarrao D 

Kaliaperumal.ShnP P 

Kamat. Shn Gurudas 

Kamson, Prof M 

KanithiDr Viswanatham 

Karredduia, Shrimati KamaJa Kuman ' 

Kasu, Shn Venkata Knshna Reddy 

Kaul.Shnmati Sheila 

KewalSmgh.Shn 

Khan.AslamSher 

Khanna.ShrlRatesh 

Khuisheed, Shn Satman 

Konathala, Shri Ram* Krishna
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Krishna Kumar. ShriS Naik, Shn GL Devaraya

Naikar, ShnD KKrtshnasvwamy, ShriM. 

Kudurnuta,KurnarfP*dmasflsa 

Kuli, Shn Baim

Kumaramangalam, Shn Ranganpn 

Kuppuswamy. ShciC K 

Lunen, Prof P J 

Ufcshmanan, Prof Savrthn 

Malik, Shn Dharampai Smgh 

Malbkarjun, Shn 

Matlu, Dr R 

Manphod Singh. Shn 

Marbaniang, Shn PeterG 

Mathew, ShnPalaK M>

Mathur, ShnShwCharan

Meghe, Shri Datta

MujahwlShnRM

Muniyappa,ShfittH.

MuralaaOharan.ShriK

Mmihy, Shn ML V. Chaw*—hahaia

MuttamwartShnV»as

mi*-* a

Nam*, Shri Ysltaiah 

Nawaie, Shn Vidura VBhoba 

Nayak, Shri Mrutyunjaya 

Nayak, Shn Subash Chandra 

Natam.ShnArvwd 

Nikam, Shn Govtndrao 

Odayar, ShnChanmah 

Padma.Dr (Shnmati)

Pal, Or DebiProsad 

PatachoHa,ShnV R Natdu 

Pandian.ShnO 

Paragrahi, Shri Sribattav 

Panja, Shri Ajrt 

Patal.ShriPraM 

Patal, ShnShrawanKuinar 

Stiff
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Pattanayak, Shri Sara! Chandra 

Pawar, Dr. VasarttNiwrutti 

Peruman, Dr. P. Vallat 

Pilot, Shri Rajesh 

Potdukhe, Shn Shantaram 

PrabhuZaniye, ShriHarish Narayan 

Pradhani.ShnK.

Rah«,Shri Ram Lai 

Rai, Shn Kalp Nath 

Rajeshwaran.Dr.V.

Rajeswari, ShrimatiBaswa 

Raju, Shri 8h. Vijayakumar 

RamBabu, Shn A.G.S.

Ram Badam, Shri

Ramchandran.ShnMuilapp>a9y

Rao.ShriJ.Chokta

Rao.ShriP.V.ttanairnha

Rao Ram Singh Cot

R*>,BhrtV.Ki*hrtt

*eddy.ShriA.lodrata™

190344 678 
Mnt8tfy<ffHomeAffym

Reddy, SbriG.ganga 

Reddy, ShrtM.Baga 

Reddy, ShriR. Surender 

Sahi, Shrimati Krishna 

Saj.ShnA.prathap 

Sangma, ShriPumoA.

Sawant, Shri Sudhir 

Sayeed, Shri P.M.

Se^a.Kumari

Shankaranand.ShriB.

Sharma, Shri Ctnranj* Lai 

Sh<ngda,ShriD.B.

Sh«vappa,ShriK.G. 

Shukia,ShriV»dyacharan 

Siddhartha. Shnmati D.K Tharadevi 

SidralShri.S.B.

Stf¥era,Dr.C.

Singh, Shri Aijun.

-----*- flfa ,rf|/«-----̂ -----icwfijn, otwifwoippi 

Singh.ShriHMW  

Singh. ShriSB,

Sin0hDao.8hrHCP. '
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Singia, Shn Sant Ram

Sodi, ShnManku Surafbhanu 

Sukhbuns Kaur, Shnmati 

Sultanpun, Shn Knshan Dutt 

Sundararaj, Shn N 

Suresh, Shn Kodikkunnil 

Swamy.ShnG venkat 

Tara Singh, Shn

Thakur, Shn Mahertdra Kumar Singh 

Thangka Batu Shn K V 

Thomas, Prof KV 

Thomas, Shn PC  

Thorat, Shn Sancbpan Bhagwan 

Thur»gon,ShnPK 

Tindrvanam.ShnK Ramamurthee 

Tope, Shn Ankushrao Raosaheb 

Topno, Kuman Frida 

Umbrey, Shri Lada 

Upadhyay, Shri Swarup 

Urs, Shnmati Chandra Prabha 

Vandayar, Shri K. Thulasiah
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Verma, Shn Bhawani Lai

Verma, Kuman Vimla

Vtjayaraghavan, Shn V S

Vyas, Girija

Wasnik, Shri Balknshna 

Williams, Shri R G

MR SPEAKER Subject to correction, the 
result of the Division is

Ayes 61

Noes 196

The Motion was negatived

MR SPEAKER Now, I shall putthe motion 
no 43 moved by Shn Somnath Chaterfee to the 
vote of the House

Cut motion No 43 was put and negatived

MR SPEAKER I shall now put the De
mands for Grants rotating to the Ministry of 
Home Affairs to vote

The questions.

H'hat the respective sums notexceed- 
mg the amounts on Revenue Account 
andCapital Account showninthefourth 
cokjmnoftttOftJerPaperbegrantedto 
thePresident, out of the Consolidated 
Funded India, to complete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year end*>gfr>e31st day of March
1994, in respect of the heads of de

The following members also recorded thetr votes:

Ayes. S/Shri Dharmabhiksham, Mohan Singh (Deorta) and Dr. Fayazul Azam 

NoesrSyShn Eduardo Faleiro, Frank Anthony and Datotr Singh.



mands entered in the second column Home Affairs"
thereof against Demand Nos 42 and 46
and 94 to 99 relating to the Ministry of The Motion wasadopted
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Demands for Grants in respect of the Ministry of Home Affairs 1993-94

No of 
Jemand

Name of Demand

w

1 2 ‘

Ministry of Home Affair

42 Mm of Home 54,52.00000 
Affairs

43, Cabinet

44 Police

4b Other Expen
diture of the Mm 
of Home affairs

46 Transfersto 
Union Territory
Govemrftents 19.33.00.000 

Union Territories with Legislature

6,26,00,000

375.58,00.000

68,32.00,000

94 Delhi

95 Andaman and 
Nicobar Islands

96 DadraandNagar 
Haveb

97. Lakshadweep

96 Ovsndgirh

»  OamanandDiu

Amt of Demand for 
Grants on Account 
voted by House on 
30th March 1993

Amount of Demand 
for Grants to Hie 
votedbytheHouse

216.17,00,000

34.36.00.000

7.16.00.0CX)

12.98.00.000

42.43.00.000

539.00.000

Revenue
Rs

Capital Rvenue 
Rs Rs

Capital
Rs

3,12.00000 227.61,00,000

77,56,00,000

31,30.00,000

1877,90.00.000

15.63,00,000

387,80,00,000

21,65,00,000 341,62.00.000 108.26,00.000

11,53.00000

161,6600.000

25.42.00.000

2.86.00,000

3,14,00.000

10.14.00.000

224.00.000

96,64,00,000 57,63.00.000

106083.00000

171.79,00.000

35.80.00.000

64.89.00.000

2^iaoo.ooo

26.95.00.000

806.30.00.000

127.12.00.000

14.32.00.000

15.72.00.000 

S0.7z00.000

11.17.00.000
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MR. SPEAKER: Now. there is one more 
point. Therewasasuggestionthatwetakeupthe 
Demands for Grants relating 1o the Ministry of 
External Affairs for discussion. It was slated for 
discussion. Ifitisnottaken.thenitmaylooknice 
or it may not look nice, I think, the hon Prime 
Minister is likely to reply to the debate also, if it 
is taken up. What is your wish?

SHRI BASUDEB ACHARIA (Bankura): 
What about the Demands for Grants relating to

* the Ministry of Agriculture?

MR. SPEAKER: We can do one thing, if 
you agree. We can take up the Demands for 
Grants of the Ministry of external Affairs for 
discussion tomorrow and the Demands for 
Grants of the Ministry of Agriculture on 3rd 
morning upto the time of guillotime. We can 
cover both, if you wish.

[ Translation]

SHRI RAM VtLAS PASWAN (Rosera); You 
may please takeup the Demands for Grants of 
the Ministry of External Affairs for discussion 
tomorrow. On Monday the Prime Minister may 
reply to the debate 12 O’clock and thereafter we 
may take up the Ministry of Agriculture and may 
conclude the discussion by 7-8p.m.

[English]

THE PRIME MINISTER (SHRI 
'NARASIMHA RAO): Sir, I am not going to be tn 
Delhi on 3rd. I am going to Santiniketan for a 
concoction, which cannot be changed. So, if H 
has to be completed, it has to be completed 
tomorrow.

MR. SPEAKER: There is one moresug- 
gestion. At times youknow,wehadtakenupthe 
Private Members Business of days which are 
rertFridays and the time of the Private Members 
was used for such purposes. So, if you wish we 
can have the Private Members Business on 
some(^<%andtornorrowwecsn<inishthe 
discussion on the Demands for Grantsof the

Ministry of External Affairs.

[Translation]

SHRI ATAL BIHARI VAJPAYEE: 
(Lucknow): Mr. Speaker, Sir, Ifailto understand 
astowhy it is being changed «very now and then 
On my request, it was decided to take up the 
Ministry of agriculture first. The same is also 
printed in the List of Business. Today it is being 
changed once again.

MR. SPEAKER: If we include the dis-*"-- 
sion on the Ministry of External Affairs in thf/Ali 
and suppose the discussion is not taken up. then 
how would we be able to know the views of the 
Government on such an important subject?

20.00hrs

SHRI ATAL BIHARI VAJPAYEE: Mr 
Speaker, Sir. thereplygiventotheDemandsof 
the Ministry of Defence by the hon. Prime Min
ister covered sufficient foreign policy.

SHRI P.V. NARASIMH A RAO: I replied at 
your insistence

SHRI ATAL BIHARI VAJPAYEE: I a 
therefore submitting that sufficient time wouk. 
notbemadeavartabtetod»scussagncu!ture If 
the hon. Prime Minister is not available here on
the 3 ^  Aprilfor reply how the discussion on the
D en$ps of the Ministry of External Affairs 
would be completed tomorrow?

MR. SPEAKER: I am also saying that 
tomorrow is Friday, ff you agree, the discussion 
on the Private Members' Business would be 
fixed for some other dayl

SHRI ATALBiHARI VAJPAYEE: I, there
fote. hadsuggestedyestercteytoftxacertaindav
and allocate four or five hours so that we can
discuss intemationai situation and the hon. 
Prime Mintstermay be present for reply What 
WTOprODWfllWvr
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{English)

THE MINISTER OF WATER RE
SOURCES AND MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) We cannot find time for this

SHRJ NIRMAL KANTI CHATTERJEE 
(Dumdum) Heavens will not fall if the guillotine 
is on Tuesday instead of Monday

\ Translation]

MR SPEAKER No. not like this Shn 
Nirmal Kantiji, at least you are not expected to 
say this The time already fixed for guillotine 
cannot be changed Otherwise it will be a bad 
precedent

SHRI RAM NAiK (Bombay-North) There 
ts onething more Though the Governments 
proposal ts good but the Private Members' 
Resolutions enjoy the same importance as 
Government ones do Normally. »t is not changed 
except in some extraordinary circumstances 
Therefore it ail depends on the Government 
whether it undertakes the discussion on the 
demands of Agriculture Ministry first and then 
take up the demands of the Ministry of External 
Affairs

MR. SPEAKER I have no objection to 
anything We wit! do as per the decision of the 
House But it was decided so in this august 
House

IBigftsA)

SHRI RAM KAPSE- (Thane)' Last year, 
we doom ed Ministry of External Affairs asa 
separate subject.

(TranstfaftonJ

MB. SPEAKER: I woufdsaythat.... (En
glish) This shouto be home in mind that mthe 
Union List, Defence ialbefHStsubfect and the 
Satarom Affairs Is **oond subject and it is

Ministry of Home Affairs 
exclusively withinthe jurisdiction of the Central 
Government Invariably, we have been discuss
ing the Defence Ministry and External Affairs 
Ministry This is exactly why while deciding as 
to what Ministry should be taken up for discus
sion in the Business Advisory Committee. we 
had decided, Defence, External Affairs. Home, 
Agriculture and other Ministries But, then we 
will go by your decision

[Translation]

" SHRI ATAL BIHARI VAJPAYEE ff dis
cussion is held on the Ministry of External 
Affairs we have no objection

MR SPEAKER No. there could be no 
objection at ail

SHRt ATAL BIHARI VAJPAYEE But I am 
distressed that this very discussion was held at 
the noon and at the moment I am not seeing the 
hon Minister He is perhaps sitting somewhere 
in the back rows Mr Speaker. Sir, some points 
have to be stated The discussion on the Ministry 
of E xtemal Affairs will be started tomorrow tn the 
morning Then you wifl havetointroduce Private 
Members' Resolutions Oneof the Resolution ts 
very important and we would like that rts time 
should not be changed This Resolution is re
lated to the creation of Uttaranchal Ifthedscus- 
ston on the Demands of the Ministry of External 
Affairs continues beyond 6 p m , then all the 
parties and especially theCongress win have to 
shoulder the responsibility of ensunng pres
ence of the theirMembers mthe House 1 think 
thatftwiltrwt be appreciable if the Chains asked 
tormgthequorumbeHdunngthedscussion of 
the demands of the Ministry of External Affairs 
If the House sits beyond 6 p m , tomorrow is 
Friday and aBthese questions were discussed 
with the hon. Minister and I was conveyed that 
there wouidbe<i«scussiononagncultum But its 
time is again being changed today

SHRI RAM VILAS PASWAN’ ARtWs mass 
hasbeencreated due totbe absence of the hon 
Prime Minister on the 30lh April Hadthehon
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{Sh Ram Vilas Paswan]

P rime Minister stayed here or the 30th April the 
entire issue would have been settled

MR SPEAKER Please sit down When I 
am standing you should sit down There is no 
question of any objection here They also have 
left this issue to the Speaker and you have also 
done the same thing I ha ve said that I wiB do what 
the House decides Neither they nor you have 
any insistence over any thing The suggestion 
given by you at that time was appreciated by 
everyone and we have decided accordingly I did 
not change If everyone want to take up the 
discussion on the demands of the Ministry of 
agriculture we would do so There is no dispute 
about it

SHRI HARIKISHORE SINGH 
(Sheohar) The Demands of the Ministry of 
ExlemaJ Affairs should be taken up first (Inter 
ruptions)

SHRI RAM VILAS PASWAN Mr Speaker 
I want to submit that tomorrow is Friday You 
may kindly put anything other than voting I want 
to submit only this much I have said this only 
because there are problems in taking up the 
Demands of the Ministry of External Affairs The 
hon Pnme Minister has to visit Shantimketan 
He would not be able to remain here on the 30th 
April Had he been here on the 30th April the 
discussion would have taken place tomorrow 
and the reply would have been made m the 
morning of 30th April and the/eply to the De 
mands of the Ministry of Agriculture also would 
have been made Since he is not here, it should 
not be taken up

MR SPEAKER All right 

\E n g m

IwiHtakeadeasionnow I have the sense 
of the House

SHRIBUTASINGH (Jalore) Mr Speaker.

Sir. if there is so much eagerness to hold 
discussion on the Demands of the Ministry of 
External Affairs this august House is compe- 
tentto do so provided we suspend the question 
Hour in the morning and start the discussion 
straightaway and thus hon Pnme Minister also 
can give the reply

\Engltsh)

SHRI NIRMAL KANTICHATTERJEE Sir 
I submit that the departmentally-related subject 
committees are there and they submitted re 
ports I suggest that we can discuss part of the 
Demands for Grants of Ministry of Agnculture 
and then we can discuss the Demands for 
Grants of Ministry of External Affairs on the 
basis of the report placed here by the Subject 
Committee We can raise a discussion after the 
guillotine is over This can be done There is no 
difficulty in that

SHRI SOMNATH CHATTERJEE 
(Bolpur) Sir although the pnvate members 
business is important that can betaken up on 
any other day in the next week Wehavealittle 
longer time then and let the Ministry of External 
Affairs be completed to morrow For Monday I 
request you to postphone for 3 s long time as 
possible and feasible the guillotine so that the 
Demands for Grants of Ministry erf Agnculture 
can be discussed as comprehensively as pos 
sible This is my submission

[ Translation]

SHRI NITISH KUMAR (Barh) Sir.tomor 
row is F riday and the Pnvate Members Bust
ness Day, btrtthere have beenprecedents ear
ner also thalin special orcum^ances, rt can be 
put off for certain another day The discussion 
should be started on the Ministry of External 
Attains first The discussion will be completed
andhon Members are very much interested to
have discussion on Agriculture also So, the 
antim day on Monday should be

their opinions, tthasbeenconventton^at̂ 1-
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cient lime has been allotted for discussion on 
Agriculture, this is our request.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, we oppose the postponement of 

>' the Private Members’ Resolution.

1Sr^94
Ministry of Home Affairs 

Ministry of Agriculture, it must be discussed in 
Mo. If Monday is to be allotted, it«houttbegiven 
the whole day.

MR. SPEAKER: No, no you are being 
given Monday andFriday both.

VAISAKHA9,1915 (SAKA)

MR. SPEAKER: All right

See, the discussion on the Private Mem
bers’ Resolution to held through consensus. 
Even if a single hon. Member expresses his 
oroositiontort.wecarmotpostponeit.i, there
to *. would hke to suggest discussion on Agn- 
culture tomorrow and it wiflcontBTue on Monday 
also. You have already told me about the Min
istry of External Affairs.

If there is time left forth Ministry of External 
Affairs, we wouldsittogetherarxiftecicte whether 
it should be discifissedor not. Butifevenasingte 
hon.memberisopposedtothepostponmentof 
Private Members’ resolution, or he has any 
tesefytfmhintNsieganlwewouldnotposlphone 
it Wedo not postphone it in this manner. So, me 
status quo is maintained here.

20.091**.

THE MINISTER OF AGRICULTURE 
(SHRI BALRAMJHAKAR): Mr. Speaker, Sir I 
need sufficient tune. If the time teatotted to the

The Lok Sabha then adjourned tilt Eleven of 
the Clock on Friday, April20 ,1993A/atsakha 

' 10,191S(Saka)

l»rtnl0dgl:S.Narayttn&$ons,OeiN’0 10006.
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